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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  July  25,  973/Sravana  3,
 3895  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Speaker  in  the  Chair}
 ORAL  ANSWERS  TO  QUESTIONS

 Politica)  Stalemate  in  Andhra  Pradesh

 +
 ¥4.  SHRI  P.  VENKATASUBBAIAH:

 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  any  further  efforts  have
 been  made  by  the  Centre  to  solve  the
 ‘political  stalemate  in  Andhra  Pradesh
 created  by  the  separatist  agitation  in
 the  State,  and

 (b)  if  so,  the  progress  made  in
 finding  a  solution  to  the  problem?

 THRE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:
 (SHRI  K.  C.  PANT):  (a)  end  (b).
 There  has  been  further  exchange  of
 views  with  the  leaders  of  Andhra
 Pradesh,  and  efforts  to  evolve  a  solu-
 tion  which  would  provide  maximum
 Satisfaction  to  the  various  sections  of
 the  people  of  the  State  are  continuing.

 SHRI  P.  VENKATASUBBAIAH:
 May  I  draw  the  attention  of  the  hon.

 -Minister  to  the  recent  judgments  of
 the  High  Court  of  Andhra  Pradesh
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 with  regard  to  the  scope  and  applica-
 bility  ०  the  Mulki  Rules  and  also  the
 statement  made  by  Shri  Rajamallu,
 Chairman  of  the  Telengana  Regional
 Committee,  and  a  majority  of  the
 Narasimha  Rao  Cabinet  members  com-
 ing  from  the  Telenguna  region  that  the
 impediments  that  stand  in  the  way
 of  integration  be  removed  and  that
 there  should  be  the  immediate  con-
 stitution  of  a  board  for  development
 of  backward  areas  including  Telen-
 gana  to  provide  more  employment
 opportunities  to  the  people  of  Telenga-
 na,  and  the  statements  and  public
 stand  taken  by  some  of  the  separatist
 leaders  from  Andhra  that  an  uncon-
 ditional  integration  will  be  con*idered
 by  them?  In  the  light  of  these  de-
 velopments,  some  efforts  were  made
 by  Shri  pDikshit  when  he  had  been  to
 Hyderabad  recently  and  also  by  some
 of  the  Ministers  who  have  gone  there.
 May  I  know  whether  Government  can
 explore  the  possibility  of  finding  out
 a  consensus  to  evolve  a  suitable  solu-
 tion  within  the  framework  of  the
 integrated  State,  as  the  differences
 have  narrowed  down  considerably?  If
 that  is  so,  by  what  time  will  the  Gov-
 ernment  be  able  to  find  a  solution
 so  that  a  popular  Government  may  be
 installed  in  office?

 SHRI  K.  C.  PANT:  We  are  aware
 of  the  High  Court  judgements  to
 which  the  hon.  Member  referred.  As
 I  have  indicated  in  the  main  reply,  we
 are  exploring  the  possibility  of  help-
 ing  to  evolve  a  solution  which  would
 satisfy  public  opinion  on  both  sides,
 the  Telengana  and  Andhra  regions.
 Efforts  are  continuing  towards.  that

 end.  The  discussions  which  the  Minis-
 ter  had  with  various  persons  at  Hy-
 derabad  recently  were  also  directed
 towards  that  end.  But  it  is  véry  diff-
 cult  to  lay  down  a  time  limit.  Slowly
 8  consensus  appears  to  be  emerging,
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 but  some  more  work  still  requires  to
 be  done;  it  would  be  difficult  to  lay
 down  any  fixed  time  limit.

 SHRI  P.  VENKATASUBBAIAH:
 There  has  been  some  difficulty  with
 regard  to  providing  educational  facili-
 ties  for  Andhras  living  in  the  twin

 cities  of  Hyderabad  and  Secunderabad
 and  an  assurance  has  been  given  that
 more  facilities  will  be  provided  with-
 out  affecting  the  interests  of  the  Tel-
 angana  people.  If  that  is  80,  may  I
 know  what  action  has  been  taken  by
 the  Government  to  provide  such  edu-
 cational  facilities  to  the  Andhras
 Iaving  in  the  twin  cities?

 SHRI]  K.  C.  PANT:  The  Central
 Government  have  agreed  in  principle
 to  provide  financial  assistance  during
 1973-74  for  additional  facilities  in  the
 twin  cities,  which  will  not  be  subject
 to  any  reservation.  I  want  to  make
 that  clear.  It  would  not  be  only  for
 Andhra  students  but  open  to  all  stu-
 dents  in  Hyderabad.  These  cover
 additional  seats  in  medical  colleges,
 and  engineering  colleges,  degree  col-
 lege,  junior  colleges,  pre-junior  col-
 leges  and  expansion  of  facilities  for
 teacher  education.  This  is  the  area
 that  is  covered.

 SHR]  INDRAJIT  GUPTA:  May  I
 know  whether  it  is  a  fact,  as  has  been
 reported,  that  after  the  imposition  of
 President’s  rule  in  Andhra,  6  new
 judges  have  been  appointed,  all  of
 whom  come  from  the  Andhra  region
 and  not  a  single  one  from  the  Telan-
 gana  region?  If  this  is  a  fact,  would
 not  such  an  action  prejudice  the
 chances  of  arriving  at  a  mutually
 agreed  and  amicable  settlement  and
 would  it  not  rather  aggravate  the
 inter-regional  tensions  which  exist?

 SHRI  K.  C.  PANT:  This  informa-
 tion  was  given  to  me  recently  and  I
 have  already  asked  for  detaits  about
 this.  Until  I  get  the  details  I  cannot
 really  comment  on  it.  But  I  would
 submit  that  in  certain  cages—
 without  commenting  on  this  specific

 case—where  certain  procedures  are
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 applied  generally  to  ali  candidates  who
 are  appearing  before  a  selection  board,
 it  is  possible  that  there  may  be  weight-
 age  of  one  side  or  the  other  among
 those  who  are  selected,  but  one  can-
 not  because  of  that  conclude  that  this
 is  necessarily  on  a  partisan  basis  or
 on  regional  considerations.  But  as  I
 said,  about  this  specific  case,  until  I
 get  further  details,  3  cannot  comment
 on  it.

 SHRI  INDRAJIT  GUPTA:  If  it  is
 found  to  be  correct,  would  he  not
 agree  that  it  is  undesirable  and  would
 lead  to  increased  tension?

 MR.  SPEAKER:  That  is  a  suggestion
 you  have  given,  to  which  he  has  alrea-
 dy  replied.

 SHR]  JAGANNATH  RAO:  May  ६
 know  whether  the  gentlemen's  agree-
 ment  entered  into  in  4986  and  which
 was  to  last  ti  3ist  December,  974
 still  stands  in  the  way  of  a  fresh
 settlement  and  whether  any  new  gen-
 tlemen’s  agreement  is  being  arrived  at
 to  supersede  the  earlier  gentlemen's
 agreement?

 SHRI  K.  C.  PANT.  Each  of  these
 phases  has  a  certain  history  in  the
 context  of  Andhra  Pradesh  and  I
 think  it  is  better  if  we  avoid  them.
 We  are  trying  to  arrive  at  a  consen-
 sus  and  we  presume  everyone  is  a
 gentleman.

 SHRI  K.  SURYANARAYANA:  The
 minister  said  that  they  are  negot:at-
 ing  the  problem  of  separation  or  in-
 tegration  of  Andhra  Pradesh  with  the
 ministers  and  representatives  of  the
 government  only.  Will  they  consider
 negotiating  with  the  representatives
 of  the  employees  and  students  who
 are  responsible  for  all  these  agita-
 tions  and  who  are  being  affected  by
 these  regional  rules?

 SHRI  K.  C.  PANT:  The  Central  Go-
 vernment  is  not  negotiating  with  any-
 body.  Those  who  came  to  meet  the
 Home  Minister  included  all  shades  of
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 opinion,  may  have  included  also  the
 representatives  of  students  and  em-
 ployees....I  don’t  know.  Whoever
 wanted  to  say  anything,  whoever
 wanted  to  meet  me  earlier  when  I
 went  there,  we  met  all  of  them.  I  had
 meetings  with  students  and  employees
 also.

 SHRI  PILOO  MODY:  On  a  point  of
 order,  Sir.  The  Home  Minister  is
 here.  Why  does  the  Minister  answer
 and  say,  “I  do  not  know  who  came  to
 meet  the  Home  Minister.”  He  can
 answer  and  say  as  to  who  came  to
 meet  him.

 MR.  SPEAKER:  There  cannot  be
 a  point  of  order  during  the  Question
 Hour.  Moreover,  there  are  two  Home
 Ministers.

 SHRI  PILOO  MODY  Call  it  what
 you  may,  a  point  of  submission.  The
 Home  Minister  As  here.  One  Minis-
 ter  cannot  answer  and  say,  “I  do  not
 know  who  came  to  meet  the  Home
 Minister.”

 SHRI  SHYAMNANDAN  MISHRA:
 If  he  does  not  knuw,  let  the  Home
 Minister  himself  reply.  There  is  a

 point  in  what  he  says

 SHRI  PILOO  MODY.  Are  you  sug-
 gesting  that  the  points  we  make  have
 no  validity  at  all?

 SHRI  M.  SATYANARAYAN  RAO:  I
 would  hke  to  know  from  the  hon.
 Minister  whether  the  Central  Govern-
 ment  is  still  with  an  open  mind  with
 regard  to  Andhra  Problem  or  it  has
 closed  its  mind.  When  the  Home  Mi-
 nister.  Shri  K.  C  Pant,  came  to  Hy-
 derabad,  there  were  complaints  that
 he  met  only  integretionists.  It  was
 also  said  that  he  came  there  to  remove
 the  differences  between  the  two  camps
 of  integretionists,  the  unconditional
 §ntegretionists  and  the  conditional  in-
 tegretionists.  Why  did'nt  he  invite
 and  meet  the  separatists?  Is  the
 Government  serious  about  the  Andbra
 problem  or  not?  I  want  to  know.
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 SHRI  छू.  C  PANT:  The  Govern-
 ment  has  an  open  mind  but  not  a
 blank  one.  It  is  not  correct  to  say  that
 when  I  went  to  Hyderabad,  I  did  not
 meet  the  separatists  of  either  camp.
 As  a  matter  of  fact,  I  did  meet  the
 separatists  of  both  the  camps.  When
 I  arrived  there,  some  press  men  told
 me  that  they  wanted  to  be  invited  and
 I  had  a  word  conveyed  to  them  that  I
 would  be  glad  to  meet  them  and  they
 came  ang  met  me,

 की  जगन्नाथ शाब  जोशी:  सरकार  ने
 आन्ध्र  प्रदेश  की  जनता  को  बार  बार  कहा
 है  कि  शान्तिपूर्ण  स्थिति  पैदा  होते  ही  इस
 समस्‍या  का  कोई  हल  पढने  में  बहुत  आसानी

 होगी  ।  पिछले  कई  महीने  से  शान्तिपूर्ण
 वातावरण  वहां  पर  है।  मैं  जानना  चाहता

 हूँ  कि  कोई  हल  निकालने  के  रास्ते  में  कौन
 सी  अड़चनें  हैं,  वहा  विधान  सभा  को  बुला
 कर  कौर  नए  नेता  का  चुनाव  करा  कर
 काम  चालू  करने  में  अड़चनें  क्‍या  है  ?

 श्री  क्षण  बना  पन्त  हम  समझते

 हैं  कि  हल  ज्यादा  आसानी  से  निकलेगा  जब

 राष्ट्रपति  शासन  है  ।  अगर  यह  सारी
 जिम्मेदारी  कल  को  बनने  वाली  सरकार  पर
 डाल  दी  जाये  तो  जो  हालात  आजकल  हैं
 उन  में  उसको  ज्यादा  मुश्किलात  पेश  जाएंगी  t
 जिन  हालात  में  पापुलर  गव नं मेट  हटी  बे

 हालात  वहा  शसी  इस  माने  में  हैं  कि  कोई

 हल  नहीं  निकला  है  ।  अगर  पापुलर
 गवर्नमेट  के  वक्‍त  कोई  हल  निकल  सकता  तो
 शायद  प्रेजीडेंट्स  रूल  का  सवाल  ही  नही
 उठता  1

 SHRI  S.  छ  GIRI:  In  the  last  ses-
 sion,  the  Prime  Minister  gave  an  as-
 surance  that  she  got  an  open  mind  for
 bifurcation.  She  said,  “Only  when
 the  normaley  comes,  J  am  prepared  to
 discuss  including  the  question  of  bi-
 furcation.”  That  is  number  one

 Secondly,  what  has  happened  ta
 the  5-point  formula  of  the  Prime
 Minister  which  has  become  an  Act



 7  Oral  Answers

 of  Parliament?  When  will  bifurca+
 tion  be  done?  People  in  the  Cong-
 ress  camp  itself  are  not  able  to  agree
 to  the  proposal  of  Home  Minister
 Shri  Dikshit  and  also  Shri  Pant.  For
 the  last  four  years  this  exercise  has
 been  going  on.  How  long  will  this
 exercise  go  on  like  this?)  Why  should
 the  Telengana  people  be  deprived  of
 a  separate  State  without  which  they
 cannot  have  their  political  rights?

 SHRI  K.  C.  PANT:  During  the  last
 four  years,  discussions  have  been  go-
 ing  on.  I  would  just  remind  my  hon.
 friend  Shri  Giri,  that  before  the  Mulki
 Rules  judgment  of  the  Supreme
 Caurt,  all  the  matters  had  been  sorted
 out  and  we  were  practically  in  a  posi-
 tion  to  establish  a  complete  agreement
 and  all  the  parties  had  agreed  to  cer-
 tain  things.  It  was  only  the  Supreme
 Court  Judgment  which  created  qa  new
 situation.  Before  ihat.  actually,  the
 problem  had  been  sorted  out  to  the
 satisfaction  of  both  the  sides.  But
 the  new  situation  arose.  and  _  after
 that,  as  he  rightly  says,  the  Prime
 Minister  had  said  that,  after  normalcy
 was  restored,  we  could  hold  dis-
 eussions..,,.  (Interruptions)  with
 those  who  advocate  bifurcation  and
 with  those  who  advocate  integration
 and  some  others.  We  are  trying
 to  find  a  way-out.  We  have  been
 meeting  all  of  them.

 कायद यक  उपभोक्ता  वस्तुओं  के  मूल्यों  में

 ऋद्धि  का  चॉचवीं  योजना  पर  प्रभाव

 42.  द | (  लक्की  नारायण  पांडेय  :
 कवि  सी०  Ro  अनाप्य  :

 क्या  ग्रोंजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  झ्लावश्यक  उपभोक्ता  वस्तुओं
 के  मूल्यों  में  वृद्धि  का  पांचवें  पंचवर्षीय
 योजना  पर  ब्र साव  पड़ेगा  ;  भर
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 {@)  यदि  हां,  तो  सरकार  से  इस
 सम्बन्ध  में  क्या  कार्य  बाहर  की  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):(a)  and  (b).  Any
 such  increase  is  bound  to  have  its
 effects.  However  the  draft  Fifth
 Five  Year  Plan  ig  still  under  tormula-
 tion.  The  effect  of  the  increase  re-
 gistered  in  the  prices  of  essential  com-
 modities  will  be  duly  taken  into
 account  in  its  finalisation.  There  will,
 however,  be  no  departure  from  the
 basic  objectives  of  growth  with  re-
 duction  in  inequalities  and  self-reli-
 ance.

 Bo  लक्ष्मीनारायण  पांडेय.  मंत्री

 महोदय  ने  स्वीकार  किया  है  कि  किसी  भी

 मूल्य  वृद्धि  का  प्रभाव  निश्चित  ढंग  से  पच-
 वर्षीय  योजना  पर  होगा  ।  इस  सदर  में  मैं
 जानना  चाहता  हे  कि  पांचवी  पत्रवर्धीय  योजना
 बनाते  समय  जिन  वस्तुझो  के  मूल्य  आपने
 प्रारम्भ  में  ग्यासी  थे  वे  कितने  थे  और  उन  में
 ह... ल  तक  कितने  प्रतिशत  की  वृद्धि  हुई  है  कौर
 उस  बृद्धि  को  देखते  हुए  आपके  पूरे  प्लेस

 एस्टीमेट  में  कितनी  वृद्धि  ग्रीवा  कितने
 प्रतिशत  की  कटौती  करनी  पड़ेगी  ?

 SHRI  MOHAN  DHARIA.  The  figu-
 res  mentioned  in  the  Approach  qdocu-
 ment  are  based  on  the  prices  of
 ‘1971-72,  and  if  my  hon.  friend  is
 interested  in  knowing  ‘he  figures,
 J  can  certainly  quote  them....

 MR.  SPEAKER:  They  have  been
 mentioned  here.

 SHRI  MOHAN  DHARIA:  For  the
 information  of  the  House,  I  am  pre-
 pared  to  repeat.  Food  articles—I  am
 talking  of  the  percentage  increase  or
 decrease  in  the  index  of  the  whole-
 sale  prices....

 SHRI  SHYAMNANDAN  MISHRA:
 When  were  they  mentioned  here,  Sir?
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 MR.  SPEAKER:  They  were  all  que
 ted  in  the  debate.  But  if  you  want
 him  to  repeat,  he  can  repeat.

 SHR]  SHYAMNANDAN  MISHRA.
 When  were  they  quoted  here,  Sir?

 SHRI  INDRAJIT  GUPTA.  We  were
 not  allowed  to  have  any  debate....

 MR.  SPEAKER  During  the  debate
 on  Adjournment  Motion  they  were
 quoted  here.

 SHRI  SHYAMNANDAN  MISHRA.
 It  38  the  very  basis  of  this  question—
 how  far  the  increase  in  prices  has
 affected  the  Fifth  Five  Year  Plan

 SHRI  MOHAN  DHARIA  in  the
 year  ‘1972-73,  for  food  articles  the
 wholesale  price  index  was  up  by  39
 per  cent  while  in  the  Jast  week  of
 June  1973,  over  June  972  they  were
 up  by  227  per  cent  Now,  these  food
 articles  include  foodgrains,  cereals,

 edible  ols  vanaspati,  sugar  and  allied
 products  About  Chemicals  they  were
 up  in  1972-73  over  97l-72  prices  by
 8  per  cent  Last  week  of  June  973
 over  June  972  they  were  up  by  53
 per  cent  Machinery  and  transport
 equipment  in  1972-73,  over  ‘1971-72  they
 were  up  by  58  per  cent  and  last  week
 of  June  973  over  June  972  they  were
 up  by  44  per  cent  Similarly,  for
 manufactures  including  iron  and  steel
 and  cement  they  were  up  by  57  pcr
 eent  in  ‘1972-73,  over  1971-72,  and  last
 week  of  June  973  over  June  ४972

 by  84  per  cent

 Co  सदमोगाशयण  पांडेय  मंत्री

 महोदय  ने  यह  स्वीकार  किया  है  कि  आवश्यक
 उपभोक्ता  बस्तियों  के  मूल्य  में  भारी  अर्थात
 —22  7  प्रतिशत  तक--चन्द्री  हुई  है  t

 उन्होंने  यह  भी  कहा  है  कि  इस वृद्धि  के

 बाबजूद  हम  किसी  भी  दशा  में  झालम-निर्भरता
 को  प्राप्त  करने  के  लक्ष्य  से  पीछे  नही  हटेंगे
 और  धाम-निर्भरता  के  सिद्धांत  के  ध्राधार

 थर  पांचवीं  पंचवर्षीय  योजना  को  पूर
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 करेगे  t  मैं  यह  जानना  चाहता  ह्  कि
 झ्रात्म-निर्भरता  को  प्राप्त  करने  के  लिए
 सरकार  ने  कौन  कौन  से  उपाय  अपनाये
 हैं,  जिन  के  द्वारा  हम  पांचवी  पच॑-वर्षीय
 योजना  को  पूरा  कर  सकेंगे  t

 SHRI  MOHAN  DHARIA  It  is  all
 mentioned  in  the  Approach  Document
 of  the  Fifth  Five  Year  Plan.  As
 stated  there,  in  the  core  sector  and  in
 the  agricultural  and  industrial  sector
 we  are  resolved  to  reach  self-suffici-
 ency  It  is  all  shown  in  detail  in  the
 said  document.

 डा०  लक्ष्मीनारायण  पांडेय  पांचवी
 पच-वर्षीय  योजना  के  एप्रोच  डाकुमेट
 में  जो  उपाय  दिये  गये  है,  आवश्यक  उपभोक्‍ता

 वस्तुओं  के  मूल्यों  में  भारी  ऋद्धि  को  देखते

 हुए  क्‍या  सरकार  ने  उन  उपायो  के  अतिरिक्त
 कोई  अन्य  उपाय  भी  सुझाये  है,  जिन  के  द्वारा
 हम  आत्म-निर्भरता  के  सिद्धान्त  के  आधार
 पर  पाचवी  पच-वर्षीय  योजना  को  पूरा
 कर  सकते  हैं  ?

 SHRI  MOHAN  DHARIA:  We  have
 appointed  one  Working  Group  to  con-
 sider  the  financial  resources  which
 will  take  into  consideration  all  these
 aspects.

 With  your  permission,  I  would  lke
 to  bring  to  the  notice  of  this  hon.
 House  that  it  is  true  that  the  prices
 of  essential  articles,  particularly,
 food-stulfs  have  gone  up  by  22  ner
 cent  while  in  respect  of  machinery  and
 transport  equipment  and  such  other
 basic  industries  they  have  gone  up
 by  4  to  6  per  cent  Naturally,  all
 these  will  have  to  be  taken  into  con-
 sideration  We  are  now  considering
 what  new  fiscal  detisions  could  be
 introduced  and  how  we  can  make  our
 investments  more  productive  and  how
 the  gestation  period  can  be’  narrowed
 down  All  these  are  under  considera-
 tron  and  we  are  expecting  the  report
 within  two  to  three  weeks.
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 SHRI  BHAGWAT  JHA  AZAD:
 While  appreciating  the  Government’s
 reply  in  generalised  terms,  may  I
 know,  as  compared  to  the  figures  quo-
 ted  in  the  Plan  document  as  approved
 by  the  National  Development  Council!
 last  June,  what  in  terms  of  resources
 to  be  raised  by  the  Union  and  State
 Governments  would  now  be  increased
 in  terms  of  the  current  prices?  That
 we  want  to  know  in  concrete  terms. 4

 THE  MINISTER  OF  PLANNING
 (SHRI  D.  P.  DHAR).  It  38  common
 ground  that  prices  have  recorded  a
 very  steep  rise  and  in  this  background
 it  has  become  necessary  to  make  a
 very  detailed  and  a  very  through
 exercise  regarding  the  availability  of
 resources.  That  is  why,  in  spite  of
 the  laughter  of  derision  which  I  heacd
 from  my  frie  .d  Mr.  Jyotirmoy  8059,
 I  would  lk  ४०  say  that  in  the  back-
 ground  of  the  rise  in  prices,  it  3s  es-
 sential  that  the  Planning  Commission
 should  begin  and  we  have  already  be-
 gun  a  detailed  analysis  of  the  effect  on
 the  resources  position  of  the  rise  in
 prices,  As  I  have  said,  we  have  zot
 to  give  new  dimensions  quantitatively
 and  in  financial  terms  to  the  Plan
 and  this  exercise  is  being  processed
 at  the  present  moment.

 SHRI  PILOO  MODY.  How  many
 years  of  Plan  holiday?  (Interrup-
 tion)  ‘You  may  call  it  by  any  name

 SHRI  DINESH  CHANDRA  GOSWA-
 MI.  The  price  index  for  the  last  few
 years  have  shown  that  the  prices  of
 essential  commodities  have  gone  up  to
 a  considerable  extent,  whereas  the
 prices  of  luxury  goods.  the  articles  of
 consumption  of  the  elite,  have  nvt
 gone  up  to  the  same  extent.  In  view
 of  this  fact,  has  the  Government  act
 any  proposal  to  put  &  moratorium  or
 at  least  to  curtail  production  of  che
 articles  of  luxury  nature.  articles

 which  go  for  consumption  of  the  elite,
 in  order  to  facilitate  the  growth  of
 the  Plan?

 SHRI  D.  ह:  DHAR:  It  is  an  extre-
 mely  useful  and  important  suggestion
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 which  the  hon,  Member  has  made
 One  of  the  features  of  the  measure
 which  we  will  have  to  take  is  certain-
 ly  to  reduce  the  consumption  levels  of
 the  affluent  sections  of  society.  When
 I  say  this,  it  hurts  Mr.  Mody  because
 he  is  jumping  in  hig  seat.  It  certan-
 ly  becomes  necessary  to  reduce  the
 consumption  standards  and  consum-

 pation  investment  for  the  affluent  peo-
 ple.  Similarly  we  shall  have  to  in-
 troduce  certain  disciplines  im  the
 sphere  of  inessential  expenditure.  That
 is  what  we  propose  to  do  to  meet  the
 situation.

 SHRI  INDRAJIT  GUPTA:  May  1
 know  whether,  in  the  name  of  intro-
 ducing  new  disciplines,  as  a  result  of
 this  extraordinary  price  rise,  the  Plan-
 ning  Commission  is  thinking  in  terms
 of  not  taking  up  any  new  projects  in
 the  Fifth  Plan,  until  and  unless  the
 incomplete  or  unfinished  plans  and
 projects  of  the  Fourth  Plan  are  com-
 pleted  and  finished?  If  so,  would  that
 not  amount  to,  not  to  a  plan  holiday,
 but  to  a  pause  in  the  growth  of  the
 Plan?

 SHRI  D.  7.  DHAR.  No,  Sir.  Tnat
 38  not  so  and  that  cannot  be  so.  That
 cannot  be  so  for  the  simple  reason
 that  in  a  situation  of  a  global  nature,
 it  has  become  all  the  more  impera-
 tive  for  India  to  invest,  and  energeti-
 cally  anvest,  in  those  sectors  of  our
 economy,  where  dependence  on  im-
 ports  is  almost  pathetic  at  the  moment.
 When  we  are  talking  of  the  resources
 Position  with  regard  to  the  Plan  allo-
 cations.  we  have,  I  beg  to  submit,  rot
 only  to  take  into  account  the  price  rise
 of  commodities  within  our  own  coun-
 try.  We  have  also  to  take  into
 account  the  steeprise  of  prices  of
 essential  commodities  in  the  in-
 ternational  sphere  where  they  have
 more  than  double  during  the  last
 one  year.  Take  oj)  for  instance.
 Take  foodgrains  for  instance.  The
 prices  have  more  than  doubled.
 Whenever  such  increased  prices  abroad
 tend  to  affect  our  economy,  we  have
 to  examine  the  matter  afresh.  [It  is
 essential,  that  Planning  should  equire
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 a  new  significance,  a  new  dimension,
 a  new  meaning  in  this  country.  3  as-
 sure  the  hon.  Member  that  all  invest-
 ments  in  the  core  sectors  (which  would
 lead  to  less  dependence  on  imports)
 would  be  stepped  up.

 SHRI  VASANT  SATHE:  Will  the
 hon.  Minister  kindly  clarify  whether
 in  any  of  the  exercises  that  are  being
 made,  there  38  any  proposal  to  reduce
 the  future  plan  allocations  in  respect
 of  other  essential  sectors  other  than
 the  core  sector,  but  all  the  same,  e5-
 sential?  Is  there  any  such  proposal
 with  the  Minister  to  make  any  reduc-
 tions  or  any  cut?  Will  h  ekindly  as-
 sure  us  that  it  is  not  so?  What  75
 the  position?

 SHRI  D.  P.  DHAR:  As  I  said.  these
 studies  are  at  the  present  moment
 under  way,  and  it  would  be  rrematu-
 re  for  me  to  specify  the  recommenda-
 tions  which  may  emerge  as  a  result
 of  these  studies.  But  I  can  assure  the
 hon.  Member  that  the  important  sec-
 tors  of  economy  will  not  suffec  for
 lack  of  investment.  But,  neverthe-
 less,  some  sacrifices  will  have  to  be
 made  if  we  have  to  save  our  economy
 and  its  independence.

 SHRI  VASANT  SATHE:  I  hope  they
 will  be  non-priority  sectors.

 SHRI  D  P.  DHAR:  Of  course.

 SHRI  PILOO  MODY:  The  hon.
 Minister  seems  to  be  allergic  to  the
 words  ‘Plan  holiday’.  and,  therefore.
 he  decided  that  he  would  call  it  by
 my  name.  Let  us  assume  that  he
 will  have  to  ‘Mody-fy’  the  plan  as  a
 result  of  the  steep  rises  in  prices.  By
 whatever  name  he  calls  :t,  the  fact  of
 the  matter  is....

 MR.  SPEAKER.  That  word  was  used
 by  the  hon.  Member's  distinguished
 father  in  this  House.

 SHRI  PILOO  MODY:  I  bone  there
 4a  no  ber  to  re-using  it.  So,  I  hope
 he  will  be  able  to  explain  to  us  where
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 and  how  he  38  going  to  get  the  resour-
 ces  necessary  for  completing  the  Plan
 in  the  terms  m  which  he  has  described
 it,  namely  that  there  wili  be  no  star-
 vation,  of  resources  in  the  core  sector
 etc.  etc.  etc.  and  how  he  is  going  tu
 stop  the  invasion  of  high  cost,  abroad
 into  our  country.  Where  is  he  going
 to  get  the  resources  from?  ३  do  not
 want  a  facetious  answer  such  as  he
 tried  to  give  earlier  on  by  saying
 that  he  is  going  to  cut  down
 the  consumption  of  goods  by  Piioo
 Mody,  because  after  all,  if  he  has
 had  to  cut  down  his  consumption,  it
 may  have  been  because  of  healta
 reasons,  but  |  am  perfectly  healthy.

 SHRI  D.  P.  DHAR:  I  wish  I  were
 in  the  fortunate  position  of  ‘modi-
 fying’  the  plan,  because  then  I  would
 not  have  to  worry  about  its  size.
 The  fact  remains  and  it  is  with  the
 deepest  sympathy  that  I  have  got
 to  submit  it  for  the  health  of  my
 hon.  friend  Shri  Piloo  Mody  that
 some  unessential  articles  of  con-
 sumption  in  which  he  overindulges
 will  have  to  be  reduced.

 SHRI  PILOO  MODY:
 reply  remains  facetious,

 So,  the

 SHRI  A.  K.  M.  ISHAQUE:  May  I
 know  whether  it  is  a  fact  that  the
 cost  of  production  worked  out  at  the
 initial  stages  is  always  found  ta  be
 more  when  the  implementation  is
 over,  and  whether  it  is  not  a  fact
 that  the  original  cost  of  production
 differs  from  the  cost  after  imple-
 mentation  sometimes  by  more  than
 300  or  even  200  per  cent?  If  that
 be  so,  will  the  hon  Minister  assure
 us  that  the  projects  undertaken  in
 the  Fifth  Plan  can  be  undertaken
 and  implemented?

 SHRI  D.  P.  DHAR:  If  I  may  sub-
 mit  with  all  respect,  planning  in  it-
 self  means  an  instrument  of  fiext-
 bility.  It  is  true  that  from  day  to
 day,  and  from  year  to  year,  certain
 changes  take  place  in  the  objective
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 conditions  in  which  the  plan  has  got
 to  be  framed  and  has  got  to  be  given
 shape  and  form.  That  is  why  the
 instrumentality  of  the  yearly  plans
 has  been  woven  into  the  frame  of
 Five  Year  Plans,  and  all  these  facts
 which  the  hon.  Member  has  men-~
 tioned  are  duly  taken  into  account
 while  formulating  the  annual  plans.

 SHRI  SHYAMNANDAN  MISHRA:
 Two  things  make  us  apprehensive
 about  the  Fifth  Five  Year  Plan,
 two  statements  which  have  been
 made  by  the  hon.  Minister.  One  is
 that  there  are  efforts  afoot  to  give  a
 new  dimension  to  the  Fifth  Five  Year
 Plan.  One  really  does  not  know
 what  is  meant  by  the  newness  of  the
 dimension.

 SHRI  PILOO  MODY:
 expression,

 It  is  a  new

 SHRI  SHYAMNANDAN  MISHRA:
 Will  the  newness  come  about  by  a
 reduction  in  the  Plan?  What  is
 meant  by  this  ‘newness’  which  he
 wants  to  impart  to  the  Fifth  Plan?

 SHRI  PILOO  MODY:  =  Shrinking.

 SHRI  SHYAMNANDAN  MISHRA:
 Secondly,  he  said  he  could  not  assure
 us  that  there  would  not  be  any  re-
 duction  in  the  allocations  for  the
 various  physical  targets  in  the  Pian.
 That  being  so,  one  does  not  know
 whether  we  would  continue  the
 plan  holiday,  in  the  midst  of  which
 we  find  ourselves.  Would  the  hon.
 Minister  say  something  about  the
 two  concepts  which  he  has  tried  to
 introduce  into  this?

 SHRI  D.  P.  DHAR:  With  your
 permission,  I  will  answer  the  second
 part  of  the  question  first,  which  im-
 plies  the  cessation  of  the  process  of
 planning  for  some  time,  which  is
 euphemistically  called  plan  holiday.
 My  submission  is  that  thig  cone
 cept  is  being  advocated  merely  on
 the  unfortunate  ground  that  prices
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 have  recorded  an  all-time  high
 during  the  last  one  year.

 SHRI  SHYAMNANDAN  MISHRA:
 No  one  is  advocating  it;  you  are
 actually  practising  it.

 SHRI'D.  P.  DHAR:  ‘This  is  one
 reason  why  a  pian  holiday  which
 meang  an  interruption  in  the  pro-
 ceas  of  planning  is  being,  if  not  advo-
 cated,  talked  about.  The  purpose  of
 planning  is  exactly  to  meet  all  the
 aberrant  situations  in  the  state  of  the
 economy.  We  are  facing  today  a
 strange  and  a  very  unwelcome  aber-
 ration  in  the  state  of  the  economy.
 Therefore,  planning  has  got  to  take
 that  into  account;  otherwise,  it  would
 be  an  empty  shell.  Planning  has  got
 to  be  responsive....

 SHRI  SHYAMNANDAN  MISHRA:
 So  you  can  call  anything  a  plan,
 although  it  might  not  be  so  really.

 SHRI  D.  P.  DHAR:  What  I  call
 planning  is  exactly  'in  the  same
 terms,  with  the  same  meaning,  with
 the  same  concept  and  with  the  same
 interpretation  which  Shyambabu
 used  to  do  when  he  was  Minister  of
 Planning.

 SHRI  SHYAMNANDAN  MISHRA:
 That  we  do  not  find  at  all  since  968
 That  kind  of  planning  does  not  exist.

 SHRI  D.  P.  DHAR:  I  hope  I  have
 the  privilege  of  using  all  these  words
 of  wisdom  not  as  thy  own  but  as
 those  which  he  let  fall  from  time  to
 time  when  he  was  in  charge  of  Plan-
 ning.

 Therefore,  I  would  submit  witt
 due  respect  that  in  order  to  meet
 with  this  new  challenge  in  the  state
 of  the  economy,  the  Plan  has  got  to
 be  responsive,  it  has  got  to  reflect
 these  new  moods  of  the  economy.

 As  for  the  first  question,  that,  if  T
 may  submit,  is  automatically  ans-
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 wered  by  the  submissions  I  have
 made.

 SHRI  MOINUL  HAQUE  CHOU-
 DHURY:  May  I  know  whether  any
 preliminary  assessment  has  been
 made  before  committing  to  this
 working  group  in  monetary  terms

 ag  to  how  much  increase  or  decrease
 there  will  be  in  the  size  of  the  Plan?
 Also,  how  much  time  does  Govern-
 ment  envisage  this  working  group
 will  take  in  completing  its  studies?

 SHRI  D.  P.  DHAR:  If  we  had
 come  to  a  preliminary  conclusion
 with  regard  to  the  financial  size  of
 the  Pian,  its  decrease  or  possibly
 increase,  then  I  submit  the  task  of
 this  working  group  would  have  been
 infructuous.  I  would  submit  with
 all  respect  that  we  shall  have  to
 wait  with  some  patience  the  conclu-
 sions  which  the  working  group.  will
 arrive  at,  a.

 SHRI  SHYAMNANDAN  MISHRA:
 You  have  a  full-fledged  Resources
 Division  in  the  Planning  Commis-
 sion.  That  cannot  even  provide  a
 preliminary  assessment?  We  are
 paying  for  the  Resources  Division
 in  the  Planning  Commission  (Inter-
 ruption).

 SHRI  D.  P.  DHAR:  I  feel  extremely
 Sad  that  I  have  inadvertently  caused
 Shyamnandan  Babu  to  lose  his  tem-

 per.
 SHRI  SHYAMNANDAN  MISHRA:

 No.  no  (Interruption).

 SHRI  D.  P.  DHAR:  But  the  truth
 of  the  matter  is  that  the  Resources
 Division,  for  which,  as  Shyamnandan
 Babu  very  correctly  and  very  right-
 ly  brought  to  the  knowledge  of  this
 hon.  House  that  the  exchequer  is
 paying—and  it  is  not  doing  this  work
 honourably~—is  exactly  engaged  in
 this  work.  As  he  had  been  very
 kind  occasionally  to  come  to  the
 Planning  Commission,  I  will  be  only
 too  happy  to  share  with  him  the  ex-
 tent  of  the  work  that  has  already
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 been  done  in  this  regard.  But  sure-
 ly  he  will  agree  with  me  that  it
 would  be  unfair  to  the  hon.
 members  of  this  House  if  I  come
 with  half-baked  figures  at  this
 stage.  Therefore,  {  feel  that  this  hon.
 House  would  bear  with  me  for  a
 little  while  more  so  that  I  amin  a
 position  to  give  figures  which  would
 be  reasonable,  which  would  be  cer-
 tain.

 TV  Stations  to  be  set  up  during  Fifth
 Plan  Period

 *43.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  the  number  of  new  T.V.  Sta-
 tions  to  be  set  up  during  the  Fifth
 Plan  period  and  the  places  at  which
 these  Stations  are  proposed  to  be  set
 up;  and

 (b)  the  total  amount  proposed  to
 be  allocated  for  the  purpose?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  The
 Fifth  Plan  proposals  for  develop-
 ment  of  Television  network  are  under
 consideration  of  Planning  Commis-
 sion  and  have  not  yet  been  finalised.
 It  is  not  possible  at  present  to  indi-
 cate  the  outlay  for  the  purpose.

 SHRI  JAGANNATH  MISHRA:  Then
 I  will  ask  about  the  Fourth  Plan.
 (a)  May  I  know  the  progress  made
 in  the  TV  network  in  the  country,
 amount  spent  so  far  and  the  expendi-
 ture  likely  to  be  incurred  by  the  end
 of  the  Fourth  Plan?  (b)  To  what
 extent  have  we  achieved  self-suffi-
 ciency  in  technical  know-how?  (c)
 Is  there  a  plan  to  expand  the  Delhi
 TV  centre?  If  so,  what  is  the  time
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 likely  to  be  taken  and  what  are  the
 financial  implications  involved?
 (a)  Last,  but  not  the  least  important,
 is  it  a  fact  that  in  spite  of  the  TV
 centre  at  Srinagar,  the  Pakistan  TV
 network  is  having  a  wide  coverage
 in  the  Kashmir  Valley,  and  if  so
 the  steps  taken  or  likely  to  be  taken
 to  improve  the  TV  station  at  Sri-
 nagar  80  ag  to  increase  its  range  of
 coverage?

 MR.  SPEAKER:  How  does  it  arise
 out  of  this?  How  is  it  relevant?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 I.  K.  GUJRAL):  So  far  as  Srinagar
 is  concerned,  the  station  is  now
 functioning  as  a  full  station.  There
 has  been  delay  in  the  completion  of
 the  tower  because  unfortunately
 the  contractors  who  were  given  this
 task  have  not  finished  the  work,  We
 hope  the  tower  will  be  completed  by
 September  or  October.

 MR.  SPEAKER:
 the  next  question.

 I  will  pass  on  to

 SHRI  JAGANNATH  MISHRA:
 My  second  question  is:  may  I  know
 from  the  hon.  Minister  how  much
 rural  population  is  likely  to  be  pro-
 vided  with  television  facilities  by
 the  end  of  the  Fifth  Plan?  That  is
 part  (७),  and  part  (b)....(Interrup-
 tions)

 SHRI  P.  VENKATASUBBAIAH:
 No  answer  for  a  relevant  question.

 repeat MR.  SPEAKER:  Can  you
 the  relevancy  about  it?

 SHRI  ह:  VENKATASUBBAIAH:
 What  is  the  rural  area  which  will  be
 covered  in  the  Fifth  Plan  by  the  TV?
 It  is  a  very  much  relevant  question.

 MR.  SPEAKER:  He  asked  about
 the  TV  plan  in  the  Fifth  Plan.  The
 Minister  said:  No.  Is  he  treating  the
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 rural  areas  separately  from  the
 main  anewer.  How  is  this?

 SHRI  P.  G.  MAVALANKAR:
 May  I  know  from  the  hon.  Minister
 of  Information  and  Broadcasting
 whether  he  gave  an  assurance  in
 writing  or  orally,  to  the  former  Guj-
 rat  Chief  Minister  Shri  Ghanashyam
 bhai  Oza  that  Ahmedabad  will  get
 8  television  station.

 MR.  SPEAKER:  It  is  a  separate
 question...  (Interruptions)

 SHRI  P.  G.  MAVALANKAR:  Mr.
 Oza_  said  it  in  public....

 MR.  SPEAKER:  Please  sit  down;
 it  is  not  yet  finalised.  Do  not  do  like
 this.  When  the  Government  spokes-
 men  have  said  so,  I  do  not  see  how
 supplementaries  are  being  evolved
 out  of  it.

 SHRI  S  M.  BANERJEE  The  hon.
 Minster  stated  previously  in  this
 House  that  q  television  centre  would
 be  established  in  Kanpur  in  1974.
 (interruptions).  l  am  talking  of  the

 Fifth  Plan.

 MR.  SPEAKER  Who  knows?  It
 may  come.

 SHRI  S.  M.  BANERJEE  What  is  the
 question  to  ask?  I  rise  on  a  point  of
 order.  We  were  told  in  the  House  that
 it  would  come  in  the  Fifth  Pian,

 MR.  SPEAKAR  Please  do  not  in-
 sist.

 HRI  8.  M.  BANERJEE:  What  is  it:
 I  do  not  understand.  Was  my  ques-
 tion  irrelevant?

 MR.  SPEAKER:  It  js  not  relevant.
 Next  question.
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 Development  of  Backwarg  Districts  of
 Gujarat

 +44,  SHRI  VEKARIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state

 (a)  the  amount  sanctioned  for  the
 development  of  backward  Dhastricts  of
 Gujarat  State  by  installing  more
 industries,  and

 (b)  the  amount  allotted  to  Juna-
 garh  District?

 THLE  DEPUTY  MINISTER  IN  THE
 MINISLRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI)  (a)  and  (b)  Central  assist-
 ance  ts  not  allocateg  to  the  States  either
 by  sectors  or  by  schemes  and  pro-
 grammes  or  district-wise.  Government
 are  however  operating  certain  incentive
 and  subsidy  schemes  such  as_  the
 scheme  for  concessional  finance  and
 the  0  per  cent  now  345  per  cent  out-
 mght  subsidy  scheme  for  the  develop-
 ment  industries  in  backward  districts
 The  Central  Financial  Institutions  have
 sanctioned  a  sum  of  Rs  205.2i  lakhs
 uptil  3lst  March  3973  as  loang  on
 concessional  rates  to  ILi7  units  in
 Gujarat  which  includes  a  sum  of
 Rs  i22  lakhs  sanctioned  to  6  indus-
 tral  umts  m  Junagarh  district  A
 sum  of  Rs  7,525i2  has  been  sanc-
 tioned  as  subsidy  to  57  industrial
 umits  in  the  three  districts  of  Panch-
 mahals  Broach  and  Surendernagar
 in  Gujarat,  which  are  7०७  eligible
 for  45  per  cent  subsidy

 SHRI  VEKARIA  I  would  like  to
 know  from  the  Minster  how  many
 industrial  units  have  requested  for
 financial  assistance  from  the  Ministry.
 and  from  amongst  them  which  are
 the  units  which  have  benefited  from
 it  ang  the  reasons  for  not  consider-
 ing  other  units  for  such  financial
 help.

 SHRI  ZIAUR  RAHMAN  ANSARI:
 57  industrial  units  in  three  districts
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 Panchmahals,  Broach  atd  Surender-
 nagar—as  I  have  already  said,  are
 now  eligible  for  the  subsidy

 SHRI  VEKARIA,  How  many  indus-
 trial  units  have  requested  for  finan-
 cial  help  irom  the  Junagarh  district
 and  how  many,  amongst  the  districts
 which  have  requested  help,  have  been
 refused?

 MR  SPEAKER  About  the  Juna-
 garh  district?  You  can  give  separate
 notice  about  it

 SHRI  ZIAUR  RAHMAN  ANSARI-
 It  38  possible  to  give  the  answer.

 SHRI  VEKARIA  The  Junagarh
 district  ig  specifically  mentzoned

 MR  SPEAKER  You  have  specifi-
 cally  mentioned  it.  He  says  he  is  not
 in  a  position  to  give  it.

 SHRI  ZIAUR  RAHMAN  ANSARI
 As  far  as  part  (b)  of  the  question  is
 concerned,  I  have  already  in  my  state-
 ment  said  that  it  is  not  possible  to
 mention  the  district-wise  and  item-
 wise  allocation  (Interruption).

 MR  SPEAKER  If  you  look  to  the
 second  part  of  the  question,  he  has
 specifically  mentioned  Junagarh.

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM)  There  is  no  such  alloca-
 tion  as  aistrict-wise  We  have  made
 an  Offer  that  whenever  and  wherever
 industries  are  established  in  the  back-
 ward  district  they  are  entitled  to  sub-
 809,  and  once  these  units  are  sanc-
 tioned,  then,  they  become  entytled  to
 a  subsidy  Therefore,  there  is  no
 question  of  any  limit  and  that  is  not
 based  on  any  allocation  in  a  particular
 district  Therefore,  as  it  is,  what  has
 been  entitled  to  is  already  mentioned.
 But  with  regard  to  the  actual  number
 of  applications  pending  for  the  estab-
 lishment  of  industries,  a  separate
 notice  is  necessary.
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 SHRI  VAKARIA:  I  have  not  asked
 about  the  applications  before
 the  financial  institutions.  I  have
 specifically  mentioned  how  many  in-
 dustrial  units  have  applied,  the
 answer  says  that  only  six  industriel
 units  were  benefited  by  it  I  want

 to  know  the  names  of  these  six  indus-
 trial  units  and  the  reasons  why  the
 other  industria)  units  are  not  getting
 the  benefit  of  it  That  is  the  question
 You  must  have  registered  the  applica-
 tions  from  the  districts,  ang  you  can
 give  the  reasons  also  I  want  a  specific
 answer  to  my  question.

 SHRI  C  SUBRAMANIAM  These
 figures  will  be  available  with  the
 State  Governments  If  the  hon  Mem-
 ber  is  interested  he  may  give  separate
 notice  We  will  give  the  answer

 SHRI  VEKARIA  I  have  given  this
 specific  notice  for  it  Why  is  the
 Minister  asking  for  another  notice?
 This  is  very  specific  ‘the  amount
 allotted  to  Junagarh  district  There
 is  a  specific  mention  Why  a  separate
 notice  38  required  I  cannot  =  undcr-
 stand

 SHRI  C  SUBRAMANIAM  I  said
 there  is  no  such  allocation  district-
 wise  Every  industry  which  has  been
 sanchoneg  in  that  area  is  entitled  to
 a  subsidy  and  therefore  there  is  no
 question  of  any  specific  allocation
 Thig  wag  the  answer  given

 MR.  SPEAKER  He  has  replied  to
 7  Why  do  १०७  go  on  with  it?

 SHRI  VEKARIA  My  second  sup-
 plimentary  The  Junagarh  =  district
 as  industrially  an  extremely  backward
 district  I  would  like  to  know  from
 the  Minister  whether  the  Government
 is  considering  the  Junagarh  district
 for  industrial  subsidy

 SHRI  C  SUBRAMANIAM  These
 districts  are  selected  by  the  State
 Governments  on  a  certain  basis
 Gujarat  Government  have  chosen
 Panch  Mahals,  Broach  and  Surendra-
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 nagar  Gistriots.  That  State  is  entitled
 to  three  distviicty  to  be  identifies  for
 subsidy.  I¢  Junagarh  is  to  be  includ-
 ed,  perhaps  during  the  fifth  plan  we
 may  consider  it.

 SHERI  SOMCHAND  SOLANK):  Is
 the  Minister  aware  of  the  fact  that
 in  Gujarat,  Mehsana  and  Banaskantha
 are  the  most  backward  areas  and  no
 industries  have  been  set  up  there”
 Is  he  going  to  consider  these  two  dis-
 tricts  to  instal  any  industry  in  the
 fifth  plan?

 SHRI  C  SUBRAMANIAM  There
 seemg  to  be  a  competition  in  back-
 wardness  After  all,  we  have  to  have
 some  objective  criteria  On  that  basis,
 the  Gujarat  Government  ang  the
 Planning  Commission  have  come  to
 the  conclusion  that  these  three  dis-
 tricts  are  the  most  backward  and  they
 are  entitled  to  subsidy  for  the  present
 If  further  districts  are  to  be  taken
 up  certainly  it  can  be  considered

 SHRI  D  P  JADEJA  May  I  know
 what  are  th  ecriteria  for  selecting
 backward  districts  ang  whether  Gov-
 ernment  will  consider  Jamnagar  dis-
 trict  as  industrially  backward  and
 make  new  units  there  eligible  for
 concessions  and  subsidy  because  no
 new  medium  or  large  scale  industry
 has  come  up  in  that  area  since  the  last
 25  years  because  of  lack  of  State  patro-
 nage?

 SHRI  C  SUBRAMANIAM  The
 criterion  for  backwardness  has  been
 mentioned  ever  so  many  times  on  the
 floor  of  the  House  and  we  have  iaid
 4  paper  also  with  regard  to  the  basis
 on  which  backwardness  3s  considered
 As  far  as  Jamnagar  is  concerned  cer-
 tainly  if  a  case  is  made  out  that  that
 alao  should  be  included,  we  shall  con-
 sider  it

 SHRI  NAVAL  KISHORE  SINHA
 In  view  of  the  fact  that  there  ig  a
 separate  list  for  industrially  back-
 ward  districts  among  the  lists  of  back-
 warg  districts,  May  I  know  whether
 the  minister  is  aware  of  the  fact  that
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 the  State  Governments  have  included
 certain  districtg  on  the  basis  of  politi-
 cal  considerations  or  considerations
 other  than  merit  and  if  so,  is  the  Cen-
 tral  Government  willing  to  send  the
 list  back  to  the  States  and  ask  for  a
 new  list  of  industrially  backward
 districts  on  the  basig  of  the  criteria
 laid  down  by  the  Ministry  of  Indus-
 trial  Development?

 SHRI  C.  SUBRAMANIAM:  It  ts
 not  merely  the  recommendation  of  the
 State  Governments.  The  Planning
 Commission  went  further  into  it  and
 considered  the  recommendations  and
 it  is  only  on  an  objective  judgment
 that  these  districts  have  been  identi-
 fled  ag  backward  If  the  hon.  member
 thinks  there  have  been  some  wrong
 decisions,  if  he  brings  it  to  our  notice,
 certainly  we  shall  consider  it.

 SHRI  D.  N.  TIWARY:  If  no  enter-
 preneur  is  coming  forward  to  set  up
 any  industry  in  a  backward  district,
 will  the  Government  take  ‘it  upon
 themselves  to  establish  industries  in
 those  backward  areas?

 SHRI  C.  SUBRAMANIAM  He  is
 aware  that  the  number  of  public  sec-
 tor  projects  is  very  limited.  There
 are  nearly  220  backward  =  districts
 ang  3  will  not  be  possible  to  locate
 even  one  pub)ic  sector  industry  in
 each  district.  To  the  extent  possible
 we  would  like  to  extend  the  area  of
 public  sector  projects,  but  there  are
 limitations  with  regard  to  taking  up
 all  sorts  of  industries.

 Appointment  of  a  Commissioner  for
 Minority  Communities

 *45,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 ६8)  whether  it  38  prop2seg  to  statu-
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 torily  appoint  Commissioner  for  Mino-
 rity  Communities  just  Hke  those  for
 the  Scheduled  Castes  ang  Tribes  to
 look  after  the  special  problems  of  the
 minorities;  and

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PER-
 SONNEL  (SHRI  RAM  NIWAS  MIR-
 DHA):  (a)  Article  350B  of  the  Cons-
 titution  requires  the  appointment  of  a
 special  officer  to  investigate  al]  mat-
 ters  relating  to  the  safeguards  pro-
 vided  for  linguistic  minorities  under
 the  Constitution  and  report  to  the
 President.  Such  reports  are  also  laid
 before  the  House  ang  discussed.  There
 is  no  proposal  for  appointing  any
 other  statutory  authority.

 (b)  Does  not  arise.

 at  are  झा  :  मज़हबी  मानो-
 रिलीज़  और  खास  कर  मुस्लिम  अल्पमत
 वालो  के  बारे  में  भारत  के  गृह  मंत्रालय  की
 ओर  से  बहुत  पहले  एक  आदेश  राज्य  सरता
 को  गया  था  कि  मुस्लिम  अल्पमत  में  से
 सशस्त्र  पुलिस  आदि  में  बहाली  न  की  जाए
 क्या  यह  सही  है  ”  अभी  भी  भारत  सरकार
 के  सभी  कर्मचारियों  में  मुस्लिम  अल्पमत
 के  लोगो  की  सख्या  दो  ढाई,  प्रतिशत  से  कम

 ही  है.  उससे  अधिक  नहीं  क्या  यह  भी  सही
 है।  झगर  यह  सही  है  तो  इसके  निदान
 के  लिए  सरकार  कौन  से  उपाय  कर  रही
 है ?

 शो  राम  निवास  सीधा  इस  प्रकार
 के  कोई  आदेश  केन्द्रीय  सरकार  की  ओर  से

 गए  हो  इससे  मैं  झनशिश  हु  ।  सरकार
 की  नीति  स्पष्ट  है.

 को  भोगेगा  झा  :  आपने  इसका
 खन  नहीं  किया  है
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 at  राम  निवास  स्पर्धा  मेरी
 जानकारी  में  नहीं  है  कि  इस  प्रकार  के
 आदेश  गए  हैं  q

 को  भोगे  झा  :
 है

 मेरी  जानकारी  में

 शो  शाम  निवास  महिमा  :  सरकार  की
 यह  निश्चित  नीति  है  कि  सारे  क्लिप-संख्या
 को  जिस  में  मुस्लिस  भी  हैं  ज्यादा  से  ज्यादा
 परिसर  दिये  जायें  कि  वे  सरकारी  नौकरियों
 में  आ  सकें  और  उसके  लिए  सरकार  ने
 सब  तरह  से  कदम  उठाये  हैं,  शैक्षिक  तौर  से
 उनको  प्रोत्साहन  देने  की  कोशिश  की  है
 झोर  इस  तरह  का  कोई  वातावरण  बनता

 हो  कि  अल्पसंख्यकों  को  न  औने  दिया
 जाए  तो  उसको  रोकने  की  कोशिश  की
 है  a  हमेशा  कोशिश  की  जाती  हैं  कि  सब  कों
 एक  समान  सरके  से  सरकार  का  नौकरियाँ
 में  आने  का,  कम्पीट  करने  का  और  उन  में
 कार्य  करने  का  अवसर  मिले  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Deployment  of  C.R.P.  in  Tripura

 *46.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  C.R.P.  were  used
 against  the  famine-stricken  people  of
 Tripura  to  oppose  peaceful  demonstra-
 tion  for  food  and  relief;

 (b)  whether  the  Opposition  leader
 of  Tripura  Assembly  was  beaten  by
 CRP.  on  the  20th  June,  3973  at
 Khowir  and  was  hospitalised;  and

 (c)  if  so,  whether  Central  Govern-
 ment  will  consider  to  withdraw  CRP
 from  Tripura?
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 THE  MINISTER  OF  HOME
 AFFAIRS  <(SHRI  UMA  SHANKER
 DIKSHIT):  (a)  During  the  period  from
 20.6.1973,  to  22.86.1973  CRPF  detach-
 ments  were  deployed  at  Dha:mnagar,
 Kailashahar,  Kumarghat,  Challangata.
 Kanchanpur,  Kamalpur,  Teliamura,
 Udaipur‘ang  Amarpur  to  assist  the
 State  Police  in  controlling  the  situ-
 ation  createg  by  the  agitation  launch-
 ed  by  the  CPI(M).

 (b)  No,  Sir,  No  C.R.P.F.  was
 ployed  in  Khowir  on  20-6-1973.

 de-

 (९)  Does  not  arise.

 Increase  in  Cement  Price

 *47.  SHRI  RAMKANWAR:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  the  Tariff  Commission
 had  recommended  for  an  increase  of
 Rs.  30  per  tonne  in  the  cement  prices;

 (b)  whether  Government  of  India
 has  agrecd  to  the  recommendations  of
 the  Tariff  Commission;  and

 (९)  the  reasons  for  such  an  upward
 revision  in  prices  ang  the  extent  to
 which  increased  prices  will  effect  house
 building  activities  in  the  country?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  0.  SUBRA-
 MANIAM);  (a)  The  question  of  re-
 vision  of  ex-wOrks  price  of  cement  is
 still  under  the  consideration  of  Tariff
 Commission.  They  have,  however,
 submitted  an  interim  report  recom-
 mending  an  interim  increase  of  Rs.
 10/-  per  tone  in  price  subject  to
 suitable  revision  in  the  light  of  the
 final  report  of  the  Commission.

 (b)  Not  yet.



 29  Written  Answers

 46)  The  reasong  for  the  upward
 revision  are  mainly  increase  in  cost
 of  production  88  a  result  of  increase
 ™m  price  og  Coal,  cost  of  power,  in-
 <rease  in  wages  and  DA  and  freight
 rates  for  gypsum,  etc.  The  pact  of
 the  increase  37  8700  when  accepted,  on
 house  building  activities  is  not  ex-
 pected  to  be  significant.

 Employment  for  All  Engineering  De-
 gree-holderg  and  Graduates

 *48.  SHRI  M.  S.  PURTY.
 SHRI  GIRDHAR  GOMANGO:

 Will  the  Minister  of  PLANNING  be
 Pleased  to  state.

 (a)  whether  any  scheme  has  been
 framed  by  the  Planning  Commission
 under  the  crash  programme  to  prvide
 employment  to  al}  Engineering  Degree-
 holders  ang  Graduates,  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-575/73).

 Price  of  Raw  Materials

 MUKHTIAR  SINGH
 MALIK:

 949,  SHRI

 SHRI  BIRENDER  SINGH  RAO’

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  TECHNOLOGY
 be  pleased  to  state:

 (७)  whether  the  prices  of  industrial
 raw  materials  viz.  Steel,  Nylon,
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 Polyster  Yarn  and  Dyes  and  Chemicals
 have  considerably  incressed  during
 the  last  four  months,

 (b)  if  so,  the  reasons  therefor,  and

 (c)  the  steps  taken  or  being  taken
 to  prevent  disproportionate  rise  in  the
 prices  og  these  items?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ron  SUBRA-
 MANIAM):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.
 {Placed  wm  Library.  See  No.  LT-
 5176/73).

 Ban  on  Exhibition  of  the  Film  “Yeh
 Gulistan  Hamara”

 *50.  SHRI  BAKSI  NAYAK:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  stafe:

 (a)  whether  the  Film  Censor  Board
 had  given  clearance  to  a  Hindi  film
 “Yeh  Gulistan  Hamara”;

 (b)  whether  Government  later  on
 withdrew  the  certificate  and  banned
 exhibition  of  this  film;  and

 (९)  the  factors  leading  to  the  ban
 on  the  showing  of  the  film  which
 had  earlier  been  cleared  and  was
 actually  shown  in  certain  parts  of  the
 country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INFORMATION
 AND  BROADCASTING  (SHRI  I.  K.
 GUJRAL):  (a)  Yes,  Sir.

 (9)  The  exhibition  of  the  film  was
 suspended  for  a  period  of  two  months
 rom  14th  May,  973  under  Section

 6(2)  (c)  of  the  Cinematograph  Act,
 1952
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 (c)  A  cross-section  of  people  from
 the  Eastern  Region  represented  that
 the  film  injured  their  sentiments  and
 susceptibilities.  The  film  also  caused
 disturbances  of  public  order  in  Shil-
 long.

 On  a  further  review  of  the  film,
 Government  ordered  the  above-men.-
 tioned  2-month  suspension.  This  sus-
 pension  was  challenged  in  the  High
 Court  which  issued  stay  orders,  The
 stay  orders  were  later  revoked  on  the
 basis  of  mutual  agreement.  The  pe-
 riod  of  suspension  hawever  has  since
 expired.  The  question  of  de-certify-
 ing  the  film  is  under  consideration  on
 the  basis  of  a  show.cause  notice.

 Clash  between  Police  and  Army  in
 Uttar  Pradesh

 51  SHRI  C,H.  MOHAMED  KOYA:

 SHRI  HUKAM  CHAND
 KACHWAI:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state

 (a)  whether  there  was  a  clash  bet-
 ween  Porice  and  the  Army  in  Uttar
 Pradesh  towards  the  end  of  May,
 1973;  and

 (b)  whether  any  disciplinary  action
 has  been  taken  against  any  body?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  K.  C.  PANT):  (a)  For
 dealing  with  the  situation  arising  out
 of  the  grave  indiscipline  in  some  sec-
 Yons  of  the  UP  Police  the  State  Gov-
 ernment  obtained  the  help  of  the
 Army.  During  the  process  of  taking
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 over  contrat  of  the  armoury  in  some
 of  the  PAC  Battalions,  resistance  was
 offered  by  the  PAC  men  which  result-
 ed  in  ex¢hange  of  fire  at  some  places.

 (b)  As  on  i8th  July,  1978,  40  Police
 personnel  including  30  PAC  men  have
 been  dismissed  by  the  Governor
 under  Article  311(2)  (०)  of  the  Cons-
 titution.  Services  of  393  Police  per-
 somne})  have  been  terminated.  725
 Platoon  Commanders  have  been
 allowed  to  proceed  on  voluntary  re-
 tirement.  9  Platoon  &  Company
 Commanders  have  been  served  with
 3  months  notice  for  retirement.  48
 Officiating  Platoon  Commanders  and
 Head  Constables  have  been  reverted.

 Setting  up  of  second  Atomic  Power
 Station  in  Western  Region

 *52  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minster  of  ATOMIC  ENER-
 GY  be  pleased  to  state’

 (a)  whether  there  ::  a  proposal  to
 set  up  a  second  Atomic  Power  Statian
 m  the  Western  region;  and

 (bo)  if  so,  the  outlines  thereof?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-

 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GAN.
 DHI):  (a)  and  (bj.  The  Site  Selection
 Committee  appointed  by  the  Depart-
 ment  of  Atomic  Energy  has  since  sub-
 mitted  its  report  for  the  Western
 electricity  region  which  is  under  the
 consideration  of  Government.
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 Kaetructions  to  States  om  use  of  MISA
 to  deal  with  Hoarders  and  Black

 Marketeers

 *$3,  SHRI  P.  A.  SAMINATHAN:
 SHRI  द  MAYAVAN:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  the  Union  Home  Min
 ister  has  asked  the  State  Chief  Minis-
 ters  in  a  letter  addressed  to  them  to
 make  libera]  use  of  Maintenance  of
 Internal  Security  Act  and  other  statu-
 tory  powers  to  deal  with  hoarders
 and  black  marketeers;

 (b)  it  so,  how  many  States  have
 agreed  to  the  suggestons;  and

 (c)  any  cther  steps  Governmer:
 propose  to  take  in  dealing  with  these
 hoarders  and  black  murketeers,  ani
 if  so,  what  are  the  main  poimts  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFF-
 AIRS  (SHRI  K.C  PANT):  (a)  and
 (c).  In  a  letter  addressed  to  all  Chief
 Ministers,  Governors  of  Andhra  Pra-
 desh,  Orissa  and  Manipur  and.  all
 Lt  Governors  and  Chief  Commission-
 ers,  Home  Minister  has  suggested  that
 exemplary  auction  should  be  takcn
 against)  black  marketeers,  hoarders
 and  othe:  onti-social  elements  under
 the  stalutury  power.  availabe  unc‘ier
 the  Essential  Commodities  Act,  Indian
 Penal  Code,  Criminal  Procedure  Code
 and  in  serious  cases,  powers  under
 the  Maintencnce  of  Internal  Security
 Act,  I87l  with  8  view  to  disgorging
 hoarded  stocks  and  bringing  the
 offender,  to  bovk  Ministry  of  =  Agri-
 culture  (Depertment  of  Food)  have
 also  advised  the  State  Governm-nis
 to  enforce  vigorously  all  the  legal  pro-
 visions  available  in  this  regard.

 (b)  The  suggestions  have  been  ac-
 cepted  generally  by  all  the  States  and
 Union  Territery  Administrations.

 3088  L.S  —3
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 Repair  of  Teleprinter  Lines  and  Tele-

 phones  in  Delhi

 954  SHR  a.  9  DESAI-
 SHRI  :AMUNA  PRASAD

 MANDAL;

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  several  Teleprinter
 lines  and  thousands  of  Telephones  go
 out  of  order  every  day  in  Deltu  and
 remain  unrepaired  for  days  together,
 and

 (b)  the  number  of  complaints  re-
 ceived  in  regard  to  the  Telep:imters
 and  Telephones  separately,  in  the
 first  six  months  of  this  year,  the  num~
 ber  of  calls  attended  to,  the  numper
 of  machines  or  instruments  set  right
 and  the  number  of  outstanding  com-
 plaints  as  on  the  30th  May,  973°

 THE  MINIETER  OF  COMMUNICA-
 TIONS  (SHRI  H  ष  BAHUGUNA):
 (a)  No.  ६०८७

 (b)  A  sta’:  ~ent  is  Jaid  on  the  Table
 of  the  L9k  Sabha

 Statement

 No  of  No.  of
 com-  Tele-

 Month  plaints  on)  phone
 telephone  set
 service  night.
 per
 month
 300  tele-
 phones.

 January,  73  $4  ory

 Februars  ५  7३  50  so

 March,  73  60  60

 Apni,  73  $I  4

 May,  73  65  65

 June,  73  62  62

 (Total  Number  of  telephones  as  30-6-72——
 355474)
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 dustrial  s@ministration,  The  Sub-
 No.of  —=N  oof  group  has  the  existing  Hoen-

 Month  orate  —  sing  procedures,  in  depth,  with  a  view
 tectived  bly  to  suggest  measures  for  reducing  de-
 on  Telex  tight  lays  in  processing  of  industrial  licence
 Service  applications.  On  the  basis  of  the  re-

 commendations  of  the  Sub-group,  it  is
 proposed  to  streamline  the  industrial

 January,  73  39  ३9.  licensing  procedures.  One  of  the  pro-
 February,  73  30  30  posals  being  considered  in  this  connec.

 tion  contemplates  setting  up  a  combin-
 March,  73  33  13  \ed  Secretariat  for  receiving  and  pro-
 April,  73  20  20  cessing  simultaneously  the  applications

 |  for  industrial  licence,  import  of  capital
 May,  73  78  Py  goods,  foreign  collaboration  and  clear-
 win  73  ar  ar  ance  under  the  MRTP  Act.  The  unifi-

 (Total  No.  of  telex  connection  +1385).
 Tne  outstanding  complaints  on  अन्न3

 were  mil.

 Disposal  of  Applications  for  Industrial
 Licences

 *55.  SHRI  K.  LAKKAPPA:

 SHRI  VARKEY  GEORGE:

 Will  the  Mimster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state.

 (a)  whether  Government  are  consi-
 dering  new  industrial  licensing  proce-~
 dures  for  expedstious  disposal  of  appli-
 cations;

 (b)  af  so,  whether  the  new  system
 ls  going  to  remo.  ardles  and  bottle-
 necks  which  stand  in  the  way  of  dispo-
 sal  of  applications,  and

 (९)  in  what  way  the  new  system  is
 going  to  be  helpful?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  to  (c).  The  Group  of
 Ministers  appointed  by  the  Cabinet

 to  study  various  aspects  of  administra-
 tion  had  appointed  a  sub-group  on  in.

 ed  Secretariat  is  expected  not  only  to
 keep  a  watch  on  the  progress  of  in-
 dustrial  licence  applications  through
 various  stages  but  also  to  monitor  in.
 formation  regarding  the  progress  made
 by  the  hcence  holders  until]  the  unit
 goes  into  production.

 Involvement  of  Tilak  Nagar  Police  in
 misappropriation  of  a  part  of  a  recent
 haul  of  smuggted  Television  sets  and

 Saris

 “56  SHRI  VIKRAM  MAHAJAN:

 SHRI  BHOLA  MANJHI:

 Wiil  the  Minster  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  atlentiqn  of  Gov-
 ernment  has  been  invited  to  the  news
 item  which  appeared  in  the  Hindustan
 Times  dated  the  2nd  July,  973  to  the
 effect  that  Tilak  Nagar  Police,  Delhi
 is  alleged  to  have  misappropriated
 part  of  a  recent  haul  of  smuggied  tele-
 vision  sets  and  saris  which  were  seiz-
 ed  in  the  month  of  May,  1973;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  remedial  steps
 taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  EK.  C.  PANT):  (a)  Yes,  Sir.
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 (b)  An  enquiry  was  conducted  into  बसे  पंजाबी  अपनी  बचत  का  कुछ  भाग
 the  matter  by  the  Superintendent  of
 Police  of  the  District.  The  allege  पंजाब  राज्य  में  विनियोजित  करने  को
 tions  contained  in  the  news-item  were  उत्सुक  हैं  किन्तु  भारत  सरकार  की  नीति,
 not  established.  पंजाब  सरकार  द्वारा  प्राप्त  प्रोत्सहानों  तथा

 पंजाब  में  विनियोजन  के  सुप्रवसरों  के  सम्बन्ध

 विदेशों में  रहने  बाले  उन  भारतीयों का  स  कर  में  पूरी  जानकारी  न  होने  के  कारण  वे  ऐसा

 जो  पंजाब  में  उद्योग  स्थापित  करने  कौ...  रे  में  असमर्थ  हैं  1

 ो
 कमतर रज  है  विदेशों  में  स्थित  हमारे  दूतालयों  तथा

 इण्डियन  इन्वस्टमेट  सेंटर  को  इस  प्रकार
 के  समर्थ  उद्यमियों  से  निकट  सम्पर्क  स्थापित

 wei?
 57.

 ह"  नि
 झ्रश्रवाल  :

 बताने  हा
 करने  तथा  इस  प्रकार  की  विनियोजन

 ह  =  कि:  ia
 वह  बना  सम्बन्धी  नीतियो,  प्रक्रिया शो  आदि  के  विषय

 कपा  हु  में  हर  आवश्यक  स्पष्टीकरण  देने  को  कहा
 जा

 (क)  क्‍या  सरकार  को  पता  है  कि  रहा है ।

 पजाब  सरकार  नें  विदेशों  मे  बसे  भारतीय  मूल
 :
 जि  मे  उगा यारियों!

 श्र
 जिने

 *  विदेशों  में  बसे  प्रवासी  भारतियों  द्वारा  भारत
 रे!

 फिक  हसा  .
 मरत  मे  में  उद्योग  स्थापित  करने  के  नये  प्रोत्साहन उद्योग  पघा  क्षमता,  देने  हेतु  अतिरिक्त  रियायतें  देने  सम्बन्धी  कोई

 सुझाव  नहीं  दिये  है  t

 पंजाब  सरकार  ने  केन्द्रीय  सरकार  को

 (खग  यदि  हा,  तो  इसका  क्‍या  परिणाम
 नहला  है निकला  है  कौर  Plan  to  Regulate  Admission  in  Colleges

 with  a  view  to  link  it  with  Employ.
 (7)  क्या  पंजाब  सरकार  से  उन  ment  Opportunities

 व्यापारियों  लथा  उद्यमकर्ताओंं  को  भारत
 में  उद्योग  स्थापित  करने तु  प्रोत् महान  *58.  SHRI  NARENDRA  SINGH:

 a,  tease
 न.  जगा  the  Minister  of  PLANNING  be

 देन  के  लिए  कुछ  रियायत  देने  का  सुझाव.  piensed  to  state:
 era  सरकार  द  दिशा  है  सोर  यदि

 ‘ines  fi  -
 ara  (a)  whether  the  propos  perspec-

 _
 तो  इस  पर  के  सरकार  को  क्या  tive  plan  to  regulate  admission  in  Col-

 प्रतिक्रिया  है  ?  leges  with  a  view  linking  them  with
 employment  opportunities  has  been
 formulated  and  if  so,  the  outlines

 झौद्योगिक  विकार  तथा  विज्ञान  शौर  thereof;  and
 औद्योगिक  मंत्र.  (शी  सो  सुूक्षतामण्यस)  (b)  whether  the  plan  has  been  put
 (क)  से  (ग)-  कन

 सरकार  नें
 विहगों  7700  operation  from  the  current  aca-

 मे  बसे  भारतीयों  की  पजाब  के  लघु  उद्योगों  demic  session  and  if  not,  the  reasons
 मे  विनियोजन  की  क्षमता  और  स्रोतों  का  therefor?

 लगाने  के  लिए  एक  सर्वेक्षण पता  लगाने  के  लिए  सर्वेक्षण  किया  था  ।  THE  MINISTER  OF  STATE  IN  THE
 राज्य  सरकार  द्वारा  किए  गए  सर्वेक्षण

 के.  MINISTRY  OF  PLANNING  (SHRI
 तिष्करषों  से  यह  पता  लगता  है  कि  अधिकतर  MOHAN  DHARIA):  (a)  No,  Sir.
 अकाली  भारतीय  खास  तौर  प्री  विदेशों  में  (७)  Does  not  arise.
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 Deployment  of  Army  arid  O.R.P.  in  Policeman  including  those  in  the
 UP.

 *59.  SHRI  JYOTIRMOY  BOSU:

 SHRI  N.  K.  SANGHI.

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  whether  the  Army  and  the
 C.R.P.  were  deployed  by  the  Centre
 to  supress  the  revolt  by  the  PAC  per-
 sonnel  in  Uttar  Pradesh  and  if  80,
 their  number;

 (b)  the  total  casualties  in  this  re.
 volt;

 (c)  what  steps,  if  any,  are  being
 taken  to  meet  the  genuine  grievances
 of  the  PAC  personnel;  and

 (a)  whether  Government  will  con-
 sider  to  institute  a  Parliamentary
 probe  into  the  whole  incidents?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  At  the  request  of  the  Gov-
 ernment  of  U.P,  61/2  battalions  of
 CRP  were  made  available  to  them  for
 dealing  with  the  situation  arising  out
 of  the  grave  indiscipline  in  U  P.  Police
 including  U.P  P.A.C  The  Govern-
 ment  of  UP.  had  also  sought  the  ard
 of  the  Army  in  dealing  with  the  situa-
 tion  and  the  Army  authorities  made
 adequate  arrangements  in  aid  of  the
 civil  power.

 (b)  37  persons  were  reported  to  be
 killed  and  0l  persons  injured.

 (c)  A  statement  385  enclosadl.

 (d)  No,  Sir.

 STATEMENT

 According  to  the  information  given
 by  the  Government  of  Utter  Pradesh,
 the  following  steps  have  been  taken
 to  meet  the  grievances  of  the  U.P.

 PAC:-~
 qd)

 (ii)

 Qin)

 (av)

 (v)

 (v2)

 (van

 (vu)

 (ix)

 The  Amenities  Fund  for  the
 welfare  of  the  police  person.
 nel  and  their  families  which
 stood  at  Rs.  2.75  lakhs  hes
 been  raised  to  Ra.  2.73  lakhs.
 The  minimum  period  of  78
 hoyrs  of  duty  for  the  pol:ce-
 men  for  being  eligible  to  the
 free  food  or  the  food  allow-
 ance  has  been  reduced  ६3  9
 hrs  or  more.
 The  Intelligence,  CID  and  the
 Special  Branch  of  Ratlway
 Police  who  were  not  getting
 the  civil  dress  allowance  have
 been  made  eligible  for  it
 Constables  and  Hava.dars  of
 PAC  who  were  getiing  a  fix-
 ed  allowance  of  Rs  10/-  per
 month  for  journeys  outside
 their  Headquarters  in  lieu  of
 daily  allowance  have  now
 been  made  eligible  for  th?
 daily  allowance  as  in  case  of
 other  branches  of  the  Police
 PAC  and  the  Armed  Police
 personnel  are  now  allowed  in-
 caidental  charges  for  rail  jour.
 nevs  at  specific  rates
 A  piomise  was  made  fo*  sym-
 pathetic  consideration  of  the
 anomalies  m  the  report  of  the
 Pay  Commission  relating  to
 the  pay  and  allowances  of
 the  pohcemea
 At  Government  hospuals,
 famines  of  the  policemen
 have  been  made  eligible  to
 get  the  treatment  at  the  Police
 Dispensaxies  Earher  05
 the  employees  could  get  treat-
 ment
 The  Government  of  UP  have
 decided  to  increase  the  tempo
 of  the  police  housing  pro-
 gramme.
 Rs.  6.63  lakhs  have  bees  sanc-
 tioned  for  providing  adequate
 tentage  accommodation  to  the

 PAC  Bns  .at  places  where  re-
 gular  accommodation  is  not
 available
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 (x)  Orders  have  been  placed  for
 the  purchase  of  woollen  pants
 for  all  Constables,  Head  Con-
 stables  of  the  Civil  police  and
 PAC  posted  in  plain  districts
 of  the  State.

 (mi)  The  facility  for  grant  of  the
 subsidy  of  Rs  +1,500/-  or  40
 per  cent  of  the  cost  of  motor-
 cycle  has  been  extended  to
 Inspectors/Sub-Inspectors  of
 the  CIB  and  Intelhgence  De-
 pariment  also

 Demand  for  Ban  on  Exhibiting  the
 Movie  ‘PRABHAT’,

 *o60  SHRI  M  C  RAGA

 SHRI  BISHWANATH
 JHUNWALA

 JHUN.

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state

 (a)  whether  various  institutions,
 leaders  Arya  Samayjists  and  Sanatan
 Dharmies,  while  expressing  great  re-
 sentment  over  presentation  of  uglv
 portrayal  of  Rama  and  Sita  m  the
 Movie  ‘Prabhat’  have  demanded  a  ban
 on  the  exhibition  of  the  said  movie
 without  any  delay,  and

 (8)  if  so,  the  date  on  which  the
 said  demand  was  made  and  the  action
 tuken  by  Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  I  कह  GUJ
 RAL)  (a)  Yes  Sir

 (b)  Immediately  on  ieceipt  of  the
 first  complaint  on  8673  the  film  was
 viewed  Befn.e  ans  action  could  be
 taken,  the  produce:  himself  withdrew
 the  film  from  the  commercial  circuit
 on  77673  and  changed  the  names  of
 main  characters  from  Rama  and  Sita

 to  Ramesh  ang  Sarita.
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 खिल  भारतीय  मुस्लिम  लीग  का  जयपुर

 में  हुआ  स-मेलन

 401.  शमी  शिव  कुमार  शास्त्री  :
 क्या  शह  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  का  ध्यान  ह
 ही  में  अखिल  भारतीय  मुस्लिम  के  जयपुर
 (राजस्थान)  में  हुए  सम्मेलन  को  ओर
 अक्षित  क्या  गया  है  जिसमे  पाकिस्तान
 की  सीमा  से  लगते  हुए  क्षेत्रों  म ेमुस्लिम  लीग
 की  कार्य  वीडियो  को  प्रभावी  बनाने  की  योजना
 बनाई  गई  है  ,  और

 (@)  क्‍या  सरकार  का  विचार  मुस्लिम
 लीग  को  गैर-कानूनी  संगठन  घोषित  बरसने
 काहे  ?

 गृह  सवाल  तथा  कामिक  विभाग
 मे  राज्यमंत्री  श्री  राम  निवास

 मिर्ज़ा)  :  (क)  और  (ख)
 सरकार  ने  22  मई,  973

 का  जयपुर  में  हुए  मुस्लिम  लीग
 के  मम्मेतनन  के  सम्बन्ध  मे  समाचार
 पत्नी  में  प्रकाशित  हाने  वाले  समाचार  देखें
 है  ।  राजस्थान  सरकार  से  क्यो"  की
 प्रतीक्षा  की  जा  रही  है

 बोरकर  कपड़ा  मिलो  का  राष्ट्रीयकरण

 402  नदी  हुकम  प्दन्द  कछवाय  :
 क्या  ओोश्योश्कि  विकास  सत्री  सरकारी
 भ्र धि कार  मे  लो  गयी  बीमार  कपडा  मिलो
 के  सम्बन्ध  मे  7  मारे,  975  के  अतारांकित
 प्रश्न  सख्या  2398  के  उत्तर  बी  सम्बन्ध
 में  यह  बनाने  की  कृपा  करेंगे  कि  क्विनी
 बीमार  कपडा  मिलो  का  राष्ट्रीयकरण  करने
 का  बिचार  है?
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 झौचोगिक  विकास  तथा  विज्ञान  और
 ओौद्योगिको  छह  पनी  सी0  सुबहरूग्यल):
 103,  कोड़ा  मिलों  का  जिनका  प्रबंध  सर-

 कार  ने  उद्योग  (बिकास  कौर  विनियमन
 झधितियम,  952  तथा  रुग्ण  कपड़ा  मिल
 उपक्रम  ((प्रबंध  हाथ  मे  लेना)  भ्र धि नियम,
 972  के  उपबन्धों  के  भ्रधीन  पने  हाथ

 में  ले  लिया  है,  या  सरकारीकरण  करने  का
 प्रस्ताव  है  ।

 Kerala  Government  Scheme  for  Deve-
 Jopment  ण  Coir  Industry

 403.  SHRI  VAYALAR  RAVI:  Wil
 the  Minster  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  TEC-
 HNOLOGY  be  pleased  to  state:

 (a)  whether  the  Government  of  Ke-
 rala  have  submitted  any  scheme  for
 the  development  of  coir  industry  in
 that  State;

 (b)  if  so,  the  sahent  features  of  the
 scheme  and  the  reaction  of  the  Cent-
 tral  Government  thereto;  and

 (c)  the  steps  taken  for  the  speedy
 implementation  of  the  scheme  80  as  to
 increase  the  living  condition  of  seve-
 ral  lakhs  of  coir  workers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN

 ANSARI):  (a)  to  (c)  The  Govern-
 ment  of  Kerala,  the  Planning  Com-
 mission  and  the  administrative,  Minic-
 try  of  the  Government  of  India  for  coir
 industry  have  been  considering  the
 energising  of  coir  industry  in  the
 State  of  Kerala  for  some  time  past.
 As  a  result  of  detailed  deliberations,
 the  Government  of  India  has  recently
 sanctioned  a  scheme  for  this  purpose
 which  proposes  to  energise  the  admini-
 strative,  financial  and  regulatory  as-
 pects  of  this  industry  in  Kerala.  The
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 scheme  has  been  communicated  to  the
 Government  of  Kerala  who  have  al-
 ready  started  implementing  it.

 Export  of  Atomile  Energy  Producis

 404.  SHRI  VAYALAR  RAVI:  Wil?
 the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 undertake  any  scheme  for  largescale
 export  of  atomic  energy  products  to
 other  countries;

 (b)  if  so,  the  broad  outlines  of  the
 programme  and  the  steps  taken  in  that
 direction;  and

 (c)  the  names  of  countries  with
 which  agreements  have  been  reached
 for  this  purpose  and  the  main  ponnts
 of  the  agreements?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  IN-
 FORMATION  AND  BROADCASTING
 AND  MINISTER  OF  SPACE  (SHRI
 MATI  INDIRA  GANDHI):  (a)  and

 ‘(b)  The  Bhabha  Atomic  Research
 Centre  of  this  Department  exports
 radiosctopes  and  equipments  to  50
 countries  in  South  East  Asia,  West
 Asia,  Europe,  South  America  and  Aus-
 traha  The  value  of  these  exports  so
 far  amounts  to  about  Rs.  20  lakhs.
 Indian  Rare  Earths  Limited,  a  public
 sector  undertaking  under  the  adminis-
 trative  control  ef  the  Department  of
 Atomic  Energy  exports  over  rupees
 one  and  a  half  crores  worth  of  rare
 earths  and  scheduled  minerals  annual-
 ly  The  Company  is  formulating
 schemes  to  increase  its  export  earn-
 ings  Electronics  Corporation  of  India
 Ltd.,  another  public  sector  company
 of  the  Department  of  Atomic  Energy
 aud  the  Power  Projects  Engineering
 Division  of  this  Department  are  jointly
 exploring  the  possibility  of  export  of
 components  and  systems  for  Nuclear
 Power  Stations  to  some  countries  who
 have  expressed  interest  in  this  regard
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 ¢  (e)  No  agreements  have,  so  far,
 been  entered  into  with  any  country
 for  the  export  of  atomic  energy  pro-
 ducts  and  supplies  are  made  in  res-
 pect  of  specific  orders  from  users  in
 various  countries,

 Provision  of  greater  variety  of  enter-
 tainment  by  All  India  Radio

 405.  SHRI  M.S.  SIVASWAMY:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  All  India  Radio  has
 introduced  recently  some  new  features
 to  provide  greater  variety  and  enter.
 tainment;  and

 (b)  if  so,  the  gist  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)-  (a)  Yes,  Sir

 (b)  The  following  are  some  of  the
 important  new  programmes  introduced
 by  All  India  Radio  recently:

 Qa)  National  Programme  of  Folk
 and  Regional  Music  broadcast
 on  the  first  Thursday  of  every
 month.

 (a)  All  India  Sports  Service
 broadcast  dany  from  Delhi,
 Bombay,  Madras  and  Calcutta
 Stations  from  4!5  pm  _  to
 §50  PM.

 (in)  Cham  radio  plays  introduced
 from  5  stations  in  the  Hindi
 region

 (iv)  ‘Chitrahar'  Programme  on
 Television  from  Delhi  TV  Sta-
 tion  based  on  regional  lan-
 guage  feature  films.

 .
 (v)  TV  Magazme  programme  in

 Urdu  once  a  month  from  Delhi
 TV  Station.
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 (vi)  A  weekly  current  affairs  pro-
 gramme  in  English  on  TV
 known  as  “Perspective”.

 (vii)  A  variety  programme  on  TV
 from  Bombay  Station  known
 as  “Phool  Khile  Hatin  Gulshan
 Gulshan”.

 (vin)  Besides  the  above  items,  in-
 novations  have  also  introdut-
 ed  in  programmes  on  ‘Vividh
 Bharati  Service’

 Postal  Facility  to  Newspapers

 406  SHRI  M  5  SIVASWAMY:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  any  rules  for  postal
 facility  to  newspapers  were  relaxed
 during  the  month  of  July,  1973,  and

 (b)  if  50,  the  facts  thereof  and  the
 reasons  for  the  same

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  |  BAHUGUNA).
 (a)  and  (b).  No,  Sir  Certam  amend.
 ments  in  the  rules  regardiig  registra-
 tion  of  newspapers  were  howevcr,
 made  during  the  month  of  June,  1973.
 These  are  as  under:—

 ay  Delegation  cf  the  power  regis-
 tration  to  the  Superinten-

 dents‘Senior  Superintendents
 of  Post  Offices  of  the  Postal
 Divisions,

 Gp  Production  and  suhsequent
 verification  of  the  list  of  bona-
 fide  subscribers  has  been  done
 away  with.
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 Prosecution  of  a  Correspondence  of  an
 English  Daily  unéer  OMicial  Secrets

 Act

 407,  SHRI  M.  S.  SIVASWAMY:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 f
 (a)  whether  any  correspondent’  of  a

 leading  multi-edition  Engshsh  daily was  prosecuted  under  the  Official  Sec-
 rets  Act  during  the  month  of  July,
 1978;  and

 (b)  if  so,  the  facts  thereof  and
 action  taken  m  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  No,  Sir.

 the

 (by  Does  nat  arise.

 Pian  to  reduce  inequalities  and  to  raise
 consumption  level  of  the  lowest  people

 408.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  the  mam  outhnes  of
 the  policies  and  measures  for  reducing
 inequalities  and  raising  the  consump-
 tion  level  of  the  lowest  30  per  cent  of
 the  population  and  reducing  consump-
 the  population  and  reducing  consump-
 tion  have  been  finally  worked  out;  and

 (b)  af  not,  the  views  of  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  The
 detailed  policies  and  measures  for  re.
 duction  of  inequalities  and  redistribu-
 tion  of  consumption  expenditure  from
 the  upper  strata  of  the  society  to  the
 bottom  30  per  cent  of  the  population
 are  being  worked  out.  The  results
 will  be  incorporated  in  the  Draft  Fifth
 Plan  which  is  under  preparation.
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 Pending  applications  for  Industrial
 Licéhées  frovh  Rajasthan

 409.  SHRI  BISWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 SCIENCE  AND  TECHNOLOGY  be
 pleased  to  gtate:

 (a)  whether  a  number  of  applica-
 tions  for  industrial  licences  are  pend-
 ing  with  Government  for  setting  up
 of  industrial  units  in  Rajasthan.

 (b)  if  so,  the  total  number  of  such
 applications  and  the  industries  for
 which  they  are  intended;  and

 (c)  the  reasons  for  holding  up  of  the
 applications  by  Government  and  whe-
 ther  in  view  of  the  slow  industrial

 ‘recovery,  Government  would  consider
 to  dispose  of  such  applications  expe-
 ditiously?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRAMA-
 NIAM):  (a)  and  (b)  57  applications
 for  setting  up  of  industrial  units  in
 Rajasthan,  received  upto  3ist  Decem-
 ber  ‘1972,  are  pending  as  on  Ist  July
 ‘1973.  These  apphcations  pertain
 mainly  to  metallurgical,  electrical
 equipments,  telecommunications,  in-
 dustrial  machinery,  chemical,  food  pro-
 cessing.  textiles  and  Cement  and  gyp-
 sum  products  industries.

 (९)  Consideration  of  industrial
 licence  applications  necessitates  fairly
 detailed  examination  of  various  aspects
 of  the  proposals  by  a  number  of  autho-
 rites  and  their  disposa)  is  sometimes
 delayed  due  to  a  number  of  reasons.
 Sometimes  the  applications  do  not  pro-
 vide  complete  information  in  the  first
 instance  and  additional  information
 has  to  be  called  for.  Government  is,
 however,  making  all  posisble  efforts  to
 crsuve  expeditious  disposal  of  pend.
 ing  applications.
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 Cases  of  murders  of  Harijans  in  U.P.
 gince  imposition  of  President's  rule

 4l0.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a}  how  many  cases  of  murders  of
 Haryans  in  U.P  since  the  imposition
 of  the  President's  Rule  huve  been  re-
 potted  and  taken  cognisance  of  by
 Government;

 (b)  the  names  of  the  victims;  and

 {e)  the  nature  of  action  taken  in
 all  such  cases?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  OME  AFFAIRS
 (SHRI  ह  H.  MOHSIN).  (a)  to  (c).
 Information  js  being  collected  and  wul
 be  laid  on  the  Table  of  the  House.

 Progress  in  finalisation  of  the  Fifth
 Five  Year  Plan

 4.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  Will  the  Minister  of
 PLANNING  be  pleased  to  state

 (ay  whether  the  progress  so  far
 made  in  finahsation  of  the  Fifth  F.ve
 Year  Plan  7६५  not  adequate  and  Gov-
 ernment  will  be  compelled  to  observe
 a@  plan  holiday  for  one  year  at  least.
 and

 iby  whether  the  plan  outlay  38  being
 reduced  and  the  draft  proposals  are
 being  severely  slashed  down  in  view
 of  the  tight  resources  po:ition®

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  ay  No.  Sir.

 tb)  Discussions  with  the  Central
 Ministries  and  State  Governments  on
 their  Fifth  Plan  propocals  have  just
 begun  and  it  is  too  early  to  say  anv-
 thing  definite  about  the  outlays  in  the
 Central  and  State  sectors  of  the  Plan
 at  this  stage.
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 Rate  of  growth  in  arrears  of
 telephone  bills

 4i2.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Mhnister  of
 COMMUNICATIONS  be  pleased  to
 state.

 (a)  whether  the  arrears  of  telephone
 bill  all  over  the  country  are  mounting up,

 qb)  if  so,  the  rate  of  growth  of  the
 airears  amount  during  the  last  three
 years,  State-wise,

 (c)  what  has  been  the  rate  of  cor-
 responding  realisation  of  the  arrears in  each  of  these  States  and  the  cause for  the  slow  reals.  ation  of
 rears,  and

 the  ar

 (dj  the  break-up  of  the  arrears  due from  the  Government  organisations
 during  the  last  three  years,  State-wise
 and  whether  the  rate  of  realisation  is
 the  same  as  an  the  case  of  private  con-
 nection«  and  if  so,  the  reasons  for  the slow  rate  of  realisation?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA):
 (a)  The  position  of  arrears  is  indicated
 below  —

 As  on  Rs.  in  Crores

 I-g-77  5  156

 Tegr72  6.  $2

 खन्ना3  6  65
 hee

 (9)  to  (d).  The  information  )५  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.
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 Scheme  for  provision  of  houses  to
 SC  and  ST  in  Mysore

 41s.  SHRI  G.  Y.  KRISHNAN:
 SHRI  C.  K.  JAFFER  SHARIEF.

 Will  the  Minster  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  any  scheme  has  been
 framed  to  provide  houses  to  the
 Scheduled  Castes  and  Scheduled
 Tribes,  through  the  Scheduled  Castes
 and  Scheduled  Tribes  Housing  Cor-
 poration,  in  Mysore,  and

 (a)  if  so,  the  main  points  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 The  details  are  being  collected  from
 the  Govérnment  of  Mysore  and  will  be
 laid  on  the  Table  of  the  Sabha  as  soon
 as  available.

 Proposal  to  present  separate  report  for
 the  nomadic  and  other  tribes

 414,  SHRI  K  8.  CHAVDA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  the  Scheduled  Castes
 under  article  34l  and  Scheduled  Tribes
 under  article  342  are  the  only  back-
 ward  classes  regarding  which  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  has  to  report  to
 the  President  under  Article  388,  and

 (b)  if  so,  whether  Government  pro-
 pose  to  present  a  separate  report  of
 the  nomadic  and  other  tribes,  which
 are  also  at  present  §  included  in  the
 Report  of  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yes.  Sir.

 (b)  No,  Sir.
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 Proposal  to  get  certain  areas  of  Vidhar-

 415.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  has  been  a  pro-
 Posal  to  get  certain  areas  of  Vidarbha
 in  Maharashtra  declared  ag  “Tribal
 Areas”  through  the  declaration  of
 Presidential  Order  so  as  to  extend  to
 the  areas  facilities  available  to  Adi-
 vasis;  and

 (b)  if  so,  the  reaction  of  Govern
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 There  is  no  proposal  to  declare  any
 area  of  Vidarbha  an  Maharashtra  as
 “Tribal  Areas”  The  proposal  under
 consideration  is  to  remove  area  res-
 trictions  in  respect  of  certain  com-
 munities  in  the  hsts  of  Scheduled
 Castes  and  Scheduled  Tribes  of  Maha-
 rashtra  so  that  they  may  also  be
 scheduled  in  respect  of  Vidarbha  area.
 The  matter  is  under  examination
 alongwith  the  general  question  of  the
 revision  of  lists  of  Scheduled  Castes
 and  Scheduled  Tribes.

 Use  of  Urdu  in  courts  in  UP.

 416.  SHRI  CHANDI'  LAL  CHANDRA-
 KAR  W:ll  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state-

 (a)  whether  some  difficulties  are
 being  experienced  as  a  result  of  the
 use  of  Urdu  in  courts  in  Uttar  है:
 desh;  and

 (७)  if  so,  the  steps  taken  by  Govern-
 ment  to  remove  these  difficulties?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 Facts  are  being  ascertained  from  {the
 Government  of  Uttar  Pradesh.
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 Heuse  sites  ta  S.C.  landless  labourers
 in  Orissa

 417.  SHRI  CHINTAMANI  PANI
 GRAHI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  the  num-
 ber  of  house  sites  made  available  to
 the  Scheduled  Caste  landless  labour-
 ers  during  the  Third  and  Fourth  Plan
 periods  in  Orissa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN)  There  is  no
 separate  provision  for  allotment  of
 house-sites  to  Scheduled  Caste  land-
 less  labourers  The  Welfare  Depart-
 ment  of  the  Government  of  Orissa  has
 provided  the  following  number  of
 house-sites  to  the  Scheduled  Castes  in
 general  under  State  and  Central  Sec-
 tors

 Ii  IV
 Plan  Plan

 State  हु
 Sector  350  ३३32
 Central
 Sector  770  232

 In  addition,  the  Revenue  Depart-
 ment  of  the  Staté  Government  have
 allotted  3365  house-sites  to  landless
 Scheduled  Caste  people  during  1972-73.

 Allotment  of  land  for  construction  of
 houses  by  Harijans  in  U.P

 4i8  SHRI  5  R  SHUKLA  Will  the
 Minister  of  HOME  AFFAIRS  ४७९
 Pleased  to  state

 (a)  whether  any  Iand  foi  the  con-
 struction  of  houses  by  Harians  has
 been  allotted  to  them  in  Tehsils  Nan-
 para  and  Bahraich  of  distr.ct  Bahar-
 alch  in  ULP.;

 (be)  if  so,  the  extent  thereof,  and

 (c)  whether  any  Register  showing
 the  details  of  acquisition  and  aliot-
 ment  of  such  land  is  maintained  in
 the  District?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN).  (a)  to  (०).
 The  details  are  be.ng  collected  irom
 the  Government  of  Utlar  Prauve  in  anda
 wil]  be  Ind  on  the  table  of  the  Subia
 as  soon  as  available.  |

 Inclusion  of  Clause  stipulating  Royalty
 payable  for  Foreign  Collaboration
 Agreement  for  use  of  Patent  Rights

 419.  SHR]  R.  द  SWAMINATHAN.
 SHRI  ्  MAYAVAN:

 Will  the  Minister  of  INDUSTRIAL
 DAVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  given
 guidelines  to  firms  seeking  foreign  cok
 laboration  tor  manutacture  of  items
 for  which  Patent  Rights  are  held  ir
 India  by  Foreign  Collaborators,

 (b)  if  52,  the  reasons  therefor  and
 main  features  therein,  and

 (c)  whether  Government  have  also
 advised  all  firms  to  ensure  that  all
 their  collaboration  agreements  include

 a  clause  stipulating  the  royalty  payable
 for  a  collaboration  for  the  use  ०१  pa-
 tent  rights  till  the  expiry  of  life  of  the
 patent  and  if  so,  how  many  =  firm,
 have  agreed  to  this”

 THE  MINISTER  OF  INDUSTRLAL
 DEVELOPMENT  AND  SCIENCE  AND
 TLCHNOLOGY  (SHRI  C.  SUERA-
 MANIAN)  (a)  to  (c)  Government
 have  recently  issued  a  Press  Note  clari-
 fying  their  policy  rel.ting  to  foreign
 collaboration  agreements  involving  the
 manulacture  of  items  for  which  pa-
 tent  mghts  are  held  in  Indha  by  the
 foreign  coliaborat2rs  Instances  had
 come  to  the  notice  of  the  Government
 where  extensions  of  collatoratian
 agreements  had  been  sought  solely  on
 the  ground  that  the  proposed  items
 were  covered  by  patents  held  by
 foreign  parties  in  India,  which  pre-
 vented  the  manufacture  of  these  items
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 by  the  Indian  party  after  the  expiry
 of  the  initial  period  of  the  agreement
 without  the  prior  permission  of  the
 foreign  collaborator.  With  a  view  t°
 maintaining  a  continuous  and  uninter-
 rupted  flow  of  industrial  production
 and  to  avoid  any  hardship  to  the  con-
 cerned  Indian  *  parties,  Government
 have  impressed  up2n  the  Indian  part-
 tes  desirous  of  entering  into  foreign
 collaboration  that  while  negotiating  e
 collaboration  agreement,  they  should
 specifically  examine  whether  the  item
 of  manufacture  is  patented  in  India,
 if  so,  they  shoulg  ensure  that  the  col-
 laboration  agreement  includes  a  clause
 to  the  effect  that  the  payment  of  royal-
 tv  fur  the  duration  of  the  agreement
 would  also  constitute  compensation
 for  use  of  patent  rights  till  the  expiry
 of  the  life  of  the  patent  and  that  the
 Indian  party  would  have  the  freedom
 to  produce  the  item  even  after  the  ex-
 piry  of  the  collaboration  agreement
 without  any  additional  payments.  A
 copy  of  the  Press  Note  dated  the  &th
 June  4973  38  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No
 LT-577/78  J

 जिला  तमोली  (उत्तर  ज्रवेदा)  में  यूरेनियम
 के  निरकषेपों  का  पिता  लगाना

 429.  क्रि  चन्दूलाल  चरमराकर  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  परमाणु  ऊर्जा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  के  जिला  चमोली
 में  विशाल  यूरेनियम  निश् लेपो  का  पता
 लगा  है,

 (ख)  यदि  हा,  तो  वहा  कितना

 यूरेनियम  निकलने  की  संभावना  है  ,  ओर

 (ग)  समन्वेधण  कार्य  कब  तक  प्रारम्भ
 हीरा  ?
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 शान  मंत्रों,  प्रभा णु  कजी  मंत्री,  इलेक्ट्रा-
 सिक्स  मंत्री,  सूचना  शौर  प्रसारण  मंत्री  तथा

 अंतरिक  मंत्री  (श्रीमती  इस्तीफा  गांधी)  :

 (क)  जी  नही  t  चमोली  जिले  मे

 मूरे लियम  का  कोई  बढ़ा  निर्देश  शब  तक

 नही  मिला  है,  तथापि  पोखरी  तुजी,  तेजी-

 शुगर,  देवधान-चमेली-खेतरपाल,  भभोर  हमें-

 वाड़-धिटोली-आाली  क्षेत्रों  मे  कुछ  यूरेनियम
 पाया  गया  है  1

 (ख)  शौर  (ग)  इन क्षेत्रो  में

 सर्वेक्षण  एवं  भू-छेदन  की  सहायता  से

 सर्वेक्षण  किया  जा  रहा  है।  पूर्वेक्षण  के

 समाप्त  होने  पर  ही  यहा  के  यूरेनियम  के

 भंडारों  में  विद्यामान  खनिज  की  मात्रा

 का  अनुमान  लगाया  जा  सकेगा  |

 Damage  caused  to  production  Units  due
 to  Power  failure

 421  SHRI  BHOGENDRA  JHA.  will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state  the
 estimated  total  damage  caused  to  the
 various  production  units  due  to  power
 failure  in  the  various  States  of  the
 country  during  the  present  year”

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM)  Though  most  of  the  States
 have  reported  existence  of  power
 shortage,  it  has  not  been  possible  to
 assess  the  details  of  loses  in  production
 attribugable  solely  due  to  power  short-
 age  However,  estimates  of  losses
 largely  due  to  power  shortage  in  res-
 pect  of  some  industries  mainly  in  the
 medium  and  large  scale  sectors,  are
 indicated  in  the  statement  laig  on  the
 Table  of  the  Sabha.  [Placed  in  Lib-
 rary.  See  No  LT-578/78.)
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 Complaints  about  allegations  of  nepo-
 tism  agaiust  the  Minister  of  Law  and
 Justice  in  the  appointment  of  Govern-

 ment  Counsel

 422,  SHRI  MADHU  LIMAYE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  about  allega-
 tions  of  nepotism  practised  by  the
 Minister  of  Law  and  Justice  in  res-
 pect  of  the  appointment  of  his  close
 relatives  as  Government  Counsel  to
 assist  or  to  appear  in  cases  before  the
 Hague  Tribunal  or  before  Courts  and
 Enquiry  Commissions  in  India;

 (b)  if  so,  the  nature  of  the  allega-
 tions  made;  and

 (c)  whether  any  enquiry  has  been
 made  into  the  matter  and  if  so,  the
 results  thereof?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b).  A  memorandum  containing
 such  allegations  against  the  Union
 Minister  of  Law  and  Justice,  pur-
 porting  to  have  been  signed  by  some
 advocates  of  the  Supreme  Court,  was
 received  in  Septembr,  1972,

 (c)  The  Mimster  of  Law  and  Jus-
 tice  completely  denied  the  allegations.

 No  inquiry  was  considered  necessary

 Instructions  to  States  for  action  against
 black  marketeers  and  hoarders

 428.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Centre  had  asked
 the  States  to  take  examplary  action
 against  the  black-marketeers  and
 hoarderg  and  whether  the  State  Gov-
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 ernments  have  implemented  the  Cen-
 tre’s  directive;

 (b)  if  so,  the  number  of
 marketeers  and  hoarders  arrested  in
 various  States  and  the  punishment
 meted  out  to  them;  and

 black

 (९)  whether  there  has  been  a  ict
 up  in  the  black-marketing  and  hoard-
 ing  as  a  result  of  these  arrests  and,
 if  so,  to  what  extent?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H  MOHSIN):  (a)  Attention
 is  invited  to  the  answer  given  to
 Starred  Question  No.  53  of  date.

 (b)  and  (c).  Information  is  being
 collected  from  the  State  Goverr.ments
 and  Union  Territory  Admini-trations

 बिजली  के  झनपलन्धता  (कसी)  के
 कारण  7972  %  उत्पादन  में

 कमी

 424  डा०  लक्ष्मी  नारायण  पांडेय  :
 शी  एस०  कार  विमान  :

 क्या  औद्योगिक  बिकास  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  गत  वर्ष  विद्युत  के  न  मिलने

 अथवा  अभाव  के  कारण  कितने  कारखानों

 के  उत्पादन  पर  प्रतिकूल  प्रभाव  पडा  ;

 (ख)  उनकी  कितनी  हानि  हुई  ;

 (ग)  क्‍या  ऐसी  स्थिति  की  पूरा-

 मुक्ति  को  रोकते  के  लिए  सरकार  किसी

 दीर्घावधि  शौर  द्रुतगामी  योजना  पर  विचार

 कर  रही  है  ;  कौर

 (घ)  यदि  हा,  तो  उसका  ब्योरा

 क्‍या  है  ?
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 ओौक्षोगिक  विकास  मंत्रालय  में  उपमंत्री
 थो  लिगाउररहास  अंसारी  )  :  (क)
 से  (च):  यद्यपि  प्रतिकार  राज्यो  ने  कभी
 बिजली  की  कमी  बताई  है  तो  भो  केवल
 बिजली  की  कमी  के  कारण  उत्पादन  से

 हुई  हानि  के  ब्यौरे  का  अनुमान  लगाता
 सम्भव  नही  हुआ  है  \  कुछ  उद्योगो  विशेषकर
 मझोले  कौर  बड़े  उद्योगों  में  प्रमुख  रूप  से

 बिजली  की  कभी  के  कारण  हुई  हानि  का
 ब्यौरा  मभापटल  पर  रखें  गए  विवरण  में
 दिया  गया  है  t  [भाग्य  में  रखा  गया।
 देखिये.  सख्या  mrodto-5179/7  73]

 ,

 सिचाई  शौर  विद्युत  मंत्नालय  ने  क्षेत्रीय

 विद्युत्तसम्मेलनों  से  इस  समस्या  पर  विचार
 किया  है,  जिनमें  तत्काल  किये  जाने  वाले

 उपायों  तथा  पा चतरी  योजना  में  की  जाने

 बाजी  कार्यवाई  के  विषय  में  सिफारिश  की
 गई  है।  इनमे  सामान्यत  विद्युत  परियों-
 ना प्रा  ने  सम्बन्धित  काम  में  लेजा  लाने  और
 खराब  युवक  की  प्राथमिकता  के  प्राकार
 पर  त्रस्त  मरम्मत  करना  शामिल  है।  कुछ
 मामलों  से  निकटवर्ती  फालन  बिजली  बाले
 क्षेत्र  से  खिजला  उधार  लेकर  इस  कमी  की
 कम  बरतने  के  उपाय  पिए.  जा  रह  है।  उस
 मामल  पर  डसी  प्रयोजन  के  लिये  गठित
 मत्रिमदत  द्वारा  मो  निरंतर  पुन  आर
 किया  जा  रहा  है  4

 दीर्घकालिक  उपाया  में  पाच बी  योजना
 में  बिलों  को  बढती  हुई  आवश्यकता  पूरी
 करन  के  लिए  चन  गए  जाने  के  लिए  नई

 पबन्योजनाये  स्थापित  करना  सम्मिलित  हैं  1

 शदर  बाजार  से  साम्प्रदायिक  दंगे

 425:  डा०  लक्ष्मोनरायण  पांडेय  :

 शनी  जगनाथ  मिशन :

 क्या  गृह  संगी  यह  बताने  की  कृपा
 करेंगे  कि  :
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 (क)  कवी  गत  i2  जून,  1873  को
 सबर  बाजार,  दिल्ली  में  साम्प्रदांधिक  दंगे
 हुए  थे  ;

 (@)  यदि  हा,  तो  इस  सम्बन्ध  में
 गिरफ्तार  किए  गए  व्यक्तियों  की  संख्या
 तथा  उनके  माम  क्या  है  ;

 ग)  क्‍या  उक्त  दयो  की  संभावना
 के  बारे  में  पुलिस  को  पहले  से  जानकारी
 थी  ;  और

 (थ)  क्‍या  सरकार  ने  साम्प्रदायिक
 लगों  की  कोई  जाच  की  है  कौर  यदि  हा,

 4  तो  उसके  क्‍या  परिणाम  निकले  ?

 रह  मंत्रालय  तथा  मासिक  विभाग  में
 राज्य  मंत्री  (भी  राम  निवास  मिर्ज़ा)  :  (क)
 से  (घ)  दिल्ली  प्रशासन  से  प्राप्त  सूचना
 के  अनुसार  12  जून,  973  की  रात  को  कुछ
 लड़को  के  एक  काढ़े  ने  दो  बर्गो  में

 एक  संघर्ष  का  रूप  धारण  कर  लिया
 जिसमे  भारी  पथराव  हुआ  ।  सोडा  वाटर
 की  बोलते,  झाग  के  गाले  और  लोहे  के  कड
 फैले  गय  ।  पुलिस  का  अश्  गैस,  बैत  का
 प्रयाग  करता  पड़ा  और  अन्तत  हिंसक
 भीड  को  तीतर-बितर  करने  के  लिए  गोली
 चलानी  पड़ो  ।  एयर  व्यक्ति  मारा  गया
 आर  43  पुलिस  कर्मचारियों  समेत  55
 व्यक्ति  घायल  हो  गय  |  476  395
 रुपये  की  सम्मति  की  हानि  हाने  का  मनु-
 मान  है  ।  इस  घटना  क॑  परिणामस्वरूप
 दर्ज  किये  गये  मामलों  के  सम्बन्ध  में  4
 अपत्तियों  को  गिरफ्तार  किया  गया  1,
 गिरफ्तार  जिये  गय  व्यक्तियो  के  नाम  सभा
 अटल  पर  रखे  गये  विवरण  से  दिये  गये
 हैं  ।  भ्रियालय  में  रखा  गया।  लिये  LT-

 5180/73  }

 उप-राज्यपाल  ने  उन  परिस्थितियों
 तथा  कारणों  की  एक  प्रशासनिक  जाच
 कराने  का  रादेश  दिया  था  जिनके  फल-
 स्वरूप  2  3995;  973  के बीच



 नशा

 की  राशि  संघर्ष  हुआ  था  t  जांच  प्रति-

 ये  दन  उप-राज्यपाल  को  प्राप्त  ६13  गया  है
 और  उस  पर  विचार  किया  जा  रहा  है  1

 Expansion  of  T.V,  Industry

 428.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  the  details  about  ex-
 pansion  of  T.V.  Industry  during  the

 Fifth  Plan  period  have  been  finalised:

 (b)  the  production  target  during  the
 Fifth  Plan  and  the  extent  to  winch  it
 would  meet  the  demand  as  against
 the  anticipated  requirements?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 4SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b).  The  Ministry  of  {nformution
 and  Broadca-ting  have  submitted  their
 plans  to  the  Planning  Commission  for
 the  growth  of  the  AIR  TV  network
 during  the  Fifth  Plan  period.  On  the
 bams  of  a  proposal  made  by  the  De-
 partment  of  Space,  the  Planning  Com-
 mission  has  appointed  a  Ta  ¢-Foree  to
 examine  all  aspects  coniected  with
 the  we  of  a  geo-synchroncus  sate!-
 lite,  Qireferred  to  as  INSAT),  over
 India,  largely  for  purpose  of  tele-
 vision,  which  would  enadle  comptete
 coverage  of  the  country  in  piinciple.
 and  a  significant  coverage  in  practice,
 fim  terms  of  possible  deplayment  of
 television  stations  and  receivers  on  the
 ground;  this  Task  Force  has  completed
 fts  work.  The  Planning  Commission
 hag  now  to  finalise  details  relating  to
 the  growth  of  television  im  terms  of
 the  above  proposals  in  celation  to
 overll  national  priorities  for  the  Fifth
 Plan.  Ag  soon  as  this  is  ‘Ione,  other

 -appects  relating  to  the  numbers  of
 द & 4  receivers  needed,  and  production
 of  these  as  wel]  as  of  TV  components
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 will  be  finalised,  and  action  taken  to
 achieve  the  production  targets,

 Suggestions  made  by  the  Vommittee
 On  distribution  of  Essential  Commo.
 dities  and  articles  of  mass  consumption

 427,  SHRI  VEKARIA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state  the  action  taken  by  Government
 on  the  recommendations  and  sugges-
 tions  made  by  the  Committee  on  the
 distribution  of  essential  commodities
 and  articles  of  mass  consumption?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  The  Committee
 on  Essential  Commodities  and  Articles
 of  mass  consumption  will  be  shortly
 submitting  its  report.  Appropriate
 action  will  be  taken  when  the  recom-
 mendations  of  the  Committee  are
 available.

 Telephone  ratio  in  India  as  compared
 to  South  East  Asia

 428  SHRI  VEKARIA:
 SHRI  RAM  BIAGAT  PAS-

 WAN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Telephone  ratio  in
 India  is  the  lqwest  in  the  South-East
 Asia;

 (b)  if  so,  the  reasons  therefor:  and

 (c)  the  measures  taken  by  Govern-
 ment  to  increase  it?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  The  telephone  to  population  ratio
 in  India  is  low  but  not  the  lowest  in
 South-East  Asia.  The  telephone  den-
 sity  (number  of  telephones  for  100
 population)  for  India  was  0.2  against
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 the  maximum  of  7.9  for  Singapore  and
 the  minimum  of  Ol  for  Lacy  and
 Burma  during  ‘1970,

 (b)  The  likely  reasons  are  that:

 (i)  most  of  the  telephone  demand
 is  concentrated  in  urban  areas
 whereas  most  of  our  popula-
 tion  is  located  in  the  rural
 areas.

 fii)  A  sizeable  portion  of  the  de-
 mand  for  telephone  service
 remains  unfilled  due  to  lack  ot
 resources.  If  the  demand  was
 fully  met  the  usuage  of  tele-
 phones  would  have  spread
 and  new  demand  stimulated

 (iii)  The  telephone  density  is  core-
 lated  to  per  capita  real  income
 which  is  still  low  in  India,  due
 among  other  things  to  a  large
 population  base,

 (av)  India’s  is  still  g  predominantly
 agricultural  and  not  an  mdus-
 trial  economy.

 (९)  The  Government  is  executing  «
 series  of  successive  Five  Years  Plans
 for  economic  and  industriul  develop-
 ment  of  the  country  and  the  telephone
 system  is  also  growing  The  telephone
 density  which  was  0.05  in  ‘1951-52,  re
 at  the  beginning  of  the  First  Five
 Year  Plan  improved  to  02  in  °89-70
 ie.  at  the  beginning  of  the  4th  F.ve
 Year  Plan.  This  ratio  is  further  ex-
 pected  to  go  up  to  03  in  ‘1974-75,  ne
 at  the  beginning  of  the  5th  Five  Year
 Plan  and  to  0.5  in  ‘1981-82.

 Development  of  Tourism  during  Fifth
 Plan

 429,  SHRI  VEKARIA:

 SHRI  ARVIND  M.  PATEL:

 ‘Will  the  Minister  of  PLANNING  be
 pleased  to  state  the  amount  earmarked
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 for  the  development  of  tourism  in  the
 country  during  the  Fifth  Five  Year
 Plan,  State-wise?

 THE  MINISTER  OF  STA'TE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  The  Fifth  Five
 Year  Pian  is  still  being  formulated  It
 is  not  possible  at  its  stage  to  indicate
 the  amount  earmarked  for  the  deve-
 lopment  of  tourism  in  the  country
 during  the  Fifth  Five  Year  Plan
 State-wise.

 $  न
 )

 Communal}  riots  in  Hazaribagh  Dis-
 trict,  Bihar

 430  SHRI  BHOGEDRA  JHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  exact  causes  of  the  recent
 communal  riots  in  the  Hazaribagh  Dis-
 trict  of  Bihar  and  the  total  damage
 caused  to  the  minority  community,

 (b)  the  forces,  groups  or  individuals
 responsible  for  engineering  those  mots
 and  the  action  taken  against  the  cul-
 prits  and  against  those  behind  them,

 (०)  whether  some  Olficers  of  the
 U.S  A,  Consulate  at  Calcutta  visted
 Hazaiibagh  in  the  week  preceding  the
 riot  und  met  some  persons,  and

 (8)  ॥  $0,  the  facts  thereabout  and
 action  taken  against  them”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (ay  Attention  is
 invited  to  the  statement  made  in  Lok
 Sabha  on  April  19,  1978,  in  reply  to  a
 Calling  Attention  Notice  about  the  dis-
 turbances  in  Hazaribath.  The  State
 Government  have  subsequently  fre-
 ported  that  as  a  result  of  ‘he  dis~
 turbances,  l4  persons  wert  killed  and
 sixty  persons  were  injured.  The
 damage  to  property  is  estimated  at
 Rs,  29,700.
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 ६0)  and  (4),  Government  have  no
 information  of  any  such  visit  to
 “Hazaribagh  in  the  week  preceding
 the  riot”.  It  is,  however,  known  that
 an  officer  of  the  US  Consulate  at  Cal-
 cutta  along  with  the  Assistant  stayed
 at  the  circuit  house  in  Hazaribagh  on
 the  night  between  March  23rd  and
 24th  in  the  course  of  the  vigit  to  some
 places  in  Bihar.  There  is  no  informa-
 tion  ६0  connect  his  visit  with  the  dis-
 turbances  which  occurred  between  the
 12th  and  ह ४८4)  April.

 Directives  issued  to  State  Governments
 for  effective  implememation  of  Land

 Reforms

 431,  SHRI  BHOGENORA  JHA:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  Planning  Commission
 has  sent  by  directives  to  the  State
 Governments  for  effective  imple-
 mentation  of  lang  reform;  measures;
 and

 (b)  if  so,  the  main  points  thereof
 and  the  reaction  of  State  Govern-

 ments  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  The
 Government  of  India  is  already  com-
 mitted  to  a  programme  of  speedy  and
 effective  implementation  of  land  re-
 forms.  The  Planning  Commussion
 have  issued  guidelines  on  land  reform
 to  the  States  in  connection  with  for-
 mulation  of  their  Draft  Fifth  Five
 Year  Plans.  Broadly,  these  include
 the  programme  for  various  legislative
 measures  to  plug  the  loopholes  in
 verious  land  reform  laws  according  to
 a  time-bound  programme  and  giving

 bes  also  been  drawn  to  the  need  for
 quick  distribution  of  sueplus  lead
 aceompanied  by  timely  supply  of  in-
 2068  इद
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 puts  and  investment  support.  The
 necessity  af  having  an  efficient
 administrative  machinery  operating  at
 the  village,  tehsil,  district  and  State
 levels  hag  been  highlighted.  It  has
 further  been  suggested  to  bar  the
 jurisdiction  of  civil  courts  in  the
 implementation  of  land  reforms,  set-
 ting  up  of  itinerant  land  reforms
 tribunals  for  the  purpose  and  provide
 free  legal  assistance  to  the  poor  bene-
 ficiarieg  of  land  reforms.  People’s  in-
 volvement  in  the  programme  for
 speedy  and  effective  implementation
 of  land  reforms  has  been  emphasised
 by  suggesting  the  setting  up  of  com-
 mittees  of  beneficiaries  at  the  village
 and  block  levels,  The  State  Govern-
 ments  have  been  requested  to  make
 appropriate  financial  allocation  for
 implementation  of  the  programme  of
 land  reforms.

 The  draft  Plans  of  the  State  Gov-
 ernments  are  being  awaited.

 P.A.C.  Revolt  in  Uttar  Pradesh

 432.  SHRI  BHOGENDRA  JHA:
 SHRI  M.  s.  PURTY:

 Will  the  Minisier  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  causes  7  the  mutiny  in
 the  P.A.C.  of  Uttar  Pradesh  including
 the  hidden  hands  therein  have  been
 ascertained  and  responsibilities  fixed.
 and  if  so,  the  main  poin.s  thereabout;

 (b)  whether  the  Police  empicyees
 Association  of  Uttar  Pradesh  has  been
 banned;  and

 (c)  if  so,  the  propriety  and  expe-
 diency  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  BOME  AFFAIRS
 (SHRI  ४.  H.  MOHSIN).  (a)  Some  dis-
 gruntled  elements  caused  dissatis-
 faction  in  the  police  yanks  on  matters
 relating  to  pay-escates,  service
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 conditions,  housing  and  other  ament-
 ties,  They  formed  an  association  in

 the  name  of  “Police  Karamchari  Pari-
 shad”  which  was  not  recognised.  The
 Parishad  incited  U.P.  policemen  in-
 cluding  those  of  the  P.A.C,  to  commit
 various  acts  of  indincipline  which
 culminated  in  armed  clashes  between
 the  Army  and  the  UP.  P.AC.  at
 various  places  in  U.P.

 (b)  and  (c),  There  is  no  Police
 Employees  Association  of  U.P.  as  such.
 However,  the  aforggaid  “Rajya  Police
 Karamchari  Parishad",  on  account  of
 itg  unlawful  activines  has  been
 brought  under  the  operatioa  of  rule
 33  of  the  Defence  of  India  Rules.  The
 matter  is  sub-judice.

 Development  Schemes  in  States

 433.  SHRI  M.S.  PURTY:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (a)  the  names  of  the  States  which
 have  forwarded  ther  Schemes  to  the
 Planning  Commissw  for  develop-
 ment  in  their  States;

 (b)  whether  Government  iteve  set
 up  any  special  Cell  te  deal  with  the
 development;  and

 (ce)  if  so,  the  progress  so  far  made
 in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  ‘a)  The  question
 ig  vague.  Draft  Fifth  Plan  proposals
 concerned  with  development  have
 been  submitted  80  far  by  8  States,
 namely,  Assam,  Madhya  Pradesh,
 Meghalaya,  Orissa,  Punjab,  Rajas-
 than,  Tripura  and  Uttar  Pradesh.

 (b)  In  the  Planning  Commission,
 the  Programme  Administration  Divi-
 sion  is  responsible  for  processing  the

 Draft  in  consultation  with
 the  subject  Divisions  of  the  Planning
 Commission  and  the  Central  Minis-
 tries.  At  the  State  level,  the  pro-
 blems  of  Plan  formuletion  and  pian
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 implementation  are  selng  looked  after
 by  the  State  Planning  Departments.
 Recently,  in  many  States,  Planning
 Boards  have  been  constituted  and
 steps  are  also  being  taken  to  augment
 the  strength  of  the  technical  per-
 sonnel  in  the  State  Planning  Derart-
 ments,  at  the  instance  and  with  the
 fmancial  support  of  the  Planning
 Cormmission.

 (०)  The  proposals  received  from  the
 State  Governments  are  being  examin-
 ed  in  the  Planning  Commission  as
 well  as  the  Central  Miuistries.  Later,
 a  discussion  would  be  held  regarding
 these  between  the  Chief  Ministers,
 Governors  of  the  concerned  States  ana
 the  Planning  Commission  before  a
 final  view  is  taken  regarding  the  con-
 tents  and  the  size  of  the  Plan  of  each
 State.

 Report  of  the  Magisterial  Enquiry  inte
 the  causes  of  Shahdara  disturbances

 434  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  report  of  the
 Magisterial  Enquiry  in  regard  to  the
 causes  of  Shahdara  Disturbances  has
 since  been  submitted  to  Government;

 (b)  if  so,  the  observations  and  re-
 commendations  made  therein;  and

 (०)  what  action,  if  any,  is  being
 proposed  by  Government  in  this  re-
 gard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (०).
 The  Commission  of  Inquiry,  which
 was  appointed  to  inquire  into  the  in-
 cidents,  has  submitted  its  report  to
 the  Government.  The  report  is  under
 examination,



 69  Written  Answere  SRAVANA  3,  7895  (SAKA)

 Mefective  Telephones  of  58  Exchange
 in  Delhi

 435,  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  of  India  has  been  invited  to  a
 ह...  in  the  Times  of  India  dated
 the  7909  May,  973  saying  that  about
 2,500  Telephones  of  the  “58”  exchange
 are  believed  to  be  dead  in  Delhi;

 (b)  whether  Government  have
 made  any  investigation  into  such
 weandalous  State  of  affairs  in  the
 Telephone  Department;  and

 (c)  if  so,  the  main  points  thereof?

 THE  MINISTER  OF  COMMUNICA-
 “SIONS  (SHRI  H.  N.  BAHUGUNA):
 a)  Yes,  Sir.

 (b)  and  (c)  The  matter  was  investi.
 gated  in  detail.  These  investigations
 revealed  that  the  report  about  the
 alleged  number  of  dead  telephones
 was  not  correct.  Dial  tone  of  540
 telephones  of  this  exchange  was  how-
 ever,  affected  primarily  due  to  recti-
 fication  programme  which  igs  being
 carried  on  in  the  (58)  exchange.  Steps

 qwere  taken  to  restore  these  telephones
 as  early  as  possible.

 »Realising  of  Arrears  of  Telephone.
 Bits

 436.  SHRI  M.  RAM  GOPAL  REDDY:
 SHRI  है  A  SAMINATHA?D¢

 Will  the  Minister  of  COMMUNICA-
 “TIONS  be  pleased  to  state:

 (ay  the  total  areas  of  telephone
 ‘bills  during  the  year  1971  and  ‘1972,
 separately;

 (kb)  whether  such  areas  have
 weached  Rs.  6.50  crores  and  there  has
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 been  little  progress  in  realising  tele-
 phone  bill  arrears  from  States;  and

 (९)  if  so,  the  reasons  therefor  and
 steps  proposed  to  be  taken  in  the
 matter?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):

 (a)  As  on  Rs.  in  crores

 I-4-7!  5-56
 दरबार  6.52

 (b)  (i)  The  arrears  have  reached
 Rs.  6.50  crores.

 (ii)  The  overall  position  regarding
 relisation  of  dues  from  the  State
 Governments  is  improving.

 (c)  Regarding  (b)  (i)  above,  is
 stated  that  bills  for  telephone  services,
 both  local  and  trunk  are  issued  in
 arrears  after  services  are  availed  of
 and  only  bills  for  rental  are  issued  in
 advance.  Therefore,  at  any  point  of
 time  some  bills  will  remain  unpaid.
 As  for  steps  proposed  to  be  taken,  the
 recovery  of  arrears  is  a  continuous
 and  time  consuming  process.  Initial-
 ly  this  is  achieved  by  such  steps  as
 ringing  the  subscribers,  disconnection
 of  defaulting  subscriber’s  telephones,
 then  by  personal  contact  and  corres-
 pondence  with  subscribers  are  finally
 by  legal  action  where  necessary.  The
 recourse  to  law  is  possible  only  in
 case  of  private  subscribers  and  natu-
 rally  it  has  to  be  ensured  that  there
 is  a  reasonable  prospect  of  recovery
 in  such  cases.  However,  the  Depart.
 ment  has  undertaken  a  special  drive
 for  liquidating  the  arrears  and  the
 position  is  being  closely  watched.

 Unsatisfactory  working  og  Television
 in  Jammu  ang  Kashmir  State

 437.  SHRI  ह:  A.  SAMINATHAN:
 SHRI  छ  MAYAVAN:

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  the  Television  set  up
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 by  the  Union  Government  in  the  State
 of  Jammu  and  Kashmir  is  not  func~
 tioning  daily;

 (b)  whether  Pakistani  programmes;
 are  being  easily  seen  in  the  Jammu
 and  Kashmir  State  rather  than  its
 local  programmes;  and

 (c)  the  steps  to  be  taken  by  Gov-
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI]  DHARAM
 BIR  SINHA):  (a)  The  Srinagar  TV
 Station  is  now  functioning  daily  for
 four  hours  from  630  P.M.  to  30.90
 P.M  with  an  additional  transmission
 for  two  hours  on  Sundays,  in  the
 afternoon.

 (b)  Pakistani  programmes  are  being
 received  in  some  parts  of  the  Kasb-
 mir  Valley  but  the  strength  of  the
 signal  and  the  quality  of  reception  in
 most  places  is  indifferent

 (९)  Srinagar  TV  Station  is  at  pre-
 sent  reaching  a  limited  area  as  the  TV
 tower  has  not  yet  been  completed.
 Steps  are  bemg  taken  to  expedite  the
 construction  of  the  tower  so  that  the
 Station  can  operate  on  its  full
 strength.

 Disturbances  tn  Srinagar  due  to  the
 “Book  of  Knowledge”

 438.  SHRI  P.  A.  SAMINATHAN:

 SHRI  SHIV  KUMAR  SHASTRI,

 Wili  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Srinagar  disturb-
 ancés  were  preplanned  and  there  was
 #  hand  of  Pakistani  agents  in  the  dis-
 turbances;

 (b)  if  80,  whether  the  disturbances
 were  dite  to  the  “Book  of  Knowledge”
 which  wes  published  in  09l];  and
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 {ce}  the  veaspos  far  banning  the
 book  suddenty  after  its  publication  62
 years  ago?

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  There  is  no  such  mforma-
 tion  available  go  far.

 th)  and  (c)  An  agitation  took  place
 in  Jammu  and  Kashmir  over  certain
 objectionable  portions  in  Arthur  Mee’s
 ‘Book  af  Knowledge’,  Children  Ency-
 clopaedia.  In  order  to  prevent  hkely
 Trepurcussions  and  also  to  protect  the
 religious  susceptibilities  of  a  section  of
 the  population,  the  Government  of
 Jammu  and  Kashmir  banned  the
 book  under  the  relevant  provision  of
 the  Defence  of  India  Rules,  197,
 Government  of  India  have  drawn  the
 attention  of  the  other  State  Govern-
 ments  and  Union  territory  Admunistra-
 tions  to  the  notification  of  the  Jammu
 and  Kashmir  Government.

 Stowing  Down  of  work  on  Draft  Fifth
 Plan

 439.  SHRI  ह:  A.  SAMINATHAN:
 SHRI  P  M  MEHTA:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  work  on  the  draft  of
 the  Fifth  Plan  has  slowed  down  in
 the  Planning  Commission  and  in  the
 States  and  the  Central  Ministries
 have  still  to  submit  their  plans  and
 programmes;

 (b)  if  so,  whether  none  of  the  States
 has  sent  its  draft  plan  to  the  Commis-
 sion  within  the  scheduled  time;  and

 (c)  if  so,  the  reasons  therefor  and
 the  steps  being  taken  by  he  Planning
 Commission  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  M  DHARIA):  (a)  No.

 Sir.
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 (b)  and  (९)  Central  Ministries  and
 several  State  Governments  have  sent
 their  draft  plans  already.  Discussions
 with  State  Governments  and  Central
 Ministries  are  currently  going  on
 according  to  a  schedule  drawn  up  for
 the  purpose.  It  is  expected  that  the
 discussions  will  he  completed  accord-
 ing  to  the  schedule.

 Setting  up  of  Development  Authorities
 in  States  for  preparation  and  enforce-
 ment  of  Master  Plans  for  large  Cities

 during  Fifth  Plan

 440  SHRI  छू.  LAKKAPPA:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 {a)  whether  Planning  Commission
 has  suggested  to  the  State  Govern.
 ments  to  set  up  development  authori-
 ties  for  the  preparation  and  enforce-
 ment  of  master  plans  for  large  cities
 during  the  5th  Plan;

 (b)  if  so,  whether  some  guide-lines
 have  also  been  issued  to  the  States  for
 the  planning  of  urban  development
 programmes,  housing,  water  supply
 and  sanitation;  and

 (९)  if  so,  the  reaction  of  the  various
 ‘States  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,

 ‘Kir,

 (b)  Yes,  Sir.

 {c)  These  guidelines  were  issued  to
 the  State  Governments  for  formula-
 tion  of  their  Fifth  Pian  proposals  and
 tnter-alia  included  the  recommenda-
 tion  for  setting  up  of  Development
 Authorities  for  the  implementation

 ‘and  enforcement  of  plans.  No  reac-
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 tions  to  this  proposal  from  the  State
 Governments  were  sought  nor  have
 been  received,

 Allecation  for  Special  Employment
 Programmes  for  7973.74

 44\.  SHRI  छू.  LAKKAPPA:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 has  made  any  allocation  for  various
 special  employment  programm  for
 ‘1973-74;

 (b)  if  so,  the  total  amount  allotted
 for  the  purpose;  and

 *
 (९)  how  far  their  implementation

 has  been  successful?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library..  See
 No.  LT-582/73].

 Death  of  Jawan  of  Border  Security
 Force  due  to  the  encounter  with

 Pakistani  Rangers

 442.  SHRI  K.  LAKKAPPA:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of  HOME  AFF-
 AIRS  be  pieased  to  state:

 (a)  whether  a  Jawan  of  the  Border
 Security  Force  was  killed  in  an  ex-
 change  of  fire  between  B.S.  F.  and
 Pakistani  Rangers  in  the  Jalalabad
 area  of  the  Ferozepore  Sectot  on  25th
 May,  1978;  *

 (b)  if  80०,  whether  any  arrests  have
 been  made  of  the  infiltrators;  and
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 (c)  whether  any  arms  and  ammuni-
 tions  have  been  captured  from  the
 arrested  persons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  ‘Yes,  Sir.

 (b)  and  (०)  Two  sepoys  of  the
 Pakistani  Rangers  were  apprehended
 by  the  Border  Security  Force  along
 with  two  .308  Rifles  and  107  live
 rounds.

 Investigations  into  the  case  of  Jagota
 Brothers  who  forced  their  entry  into

 the  Prime  Minister’s  House

 443.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  investigations  into
 the  case  of  Jagota  Brothers  who  forc.
 ed  their  entry  into  the  Prime  Minis-
 ter’s  House  have  since  been  complet-
 ed;

 (9)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  against  the  offend-
 ers;  and  a

 (c)  whether  some  action  has  also
 been  taken  against  the  Police  secu-
 rity  personnel  posted  at  Prime  Munis-
 ter’s  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Yea,  Sir.

 (b)  Ong  of  the  Jagota  Brothers  viz
 Shri  Narotam  Lal  Jagota  is  being
 prosecuted  in  the  Court  of  law  for
 offence  under  the  Official  Secrets  Act
 1923,  Other  two  Jagota  brothers  and
 their  sister  have  been  discharged  on
 this  account  on  6th  July,  ‘1973,

 The  tresspass  case  against  all  the
 three  Jagota  brothers  and  their  sister
 u/s  448/452/853/382  427184,  I.  P.  com  is
 also  pending  trial  in  the  Court  of
 law.
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 {c)  Necessary  adrninistrative  actiam
 is  being  taken  up  in  the  matter.

 Actien  taken  Against  the  Person  who
 Tried  to  enter  Prime  Minister's  Resi-

 dence  with  a  Loaded  Gun

 444.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  HOME  AFFAIRS.
 be  pleased  to  state:

 (a)  whether  the  investigations  into:
 the  case  of  a  gunman,  who  wanted  to
 enter  the  Prime  Mhnister’s  House
 with  a  loaded  gun  have  since  been
 completed,

 (b)  3t  so,  the  actzon  taken  or  pro-
 posed  to  be  taken  against  the  offender:
 and

 (c)  whether  some  action  has  alse
 been  taken  against  the  Police  security
 personne]  posted  at  Prime  Minster’s
 House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  HOME  AFFAIRS
 (SHRI  #  मर.  MOHSIN)  (a)  and  (b).
 There  hag  been  no  case  in  whieh  a
 gun-man  attmepted  to  enter  mto  the
 Prime  Munster's  House  with  a  loaded
 gun  However,  a  person  name  Kan-
 chan  Singh  Raja  Gand:  S/o  Shnm
 Chillar  Singh  of  Chapra  district  Bihar
 was  arrested  outside  the  Prime  Minis-
 ter’s  House  on  2nd  March,  1973,  for
 having  in  his  possession  a  fire  arm
 without  proper  licence.  A  case  under
 the  Arms  Act  had  been  instituted
 against  Shri  Kanchan  Singh  in  the
 Court  of  Law.

 (c)  Since  no  Police  Security  per-
 sonnel  was  found  to  be  at  fault  in  res-
 pect  of  the  incident,  the  question  of
 taking  amy  action  against  any  such
 personnel  does  not  arise.
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 whet  पंचवर्षीय  योजना  के  लिए  वित्तीय
 संसाधन  निर्धारित  करने हेतु  गठित  किए

 गए  कार्यकारी  दल  बुकिंग  प  का
 अधिवेदन

 445  ही  श्लीकृष्ण  झप जाल  :

 शी  सी०  के  जाफर  शरीफ  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पांचवी  पंच-वर्षीय  योजना  के
 लिए.  वित्तीय  संसाधन  निर्घारित  करने  हेतु
 योजना  आयोग  द्वारा  गठित  कार्यवाही
 दल  ने  झपना  प्रतिवेदन  सरकार  को

 प्रस्तुत  कर  दिया  है  ;  यदि  हां,  तो  उसकी

 मुख्य  बातें  क्या  है  ;  कौर

 (ख)  क्‍या  दल  के  द्वारा  की  गई  सि-
 बारिशों  को  योजना  प्रारूप  मे  सम्मिलित
 कर  लिया  गया  है  कौर  यदि  नही,  तो  इसके
 क्या  कारण  हैं  ?

 योजना  मंत्रालय  सें  राज्य  मंत्री  (को  मोहन

 मारिया)  :  (क)  पांचवी  योजना  के  लिए

 वसीय  संसाधनों  का  पुनर्निधारण  करने  के  लिए

 अप्रैल,  973  मे  पांचवी  योजना  के  लिए
 संसाधन  कार्यकारी  दल  का  गठन  किया
 गया  था  ।  आशा  है  कि  यह  दल  प्रगति  रिपोर्ट

 को  दो  से  तीन  सप्ताहों  के  भ्रमर  अन्तिम

 रूप  देकर  झा योजना  आयोग  को  प्रस्तुत
 कर  देगा  1

 *
 (ख)  इस  समय  पांचवी  योजना  दस्ता-

 बेज  का  जो  प्रारूप  तैयार  किया  जा  रहा
 उसमें  बल  की  सिफारिशों  को  ध्यान  में

 रखा  जायेगा  ।
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 Revival  of  National  integration  Coun-

 ell

 446.  SHRI  NARENDRA  sINGH:
 SHRI  S.  A.  MURUGANAN-
 THAM:

 Will  the  Minister  of  HOME  AFFA-
 IRS  be  pleased  to  state:

 (a)  Whether  Government  propose
 to  take  steps  to  revive  and  reactivate
 the  National  Integration  Councij  at
 the  National  as  well  as  the  State
 levels;  and

 (b)  if  so,  the  reasons  for  qgelay  in
 taking  steps  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (b).  A  Steering  Committee
 under  the  Chairmanship  of  the  Prime
 Minister  is  to  be  set  up  soon  to  consi-
 der,  inter  alia,  the  future  role  and
 task  of  the  National  Integration
 Council  and  the  lines  on  which  it
 should  be  reconstituted.

 Colgate  Palmolive  (India)  Ltd.

 447.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND  फूफा
 CHNOLOGY  be  pleased  to  state:

 (a)  whether  Colgate-Palmolive
 (India)  Ltd.  is  a  l00  per  cent  U.S.
 owned  Company  and  holds  a  mono-
 poly  position  in  the  production  and
 distribution  of  cosmetics  and  toilets;

 (b)  if  so,  the  names  of  the  products
 of  the  Company,  total  installed  capa-
 city  and  actual  production  of  the  Com-
 pany  as  in  4965  and  19TL;

 (c)  whether  the  Company  was  al-
 lowed  to  make  substantial  expansion
 between  965  and  97]  without  dilut-
 ing  their  equity  capital  base;

 (da)  whether  this  substantial  ex-
 pansion  was  carried  out  by  importing
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 _ thes;  fei

 (ee)  if  so,  on.  what  grounds  this.for-
 eign  Company  was  allowed  substantial
 expansion  and  the  steps  being  taken
 by  Government  to  safeguard  the  in-
 terests  of  the  small-scale  industries  in
 this  field?

 ‘THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-

 wholly  owend’  subsidiary  ‘of  M/a  Cal-

 owLy::

 highly.  sophisticated  ‘automatic:  ‘thach

 gate  Paimolive’  international,  U.S.A,
 and  it  ig-one  of  the  major  Units  en-
 gaged  in  the  production  and  distribu-
 tion  of  Cosmetics.  and.  Toilets...

 (b)  Information’  about  the  names  of
 products,  actual  production  etc  is

 given  below:—

 5.
 No.  Name  of  the  products

 Tooth  powder

 Toothpaste
 Face  Cream  &  Snow

 Powder-Talcum  and  Face

 Oils  &  Shampoos

 Other—requirements

 ~

 aA
 vA
 &
 Ww

 है

 tion
 on  three  in

 shifts  r965.  3977
 as  in
 February,
 3968

 Tonnes  Tonnes  Tonnes
 836°  48  29°672  737

 3387°98  537°409  2858

 244°944  =  -  377  705  78

 2367°96  1094"  601  783

 2843°336  262°  4 424  1733
 9  lakhs  747  728  285865
 dozens  dozens  dozens

 (ce).  to  (७).  With  reference  to  their
 applications  for  a  licence  for  subs-
 tantial  expansion  in  the  manufacture
 of  toothpaste,  the  firm  informed  =  in
 July  2066  that  Government  had  no
 objection  to  recognise  a  higher  capa-
 city  of  5.50  lakhs  Kge.  (i.e.  3550  ton-
 nes)  for  the  said  item  on  3  shifit  basis
 provided  the  proposal.  neither  invol-
 ved  installation  of  additional  capital
 equipment  nor  allotment  of  foreign

 ‘exchange  for  import  of  law  materials.

 According  to  the  policy  then  in
 vogue,  the  firm  were  not  required  to
 obtain.  an  industrial  licence  for.  subs-
 tantial’  expansion

 ‘The  item  ‘Tooth  Paste’  is  at  present
 reserved.  for  ‘development  in  the  Sinail
 Scale  Sector.  a

 Wherever  foreign  Collaborations  are
 permitted,  a  condition  that  foreign
 brand  name  shall  not  be  permitted  for
 internal  sales  is  being  stipulated.

 Similarly  substantial  export  obliga-
 tion  is  imposed  on  units  which  go  in
 for  production  of  items  reserved  for
 Smali  Scale  Sertor.

 राजस्थान  में  पाली  जिले  का  विकास

 cB  448,  की भूल असद  बागा...  क्या
 ifs:  है...  .  मंत्री  प्रादेशिक  प्रस-

 समानताएं.  दूर  करने  के.  खित  §p79+76
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 के  बजट  में  व्यवस्था  के  सम्बन्ध  में  28  मार्च
 i973  के  झ्र तारा कित  प्रश्न  संख्या  4976

 के  उसर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  पाली  जिले  को  पिछड़ा  हुआ  जिला
 घोषित  मे  करने  के  क्या  कारण  है  जबकि

 जोधपुर,  जालौर,  सिरोही  तथा  अन्य  जिले
 ऑद्योगिक  दृष्टि  से  पिछड़े  हुए  घोषित  किए
 गए  हैं  ?

 औद्योगिक  विकास  मंत्रालय  में  उपमंत्री
 (६  ज़ियाउर  रहमान  अंसारी  )

 रियायती  दर  पर  धनराशि  प्राप्त  करने
 के  हकदार,  प्रौद्योगिक  दृष्टि  से  पिछड  जिलों
 का  पत्ता  लगाने  के  लिए  अपनाये  जाने  वाल
 मार्गदर्शी  मापदण्ड  सभी  राज्यो  को  बात
 दिये  गये  है  ।  इन  मापदण्डो  के  सम्बन्ध
 में  प्राप्त  आंकड़ो  के  संदर्भ  में  राजस्थान  राज्य
 सरकार  ने  पाली  जिले  का  रियायती  दर  पर
 धनराशि  पाने  योग्य  नहीं  ठहराया  है  ।

 Utilisation  of  Eucalyptus  Forest  for
 Newsprint  in  West  Bengal

 449.  SHRI  S.  C,  BESRA-
 SHRI  S.  N.  SINGH  DEO:

 Will  the  Mimster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state.

 (a)  whether  eucalyptus  forest  raisea
 for  the  newsprint  industry  is  ready  in
 the  West  Bengal  for  harvesting,

 (b)  whether  the  newsprint  factory
 for  which  it  was  grown  is  vet  to  be
 decided;  and

 (९)  if  so,  how  Government  propore
 to  utihese  the  newly  raised  forest?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes  Sir,  but  it  is
 for  Paper  Mills  and  not  for  Newsprint
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 (b)  Does  not  arise.

 (c)  To  be  utilised  by  paper  mulls  of
 West  Bengal.

 सीटों  साफ  दुलारो"  शीर्षक  से  प्रकाशित
 समाचार

 450  थी  मूल  चंद  डागा:  क्या
 यं जनर  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  28
 मई,  1973  के  “दी  हिन्दुस्तान  टाइम्स”
 में  “सिटीज  आफ  टू मारो”  शीर्षक  से  प्रकाशित
 सम्पादकीय  की  और  दिलाया  गया  है  ;
 और

 (ख)  यदि  हा,  तो  नगरों  की  स्थिति
 में  सुधार  करने  सम्बन्धी  योजना  की  मुख्य
 बाते  क्‍या  है  और  उसमें  नगरीय  इम्प्रूवमेंट
 ट्रस्ट  और  नगर  पालिकाधझों  का  योगदान
 झौर  कृत्य  क्‍या  होगें  ?

 योजना  मंत्रालय  में  राज्य  मंत्री  (ली
 (शी  सोहन  मारिया  )  :  (क)  और

 (ख)  दिनांक  28  मई,  973  के

 “हिन्दुस्तान  टाइम्स”  में  प्रकाशित  सम्पाद-
 कीय  सिटीज  श्राफ  दू मारो”  पांचवी  पंच-
 वर्षीय  योजना  तैयार  करने  के  सिद्ध  में
 राज्य  सरकारों  को  योजना  झ्ायोच  द्वारा  भेजे
 गये  मार्गदर्शी  सिद्धांतों  पर  ठिप्यणी  करता  है
 और  प्रत्येक  शहर  में  उसकी  क्षेत्रीय  भ्रावश्यक-
 ता झोंके  अनुरूप  तैयार  की  जाने  वाली  दीपिका-
 लीन  वृहद  योजनाओं  की  आवश्यकता  की
 झोर  गीत  करता  है  यह  इस  पर  भी  बल
 देता  है.  कि  शहरी  क्षेत्र  सें  प्राधिकरणों  की

 बहुलता  से  बचने  की  आवश्यकता  है

 आयोग  द्वारा  जो  मार्गदर्शी  सिद्धांत  जारी
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 किये  गये  हैं  उसमें  पहले  ही  इन  बातों  का
 ध्यान  रखा  गया  है।  ये  सिद्धांत  राज्य  सरकारों
 पर  इस  बात  के  लिए  जौर  डालते  हैं  कि  पंचवर्षीय
 शहरी  विकास  योजना  क्षेत्रों  के  आधार  पर
 तैयार  की  जानी चाहिए  विकास  प्राधिकरणों
 की  स्थापना  किये  जाने  की  आवयश्कता  पर  बल
 देने  के  साथ-साथ  मार्ग  दर्शी  सिद्धांतों  में  किसी
 विकास  प्राधिकरण  के  विकास  सम्बन्धी  कार्यों
 की  तथा  नगर  निकायों  के  दिन  प्रति-दिन  के
 रख-रखा  तथा  परि  चिलम  सम्बन्धी  सेवायों
 की  स्पष्ट  रुप  से  परिभाषा  किये  जाने  की
 आवश्यकता  पर  भी  बल  दिया  गया  है।
 उनमे  राज्य  भ्राता  बोर्डों,  विकास  प्राणी-
 करो  तथा  सुधार  ट्रस्टों  के  परस्पर  सम्बन्धों
 का  भी  उल्लेख  किया  गया  है।

 शहरी  विकास  काफी  उलझनपूर्ण  विषय
 है  जिसके  कई  सामाजिक,  आर्थिक  फलितार्थ
 एवं  पहलू  हैं।  सरकार  का  उद्देश्य  है  कि  श्रमिक
 क्रियाकलापों  से  संतुलित  वितरण  तथा  शहरी-
 करण  के  माध्यम  से  स्थान  परिवर्तन  की  प्रक्रिया
 का,  विशेषकर  शहरो  की  झोर  जाने  की  प्रवृत्ति
 को  रोका  जाय  ।  इस  उद्देश्य  की  पूति  के  लिए
 स्थानीय  शासन  के  ढाचे  को  सुदृढ़  करने  की
 नीति  अपनायी  गई  है  ताकि  वर्तमान  तथा  तए
 शहरी  क्षेत्रों  मे  आधारभूत  भव स्थापना  सम्बन्धी
 कार्यक्रमों  क ेलिए  वित्त-व्यवस्था  की  जा  सके
 तथा  उनका  कार्यान्वयन  किया  जा  सके  जिससे

 शहरीकरण  को  विशेष  दिशाओं  मे  मोडाजा  सके
 कौर  बढ़ाया  जा  सके  |  मार्गदर्शी  सिद्धातों  मे
 समेकित  शहरी  विकास  कार्यक्रम  आरम्भ  किये
 जाने  की  प्रा वश्य कता  पर  बल  दिया  गयाहै  जिनमें
 ये  विभिन्‍न  पहलू  रसा  मलित  हो--भूमि-अर्जन
 तथा  विकास,  जल  आपूर्ति,  नाली-व्यवस्था,
 सड़कें  तथा  परिवहन  ,  आवास  और  सर्दी
 बस्तियां  हटाना  तथा  सुधार  कार्य  ।  वर्तमान

 शहरों  के  सम्बन्ध  मे  सार्गनिदेशक  सिद्धातों
 में  इस  आवश्यकता  पर  विशेष  रुप  से  बल  दिया
 गया  है  कि  अ्रधिकांश  शहरी  क्षेत्रों  में  नागरिक
 सेवायों  का  बेमानी  स्तर  एक  समुचित  स्तर
 सक  लगा  जाय  4  इस  उद्देश्य  की  पूर्ति  के  लिए
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 आंशिक  सहायता  के  शप  में  भारत  सरकार  गन्दी
 बस्तियों  में  पर्यावरणीय  सुधार  के  लिए  विशीय
 सहायता  दें  रही  है।  पर्यावरणीय  सुधार  कार्यो
 में  ये  सम्मिलित  हैं---  8  लाख  या  झपक
 जनसंख्या  वाले.  शहरों  मे  जल  झ्ापूति,  माली
 व्यवस्था,  सड़को  की  पटरियों  की  व्यवस्था
 तथा  सड़कों  पर  प्रकाश-व्यवस्था  प्राणी।
 ऐसे  राज्य  मे  जहां  इतनी  जन सदया  वाले
 शहर  नही  हैं  उसके  किसी  एक  शहर  में  उपर्युक्त
 व्यवस्था  किये  जाने  का  लक्ष्य  है।  पांचवी
 योजना  में  इस  कार्यक्रम  को  3  लाख  या  इससे
 अधिक  जनसख्या  वाले  शहरो  मे  भी  आरम्भ
 करने  का  प्रस्ताव  है  परन्तु  इस  सम्बन्ध
 मे  वित्तीय  प्रस्ताव  पाचवी  योजना  तैयार

 होने  के  बाद  ही  तैयार  किये  जा  सकेंगे  ।

 शहरी  विकास  तथा  स्थानीय  शासन
 झनियायंत  राज्य  विषय  है  कौर  केन्द्र  का
 काम  केवल  मार्गदर्शन  करना  है  ।  झा धिक
 स्थितियों  तथा  नागरिक  चेतना  स्थानीय

 प्राधिकरणों  मे  भी  सुधार  लाती  हैं  ।  साशा

 है  कि  राज्य  सरकारे  अपने  शहरो  की  स्थितियों
 को  सुधारने  के  लिए  धीरे-धीरे  भ्रधिकाधिक

 प्रभावशाली  कदम  उठाएंगी।

 “क्ापराध  भारी  शीर्षक  से  प्रकाशित '
 समाचार

 a5i,  भी  मूल  चंद  डागा  :  क्या  गृह
 मत्ती यह  बताने की  कृपा  करेगा  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  28  मई,
 973  के  “हिन्दुस्तान”  में  प्रकाशित  सम्पाद-

 किया  “अपराध  नगरी”  (सिटी  साफ  क्राइम्स  )
 की  झोर  दिलाया  गया  है,

 (ख)  यदि  हा,  तो  दोषी  व्यक्ति  कौन

 है  भौर  इस  मामले  मे  क्या  कार्यवाही  की  गई  है;
 धौर

 (ग)  क्या  ऐसी  'चटखारों  को  रोकने  के

 लिए  शिकार  सचल  कदम  उठा  रही  है  ?
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 गहे  मंत्रालय  में  उपमंत्री  (थी  एफ०
 छू ०  मोहसिन  ):  (क)  जी  हां,  श्रीमान्‌  ।
 समाचार  का  निम्नलिखित  दो  मामलों  से
 सम्बन्ध  है

 (i)  थाना  सुगलक  रोड,  नई  दिल्‍ली,  से
 भारतीय  दण्ड  सहित  की  घारा  392/304

 37  के  अधीन  प्रथम  सूचना  रिपोर्ट  सख्या  847
 दिनाक  23-5-1973 73  ।

 (ii)  थाना  कमला  मार्केट  में  भारतीय
 दण्ड  सहित  की  धारा  392/34  के  अधीन
 प्रथम  सूचना  रिपोर्ट  सब्या  326  दिनाक
 25-5-73  |

 (@)  दोनो  मामलो  मे  पुलिस  द्वारा
 प्रभावी  प्रयत्नों  के  बावजूद  अभियुक्तों  का
 अभी  तक  पता  नही  लगा  है  |

 (ग)  एसी  घटनाझो  की  पुनरावृत्ति
 रोकने  के  लिए  निम्नलिखित  कार्यवाही  की
 गई  है

 (i)  तीन  पहिये  वाले  स्कूटरों  क ेचालकों
 की  नियमित  जाच  की  जा  रही  है  1

 (ii)  तीन  पहिये  वाले  स्कूटरों  के
 चालकों  और  सदिग्ध  समाज  विरोधी  तत्वों
 के  पूर्व कल  का  सत्यापन  किया  जा  रहा  है  t

 (iis)  स्कूटर  चालकों  को  दिये  जाने
 वाले  पर मिटो  को  जारी  करने  के  लिए  शर्तों
 को  सख्ती  से  लागू  करता  ।

 (iy)  दिल्ली  मेन  कौर  नई  दिल्‍ली  रेलवे
 स्टेशनों  पर  लाइन  लगाने  की  प्रणाली  शूरू
 की  गई  है  जिसके  अनुसार  नाटो  रिक्शाझो  को,
 ठहराव  स्थान  मे  दो  लाइनों  मे  खडा  किया  जाता

 है  ।  चालक  सवारियों  को  उनकी  यात्रा  की

 दूरी  का  ध्यान  किये  बिना  जो  पहले  प्राता

 है  उसे  पहले  बिठाते  है।  इसी  प्रकार  की  प्रणाली

 अंतर्राष्ट्रीय  बस  आइ  १र  भी  अपनाई  गई  है  ।.

 (५)  आटो  रिक्शा  चालकों  द्वारा  किसे
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 जाने  वाले  भ्रतिक्रमणण  के  विमान  पुलिस  द्वारा
 रात  दिन  विशेष  छापे  मारे  जाते  है  ।

 राज्यों  तथा  केन्द्रीय  रूरकार  में  भारतीय
 प्रशासनिक  सेवा  और  भारतीय  पुलिस

 सेला  के  अधिकारियों  के  बेलन

 452  होोमूलचंद्डाया  :  'क्या  प्रधान
 मन्त्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  विभिन्न  राज्यों  में  काम
 करने  वाले  भारतीय  प्रशासनिक  सेवा  तथा
 भारतीय  पुलिस  सेवा  के  अधिकारियो  का
 वेतन  केन्द्रीय  सरकार  द्वारा  नियत  किया  जाता
 है  प्रौढ़  यदि  हा,  लो  इसके  कारण  क्‍या  हैं,
 श््रौर

 (2)  क्या  राज्य  सरकारों  में  उन  गिरती-
 अधिकारियो  को  केन्द्रीय  सरकार  के  भारतीय
 प्रशासनिक  सेवा  तथा  भारतीय  पुलिस  सवा
 के  अ्रध्िकारियो  को  दी  जाने  वाली  सुविधाओं
 तथा  वेतन  से  कम  सुविधाएं  तथा  वेतन  दिया
 जाला  है,  और  यदि  हा,  तो  इसके  क्‍या
 कारण  हैं  ?

 गृह  मंत्रालय  तबा  कार्मिक  विश्राम  से
 राज्य  मंत्री  (६. ड  राम  निवास  मिर्धा  )

 (क)  अखिल  भारतीय  सेवाएं  अधि-
 नियम,  95  में  अरन्य  बातों  के  साथ  यह
 व्यवस्था  है  कि  केन्द्रीय  सरकार,  सम्बन्धित
 राज्य  की  सरकारो  से  परामर्श  करने  के  बाद,
 अखिल  भारतीय  सेवा  में  नियुक्त  किये  गय
 अधिकारियों  की  सेवा  की  शर्तों  को  विनय-
 मित  करने  के  लिए  नियम  बसा  सकती  2
 व  शक्षितयों  का  प्रयोग  करते  हुए  केन्द्रीय
 सरकार  ने  ,  राज्य  सरकारो  से  परामर्श  करने
 के  बाद  ,  भारतीय  प्रशासनिक  सेवा  के  सदयके
 तथा  भारतीय  पुलिस  सेवा  के  सदस् योको
 सिलने  वाले  वेतन  को  विनियमित  रने  स्क
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 नियम  बताये  हैं।  एकरूपता की  अयान में  रखते
 हुए,  ऐसे  सदस्यो  को  मिलने  बाले  ब्रेन  के

 मूल  वेतनमानों  को  केन्द्रीय  सरकार  द्वारा
 निर्धारित  किया  गुमां  है,  चाहे  बे  सदस्य  संघ

 के  कार्यों  के  सम्बन्ध  में  सेवा  कर  रहे  हो
 या  किसी  राज्य  के  सम्बन्ध  मे  a

 (ख)  भारतीय  प्रशासनिक  सेवा  के
 सदस्यों  तथा  भारतीय  पुलिस से  वा  के  सदस्यो  की
 कनिष्ठ  वेतनमान,  विशिष्ट  वेतनमान  था  बयन

 ग्रेड  (सलेक्शन  ग्रेड)  में  मिलने  बाला  मूल-वेतन
 एक  समान  होता  है  ,  चाहे ऐसे  सदस्य  सथ  के
 कार्यों  के  सम्बन्ध  में  सेवा  कर  रहे  हो  या  किसी
 राज्य  के  सम्बन्ध  मे  ।  समय-मसलन  वेतन  से
 अधिक  वेतन  या  निवेश  वेतन  का  निर्धारण
 पद  के  कार्यों  तथा  उत्तर  दायित्वों  के  मूल्याकन
 पर  किया  जाता  है  ।  किसी  प्रकार  के  भत्तों  को

 मजूरी  जैसे  कि  प्रतिपूरक  भत्ता  या  माता
 भला  उस  सरकार  के  हादी  द्वारा  विनियमित
 किया  जाता  है,  जिसके  अ्रधीन  वह  सदस्य
 उस  समय  सेवा  कर  रहा  ही  ।

 पाकिस्तान  को  चोरी  छिपे
 पान  के  जाया  जाना

 453  चमकू  लाख  शल्वाकरें :  क्‍या

 सुड  मली  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सीमा  सुरक्षा  दर  ने  पाकि-
 स्तान को  चोरी  छिपे  पान ले  जाने  के  आरोप  में

 कुछ  लोगो  को  पकड़ा  है  ,

 (ख)  यदि  हा,  तो  इसका  विवरण
 जया  है,  कौर

 (य)  सरकार  ने  उनके  विर्द  क्‍या

 कार्यवाही  की  है  ?

 ह.  संभाला  में  चेपसंत्री  (ी  एफ०
 पूछ  मोहीन  )  :  (क)  जी  हां,  श्मा  1
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 (@)  अमेल  19732  जून,  i973
 सक  की  ग्रन्थि में  सीमा  सुरक्षा  ह.  से  भारत
 पाक  -  सी माझी  के  पार  फागी  की  तस्करी  में

 ग्रस्त  प्रीत  i9  व्यक्तियों  को  पकड़ा  सीमा

 सुरक्षा  बल  की  गश्त  और  तस्करों  के  साथ
 सशस्त्र  झड़प  में  5  तस्कर  गोली से  मारे  गये  |

 (ग)  सीमा  सुरक्षा  दल  द्वारा  पक डेग ग्रे
 तस्करों  के  चिस्द्ध  कानून  के  अनुसार
 कार्य  वाही  की  जा  रही  है

 Reclassification  of  industrially  Back-
 ward  Districts

 454  SHRI  8  द  NAIK  wi  the
 Minister  of  INDUSTRIAL  DEVELOP
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state

 (a)  whether  the  Districts  at  present
 classified  ac  Industrially  backward  are
 to  be  further  classified  a,  industrially
 very  backward  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI)  (a)  No,  Sir

 (०)  Does  not  arise

 Contribution  of  CS.LR.  Labaratories
 in  Industrial  Research  and  BDevelov-

 ment

 495.  SHRI  YAMUNA
 MANDAL:

 PRASAD

 SHRI  H.  N  MUKHERJEE

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state,

 (a)  whether  Government  spends
 रोड,  28  crore  per  year  on  C.S.LR.  but
 ite  40  Laboratories  make  very  poor
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 contribution  in  the  Reld  of  industrial
 research  and  development;  and

 (b)  if  80,  the  reasons  therefore;  and

 (ce)  the  steps  being  taken  to  im-
 prove  the  performance  of  these  Labo-
 ratories  in  this  field?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):(a)  and  (b).  While  it  i9  re-
 latively  easy  to  measure  monetary
 inputs,  into  Research  and  Development
 (R&D),  no  rehable  tools  and  techni-
 ques  are  available  to  measure  ovt-
 puts,  particularly  in  monetary  terms.
 Direct  and  indirect  benefits  accure
 from  R&D.  It  is  not  fair  to  say  that
 CSIR  made  very  poor  contributions.

 CSIR  has  developed  technology  in
 certain  critical  areas,  like  certain  re-
 quirements  of  Defence,  Magnesium
 metal,  optical  glass,  etc.  where  tech-
 nology  is  difficult  even  to  import.
 CSIR  has  developed  technology  to
 utilise  indigenous  raw  materials,  im-
 proved  processes  and  products  for
 import  substitution  and  export  pro-
 motion.  CSIR  has  developed  the
 infra-structure  and  technological  ¢>m-
 petence  in  a  number  of  areas  which  is
 an  asset  to  the  country.  its  work  on
 roads,  bridges,  buildings.  piblic
 health,  pollution  control  are  social  be-
 nefits  and  not  computable  in  moneta-
 ry  terms  CSIR  could  have  certa.nly
 done  even  better  if  (a)  its  charter  and
 goals  were  well  defined  to  include  de-
 sign,  development  and  comercial  pro-
 duction,  instead  of  emphasising  only
 research,  (b)  proper  linkages  were
 built  between  the  industry  and  Go-
 vernment  policv  making  bodies  and
 te)  if  the  industry  had  the  abi'.ty  to
 absorb  research  results  and  if  ‘he
 industry  was  more  receptive  to  indi-
 genous  technology.

 Mt  should  be  remembered  Lahorato-
 ries  produce  research.  To  convert
 research  into  usable  technology  =  re-
 quite,  the  efforts  of  not  only  re-
 searches  but  also  people  involved  in
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 design,  development,  disseminut:on,
 matiketing,  publicity,  sales  and  indust-
 rial  entrepreneurship.

 The  detailed  contribufions  made  by
 the  CSIR  Laboratories  are  described  in
 the  brochures  entitleds(j}  ‘25  Years  of
 CSIR’  ui)  CSIR  Special  Report  (i970)
 and  (iii)  Se:ence  aids  industry  (i972)
 and  the  progress  of  utilisation  of  res-
 earch  resultg  is  given  in  the  following

 publications  brought  out  by  the  CSIR.—
 (i)  Research  for  In-  3964

 dustry.
 Gi)  Data  on  Research  3965

 Utilisation.
 (iii)  Data  on  Research  966

 Utilisation,
 (4v)  Data  on  Research  ‘1967-68.

 Utilisation,
 Copies  of  the  above  publications  27९
 available  in  the  Library  of  Parliament.

 (९)  The  Committee  of  Enquiry,
 CSIR,  (Sarkar  Committee)  in  its  re-
 port,  made  certain  recommendations
 which  are  being  implemented.  The
 objective  of  the  Council  nre  being
 modified  to  include  scientific  and  in-
 dustrial  research  activities  for  R&D
 on  national  priority  projects,  for  ab-
 sorption  and  improvement  of  impor:-
 ted  technology  and  for  ievelopment
 of  new  technologies  relevant  to  the
 country’s  social,  economic  and  in-
 dustrial  needs.  Six  Coordination
 Councils  have  been  set  up  for  identi-
 fication  and  implementation  of  inter-
 laboratory.  laboratory-industry  and
 laboratory-university-industry  task

 projects.  The  CSIR-Netional  Rs-
 search  Development  Corporatior
 (NRDC)  agreement  is  being  revised  tc
 make  it  more  effective  for  research
 utilisation.

 Grant  of  Pension  to  Freedom  Fighte~

 456.  SHRI  C.  K.  CHANORAPPAN:
 SHRI  SHANKERRAO  SAV

 ANT:

 Will  the  Minister  cf  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  applications  ह...
 ived  so  far  under  the  scheme  ior
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 #ranting  pensions  to  the  freedom
 fighters,  State-wise;

 {b)  the  number  of  cases  of  freedom
 fighters  or  their  family  members  in
 respect  of  which  orders  have  been
 massed  for  the  gfant  of  pensions  80
 far,  State-wise,

 (९0)  the  number  of  pending  applica-
 tions  from  each  State  and  the  time
 by  which  they  will  be  decided,  and

 (ad)  whether  the  applcations  are
 being  rejected  in  cases  where,  even
 though  the  imprisonment  was  award-
 ed  for  a  period  of  net  less  than
 6  months  but  persons  were  released
 @arher,  and  f  so,  whether  taking  into
 consideration  the  spirnt  behing  the
 scheme  all  such  cases  would  be  re-
 wiewed  suo  moto?

 THE  DEPUTY  MINISTER  IN  THE
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 (SHRI  ही  H.  MOHSIN):  (a)  to  de), Information  is  given  in  the  attached statement.

 Out  of  J,4:,278  applications  received
 upto  45  July,  ‘1973,  (28,275  applica-
 tions  were  received  till  S3ist  March,
 3973  It  is  proposed  to  examine  ail
 the  applications  received  -  upto  dlst
 March,  973  by  १4४5  August,  3973  that
 ig  during  the  Jayanti  Year  and  ven-
 sion  sanctioned  in  as  many  cases  as
 876  found  eligble.  The  applicstions
 received  after  3lst  Macch  973  will
 also  be  taken  up  for  examination  if
 time  permits  otherwise  after  5th
 August,  973

 (d)  A  decision  has  yet  to  be  taken
 on  the  quest.on  of  elizih!.ty  of  free-
 dom  fighters  who  wer:  prematurely

 released  In  the  meantirce  cuch  cases
 are  not  being  retected  but  sct  aside

 MINISTRY  OF  HOME  AFFAIRS  for  consideration  dater  on.

 Statement

 Statement  of  Appacations  Received  ,  Disposed  of  and  those  Pending  Statewsse  as  on
 I$-7-73

 Disposed  of  No  of
 State  Received  cases

 Sancuoned  Rejected  Total  pending

 4  2  3  4  5  6

 Andaman  &  Nicobar  30  0

 Andhra  Pradesh  9744  2479  I222  4370  6०43

 Arunachal  Pradesh  2  a.

 Assam  4778  4432  327  2459  32  59

 Bihsr  a  73042  6506  896  7402  5640

 Chandigarh  .  ३39  37  iz  49  go

 Delhi  न  2375  30०58  760  ४१  8  2253

 Goa  .  ११६८ |  385  262  445  708

 Gujarat  4387  3390  990  2299  2097

 ‘Haryana  3971  705  iS4  859  3333

 Himachal  Pradesh  3460  Ign  ५  48  3382

 Jammu  &  Kashmir  2059  2०3  On  764  895
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 x  2  3  4  5  6

 Kerala  5759  744  T2090  2944  (3215
 ‘Madhya  Pradesh  $033  ‘1729,  1542  3371  ‘1812
 Maharashtra  729०9  6816  7824  8640  4269
 Manipur.  .  295  34  2  36  259
 Meghalaya  .  पु  02  30  9  39  63
 Mizoram.  .  .  2  2  2

 Mysore  9799  2225  627  2846  6953
 Nagaland  .  2  A  2
 Orissa  $570  7833  3306  3779  (245
 Pondicherry  न  422  147  121  268  154
 Punjab  I5456  2708  126  2834  8622
 Rajasthan  .  नि  r80r  272  786  458  १343
 Tamil  Nadu  30367  ‘214  985  726  724
 Tripura.  928  83  3  86  842
 Uttar  Pradesh  2045  9747  2262  ३३००9  836
 West  Bengal  75784  4980  768  5748  9436

 Tora,  747278  47705  75056  62763  ८११  %

 Complaint  against  malpractices  =  in
 supply  of  Cement

 457.  SHRI  G.  ह"  GOTKHINDE:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOQMENT  AND  SCIENCE  AND  TE-
 CHNOLOGY  be  pleased  to  state:

 (a)  wether  Government  are  aware
 of  the  serious  matpraciices  in  the
 matter  of  supply  of  cement;

 (७)  whether  complaints-were  _recet-
 ved  regarding  the  “on  mozev”  charged
 for  the  cement  supphes  by  any  Cement
 Company;

 (९)  if  80,  the  nature  of  the  compla-
 ints;  and

 (a)  the  steps  taken  to  curb  the
 aid  malpractices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Some  coraplaints
 of  maipractices  in  supply  of  cement
 have  been  received.

 (b)  and  (c).  Yes,  E:r.  The  com
 plaint  was  that  a  certain  producer
 was  Charging  extra  money  per  bag  for
 supply  of  cement  to  his  stockists.
 Ths  is  under  investigation.

 (a)  Cement  ig  an  essential  commo-
 dity  for  purposes  of  the  Essential
 Commodities  Act,  ३3995  and  necessary
 powers  have  been  delegatea  to  the
 State  Governments  for  proceeding
 against  wunsocial  elements.  Specific
 complaints,  as  and  when  brought  to
 the  notice,  are  investizated  for  suit-
 able  action.
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 Development  of  Film  Industry

 458  SHRI  M  S  SANJEEVI  RAO

 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state

 (a)  whether  Goverament  have
 worked  out  the  details  of  steps  pro-
 posed  to  evolve  a  comprehensive  po-
 hey  for  the  healthy,  development  of
 the  Film  Industry  and  for  tre  better-
 ment  of  those  work'ng  in  it  and

 {b)  if  so,  the  main  feetures  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  and  (b)  Govern-
 ment  is  taking  a  serious  of  steps  for
 the  integrted  development  of  the  film
 industry  as  a  whole  through  a  Film
 Counci)  and  a  multi-funct  onal
 National  Film  Corporation  in  the
 public  sector  It  is  also  proposed  to
 introduce  Central  Legislation  in  res-
 pect  of  the  working  conditions  of
 workers  in  the  film  industry

 Stopage  of  Interview  of  Candidates  by
 UPS8.C  For  Jobs  Abroad

 459  SHRI  M  8  SANJEEVI  RAO
 SHRI  VIRBHADRA  SINGH

 Will  the  PRIME  MINISTER  be  plea-
 sed  to  state

 (a)  whether  the  Umon  Pubhc  Ser-
 vice  Commission  has  stopped  inter-
 viewing  candidates  for  jobs  abroad,
 and

 {b)  if  g0,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINIGTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA)-
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 (a)  and  (b)  The  Unien  Public  Ger
 vice  Commission  had  tn  the  past  con-
 ducted  interviews  abroad  of  candidates
 for  Class  I  and  II  posts/services  un-
 der  the  Government  of  India  for
 appointment  in  India  The  Scheme
 under  which  the  Union  Public  Service
 Commission  had  been  conducting  such
 interviews  abroad  has  since  been  dis-
 continued  In  this  connection,  atten-
 tion  is  invited  to  paragraph  24  of  the
 Twenty  Second  Report  of  the  Union
 Public  Service  Commission  placed  on
 the  Table  of  the  House  on  Ist  March,
 973

 Indo-Bulgartan  Joint  Researeh  and
 Development  Filan

 460  SHRI  M  A  SANJEEVI  RAO
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  there  i<  any  pian  for
 Indo-Bulgarain  jomt  research  and  ¢e-
 velopment  tn  selected  areas  in  the
 fleld  of  science  and  technology

 (b)  if  so  outhnes  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRAMA-
 NIAM)  (8)  and  (b)  Cooperation  in
 Science  and  Technology  in  certain
 fields  between  Indian  and  Bufgarian
 Institutions  already  exists  So  far
 there  is  no  jomt  research  and  develop-
 ment  project  New  areas  of  coopera~
 tion  are,  however,  being  explored  con-
 tinuously

 Exchange  Information  and  Ideas  Bet-
 ween  India  Burn,  asd  Bangladesh  io

 Tackle  Mizo  Hostiles

 46i  SHRI  |  R  SINGH  DEO  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state

 (a)  whether  information  and  tdeas
 have  been  exchanged  between  India,
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 Burma  and  Bangladesh  on  measures
 to  tackle  the  Mizo  hostiies  who  have
 been  crossing  inta  India  from  Burma
 and  Bangladesh;

 (b)  whether  there  are  reports  of
 Mizo  hostiles  reviving  their  hostile
 activities  in  Mizoram;  and

 (c)  if  so,  facts  thereof  and  what
 concrete  measures,  if  any,  are  being
 adopted  by  Government  on  the  sub-
 ject?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Relations
 between  India,  Burma  md  Bangla-
 desh  are  most  friendly  and  Govern-
 ment  of  India  continuously  explore  ali
 avenues  of  co-operation  on  matters  of
 mutual  interest.

 (b)  In  the  recent  months,  there  has
 been  a  spurt  in  the  unlsawfl)  activitie
 of  Mizo  hostiles.

 (c)  During  the  first  six  months  of
 the  eurrent  year,  52  violent  ancidepts
 were  reported  as  against  27  during
 the  corresponding  period  of  last  year
 Government  of  Mizoram  have  stren-
 gthened  administrative  centres,  intel-
 ligence  machinery  and  established
 additional  police  posts  Security  mea-
 sures  and  continuous  vigilance  are
 being  maintained  against  such  un-
 lawful  activities.

 Reconstitation  of  Film  Censors  Board

 462.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleused  to  state

 (a)  whether  Government  are  recons-
 tituting  Film  Censors  Board;

 (b)  if  2,  at  what  stage  the  propo-
 sal  stands:  and

 (a)  what  other  measures  ore  con-
 ceiveg  to  re-orient  and  strengthen  the
 Censors  Board?

 088  LS—5
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (c).  Yes,  Sir.
 After  taking  into  ocnsideration  the
 recommendationg  of  the  Enquiry  Com-
 mittee  on  Film  Censorship  relating  to
 the  re-organisation  of  the  Board  of
 Film  Censors  and  the  certification  pro-
 cedures,  a  Bill  has  been  prepared.  It
 is  being  introduced  in  the  Parliament
 shortly.  The  new  arrangements  will
 be  brought  into  effect  after  the  pas-
 sage  of  the  Bill.

 Findings  of  the  Study  Re:  Impact  of
 Radio  on  Masses  and  Assessment  of

 Radio  Programme

 463.  SHRI  VASANT  SATHE:  will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  have
 undertaken  a  study  regarding  impact
 of  radio  on  masses,  assessment,  of
 the  radio  programmes  and  the  orga-
 nisational  set  up  with  a  view  to  know
 as  to  what  type  of  radio  programmes
 we  should  have  in  future:

 (b)  ४  so,  the  main  findings  of  the
 study:  and

 (c)  what  steps  are  conceived  to  make
 the  functioning  of  the  A.ILR.  more
 autonomous  to  facilitafe  quick  deci-
 sions,  training  methodology,  improve-
 Ment  in  feed-back  system  to  under-
 stand  and  cover  up  the  communication
 gap?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  and  (b).  Such
 studies  are  a  continuing  process  and
 are  undertaken  at  different  levels.
 They  are  related  to  present  needs
 and  future  requirements.  A  compre-
 hensive  study  is  being  considered.

 (c)  All  India  Radio  is  competent  to
 lay  down  its  own  training  methodology
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 further  delegation  of  pewer  to  com-
 petent  authorities  are  en  anvil  for
 quicker  decision-making  and  listener
 research  organisation  {fs  being  streng-
 theneg  for  improveg  feed  back.

 News-Report  Entitled  ‘Scheme  for
 Integrated  Rural  Uplift  Abandoned’

 464,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  §  attention  of  the  Gov-
 ernment  hag  been  drawn  to  the  news-
 report  which  appeared  in  “Hindustan
 Times”  dateq  the  23rq  June,  ‘1978,
 under  the  caption  “scheme  for  intex-
 rated  rural  uphft  abandoned”,  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir

 (9)  The  Report  is  not  factually
 correct,

 Report  of  the  Task  Force  on  Review
 of  tite  Special  Schemes  in  Rural  Areas

 465.  SHRI  VASANT  SATHE:  Wil
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  how  many  Task  Forces  are  at
 present  working  in  the  Planning  Com-
 mission  and  the  subject-matters  sup-
 pawed  to  have  been  reviewed  by  them.

 (b)  whether  the  Task  Force  entrust-
 ed  with  the  review  of  specia]  schemes
 in  rural  areas  under  Dr.  Minhas  has
 submitted  its  report  to  the  Govern-
 ment;  and

 (c)  if  we,  what  are  its  main  findings
 and  recommendations?

 THE  MINISTER  OF  STATY  IN  THE
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 MEVISTRY  OF  FLANMING  (SHRI
 MOHAN  DMARIA):  a)  75  Task
 Fortes  were  constituted  by  the  Plan-
 ning  Commission  to  study  and  submit
 their  recommendations  on  important
 problems  for  the  formulation  of  the
 Fifth  Five  Year  Plan.  A  statement-I
 of  these  Task  Forces  is  laid  on  the
 Table  of  the  House  (Placed  in  Libra-
 ry..  See  No.  UT-582/73}.

 (b)  The  Task  Force  on  Integrated
 Rural  Development  headed  by  Dr.
 Minhas  has  submitted  the  following
 two  reports:—

 (i)  Integrated  Agricultural  Develop-
 ment  Project  in  canal  irrigated  areas.

 and  (ii)  Integrated  agricultural  deve-
 lopment  project  in  drough  prone
 areas.

 (०)  The  main  findings  and  recom~-
 mendations  of  these  reports  are  sum-
 marised  in  Statement-II  laid  on  the
 Table  of  the  House.  {Placed  ्  Libra-
 ry.  See  No  LT-5i82/73].

 Grant  of  Pension  to  Freedom  Fighters
 of  ‘Mopish’  Rebellion

 466  SHRI  0.  K  CHANDRAPPAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  persons  who  took
 part  in  ‘Mopish’  rebellion  of  Kerala
 are  considered  as  freedom  fighters  by
 Kerala  Government;  ang

 (b)  if  so.  whether  Central  Govern-
 ment  have  taken  a  decision  to  grant
 pension  to  freedom  fighters  who  took
 part  in  ‘Mopleh’  rebellion  in  Kerala?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ¥.  H.  MOHSIN):  (a)  Yes,  Sir.

 (b}  After  taking  inte  consideration
 the  history  of  the  Mopla  Rebellion  and
 various  incidents,  Government  have
 taken  a  decision  that  it  cannot  be
 treated  as  a  part  of  the  freedom  strug-
 gie.  Consequently,  the  persons  who
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 were  involved  in  Mople  Rebellion  or
 their  dependents  will  not  be  eligible
 for  grant  of  pension  under  the  Central
 Scheme.

 Precision  Instrument,  Paper  and  Tyre
 Factories  in  Kerala

 487.  SHRI  C.  K.  CHANDRAPPAN:

 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  have  taken
 the  final  decision  to  set  up  the  pro-
 posed  Precision  instrument  Factory,
 Paper  factory  and  Tyre  factory  in
 Kerala;

 (b)  if  so,  at  what  stage  is  the  dis-
 cussion  and  the  preparation  of  pro-
 jects  with  the  Kerala  Government:
 ang

 (९)  when  is  the  construction  of  these
 will  likely  to  begin?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DBEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJBE):  (a)  to  (b).  The  posi-
 tion  regarding  setting  up  of  Precision
 Instrument  factory,  Paper  factory  and
 Tyre  factory  in  the  Public  Sector  in
 Kerala.  ig  as  indicated  below:—

 (i)  Precision  Instrument  factory:
 Instrumentation  Ltd,  Kota,  have

 been  entrusted  with  the  task  of  setting
 up  of  the  Precision  Instrument  fac-
 tory  at  Palghat  in  Kerala,  Clearance
 from  Public  Investment  Board  is  als®
 expected  ghortly.  According  to  the
 Preseut  indications,  the  project  is
 likely  to  be  commissioned  towards  the
 end  of  1974.

 (ii)  Paper  factory.
 Hindustan  Paper  Corporation  Ltd.

 Propose  to  set  up  a  Newsprint  Pro-
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 ject  in  Kerala,  This  Project  has  been
 cleansed  by  the  Public  Investment
 Board,  subject  to  eertain  conditions.
 Land  has  already  been  acquired.  Hin-
 dustan  Paper  Corperation  have  since
 invited  tenders  for  plant  and  equip-
 ment  for  this  project  and  they  expect
 to  place  orders  for  the  same  very
 early.  Agreement  has  been  reached
 with  the  Government  of  Karala  on
 aj]  outstanding  issues.  The  project
 ig  expected  to  go  into  production  by
 ‘1977-78.  Construction  of  this  pro-
 ject  igs  likely  to  commence  shortly.

 (i)  Tyre  factory:

 The  question  of  establishing  a
 Tyre  factory  in  the  public  sector,  is
 under  Government's  consideration.

 National  Industrial  Development  Cor-
 poration  have  been  requested  to  make
 feasibility  study  for  the  establishment
 of  the  project,  and  also  to  explore  the
 possibility  of  obtaining  suitable  tech-
 nical  know-how  for  the  same.  No
 decision  has  yet  been  taken  about  the
 location  of  the  project.  The  same,
 will,  however,  be  decided  after  the
 feasibility  report  hag  been  avail-
 able  by  the  N.IL.DC.  Ltd.  and  a  deci-
 sion  taken  regarding  the  establishment
 of  the  Unit  in  the  Public  Sector.

 Ordinance  on  Nationalisation  of
 Foreign  owned  Piantations  in

 Kerala

 468.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  stafe-

 (a)  whether  Government  have
 decided  to  grant  its  assent  to  pro
 claim  the  Ordinance  for  the  nationa-
 lisation  of  the  foreign  owned  planta-
 tion  in  Kerala:

 (b)  since  when  thig  ordinance  is
 pending  with  the  Central  Government
 for  its  assent;  ang

 (e)  the  reason  for  delay  in  granting
 the  assent?



 1O3  Written  Answers

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSEN)  (a)  No,  Siz.
 The  proposal  ig  still  under  consider-
 ation  of  Governmenit.

 (b)  The  draft  Ordinance  was  re
 ceived  in  July,  1971.

 ट)  The  proposal  required  examl-
 nation  in  consideration  with  several
 concerned  Ministries  of  the  Govern-
 ment  of  India  from  the  point  of  view
 of  policy  implications  and  wider  =  re-
 percussions  A  comprehensive  exami-
 nation  of  some  of  these  aspects  has
 still  not  been  concluded

 Maharashtra-Mysore  Boundary
 Dispute

 469  SHRI  SHANKERRAO  SAVANT
 Will  the  Mimster  of  HOME  AFFAIRS
 be  pleased  to  state

 (a)  whether  any  steps  have  been
 taken  by  Central  Government  since
 the  Ist  April  4972  for  solving  the
 boundary  dispute  between  Maharash-
 tra  and  Mysore;

 (b)  of  80,  the  main  points  thereof
 and  the  reactiOn  of  the  people  and  the
 Governments  of  the  two  States  and

 (c)  when  thig  dispute  38  likely  to  be
 solved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F  H  MOHSIN)  (a)  to  (०)
 As  stated  in  this  House  m  reply  to
 Unstarred  question  No  5043  on  the
 28th  March,  973  Government  are
 fully  alive  te  the  need  for  finding  an
 amicable  solution  to  this  issue  and
 have  continued  their  efforts  in  the
 direction  of  securing  a  mutually  agreed
 solution,  During  the  past  few  months,
 however,  the  severe  drought  conditions
 facing  the  States  of  Maharashtra  and
 Mysore  had  naturally  to  be  given  the
 highest  priority  by  the  Chief  Minis-
 tera.
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 Special  Employment  Cell

 470  SHRI  ARVIND  M  PATEL
 Wil  the  Minister  of  PLANNING  be
 pleased  to  state

 I04;

 (a)  whether  any  special  employment
 cely  has  been  createq  In  the  Planning
 Commission,  and

 (b)  if  so,  what  are  its  main  func-
 tions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA)  (a)  Yes,
 Sir

 (b)  The  functions  of  the  employ-
 ment  cell  are  as  follows

 (i)  Formulate  guidelines  in  con-
 sultation  with  Central  Minis-
 tnes  and  State  Governments
 for  the  preparation  of  special
 employment  schemes  by  the
 Central  Ministries/State  Gov-
 ernments/Union  Territories
 and  other  concerned  agencies
 for  job-seekers,

 (2)  Formulate  and  assist  in  for-
 mulating  specific  projects  and
 schemes  with  an  employment
 onentation  in  consultation
 with  the  Central  Ministries/
 State  Governments  on  a  con-
 tinuing  basis,

 (3)  Devise  complementary  sche-
 meg  with  funds  from  under
 this  programme  to  accelerate
 the  existing  schemes/pro-
 grammes  of  Central  Minis-
 tries  and  State  Governments
 that  may  have  a  favourable
 impact  on  the  unemployment
 problem,

 “4  ~  Selectively  examine  from
 time  to  time  some  of  the  on-
 going  programmes  ०  Central
 Ministries/State  Governments
 with  a  view  to  making  them
 more  intensively  employment
 oriented,
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 (8)  Regularly  visit  State  Gov-
 ernments  and  other  imple-
 menting  agencies,  pursue  the
 implementation  of  program-

 mes,  remove  bottlenecks  etc.
 and  transfer  the  knowledge
 and  experience  gained  by
 various  States  to  other  States
 for  mutual  advantage;

 (6)  Keep  a  continuous  watch  on
 the  implementation  of  the
 schemes  and  monitor  the
 physical  progress  of  the  pro-
 grammes  from  time  to  time
 through  holding  regular  dis-
 cussions  with  Central  Minis-
 tries  and  State  Governments,

 (7)  Submit  periodical  reports  on
 the  physical  and  financial
 progress  of  the  schemes  anda
 their  impact  to  the  Prime
 Minister  and  to  the  Cabinet
 Standing  Committee  on  Em-
 ployment;

 Undertake  action-oriented
 studies  for  formulation  of
 new  schemes  wherever  neces-
 sary  in  collaboration  with
 speciahsed  agencies.

 (8)

 Termination  of  Foreign  Collaboration
 atrangementg,  of  Indian  Telephone

 Industries  Limited

 471,  SHRI  DEVINDER  SINGH  GAR-
 CHA:

 SHRI  MANORANJAN  HAZRA:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 terminate  the  foreign  collaboration
 arrangements  of  the  Indian  Telephone
 Industries  Limited.  since  the  Govern-
 Ment  are  sore  with  the  ITT  of  US
 over  the  cross-bar  exchanges  produced
 in  collaboration  with  It:
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 (b)  whether  the  defects  in  this
 cross-bar  system  are  being  rectified:
 and

 (९)  if  so,  the  facts  in  this  regard?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  The  foreign  collaboration  in  the’
 Indian  Telephone  Industries  Ltd.  has
 been  terminated  with  effect  from  ‘Qist
 May,  1973.

 (b)  and  (c).  The  deficiencies  and
 defects  का  the  Pentaconta  Cross-bar
 System  are  being  investigated  by  a
 joint  task  force  of  P  &  T  Department
 and  Indian  Telephone  Industries  Ltd.
 Causes  of  all  major  known  troubles
 have  been  identified  and  solutions
 found  for  most  of  them.  These  solu-
 tions  are  under  implementation  in  the
 Indian  Telephone  Industries  Ltd.
 Bangalore.

 बिहार  को  सीमेंट  को  सप्लाई

 472.  वै  ईश्वर  शौरी  :

 शमी  ज्ञानेश्वर  प्रसाद  शर्मा  यादव:

 क्या  औद्योगिक  विकास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  क्‍या  बिहार  को  उसकी  आवश्यकता
 से  50  प्रतिशत  से  भी  कम  सीमेंट  सप्लाई

 किया  गया  है;  और

 (ख)  बिहार  को  उसकी  आवश्यकता

 अनुसार  सीमेंट  सप्लाई  करने  के  लिए  सरकार
 ने  क्‍या  कार्यवाही  की  है?

 झौसोगिक  शिकार  मंत्रालय  में  उप-
 मंत्री  ी  है... &  कुमार  मूल्यों)  :  (क)
 जी,  नहीं ।

 (ख)  बिहार  राज्य  को  i972%  97.2 2
 लाख  टन  सीमेंट  का  संभरक  किया  गया  जबकि
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 97  3%  8i.  7  लाख  ढ्  सीमेट  का  संभरण
 किया  गया  था।  973 के  शुरू  के  6  महीनों
 में  50  5  लाख  मत  सीमेट  विहार  राज्य
 को  भेजा  जा  चुका  है।  पिछले  पांच  वर्षों
 के  खपत  सम्बन्धी  आफको  के  झालर  पर  विहार
 राज्य  को  ]  जुलाई  i973  से  30  जून,
 974  कौ  अवधि  के  लिये  77  लाख  टंग

 सीमेट  का  झषाशन  किया  ग्या  है  y  मह  मादा
 बिहार  राज्य  जे  केन्द्रीय  सरकार  के  विभागों
 हारा  प्रयोग  मे  लाई  जाने  वाली  सीमेट  की
 माला  के  अलावा  है।

 बिहार  के  स्वतंत्रता  सेनानियों  को  पेंदा
 का  दिया  जाना

 473  वह  ईश्वर  चौधरी  :

 को  शा मेद बर  प्रसाद  यादव  :

 क्या  गृह  सन्नी  यह  बताने  की  कृपा  करेंगे
 कि  बिहार  राज्य  के  उन  व्यक्तियों  के  नाम
 क्या  है  जिनको  स्बतत्ता  खेनॉनियो  को
 पेंशन  देने  सम्बन्धी  योजना  के  प्रश्नगत  पेंशन

 मजूर  की  गई  है?

 गुह  मंत्रालय  में  उपमंत्री.  (थी
 एफ०  एच०  मोहसिन)  :  i5-2-973  से
 4203  र्वतब्रता  सेनानियों  तथा  परिवारों

 को  पेंशन  स्वीकृत  की  गई  है।  इन  सभी
 व्यक्तियों  के  नाम  देना  संभव  नहीं  है  क्योकि
 इसमे  भ्रश्विक  समय  तथा  परिश्रम  लगेगा।

 किन्तु  समय  समय  पर  जिन  व्यक्तियों  की
 पेंशन  स्वीकृत  की  गई  है  उन  व्यक्तियों  के
 नभि  व्यापक  प्यार  के  लिये  राज्य  सरकार

 लया  जिला  कलेक्टरों  को  भंग  दिये  जाते है  ।
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 बिहार  के  सध  उघोग में  ae  आल  की
 क्सी

 474  शी ईिकवर  ्ण्ण्य  :

 wi  एस०  सी०  बेसरा  :

 क्या  retire  fears  मर्जी  यह  बताने
 की  कृपा  करेंग्रे  कि

 (क)  क्या  बिहार  से  ललच  उद्योगों  के  लिए
 कच्चे  माल  की  बहुत  कमी  है?

 (छ)  क्‍या  कच्चे  माल  के  न  मिलने  के
 कारण  अनेक  उघोग  बन्द  हो  गए  है,  शौर

 (ग)  यदि  हा  तो  माल  की  पर्याप्त  सप्लाई
 सुनिश्चित  करने  कं,  लिए  सरकार  द्वारा  क्या
 कार्यवाही  की  जा  रही  है?

 औद्योगिक  जिसका  सेंत्रालय  में  उपमंत्री
 पी  (जकीउर्रहमान  अंसारी)  :  (क)  देश
 में  इस्पात  की  कुछ  किसको  तथा  अमलोह  घातुझो
 ण्य  प्लास्टिक  के  कच्चे  माल  सामान्य  रूप  से
 जैसे  रसायनों  की  कमी  हैं।

 (@)  कृपा  माल  उपलब्ध  न  होने  के
 कारण  लघु  उद्योगों  के  बद  होते  की  कोई

 सूचना  नहीं  मिला  है।

 (ग)  कच्चे  माल  के  भ्षिंटन  में  उसकी
 उपलब्धता  के  भ्राता  पर  वृद्धि  करने  के  लिए
 कमाल  किए  जा  रहे  है।

 बिहार  राज्य  के  इस्पात,  झीलों  धांतुभो
 शौर  भेज  बकरी  की  चर्बी  का  पिछले  फोन
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 wat  में  किया  शका  जायं टन  निम्न  प्रकार  है  —

 (क)  इस्पात

 वधि

 जनवरी-मार्च,  72

 अप्रैल-जून,  7

 जुलाई-सितम्बर,  7

 अ्क्तुबर-दिसम्बर,  7
 जनवरी-मार्च,  72

 भरे-जून,  72

 जुलाई-खिताबी,  72

 अकबर-दिसम्बर,  72
 जनवरी-मार्च,  73

 अप्रैल-जून  73

 जुलाई-सितम्बर,  73

 (ख)  अलौह  धातुए

 fo  सी  ग्रेड  श्वल्यूसिनियम
 वाणिज्यिक  प्रेम  धम्वूसिनियम

 जस्ता

 'एन्टिमोनी

 (4)  भेज  बकरी  की  चर्बी

 ee  जन  3
 1970-71
 1971-72
 1972-73

 mmemenmmar mn

 इस्पात  प्राथमिकता  समिति  द्वारा  लघु  एकको  को
 मी०  zo  में  किया  गया  आवंटन

 राज्य  लघु  उद्योग  योग

 उद्योग  नियमो  निदेशक के
 के  माध्यम से  माध्यम  से

 ना  693  693
 79  79

 6I9  59  338
 720  319  039
 66  285  90r

 13570  573  943
 763  582  2345
 i279  482  76
 1317  508  825
 082  पूर्व  आवंटन  के  विषय  में  व्यौरा

 उपलब्ध  नहीं  है।
 3223  90  433

 97I-72  1972-73  1973-74

 2259  l680  l654
 69  70  झाड़न  ब्मभी

 किया  जाना  है
 30  6  o4.8  अभी  तक  झावटन

 नही  किया  गया  है  t
 .9  l.4  बही-

 (झा कड़े  मी०  टनों  मे)

 माग  झाड़न

 7i98  000
 7i98  000
 7i98  888
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 सोमेश  की  कमी

 475.  बनी  ईश्वर  चौधरी  :
 पी  सरस  पांडे  :

 क्या  श्रौद्धोगिक  विकास  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि

 (क)  क्या  देश  में  इस  वर्ष  सीमेंट  की
 बहुत  कमी  रही  है,  शौर

 (@)  भविष्य  में  ऐसी  कमी  पुन  न  हो,
 उसके  लिए  सरकार  ने  क्या  प्रयास  किए  हैं
 शौर  उनके  क्‍या  परिणाम  निकले  है  ?

 औद्योगिक  जिस  मंत्रालय  में  उप-
 मंत्री  (बी  प्रणव  कुमार  मुंहजोर)  (क)  जी हा,
 यह  कमी  मुख्य  रूप  से  राज्यों  की  विद्युत  रिन्दों
 द्वारा  लागू  की  गई  बिजली  की  गम्भीर
 कटौतियों,  कोयले  की  प्र पर्याप्त  उपलब्धि,
 कुछ  फैक्टरियों  में  मजदूरों  की  हडताल,  इत्यादि
 के  कारण  झाई  है।

 (ख)  बिजली  की  कमी  को  दूर  करने  के
 लिए  कुछ  राज्य  सरकारों  को  इस  बात  के

 लिए  मना  लिया  गया  है  कि  वे  जन  पड़ोसी
 राज्यों  को,  जहा  बिजली  की  कटौती  लागू

 ?  गई  है,  उन  से  झ्लतिरिक्त  सीमेंट  लेकर
 बिजली  सप्लाई  करें  कुछ  प्रभावित  एकदो
 टह्वारा  डीजल  से  बिजली  पैदा  करने  के  सन्तों
 का  आयात  करने  राहत  के  अ्भ्युपायों  के  लिए
 सरकार  सहमत  हो  गई  है।  कोयले  दैत्यारि
 की  सप्लाई  के  उद्देश्य  से  रेलवे  को  पर्याप्त
 संस्था  में  बैगन  दिलवाने  के  भी  प्रयास  किए
 जा  रहे  हैं।  जहा  तक  दीर्घकालीन  उपायो
 का  सम्बन्ध  है  पार्वती  योजना  के  प्रीत  तक
 सीमेट  की  माग  2  करोड़  80  लाख  टन  ताकि
 मई  है,  जबकि  प्रतिष्ठापित  क्षमता  का
 ९5  प्रतिशत  उपयोग  करने  पर  3  करोड़  3
 लाख  टन  को  उत्पादन  है  1  विविध  प्रकार  के
 झा शय  पत्नी  /  लाइसेंसो  के  जारी  किए  जाने
 के  परिणामस्वरूप  बाशा  की  जाती  है  कि
 याच वीं  योजना वधि  के  दौरात  सरकारी  केत
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 में  भारतीय  सीमेंट  निगम  धारा  कम  से  कम
 26  लाख  so  हजार  टन  तथा  विभिन्न  राज्य

 निगमों  द्वारा  30  लाख  टन  उत्पादन  क्षमता
 की  वृद्धि  की  जाएंगी  जबकि  निजी  क्षेत्न  में
 70  लाख  टन  से  कुछ  अधिक  की  ही  क्षमता

 वृद्धि  की  प्राशि  है।  अतिरिकत  उत्पादन  क्षमता
 की  स्थापना  में  तेजी  लाने  के  उद्देश्य  से  कुछ
 एक  मामलों  में  ढले  हुए  भारी  सामानों  का
 आयात  करने  पर  भी  सहमति  हो  गई  है।
 बड़े  औद्योगिक  घरानो  से  प्राप्त  आवेदन।  पर,
 जिन्हे  पहले  अस्वीकृत  कर  दिया  गया  था,
 फिर  से  विचार  किया  गया  है  ौर  उन  के  लिए
 भी  प्रायः-पत्र  जारी  किए  जा  रहे  है।

 Demand  for  an  inquiry  into  the  failure
 of  Tarapur  Atomic  Station

 476  SHRI  RAM  BHAGAT  PAS-
 WAN  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state

 (a)  whether  Gujarat  State  have
 urged  the  Centre  for  an  inquiry  into
 the  recent  failure  of  Tarapur  Atomic
 Power  Station,  and

 (b)  if  go,  the  decision  taken  by
 Central  Government  thereon?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMAT!  INDIRA  GAN-
 DHI):  (a)  No,  Sir.

 (b)  Doeg  not  arise.

 Foreign  Collaboration  Projects

 477  SHRI  RAM  BHAGAT  PAS-
 WAN:  Wil)  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  SCI-
 ENCE  AND  TECHNOLOGY  ४९
 pleased  to  state:

 /  (a)  whether  Government  has  ail-
 lowed  48  foreign  collaboration  pre-
 jects  during  1978-74;  ang
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 (b)  if  ४०,  the  nameg  of  such  pro-
 jects?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  and  (b).  The  number
 of  proposals  for  foreign  collaboration
 approved  by  the  Government  during
 4974  and  the  first  quarter  of  973  is
 257  and  43  respectively.  Quarterly
 statements  of  f0reign  collaboration
 eases  approved  by  the  Government
 during  these  periods  indicating  the
 name  of  the  Indian  party,  the  name  of
 the  foreign  collaborator,  item  of
 manufacture  and  whether  the  collabo-
 ration  also  involved  foreign  capital
 participation  are  availzhle  in  the
 Parliament  Library.

 Development  Blocks  and  special  area
 Project  in  U.  ९.

 478.  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  names  of  the  Development
 Bl0cks  in  Uttar  Pradesh  where
 special  Area  Projects  are  running  in
 the  Tribal  areas:  and

 (b)  the  percentage  of  expenditure
 on  establishment  of  the  two  blocks
 overlapping  each  other?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 The  information  has  been  called  for
 from  the  State  Government  and  will  be
 Placed  on  the  Table  of  the  House
 after  it  ig  received.

 Instances  of  Brutal  Murders  and
 Social  Boycott  of  Harijans  by  caste

 Hindu  in  various  States

 479.  SHRI  PARIPOORNANAND
 PAINULI:

 SHRI  DASARATHA  DEB:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  innumerable  instances  of
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 brutal  murders  of  Harijans  and  Tri-
 bal  people,  social  boycott  by  Caste
 Hindus  and  misbehaviour  with  their
 women  folk  reported  in  various  States
 during  the  past  six  months;  and

 (b)  if  so,  the  steps  taken  against
 those  involved  in  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (ay  and  (db),  Detailed  information
 from  the  various  States  is  awaited.

 Inclusion  of  Polyandrous  people  of
 certain  Districts  of  Garhwal  (U.P.)  in

 the  list  of  Scheduled  Tribes

 480.  SHRI  PARIPOORNANAND
 PAINULI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  polyandrous  people  of
 Thatyur,  Purola  and  Nogaon  Develop-
 ment  Blocks  in  Garhwal  Division  and
 the  nomadic  Gujjars  and  Gaddis  in
 Uttar  Pradesh  are  proposed  to  be  in-
 cluded  in  the  List  of  Scheduled  Tri-
 bes;  and

 (b)  if  not  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  पर.  MOHSIN):  (a)  and  (b).
 The  entire  question  of  the  revision  of
 Lists  of  Scheduled  Castes  and  Schedu-
 led  Tribes  is  under  consideration,

 प्रधान  मंत्री  के  निवास  स्थान  के  सुरक्षा
 गाई  द्वारा  योलिया  अलावे  जाने  को

 पांच

 49i.  लगी  |... ह  जल्द  कछवाय  :
 श्री  थनी  कीमत  सोडा  :

 क्या  मह  मंत्री  यह  बताने  को  छुपा  करेंगे
 किः

 (क)  क्या  जीत,  973  %  प्रधान  मंत्री
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 के  सरकारी  निवास  स्थान  पर  नियुक्त  सुरक्षा
 कार्ड  को  दी  गई  सामान  मशीन  कास्याइम

 (रील  ह्म०  सी०)  से  लगातार  €  aera

 हवा  में  छूटी  हैं,

 (@)  क्या  इस  घटना  की  कोई  जांच
 कराई  गई  है  ,  भौर

 (=)  यदि  हां,  शो  उसका  क्‍या  परिणाम
 निकला  है?

 म्ह  संजा लय  में  उपयंत्री  दी  एफ०
 एच ०.  मोहसिन  )  (क) जी  हा,  श्रीमान  प्रन्तप्रेस्त

 कार बाइस  स्टेम-6  था,  चाम सन
 मशीन  कार वाइन  (टी०  कम ०.  सी०)  नहीं ।

 (ख)  और  (स)  जाच  के  पर्णिका-
 स्वरूप  संबंधित  मुश्क  गार्ड  को  निलम्बित
 कर  दिया  गया  है  तथा  उसके  विऋद्ध  एक
 विभागीय  जाच  का  आदेश  दिया  गया  है।

 समाज चार  पत्रों  को  झोंटी  झकयवारी
 कायल  के  छोटे  में  कटौती  करने  का

 प्रस्ताव

 482  भी  हुकम  खुद  कछु बाय  क्‍या

 सुचना  जौर  प्रसारण  मती  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  समाचार  पत्नी  को  दिये  जाने

 काले  अख जारी  कायम  के  कोटे  मे  कटौती  करने
 का  कोई  प्रस्ताव  सरकार  के  विचारधीन  है  ,
 ौर

 (ख)  दि  हां,  ती  यह  कटीली  प्रमुखता
 कितने  प्रतिशत  की  जा  रही  है  ?

 सूचना  और  प्रसारण  मंत्रालय  में  उप-
 शंती  (जी  जमवीरसलिह  )  :(क)  सौर  (ल)
 बप  1973-748  लिए  पूर्व  घोषित  प्रण यारी
 कागज  झावष्टस  सम्बन्धी  नीति  के  अन्तर्गत,
 समाचार  पल  की  हकदारी  जो  वर्ष  1972—
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 73  के  लिए  स्वीकृत  अखबारी  कागज  की
 खपत  पर  आधारित  होगी,  मे  अखबारी  कागज
 की  सिंचित'  उपलब्धता  के  कारण  30  अतिशय
 की  कटौती  कर  वी  गई  हैं।

 Default  of  Government  contreiied
 Milfts  in  shipment  of  Cotton  Textiles  to

 ascta

 488  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  Government-managed
 mills  are  defaulters  in  the  shipment
 of  cotton  textiles  under  Indo-Soviet
 cotton  conversion  deal,  and

 (b)  af  so  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  and  (b)  Some  of
 the  textile  mills  including  Government
 managed  mills  have  not  been  able  to
 adhere  to  the  delivery  schedule  for
 export  of  cotton  textiles  under  the
 ‘Cotton  Conversion  Deal’  mainly  be-
 cause  of  power  cuts  and  consequent
 fall  in  produchon  However,  the  ship-
 ment  period  under  the  Deal  has  been
 extended  upto  the  Sist  August,  2973,
 and  the  Authorised  Controllers  con-
 cerned  have  been  advised  to  fulfil  their
 obligation  of  contracted  quota  within
 the  extended  period

 Delivery  of  letters  delayed  by  Pestman
 on  leave

 484  SHRI  RAM  PRAKASH:  Wilt
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Government's  at-
 tention  has  been  drawn  toa  news-



 407  «©6Written  Answers

 item  in  “Fhe  Hindustan  Times”  of
 22nd  June,  973  entitled  “Postman  on
 deuve,  letters  delayed”;  and

 b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  COMMUNICA-
 BHONS  (SHRI  मर.  N.  BAHUGUNA):
 (a)  Yes,  Sir.

 ¢b)  The  delivery  at  Lalganj  proper
 was  not  affected.  There  was,  however,
 no  delivery  in  the  Villages  attached

 to  Lalganj  Post  Office  from  6th  June,
 4873  to  36th  June,  1973.  Action  ig  be-
 ing  taken  against  the  supervisory
 ataff.

 Number  of  persons  arrested  under
 Maintenance  of  Internal  Security  Act

 485.  SHRI  A.  K.  GOPALAN:
 SHRI  SAMAR  GUHA:

 Will  the  Minister  of  HOME  AFF-
 AIRg  be  pleased  to  state:

 (a)  the  total  number  of  detenus  in
 the  country  under  Maintenance  of  In-
 ternal  Security  Act  since  February,
 ‘1978  Gtate-wise,  District  wise  and
 party-wise;

 (९)  how  many  Members  of  Parlia-
 mermt  were  arrested  during  the  last
 one  year  under  this  Act;  and

 (c)  whether  Government  propose  to
 scrap  the  Maintenance  of  Internal
 Security  Act?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 {SHAL  ह  H.  MOHGIN):  (a)  and  (b).
 iniformation  regarding  total  number  of
 petwens  detained  under  the  Act,  State-
 wise,  since  February,  ‘978,  ts  shown
 in  the  statement  attached.  The  re-
 YWidining  information  is  being  cal-
 lected.
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 (९)  There  is  no  such  proposal  under
 consideration  of  the  Government.

 Statement

 Total
 trumber  of

 Ene Sl.  Name  of  State,
 No.  Union  Territory.  under  the

 MIS  Act,
 कपा,

 सिं
 the from

 st
 repent  4

 A
 3973  to
 June,  1973.

 I  2  3

 i.  Andhra  Pradesh  394
 2.  Assam  62

 3.  Bihar  2

 4.  Gujarat.  32
 5.  Haryana
 6.  Himachal  Pradesh.

 7.  Jammu  and  Kashmir  43
 8  Kerala.  25

 gy.  Madhya  Pradesh  u

 te  9  w  “
 rx.  Manipur
 Az  Meghalaya  8

 a3  Mysore  Is

 he  Nagaland

 Is  Orissa  s
 16  Punjab  46
 i7.  Rajasthan

 (एफ  to
 2-73)

 ९  Tamil  Nedu

 ५  Tripura.  मु  लि  6

 20.  Uttar  Pradesh  34

 21.  West  Bengal  3937
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 a
 I  2  3

 Umon  Tervstory  Adaurastrations
 t  Andaman  and  Nicobar
 2  Ghandigarh

 Dadra  and  Nagar
 Havel

 _

 4  Delhi  ६

 Goa,  Daman  and  Diu  3
 &  Laccadive,  Minicoy  &

 Amundivi

 Pondicherry
 Mizoram

 9  Arunachal  Pradesh

 one  ed

 ToTan

 Titanium  Complex  in  Keraia

 486  SHRI  A  K  GOPALAN.  Will
 the  Minster  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  whether  the  Letter  of  Intent
 given  to  Thaper  and  Company  ४०
 establish  a  Titanium  Complex  in
 Kerala  has  been  withdrawn  and  if  so,
 the  reasons  therefor,  and

 {b)  whether  Kerala  Government
 has  recommended  again  to  give  the
 Letter  of  Intent  to  Thaper  and  Com-
 pany  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  A  letter  of  intent
 was  issued  on  27th  July,  968  to  Mis
 Ballarpur  Paper  and  Strawboard  Mills
 Ltd,  for  setting  up  a  Titanfum  Comp-
 lex  in  Kerala.  The  validity  period  of
 the  letter  of  intent  was  last  extended
 upto  3igt  December  97l  The  party
 have  requested  for  further  extension
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 which  has  not  been  granted  so  far.
 t

 (b)  The  Kerala  Government,  who
 initially  did  not  recommend  grant  of
 further  extension  of  tame,  have  stated
 that  they  are  examining  the  request  of
 the_Co  Their  fina]  recommendation
 is  awaited.

 Selecting  a  suitable  place  for  a  Unit
 eof  ITI

 ABT,  SHRI  A  K  GOPALAN:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (a)  whether  the  Chairman  of  the
 Indian  Telephone  Industries  Ltd  ,  Ban-
 galoie,  visited  Keraia  recently  to  se-
 ject  the  suitable  place  for  the  proposed
 unit  of  Indian  Telephone  Industries,

 (b)  whether  the  Chairman  has  sub.
 mitted  his  report,  and

 (c)  at  so,  the  main  points  thereof?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H  N  BAHUGUNA)
 (a)  Yes,  Sur.

 (b)  and  (०).  The  report  submitted
 by  the  Chairman  of  the  Indian  Tele-
 phone  Industries  Ltd,  Bangalore  is
 under  Government’s  consideration

 Letters  of  intent  issued  for  setting  up
 Titanium  Complex  in  Kerala

 488  SHRI  A  K  GOPALAN
 SHRI  VAYALAR  RAVI.

 Will  the  Minster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  names  anc  addresses  of
 the  @rms  to  whom  Letters  of  Intent
 ave  been  given  to  start  Titanium
 Complex  in  Kersla;  and

 (b)  when  the  Latters  of  Intant  were
 given  to  them?
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 THE  DEPUTY  MINISTER  IN  THE  following  Letters  of  Intent  have  been
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  The

 Name  of  the  party  ~

 dee
 t.  Ms.  Ballarpur  Paper  and  Straw-  Thapar  House,  25,  Brabourne

 board  Mills  Ltd.,  Calcutta.
 2.  M/s.  Travancore  ‘Titanium  =  Prv-

 ducts  Ltd.,  Trivandrum-2r.
 (Kerala  State).

 The  letter  of  intent  issueg  to  Mis.  Tra-
 vancore  Titanium  Products  Ltd.,  is  for
 substantial  expansion  in  their  existing
 undertaking.

 Scheme  to  Encourage  Indian  Scientists
 and  Technologists  to  return  from

 Abroad

 489.  SHRI  D.  K.  PANDA:  will  the
 Ministe:  of  SCIENCE  AND  TECHNO-
 LOGY  ke  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  a  scheme  to  encourage  Indian
 Scientists  and  Technologists  to  come
 back  to  India  and  start  their  own  in-
 dustries;  ond

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRAMA.-
 NIAM):  (a)  and  (b),  The  Government
 are  contemplating  to  draw  up  a  detail-
 ed  scheme  to  attract  Indian  scientists/
 technologists  working  in  production
 units  abroad,  to  come  back  and  start
 their  own  industries  in  this  countr).
 particularly  in  spheres  where  they
 may  have  acquired  skills  in  produc-
 tion  technology.  The  main  features
 of  the  preposed  scheme  are  that  scien-
 tists‘technologists  who  are  experien-
 ced  in  production  technology  can  use
 their  earnings  to  import  essential
 equipment  for  starting  an  industry.

 issued  for  establishing  Titanium  Comp-
 lex  in  Kerala:—~

 Date  of
 Address  Letter  of

 Intent

 29-97-1968
 Road,  ‘Calcutta-1.

 ‘Trivandrum-21,  Kerala  State.  (29-7-1972

 They  will  be  offered  a  package  deal.
 consisting  of  a  licence  if  required.  faci-
 lities  for  import  of  capital  goods  based
 upon  their  own  earnings  and  infra-
 structure  facilities  such  as  power,
 water  and  an  industrial  site/building.
 They  may  also  be  offered  financial
 support  it  required

 The  scheme  has  not  yet  been  finalis-
 ed.

 Closure  of  Industries

 490.  SHRI  R.  N.  BARMAN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  total  number  of  Industries,
 State-wise,  lying  closed  in  the  country;

 (b)  the  period  since  when  these  in-
 dustries  are  lying  closed  and  the  num.
 ber  of  persons  rendered  jobless  as  a
 resu!t  of  closure  of  these  industries;

 (०)  whether  some  action  has  been
 taken  to  give  some  relief  to  those
 rendered  jobless;  and

 (d)  the  steps  taken  by  Government
 so  that  such  situation  does  not  arise
 in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
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 MURHERJES):  (a)  and  ib)  A  atate.  the  industries  (Development
 ment  showing,  State~wiee,  the  number  abd  Regulation)  Act,  wher
 of  closed  industrial  unite  and  the  num-  aver  justified
 ber  of  workers  affected  thereby  i
 attached  The  date  of  closure  varies
 from  unit  to  unit

 (c)  ana  (d)  The  following  steps
 are  generally  taken  for  the  revival  of
 the  elosed  units  with  a  view  inter-
 ale  to  assisting  the  affected  work-
 ers

 (i)  Take  over  of  management  of
 industrial  undertakings  under

 (ii)  Extension  of  reconstruction
 assistance  by  the  Industrial
 Reconstruction  Corporation  of
 India  Limited,  Cricutta.

 Qi)  Concihation  by  the  Labour
 Department.

 (av)  Direct  extension  of  financial
 assistance  to  the  units  by  the
 Central/State  Government

 SratsMentT
 Statement  showwg  statewse,  the  number  of  closed  Industral  Units  and
 ‘the  workers  affected  in  the  Country  a6  om  3lst  March,  1973.

 5  हपडशाट  of  the  State
 No  of  No  of

 closed  =  workers  Remarks
 Units  affected

 3  4  5

 251  18,958

 3  1,016

 है  §0  As  on  3f-30-972

 I4  8,490

 7  ॥30  No  of  workers  are  for
 two  units  only

 ह ४  347  No  of  workers  are  for
 six  umts:  only

 ॥  10S,
 of  workers  are  for u  1  Na

 ld  eight  umts  only

 3  4,087

 3  a6%2  As  on  38-1-1973

 3  ¥,838
 t  249  As  On  282-3973

 4  54
 Ae  york ane  for  5

 uate  only.

 5  NA.  As  on  ३३-7-973
 x  39

 3  i49  Small  umes

 8  NA.  AS  on  है... ज
 These  ornall  scale:



 SRAVANA  3,  38985  (SAKA)  Written  Answers  726

 3  ¢  5

 3B.  Jammu  &  Kashmir  a)
 Bt  Kerala
 20.  Rajasthan
 28  A&N  Island
 22.  Arunachal  Pradesh

 23.  Chandigarh  (U.  Territory)
 24.  Hinrechal  Pradesh

 25.  Laccadive  Islands
 26.  Manipur
 27.  Mizoram
 28.  Pondicherry
 29.  Nagaland
 30.  Goa,  Daman  &  Diu  J

 NIL

 Distribution  of  Essential  Commodities  mining  the  Committee's  recommenda-
 at  reasonable  prices

 493.  SHRI  R.  N.  BARMAN:
 SHRI  C.  K.  JAFFER  SHARIEF:

 Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  a  Study  Group  appoin-
 ted  by  Planning  Commission  has  re-
 commended  distribution  of  essential
 commodities  at  reasonable  prices;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  The
 Committee  on  Essential  Commodities
 and  Articles  fer  Mass  Consumption,
 constituted  by  the  Planning  Commis-
 sion  to  suggest  long-term  and  short-
 term  policies  and  measures  for  mak-
 ing  available  ezsential  commodities
 and  articles  to  the  common  man  at
 reasonable  prices,  is  expected  to  sub-
 mit  its  report  shortly.  Government
 will  take  appropriate  action  after  exa-

 tions.

 Shitting  of  Expansion  Scheme  of  M/s.
 Inchek  Tyres  of  India  Ltd.,  from  West

 Bengal  to  other  State

 492.  SHRI  ह  N.  BARMAN:
 SHRI  B.  K.  DASCHOWDHURY:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  of  West
 Bengal  was  in  the  know  of  the  fact
 that  M/s.  Inchek  Tyres  of  India  Limit-
 ed  has  applied  to  the  Gevernment  of
 India  for  shifting  their  expansion
 scheme;

 (9)  whether  it  was  due  to  labour,
 trouble  that  the  project  was  being
 shifted  from  one  State  to  another;  and

 (c)  whether  it  was  obligatory  on
 the  part  of  the  Government  of  India
 to  inform  the  concerned  State  Govern-
 rvent  when  a  project  is  required  to  be
 shifted  from  one  State  to  another  and
 if  not,  the  reasens  therefor?
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 THE  DEPUTY.  MINISTER  IN  THE
 MINIST  ४  OF  INDUSTRIAL  DEVE
 LA  PMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  Yes,  Sir

 (c)  According  to  prescribed  proce-
 dures,  whenever  a  party,  who  holds
 an  industrial  licence  desires  to  shift
 the  factory  from  one  State  to  another,
 the  recommendations  of  both  the  State
 Governments  concerned  are  obtained.
 Accordingly,  when  M/s.  Incheck  Tyres

 of  India  Ltd.  Calcutta  applied  fof
 shifting  of  the  capacity  covered  by
 the  expansion  licence  granted  to  them
 in  October,  969  for  the  manufacture
 of  automobile  tyres  and  tubes  from
 the  State  of  West  Bengal  to  the
 State  of  U.P.  where  they  proposed  to
 implement  the  industrial  licence  by
 setting  up  of  a  new  unit,  the  comments
 of  both  the  State  Governments  of  U.P.
 and  West  Bengal  were  obtained.
 Though  the  West  Bengal  State  Govern-
 ment  initially  objected  to  the  propos-
 ed  shifting,  they  subsequently  waived
 their  objection  provided  the  applica-
 tion  submitted  by  the  West  Bengal
 Industrial  Development  Corporation
 for  setting  up  a  new  unit  for  the
 manufacture  of  automobile  tyres  and
 tubes  in  the  State  of  West  Bengal  was
 considered  favourably.  Accordingly,

 M/s.  Incheck  Tyres  of  India  Ltd.,  were
 allowed  ta  shift  the  capacity  covered
 under  the  expansion  licence  granted
 to  them  in  October,  969  to  the  State
 of  U.P.  and  simultaneously  the  West
 Bengal  State  Industrial  Development
 Corporation  were  granted  a  Letter  of
 Intent  dated  the  8th  September,  972
 for  the  establishment  of  a  new  under-
 taking  in  the  State  of  West  Bengal  for
 an’  annual
 Nos.  each  of  automobile  tyres  and
 tubes.

 lay:

 Recruigment  of  Automobiles  Tyres  and

 14.  SHRI  R.  N.  BARMAN:
 SHRILB.K.  DASCHOWDHURY

 ‘Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  total  requirements  of  auto-

 ote  ATL,  25,  RR  >

 capacity  of  4.  lakhs.
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 mobile  ह... ड  and  tubes,  including  scoo~
 ters  in  the  country,  by  the  end  of  the
 Fifth  Five  Year  Plan  based  on  the
 study  Report  received  from  the  Plann-
 ing  Commission;  and

 (b)  the  steps  taken  to  increase  the.
 production-in  order  to  put  a  check  on
 the  black  market  prices?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  ‘The  total  require-
 ments  of  automobile  tyres  and  tubes
 including  scooter  tyres  and  tubes  in
 the  country  by  the  end  of  the  Fifth
 Five  Year  Plan  has  been  estimated  at
 iI5  lakh  Nos.  per  annum  by  the  Task
 Force  on  Rubber  Goods  Manufacturing
 Industry.

 (b)  The  present  installed  capacity  of
 8  existing  units  for  the  manufacture
 of  automobile  tyres  and  tubes  is  of
 the  order  of  45.79  lakh  Nos.  Besides
 this,  industrial  licences  have  been
 issued  to  6  units  either  for  effecting
 substantial  expansion  or  for  the  estab-
 lishment  of  new  industrial  under-
 takings  for  a  total  capacity  of  39.8
 lakh  Nos.  Letters  of  Intent  have  also
 been  issued  to  bbe  new  parties  and  to
 an  existing  unit  for  setting  up  of  a
 ‘new  project  and  another  existing  unit.
 for  effecting  substantial  expansion  for
 a  total  capacity  of  48.5  lakh  Nos.
 In  addition  to  this,  Government  have
 also  allowed  fuller  utilisation  of  capa-
 city  to  certain  existing  units  to  the
 extent  of  8.64  lakh  Nos.  per  annum.
 Thus  the  present  installed/licensed/
 approved  capacity  adds  upto  22.73
 lakh  Nos.  per  annum.  Government
 are  also  contemplating  the  setting  up
 of  a  Central  Public  Sector  Project  for
 the  manufacture  of  automobile  tyres.

 Enquiry  into  A.P.  Small  Scale  Indus-
 trial  Development  Corporation

 495.  SHRI  B.  N.  REDDY:  Will.  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH.
 NOLOGY  be  pleased  to  state;  ,

 8)  whether  thd  attention’  of  Gov-
 ernmient  has  been  invited  to  the:  state-
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 ment  of  six  legisiators  of  Andhra  Pra-
 desh  demanding  a  thorough  probe  into
 Andhra  Pradesh  Smal!  Scale  Indua-
 trial  Development  Corporation  in  the
 first  halt  of  May,  1973;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  whether  any  action  has  been
 taken  so  far  for  recovery  of  the  alleg-
 ed  misappropriated  money?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE.
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir.

 (b)  and  (c).  The  matter  is  under
 examination  by  the  Government  of
 Andhra  Pradesh.

 Formulation  of  Policies  for  various
 Sectors  of  Development  during  Fifth

 Pian

 496.  SHRI  दि  MAYAVAN:
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 has  started  series  of  discussion  to
 evolve  policies  for  various  sectors  of
 development  in  the  Fifth  Five  Year
 Plan  in  the  light  of  the  reports  of  Task
 Forces  and  Working  Groups;  and

 (b)  if  so,  the  results  of  the  discus-
 sions?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  FLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sit.

 {b>  Discussions  with  Central  Minis-
 tries  ahd  State  Governments  regard-
 ing  the  Fifth  Plan  proposals  have  just
 beyun  and  jt  will  be  possible  to  indi-
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 Recasting  of  Forsonnel  FP.  to
 appolat  Technoerats  to  eg  Md

 Ministries

 497.  SHRI  Ss.  N.  MISRA:  Will  the
 PRIME  MINISTER  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 recast  the  personnel  policy  with  a
 view  to  appoint  technocrats/specialists
 to  head  the  Secretariats  of  the  various
 Ministries/Departments,  and

 (b)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  and  (b).  Appoint-
 ments  to  posts  of  Secretaries  to  the
 Government  of  India  are  made  on  the
 basis  of  selection  on  merit  from  among
 eligible  officers,  keeping  in  view  the
 job  requirements.  There  is  no  pro-
 posal  under  the  consideration  of  Gov-
 ernment  for  changing  this  method  of
 selection.

 Association  of  former  B.S.F.  Com-
 mandant  with  Cooch  Behar  Refugee

 Service

 498.  SHRI  B.  K.  DASCHOWDHURY:
 Wil  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given

 to  Unstarred  Question  No.  60I0  on
 4th  April  7493  regarding  the  associa-
 tion  of  a  former  B.S.F.  Commandant
 with  Cooch-Behar  Refugee  Service
 and  state:

 (a)  whether  the  facta  have  been
 ascertained  and  measures  taken  to
 penalise  the  officer  concerned;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  Facts  are
 still  awaited  from  the  Government  of
 Orissa.

 (9)  Does  not  arise,
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 wt  ४973  में  ६. ज  में  शहाकाकित

 मे

 4995  भी  1  तिद्वारी  बाजपफेपी  :  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बचे  i973  के  दौरान  किन-कठिन

 स्थानों  पर  साम्प्रदायिक  दंगे  हुए  ;

 (ख)  इसके  परिणामस्वरूप  कितने  व्यक्ति

 मारे  गए;  शौर

 (4)  साम्प्रदायिक  दंगों  को  न  होने  देने,

 हथियार  जमा  न  होने  देने  तथा  दवाइयों  को

 अनुकरणीय  दण्ड  देने  के  लिए  क्‍या  कार्यवाही

 की  गई  हैं?

 गह  मंत्रालय  तथा  कार्मिक  fours  में

 राज्य  मंत्री  द्  राम  निवास  मिर्धा)  :

 (कचौरी  (ख)  उपलब्ध  सूचना  पर  श्रद्धा-.

 रति  एक  विवरण  संलग्न  है

 (ग)  किसी  भी  प्रकार  के  दंगों  को  रोकने

 तथा  शान्ति  भंग  होने  के  प्रथम  संकेत  पर  कडी

 कार्यवाही  करने  की  दृष्टि  से  राज्य  सरकारों

 से  विशेषकर  स्वेदमशील  क्षेत्नों  में  कड़ी

 सकता  बरतने  का  अनुरोध  किया  ग्रया  है।

 सतर्कता  के  उपयुक्त  उपायों  में  झारतेयास्त्रों

 तथा  अन्य  हथियारों  के  प्रयोग  पर  नियंत्रण

 सम्मिलित  होगा।  राज्य  सरकारो  से  यह  भी

 झम्रोध  किया  गया  है  कि  सामुदायिक  देशों

 से  उत्पन्न  किसी  भी  मामले  को  वापस  लेते  की

 अनुमति  न  दे  और  संदिग्ध  व्यक्तियों  पर

 मुकदमा  चलाने  तथा  सजा  दिलाने  के  लिए
 सभी  सम्मानित  उपाय  करें।  सदन  को  यह

 भी  विदित  है  कि  दंगा  क्षेत्र  (विशेष  न्यायालय)
 विधेयक  197:  दोनों  पदों  की  मुक्त  समिति

 को  सौंपा  गया  है  जिस  पर  विचार हू  रहा  है।
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 स्थानों  के  नाम  मारे  गये
 व्यक्तियों

 की  संख्या

 i.  गोंडा  (उत्तर  प्रदेश)

 2.  नागौर  (राजस्थान)

 3.  गुलबर्ग  (मैसूर)  t

 4.  बम्बई  (महाराष्ट्र)  2

 5  कुनियत  (जिला  तुमसर-मैसूर )

 6.  हजारीबाग  (विहार)  14

 7.  पूना  (महाराष्ट्र)  5

 8.  दिल्लो  l

 for.  (:)  हरियाणा  अन्दमान  व

 निकोबार  हढोपसम्‌ ह,  चण्डीगढ़,  गोया,  दमन

 ब  दोष,  नागालैंड,  पॉंडिचेरी  लक्का दीव  तथा

 अरुणाचल  प्रदेश  में  कोई  साम्प्रदायिक  दंगे

 नही  हुए।

 (2)  उत्तर  प्रदेश,  राजस्थान,  महाराष्ट्र,

 मैसूर,  विहार  राज्यों  तथा  संघ  शासित

 क्षेत्र  'दिल्ली  के  सम्बन्ध  में  झप्रेतर  सूचना
 की  प्रतीक्षा  है।

 (3)  शेर  राज्यों  तथा  संघ  शासित  क्षेत्रो

 की  सूचना  भ्र भी  पाती  है।
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 पूरा  में  शाप्यवायिक  बंगे

 500.  थी  wee  बिहारी  वाजपेयी  :

 sft  fe  एस०  मेहता  :

 क्या  यह  मंत्री  यह  बताने  की  कृपा  करेंगे
 फक  :

 (क)  क्‍या  सरकार  बे  पूना  में  हाल  के
 साम्प्रदायिक  दंगों  के  बारे  में  तथ्यों  का
 'पता  लगाया  है,

 (@)  इन  दंगो  की  रोकथाम  के  लिये
 सरकार  ने  क्‍या  पूर्व  उपाय  किये  ;  शौर

 (भ)  दंगो  के  बाद  क्‍या  कार्यवाही  की
 गई  ?

 गृह  मंत्रालय  लया  कामिक  विश्वास  में
 wre  wat  (शी  राम  विकास  मिर्जा)  :

 (क)  से  (ग)  :  महाराष्ट्र  सरकार  से
 श्रान्त  सूचना  के  अनसार  दंगे,  शहर  में
 विरोधी  दलों  द्वारा  i6  मई,  i973  को
 बन्द  आयोजित  करने  के  सम्बन्ध  में  साधारण
 अनाजों  तथा  दाद-विकास  के  कारण  भड़के
 थे  |  कुछ  कहा  सुनी  तथा  पथराव  को  लेकर

 हसा  तथा  आगजनी  की  अनेक  घटनायें  हुई  t
 am  के  दौरान  5  ब्यक्ति  सारे  गये  भर  250
 चायल  हुए  ।  सम्पति  की  भो  काफी  क्षति  हुई  ।

 पुलिस  को  अनेक  अवसरों  पर  गोली  चलानी

 पड़ी  ie  तारीख  से  3  दिन  के  लिये  कर्फ्यू  भी
 समाया  गया।  विशिष्ट  भ्र परा धो  के  सम्बन्ध
 में  कानून  के  उपयुक्त  उपबन्धों  के  अधीन
 355  कासल  दर्ज  किए  गये  है।  स्थानीय
 अधिकारी  पीड़ितों  को  उपयुक्‍त  आर्थिक
 सभा  न्य  सहायता  देने  के  लिये  क्षतिग्रस्त
 सम्पत्ति  का  अनुमान  जगा  रहे  है  ।

 दंगों से  पूछ,  मध्य  अप्रैल से  उस  क्षेत्र मे
 ्ब्क्त्प्त  ह...  को  कष्ट  में  रखते  हुए
 शर्म  सरकार ने  कड़ी  सतकेता  बरती थी।

 दूंगी से  पूर्व  एक  बढ़ाने की  प्रविधि  में  स्थानीय
 अन्त  नीति  को  तो  डीके  आयोजित
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 की  गईं।  दश्चारित्ञों  पर  नजर  रखने  के
 फऋतिन्टित  जलूखों के के  सम्बन्ध  में बम्बई  पुलिस
 अधिनियम  के  उपयुक्त  उपबन्धों  के  धीन
 आदेश  भी  जारी  किए  गये  मे  ।

 कैसी  सरकार  राज्य  सरकार  से
 निकट  का  सम्पर्क  बनाये  हुए  है  शर  उसने
 केन्द्रीय  पुलिस  बल  की  तैनात गी  के  रूप  में
 सहायता  प्रदान  की  ।  घटनाओ  के  बाद  केन्द्रीय
 गृह  मंत्री  भी  शहर  मे  गये  1

 Imposition  of  Civil  Service  National
 Security  Rules  by  U.P.

 ‘501.  SHR]  S.  M.  BANERJEE:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  whether  at  the  instance  of  his
 Ministry,  the  U.P.  Government  had
 imposed  the  Civil  Service  National
 Security  Rules,  ‘1973,  to  dispense  with
 the  services  of  Government  servants
 without  any  chance  of  defence;  and

 (b)  if  so,  whether  this  has  been
 criticised  by  all  sections  of  trade
 unions;  and

 (e)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OP  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA):  (a)  The  Uttar  Pradesh
 Civil  Services  (Safeguarding  of
 National  Security)  Rules,  973  were
 promulgated  by  the  U.P.  Government
 on  the  2nd  June,  298  in  exercise  of
 the  powers  conferred  by  article  309
 of  the  Constitution  on  their  own  and
 no  direction  to  this  effect  was  given
 by  the  Government  of  India.  These
 Rules  contemplate  that  normal  dis-~
 ciplinary  rules  will  noy  apply  ta  eases
 where  the  Governor  proposes  to  take
 action  against  a  State  Government
 employee  in  pursuance  of  proviso  (९)
 to  article  $11(2)  of  the  Constitution
 and  that  the  erhployee  against  whom
 such  action  is  taken  shall  be  entitled
 to  such  compassionate  pension,
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 gratuity  or  provident  fund  benefits,  as
 would  be  admissible  to  him  on  the
 relevant  date,  if  he  had  been  discharg-
 ed  from  service  due  to  abolition  of
 his  post.

 (5)  The  Government  of  India  are
 not  aware  of  any  such  criticism.

 {c)  Does  not  arise.

 Foreign  holdings  in  Indian  Telephone
 Industries

 502.  SHRI  S.  M.  BANERJEE:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Finance  Ministry  is
 currently  working  out  the  modalities
 to  unload  about  Rs.  96  lakhs  worth
 of  foreign  holdings  in  the  Indian  Tele-
 phone  Industries;

 (४)  whether  al]  foreign  collabora-
 tion  and  equity  participation  in  the
 Indian  Telephone  Industries  will  be
 terminated;  and

 (c)  whether  a  final  decision  has
 since  been  taken  in  this  regard  and  if
 not,  the  reasons  for  the  delay?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  to  (c).  The  foreign  collaboration
 in  the  Indian  Telephone  Industries
 Limited  has  been  terminated  with
 effect  from  the  28  May,  ‘1973,  With
 regard  to  the  redeeming  of  foreign
 share-holdings  in  the  Company,  the
 matter  is  under  Government’s  active
 consideration.

 Decision  on  conversion  of  P.TI.  into  a
 Public  Corporotion

 508.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  a  final  decision  has
 since  been  taken  to  convert  PT,  into

 a  Public  Corporation;

 (b)  4₹  not,  the  reasons  for  this
 abnormal  delay;  and
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 (ce)  when  a  decision  ig  likely  to  be
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):’  (a)  to  (c).  The  owner-
 ship  pattern  of  newspapers  and  news
 agencies  is  still  under  consideration.
 In  view  of  the  far-reaching  implica-
 tions  of  the  proposal  it  is  not  possible
 to  indicate  when  final  decisions  in  the
 matter  will  be  taken.

 छा  on  Diffusion  of  Ownership
 Newspapers

 504.  SHRI  S.  M,  BANERJEE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Monopoly  Press  is
 pressurising  Government  not  to  bring
 the  Bill  on  Diffusion  of  Ownership  of
 Newspapers;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  counteract  this  offensive
 of  Monopoly  Press;  and

 (c)  when  the  Bill  is  likely  to  be
 brought  before  the  House?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (c).  Govern-
 ments’  decision  to  delink  newspapers
 and  news  agencies  from  industry  is
 unchanged  Its  implications,  in  light
 of  Supreme  Court  judgments  is  under
 examination,

 Investigation  into  missing  Papers  of
 Late  Minister  of  Steel  and  Mines

 505.  SHRI  8.  M.  BANERJEE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  package  of  the
 late  Minister  of  Steel  and  Mines,  Shri
 Mohan  Kumaramangalam,  including
 his  brief-case  containing  import-
 ant  Cabinet  papers,  which  were  taken
 into  police  custody,  has  been  missing;
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 (b)  if  so,  whether  any  investigation
 thas  been  made  into  this;  and

 (c)  if  so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  to  (c).
 According  to  the  report  received  from
 ‘the  Delhi  Police,  while  identifying,
 on  ist  June,  i973,  the  dead  bodies
 from  the  debris  of  the  air  crash
 which  occured  on  3lst  May,  1973,
 close  to  one  dead  body  was  found  a
 burnt  brief  case  in  which  there  were
 half  burnt  cyclostyled  papers  in  the
 form  of  a  book  on  the  cover  page  of
 which  the  name  Shri  Mohan  Kumara-
 mangalam,  late  Minister  of  Stee]  and
 Mines  was  written  in  English.  The
 personal  staff  of  the  late  Minister
 put  the  brief  case  along  with  the
 papers  in  the  coffin  of  late  Shri  Mohan
 Kumaramangalam  when  the  body  in

 ‘the  coffin  was  sent  to  his  residence.
 The  papers  referred  to  above  were
 burnt  along  with  the  body  in  the
 -wooden  coffin  at  the  time  of  crema-
 tion.  No  other  package  of  the  late
 Minister  of  Stee]  and  Mines  contain-
 ing  important  Cabinet  papers  was
 found  at  the  crash  site.

 Assistance  to  Mysore  for  bringing  out
 “Who  is  Who”  of  Freedom  Fighters

 507.  SHRI  D.  B.  CHANDRA  GOW-
 ‘DA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  request  was  made
 by  the  State  Government  of  Mysore
 te  the  Central  Government  to  provide
 some  finance  for  its  plans  to  bring
 out  a  ‘Who  is  Who’  of  freedom  fight-
 ers;  and

 (b)  if  so,  the  reaction
 ‘Government  thereon?

 of  Union

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  0.  PANT):  (a)  No  request
 has  been  received  recently.  The  Min.
 istry  of  Education  had  granted
 Rs.  12,000  to  the  State  Government,
 for  this  purpose  during  the  period
 3968  to  1970,

 4b)  Does  not  arise.
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 Import  of  Telephone  Equipment  from
 Canada

 509.  SHRI  INDRAJIT  GUPTA:
 SHRI  BISHWANATH  JHUN-

 JHUNWALA;:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 import  telephone  equipment
 Canada;

 from

 (b)  if  so,  the  nature  and  quantity of  the  proposed  imports  and  their
 vaiue  in  terms  of  foreign  exchange; and

 fe)  whether  this  step  is  expected  to
 remove  the  present  unsatisfactory
 working  of  the  telephone  system,
 particularly  in  the  major  cities?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  No,  Sir.  No  telephone  exchange
 switching  equipment  has  been  pro-
 posed  to  be  imported  from  Canada.

 (b)  and  (c).  Does  not  arise,

 Breakdowns  in  Atomic  Power  Stations

 510.  SHRI  INDRAJIT  GUPTA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  the  reasons  for  the  recent  break-
 downs  in  the  atomic  energy  plants
 at  Tarapur  and  other  places;  and

 (b)  the  steps  taken  to  remedy  the
 situation?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA  GAN-
 DHI):  (a)  Presently,  the  Tarapur  Ato-
 mic  Power  Station  is  the  only  atomic
 power  station  under  commercial  ope-
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 ration.  The  first  unit  of  the  Rajas-
 than  Atomic  Power  Station  which
 was  synchronised  to  the  grid  on  Nov-
 ember  30,  972  is  still  undergoing
 commissioning  tests  and  is  yet  to  start
 commercial  operation.  The  _  recent
 interruptions  in  the  supply  of  power
 from  the  Tarapur  Atomic  Power  Sta.
 tion  were  almost  entirely  due  to  faults
 in  the  transmission  lines  of  the  Maha-
 rashtra  and  Gujarat  State  Electricity
 Boards  connected  to  Tarapur  and  due
 to  the  adverse  effects  they  had  on  the
 Station.  There  were  24  trippings  of
 the  transmission  lines  between  June
 ll  and  July  15.  On  two  _  occasions,
 namely  on  9th  June  and  22nd  June,
 there  were  no  transmission  lines
 available  for  transmitting  power  from
 the  Station.

 (b)  A  team  of  experts  from  the
 Central  Water  &  Power  Commission
 visited  the  switchyard  near  Tarapur
 during  the  last  week  of  June,  973
 to  review  the  situation  arising  out  of
 the  frequent  trippings  of  the  feeder
 lines  to  Gujarat  and  Maharashtra.
 The  recommendations  of  this  team
 are  awaited.  In  the  meantime,  a
 committee  appointed  by  Chairman,
 Atomic  Energy  Commission,  consist-
 ing  of  the  representatives  of  the  De-
 partment  of  Atomic  Energy,  the  Ma-
 harashtra  State  Electricity  Board,  the
 Gujarat  Electricity  Board  and  the
 Tata  Power  Company  has  submitted
 an  interim  report  for  carrying  out
 improvements  in  the  _  transmission
 system.  This  report  is  presently  under
 consideration  and  a  meeting  to  ensure
 implementation  of  some  of  the  re-
 commendations  has  been  called  in
 Bombay  on  the  24th  July.

 Benefits  available  to  Delhi  Policemen
 for  Extra  Hours  on  Duty

 5ll.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  press
 report  under  the  caption  ‘Tired  Cops’
 in  the  Patriot  dated  8th  June,  1973;
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 (b)  if  so,  whether  the  Policemen  in
 Delhi  are  given  one  Rupee  for  re-
 freshment  for  extra  hours  on  duty;

 (c)  whether  to  get  this  one  Rupee
 they  have  to  run  to  seven  places;  and

 (d)  if  so,  the  facts  thereof  and.
 steps  being  taken  to  simplify  the  pro--
 cedure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS.
 (SHRI  F.  H.  MOHSIN):  (a)  Yes.

 (b)  Policemen  upto  the  rank  of
 Assistant  Sub-Inspector  are  given.
 free  food  or  cash  allowance  at  the
 rate  of  Rs.  .25  in  lieu  thereof,  when
 they  perform  continuous  duty  beyond.
 nine  hours.

 (c)  No.

 (d)  The  drawal  of  free  food  allow--
 ance  is  governed  by  the  financial
 rules.  A  consolidated  statement  of.
 names  of  persons  entitled  to  free  food
 allowance  is  prepared  and  sent  to  the
 accounts  office  which  draws  and  dis-
 burses  the  amount.

 In  units,  this  allowance  is  disbursed
 from  the  permanent  advance  on  pro-
 duction  of  daily  diary  entries  regard.
 ing  their  arrival.  and  departure  or  on
 production  of  certificate  in  this  behalf
 from  a  Gazetted  Officer.

 Purchase  of  Cement  in  Black  Market:
 by  Ganesh  Flour  Mills,  Delhi  managed

 by  FRC  of  India

 512.  SHRI  ISHAQUE  SAMBHALI:

 SHRI  D.  B.  CHANDRA
 ‘GOWDA:

 Will  the  Minister  of  INDUSTRIAL.
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  Ganesh  Flour  Mills,
 New  Delhi  a  Government  undertaking
 being  managed  by  the  Industrial  Re-
 construction  Corporation  of  India,  New
 Delhi,  had  asked  for  permit  to  buy
 cement  required  for  installing  some
 machinery;
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 (b)  whether  no  permit  was  issued  to

 them  ani  they  hed  to  purchase  cement
 in  black  market  at  Re.  28  per  bag;  and

 (ce)  Use  quantity  for  which  the
 permit  was  adieed  and  the  reasons  for
 mot  sanctioning  the  same?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  Yes,  Sir.

 {b)  and  (c).  It  is  understood  that
 M/a.  Ganesh  Flour  Mills  New  Delhi
 made  an  application  for  a  permit  to  the
 Delhi  Administraion,  Food  and  Civil
 Supplies  Deparment  for  40  bags  of
 cement  on  the  i7th  May  i973  and  that
 the  latter  had  also  issued  a  permit
 valid  upto  i6th  June  1973,  for  the  full
 quantity,  on  the  3let  May.  ‘1573.  Full
 supplies  against  the  permit  are  algo
 reported  to  have  been  received  by  the
 party  by  the  middle  of  June,  1973.  AS
 the  stocks  were  not  immediately  avaul-
 able  with  the  stockists  on  receipt  of
 the  permit,  they  had  to  buy  a  little
 quantity  in  the  open  market  for  their
 immediate  requirements.  The  price
 at  which  was  bought  is  not  readily
 available.

 News-ttem  “Police  Active  if  V.LPs  are
 victims  of  Thefts”

 $13,  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  HOME  AFFAIRS
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 (b)  All  efforts  are  made  to  work

 out  all  cases  af  theft,  and  burglaries
 reported  to  fhe  police.  78  is  not  cor-
 reet  that  such  cases  reportedi  by  the
 ‘tommon  man’  are  not  attended  te.

 Recovery  of  Chinese  Propaganda
 Material  in  Kurmabari  Area  of

 Agartala

 3l4.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Chinese  propaganda
 material  and  some  equipments  were
 found  recently  in  Kurmabari  area  of
 Agartala;  and

 (b)  if  so,  the  action  taken  against
 the  culprits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSEN):  (a)  and  (b)
 Facts  are  being  ascertained.

 Compiaints  frem  Telepheme  Sabscrib-
 ers  in  Calcutta

 55  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Telephone  services
 in  Calcutta  have  considerably  dete-
 sioveted  and  the  complaints  from  sub-
 scribers  have  increased;  and

 (b)  if  so,  the  reasons  thereof?

 MENISTER  OF  COMMUNICA
 TIONS  (SHRI  प्र.  श्र.  BAHUGUNA):
 (a)  No,  Sir.

 Ub)  Question  .does  nat  arise,

 Dlews  Item  “Sheikh  Taiks  of
 Autesamy”

 ‘516.  SHRI  PRABODH  CHANDRA:
 SHRI  DEAN  SHAH  PRA-

 DUAN:

 WE  the  ‘Minister  of  HOME
 WARPATRS  be  ६... ... द  द...  uate:

 (a)  whether  Government's  atten-
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 item  appearing  in  “Hindustan  Times”
 dated  the  39७  June,  298  under  the
 caption  “Sheikh  talks  of  autonomy”;
 and

 (b)  if  80,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  HOME  AFF-
 AIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  According  to  the  news-
 item,  referred  to,  Sheikh  Abdullah  is
 reported  to  have  said  that  “If  our  de-
 mand  for  autonomy  is  not  acceptable
 to  you  (India),  then  accession  is  not
 acceptable  to  us.”

 (b)  Notwithstanding  what  Sheikh
 Abdullah  is  reported  to  have  said,  the
 position  of  the  Government  of  India
 is  absolutely  clear  that  the  accession
 of  the  State  of  Jammu  and  Kashmir
 to  India  is  final  and  irrevocable.

 Terror  in  Banda  District,  U.P.,  due  to
 harassment  by  Landlords

 5i7.  DR.  SARADISH  ROY
 SHRI  B.  S.  BHAURA:

 Will  the  Mnunister  of
 AFFAIRS  be  pleased  to  state:

 (a)  whethen  there  was  a  reign  of
 terror  by  landlords  against  the  Har-
 jans  in  Banda,  (U.P.)  on  2list  June,
 1973;  and

 (b)  the  steps  taken  by  Government
 to  save  the  Harijans  from  such  attack?

 HOME

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).
 Facts  are  being  ascertained  from  the
 State  Government.

 Examination  of  the  Report  of  the
 Task  Force  on  Agrarian  Eeiations

 $i8,  SHRI  NAWAL  KISHORE
 SINHA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Planning  Comrmusson
 hes  examined  the  Report  of  the
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 Planning  Commission  Task  Force  on
 Agrarian  Relations;

 (b)  if  so,  whether  views  of  the
 Task  Force  on  the  bureaucracy  and
 the  administrative  machinery  as  the
 instruments  for  maintaining  the  sta-
 tus  quo  rather  than  as  an  agency  for
 change  have  been  examined;  if  so,
 what  is  proposed  to  be  done  to  change
 this  state  of  affairs;  and

 (c)  whether  the  Task  Force  has
 observed  that  militant  tenant  and
 agricultural  labour  organisations  are
 essential  for  proper  implementation
 of  land  reforms  if  so,  the  steps  pro-
 posed  to  be  taken  in  tha  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes,
 Sir.

 (b)  The  Planning  Commission  have
 recently  issued  guidelincg  on  land  re-
 forms  in  connection  with  the  formu-
 lations  of  Draft  Fifth  Five  Year  Pian.
 It  ha,  been  suggested  that  the  land
 reform  organisation  parallel  to  the
 district  revenue  administration  man-
 ned  by  handpicked  adminustrators
 may  be  set  up  for  a  short  period  for
 the  purpose  of  implementation.  The
 creation  of  a  separate  organisation
 charged  with  the  exclusive  responsi-
 bility  for  implementing  land  reform
 measures  with  direct  accountability
 to  its  own  hierarchy  right  upto  the
 Cabinet  Minister  is  likely  to  give  it
 the  desired  momentum  and  required
 orientation.  Adequate  attention  needs
 to  be  given  to  the  in-service  training
 of  the  field  level  officers.  Training
 should  be  imparted  in  regional  cen-
 tres  through  intensive  field  experi-
 ence  and  inter-State  visits.

 ५७)  It  has  been  suggested  that
 committees  of  beneficiaries  at  the
 village  and  block  levels  should  be  set
 up  for  implementation  of  land  re-

 forms.  This  suggestion  aleo  haa  been
 included  in  the  guidelines  sent  out

 to  the  States.
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 Defects  in  Crose-Bar  Telephone
 Exchange

 ‘519.  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  SAT  PAL  KAPUR:

 Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  the  cross  bar  system
 of  Telephone  Exchange  has  been
 found  defective  and  there  have  been
 ment  in  view  of  public  complaints
 about  this  system;

 (b)  whether  the  Public  Accounts
 Committee  of  Lok  Sabha  has  also
 criticised  this  system;  and

 (०)  the  steps  taken  by  Govern-
 ment  in  view  of  public  complaints
 and  remarks.  of  the  Public  Accounts
 Committee  to  improve  the  situation?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H.N  BAHU-
 GUNA):  (a)  A  number  of  complaints
 about  the  functioning  of  Xbar  ex-
 change  have  been  traced  to  certain
 deficiencies  like:

 (i)  Inadequate  contact  protec-
 tion.

 (i)  Component  failures.

 (iii)  Instability  of  |  Mechanical
 adjustments.

 (iv)  Minor  circuit  problems

 (v)  Corrosion.

 (b)  The  Public  Accounts  Commit-
 tee  has  made  observations  about  the
 madequate  utilisation  of  the  capa-
 cities  of  crossbar  exchanges  of  Bom-
 bay,  the  equipment  for  which  was
 initially  imported.

 (९)  (i)  In  respect  of  crossbar  ex-
 changes  for  which  equipment  has
 been  supplied  by  the  foreign  firm.
 @  programme  to  rectify  the  defects
 ds  on  hand.  As  regards  the  ITT  sup-
 plied  exchanges  the  P&T  and  ITI  are
 finalising  solutions  to  the  various
 shortcomings  in  the  performance  of
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 the  equipment.  These  solutions  will
 be  incorporated  both  in  the  equip-
 ment  under  manufacture  and  the
 corssbar  exchanges  already  working.

 (ii)  To  guard  against  inadequate
 utilisation  of  exchange  capacity,
 directives  have  bein  issued,  laying
 down  specific  norms  for  utilisation

 of  the  exchange  capacity.

 Process  developed  by  Regional  Research
 Laboratory,  Hyderabad  for  manu-

 facture  of  Carbon  from  Rice  Husk

 520.  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  SAT  PAL  KAPUR:

 Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  the  Regional  Research
 Laboratory,  Hyderabad  has  developed
 a  process  for  manufacturing  active
 earbon  from  rice  husk;

 (9)  uf  so,  whether  the  raw  mate-
 rials  and  machinery  required  for  the
 PurpoSe  are  available  indigenously;
 and

 (c)  if  so,  whether  Government
 Propose  to  set  up  a  pilot  plant  ६०
 make  use  of  rice  husk;  if  so.  tne
 particulars  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMSNT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  Yes,  Sir.

 (b)  Raw  materials  and  machinery
 will  be  all  indigenous.  The  work
 pertaining  to  design  of  suitable  equiv-
 ment  indigenously  to  manufacture
 active  carbon  is  in  progress  and
 likely  to  be  completed  soon.

 (०)  No  pilot  plant  work  is  envisag-
 ed.  The  know-how  will  be  released
 to  industry  through  National  Re-
 search  Development  Corporation
 (NRDC).
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 Role  of  Ansnd  Margis  in  PAC  Revo
 ja  U.P.

 ‘$21,  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  SAT  PAI,  KAPUR:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  involvement  of
 Anand  Margis  has  been  established
 tn  connechon  with  the  PAC  revolt
 in  Uttar  Pradesh;  and

 (b)  whether  some  Anand  Margis
 have  also  been  arrested  in  this  con-
 nection  and,  if  so,  their  number  and
 the  action  taken  or  proposed  to  be
 taken  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHR  F  H  MOHSIN)  (a)  and
 (b).  According  to  the  information

 received  from  the  State  Government,
 one  person  suspected  to  be  a  follower
 of  Anand  Marg  was  arrested  in  con-
 nection  with  cases  registered  under
 section  3  of  Police  (Incitement  to
 Disaffection)  Act  and  rute  43  of  De-
 fence  of  India  Rules,  97i,  for  alleg-
 rdly  printing  some  inflammatory
 leaflets

 केमिया  सैवियोला  %  डेस्क  झा फितर

 प्रणाली  फ्लू  होने  के  परिणाम-
 प ा  कर्मचारियों  को  आमदनी

 है. ८ 2.  थनी  ॥  हलाले,  ग्ल्थि  तिवारी  :

 क्या  बचाने  मंत्री यह  बताने  कृपा  करेंगे

 कि  $

 ईक)  थी  केन्द्रीय  सबच्िजिालय  मे

 ग्फ््स्क  ऑफिसर  प्रणाली”  लग  करने  के

 फलस्वरूप  होमर  डिवीजन  पलकों,  ऊपर

 डिविजन  पलकों  और  भ्रसिस्टेस्ट  प्रेम  में

 काफी  छंटनी  करती  पड़ेगी  शौर

 (से)  सरकार  भविष्य  में  “डेस्क

 अाफिसर  श्रणाली””  की  झ्रावश्यकताओं  के
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 भनक  'इस  चंदों  पर  भर्ती  करने  के  करे  में
 क्या  व्यवस्था  कंश्रहीहैं?

 गृह  संजा लय  तथा  कॉमिक  विन
 में  cee  बेची  पुथल  राग  लिवाल  किया  )  :
 (क)  जी  नही,  श्रीमान  ।

 é
 (@)  इस  प्रणाली  को  क्रमिक  ढंग

 से  आलू  करने  का  विचार  है  भ्र ौर  जब  कभी
 भी  परिवर्तन  आवश्यक  होगा  उसके  अनुरूप
 ही  भर्ती  की  व्यवस्था  को  जाएगी  ।

 Inapection  of  switch-yards  near  Tara-
 pur  and  the  power  receiving  Station

 at  Navaari,  Gujarat  by  a  team  of
 experts

 523  SHRI  VISHWANATH  PRA-
 TAP  SINGH  Will  the  Munster  of
 ATOMIC  ENERGY  be  pleased  to
 state

 (a)  whether  a  high-level  team  of
 experts  insnected  the  switch-yards
 near  Tarapui  and  the  power  receiving
 Stations  at  Navaari,  Gujarat  to  find
 out  the  factor,  responnble  for  the
 recurring  tripping  of  feeder  lines  of
 Gujarat  and

 (b)  if  50,

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY.  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFOR‘AATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI).  (a)
 and  (b)  A  team  of  experts  fram  the

 Gentwal  Water  &  Power  Commission
 visited  the  switch-yard  near  Tarapur
 during  the  Jast  week  of  June,  973
 to  review  the  situation  arising  out  of
 the  frequent  trippings  of  the  feader
 lunes  to  Gujarat  and  Maharashtra.
 The  recommendations  of  this  team  are
 avtaited.  In  the  meantime,  a  com-
 mittee  appointed  by  Chairman,  Atomic

 the  results  thereof?

 Mecticity  Board  ang  Gujarat  Hectri-
 ‘gity  Beasd  and  the  Tata  Power  Com-
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 pany  has  submitted  an  interim  report
 which  is  presently  under  consideration
 and  a  meeting  to  ensure  wunplementa-
 tion  of  the  recommendations  has  been
 called  in  Bombay  on  the  24ih  July.

 Canada’s  hesitation  in  co-operating
 with  Indian  Atomic  Energy  Field

 524.  SHRI  VISHWANATHA  PRA-
 TAP  SINGH.

 SHRI  SHRIKISHAN  MODI-
 Will  the  Mumster  of  ATOMIC

 ENERGY  be  pleased  to  state:

 (a)  whether  Canada  is  now  hesitant
 ०  extend  its  know-how  and  co-opera-

 tron  in  the  atomic  energy  field;
 (b)  at  so,  the  reasons  therefor,  and
 (c)  its  repurcussions  on  our  Atomic

 Energy  Projects?
 THE  PRIME  MINISTER,  MINISTER

 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI)  (a)
 and  (b).  Canada  ३3६  not  willing  to  ex-
 port  to  India  or  to  any  other  country
 nuclear  components  and  materials  for
 use  in  reators  which  are  not  under
 safeguards  acceptable  to  Canada.

 (c)  As  a  result,  items  for  the  Mad-
 ras  Atomic  Power  Project,  which  1s.
 not  under  safeguards,  for  which  orders
 were  placed  on  manufacturers  in
 Canada  and  some  of  which  were  even
 manufsctured  and  kept  ready  for  des-
 patch  have  been  disallowed  for  export.
 Alternate  arrangements  for  these  have
 been  made  in  many  cases.  This  wil}
 necessarily  require  time  and  will  delay
 the  completion  of  MAPP.

 Atoustc  Energy  department's  prepssal
 for  Fifth  Plan

 525.  SHRI  VISWANATH  PRA-
 TAP  SINGH:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to
 state  the  main  features  of  the  Fifth
 Plan  proposals  ef  the  Department  of
 Atomic  Energy?
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 THE  PRIME  MINISTER,  MINISTER
 Gf  ATOMIC  ENERGY,  MINISTER
 OF  ELECIRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  The
 Fifth  Plan  proposals  of  the  Depart-
 ment  of  Atomic  Energy  are  presently
 under  discussion  with  the  Planning
 Cormmiuss:0n.

 Space  Department's  proposals
 Fifth  Plan

 526.  SHRI  VISHWANATH  PRATAP
 SINGH.  Will  the  Minister  ०६  SPACE
 be  pleased  to  state  the  main  features
 of  Fifth  Five  Year  Plan  proposals
 relating  to  the  Department  of  Space”

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  The
 Fifth  Five  Year  Plan  proposals  of  the
 Department  of  Space  are  still  under
 finalisation.

 Solution  of  housing  problem  of
 Department  of  Atemic  Energy

 527.  SHRI  VISHWANATH  PRATAP
 SINGH  Will  the  Mimster  of  ATOMIC
 ENERGY  be  pleased  to  state’

 (a)  the  percentage  of  satisfaction  of
 the  housing  need  of  the  employees  of
 the  Department  of  Atomic  Energy  by
 the  end  of  the  Fourth  Five  Year  Plan
 and  the  Fifth  Five  Year  Plan;  and

 (b)  the  efforts  Government  are
 making  to  ameliorate  the  housing  pro-
 blem  of  the  employees  of  the  Depart-
 ment  of  Atomic  Energy?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCASY-
 ING  AND  MINIST@R  OF  SPACE
 (SFFRIMATI  INDIRA  GANDHI):  (a)
 It  is  hoped  to  achieve  an  overall  per-
 centage  of  satiéfaction  of  25  per  cent
 at  the  end  of  the  Fourth  Five  Year
 Plam  for  the  Department  of  Atomic
 Energy  and  its  units  located  in  ‘Bom-
 bay.  Assuming  that  the  fifth  Five

 for
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 Year  Plan  proposals  made  by  the  De-
 partment  for  housing  in  Bombay  are
 aecepted  the  percentage  of  satisfaction
 likely  to  be  achieved  by  the  end  of
 the  Fifth  Five  Year  Plan  would  be
 27  per  cent,  taking  into  account  the
 anticipated  strength  of  staff  as  on  3ist
 March,  1979.  This  does  not  cover
 plants  and  projects  located  outsde
 Bombay  where  percentage  of  satisfac-
 tion  would  vary  in  view  of  the  loca-
 tion  of  the  project  and  the  phasing  of
 the  construction  and  operation  of  the
 facility.

 (b)  The  outlay  on  housing  is  de-
 pendent  on  the  availability  of  funds
 and  allocation  of  priorities,

 ASI

 Production  ang  supply  of  Cement

 528.  SHRI  P.  NARASIMHA  REDDY
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  to  what  extent  cement  produc-
 tion  in  the  country  has  suflered  dur-
 sng  the  year,

 (9)  what  arrangements  have  been
 made  to  ensure  equitable  and  propor-
 tionate  supphes  of  cement  to  different
 States  with  State-wise  figures,  and

 (९)  the  measures  taken  to  step  up
 production  to  meet  demand?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  A  quantity  of
 about  33.7  lakh  tonnes  is  estimated  to
 have  been  lost  during  the  period  from
 ist  January,  973  to  30th  June,  I973
 due  to  power  cuts,  etc.  ।

 (b)  On  the  basis  of  the  consump-
 tien  during  the  last  few  years,  it  has
 been  decided  to  distribute  the  avail-
 able  cement  equitably  among  the  vari-
 ous  States,  A  statement  showing  the
 quota  fixed  for  each  State  for  the
 period  from  ist  January,  973  to  30th
 dune,  974  is  atlached.  This  quantity
 is  exclusive  of  the  quantity  allocated
 to  Central  Government  Ministries/
 Departments.
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 ६९)  The  present  capacity  of  the  in-

 dustry  is  9.76  million  tonnes.  The
 demand  at  the  end  of  the  V  Plan  i
 estimated  at  28  million  tonnes  corres-
 ponding  to  a  capacity  of  33  m.lion
 tonnes  on  the  basts  of  85  per  cent
 capacity  utilisation.  As  a  result  of
 various  letters  of  intent/licence  issued
 it  is  expected  that  during  the  V  Pian
 period  of  capacity  of  at  least  263
 million  tonnes  by  the  Cement  Corpora-
 tion  of  India  and  a  capacity  of  3  mil-
 lion  tonnes  by  the  State  Corporations
 will  be  added  in  the  public  ec-
 tor  while  a  capacity  of  over  7  m'Lhion
 tonnes  will  be  added  in  the  prtvate
 sector.  To  accelerate  the  establish-
 ment  of  additional  capacity,  import  of
 heavy  castings  has  been  agreed  tn  in
 certain  cases  while  the  applicat.ons
 trom  larger  houses  which  were  re-
 jected  earlier  have  been  reconside-ed
 and  letters  of  intent  are  being  is-ued,
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 Changes  in  Fifth  Plan  te  ensure  equal
 developmental  activities  at  State  and

 District  levels

 ‘529,  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  PLANNING  be-
 pleased  to  state:

 (a)  what  changes  are  being  contem-
 plated  in  the  Fifth  Plan  to  ensure
 even  spread  of  developmental  act.vi-
 ties  at  the  District  level;  and

 (by  the  institutional
 contemplated  to

 changes  at
 levels?

 mechanism
 implement  these

 the  State  and  District

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  da)  and  (b).  The
 Planning  Commission  have  advised  the
 States  to  include,  in  the  Draft  Fifth
 Five  Year  Plan  proposals,  a  Chapter  on
 Programmes,  Targets  and  Resources
 for  each  district,  which  should  give
 district-wise  outlays,  targets  and  plat.
 resources  This  Chapter  is  also  ex-
 pected  to  provide  information  on  how
 tar  the  level  of  development,  resource
 endowment,  problems  and  priorities  of
 different  districts  have  been  taken  into
 account  while  determining  the  over-
 all  quantum  of  resources  allocated  as
 well  as  the  inter-sectoral  distribution
 of  funds

 For  the  relatively  backward  areas
 meluding  the  hill  areas,  tribal  areas.
 desert  regions  and  drought-prone
 areas.  the  States  have  been  requested
 to  give  details  in  respect  of  each  such
 aTea  on:

 a)  level  of  development  of  indus-
 imal  resources;

 (it)  pattern  and  diversity  of  eco-
 nomic  activities  and  existing  levels
 of  productivity;

 (iil)  coverage  and  performance  of
 infra-structural  facilities:

 liv)  strategy  of  development  for
 the  area  indicating  the  hierarchy  of
 priorities  and  the  quantum  of
 budgetary  and  other  resources  pro-
 posed  to  be  provided  for  various
 sectors  during  the  Fifth  Plan  per--
 iod.
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 in  order  that  the  pregapatiog.  of
 District  Plans  as.  well  ap  déeagereger
 tion  of  State  prograrame  outlays  on
 a  district  basis  is  taken  up  on  a  ration-
 al  basis,  the  Centre  has  introduced  a
 scheme  of  Central  assistamce  for  the
 strengthening  of  planning  machinery
 under  which  the  States  have  been
 requested  to  set  up  inter-alia  a  Dist-
 rict/Regional  Planning  Unit  in  the
 State  Planning  Department.  This
 unit  will  have  technical  personnel
 with  adequate  experience  to  take  up
 this  task  on  a  scientific  basis.

 The  State  Governments  have  algo
 been  requested  to  give  details  of  ad-
 ministrative  and  institutional  arrange-
 ments  proposed  for  meeting  the
 challenge  of  district-local  planning.

 Atemic  Power  Station  im  Andhra
 Pradesh

 530.  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  ATOMIC  ENER-

 ‘GY  be  pleased  to  state:

 (a)  whether  a  Study  Team  appoint-
 ed  to  recommend  suitable  sites  for
 locating  the  proposed  new  Atomic
 Power  stations  has  recommended
 locating  one  at  Srisailam  in  Andhra
 Pradesh;  and

 (b)  whether  Government  have
 accepted  this  recommendation  and  if
 so,  the  steps  taken  to  :mpiement  this

 -decision?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI):  (a)
 and  (b).  A  Site  Selection  Committee
 ig  currently  examining  various  sites
 in  the  Southern  Region  including
 Andhra  Pradesh.  A  decision  on  the
 location  of  an  atomic  power  station
 in  that  State  can  be  taken  only  after
 the  Report  of  the  Site  Selection  Com-
 mittee  is  received  and  considered  py
 ‘Government.
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 Supply  of  cement  to  Chittoor  District,
 Andhra  Pradesh

 §3l.  SHRI  P.  NARASIMHA  REDDY:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  representations  have
 been  made  complaining  of  totally  in-
 adequate  and  disproportionately  low
 supply  of  cement  to  the  Chittoor  Dist-
 rict  in  Andhra  Pradesh;

 (b)  the  actual  supplies  made  to  this
 District  during  the  year  vis-c@s  the
 normal  off-take;  and

 (c)  what  steps  have  been  taken  to
 step  up  supplies  to  the  District?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Yes,  Sir.

 (b)  A  quantity  of  about  30i3  tonnes
 has  been  supplied  to  the  Chittoor
 District  during  the  first  five  months  of
 the  current  year  against  their  monthly
 average  consumption  of  about  3000
 tonnes  during  1972.

 (c)  The  cement  production  in  the
 country  has  suffered  a  set  back  due
 to  the  severe  power  cuts  enforced  by
 the  various  State  Electricity  Boards.
 Consequently,  the  available  production
 has  been  distributed  equitably  among
 the  various  States  on  the  basis  of
 their  average  consumption  during  the
 last  five  years  and  quotas  fixed  for
 each  State  Government  A  quota  of
 2.08  lakh  tonnes  has  been  earmarked
 for  Andhra  Pradesh  for  the  quarter
 July  to  September,  1973,  out  of  which
 @  quantity  of  4438  tonnes  has  been
 earmarked  for  the  Chittoor  District
 by  the  State  Government.  This
 quantity  has  already  been  authorised
 for  issue.  Increased  supplies  to
 Chittoor  District  can  be  authorised
 only  on  further  recommendations  of
 the  State  Government  on  the  basis
 of  the  requirements  of  other  districts
 ef  the  State  cisga-is  Chittoor

 District.
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 Take  over  of  Siok  Bagincering  and
 Cement  Units

 532.  SHRI  8.  A.  MURUGANTHAM:
 Wil,  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  there  are  a  number  of
 sick  units  in  the  private  sector,  parti-
 cularly  engineering  and  cement  units;
 and

 (b)  if  so,  whether  there  is  any
 proposal  under  consideration  to  take
 over  such  sick  units?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAN
 MUKHERJEE):  (a)  Yes,  Sir.

 (b)  No,  Sir.  In  view  of  the  limitea
 resources  available  with  Government,
 “take  overs”  are  resorted  to  only  in
 selected  cases  in  conformity  with
 over-riding  consideration  of  public
 interest.

 Oficiale  compulsorily  retired  or  forced
 to  preceed  on  long  leave  in  Uttar

 Pradesh

 §33  SHRI  GADADHAR  SAHA:  Will
 the  PRIME  MINISTER  be  pleased  to
 state:

 (a)  the  total  number  of  officials
 compulsorily  retired  or  forced  to  g0
 on  long  leave  in  Uttar  Pradesh  since
 the  promulgation  of  the  President's
 Rule  in  that  State;  and

 (ib)  the  charges  against  those  offi-
 cials?

 THE  MINISTER  OF  STATE  IN  THE
 MENISTRY  OF  HOME  AFFAIRS  AND
 IN  है:  DEPARTMENT  OF  PER-
 SONNEL:  (SHRI  RAM  NIWAS  MIR-
 TAHA);  (a)  ४७१  (b).  The  information
 tm  ete  collected  and  will  be  laid  on
 tem  Table  of  the  House  as  early  as
 poasible.
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 Arrests  of  P.A.C.  Personnel  in  U.P.

 534.  SHRI  GADADHAR  SAHA:

 SHRI  8.  8.  SHUKLA:

 Will  the  Mmister  of  HOME  AFFAIRS
 be  pleased  to  state.

 (8)  the  number  of  arrested  P.AC.
 Personne}  in  Uttar  Pradesh:

 (b)  the  District-wise  break  up  of
 the  arrested  persons;  and

 (c)  the  charges  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  892.

 (b)  Agra  36
 Allahabad  44
 Kanpur  78

 Lucknow  $3
 Gorakhpur  42

 Varanasi  4
 Sitapur  333
 Barabanki  30

 Fatehpur  १6

 Chunar
 (Mirzapur)  349

 Total  892

 (०)  Cases  uss  147/148/ 149/307,  302
 224/326  380/457  /  392/395;  l20  Biz
 32iA/409  IPC/43  DIR/6/7  PAC  Act  /
 etc.  have  been  registered  against  the
 PAC  personnel  according  to  the  off-
 ences  committed  by  them.

 Reduction  in  Allocation  for  Research
 and  Development

 535.  SHRI  GADADHAR  SAHA.  will
 the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  ve  pleased  to  state:

 (a)  whether  allocation  for  Research
 and  Development  is  going  to  be  re-
 duced  from  that  envisaged  in  the
 approach  document  by  National  Com-
 mittee  on  Science  &  Technology;  and
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 (b)  af  so,  the  reasons  for  such  re-

 duction?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRA-
 MANIAM)  (a)  and  (b)  The  Gov-
 ernment  has  accepted  that  the  National
 investment  on  R&D  during  the
 Fifth  Plan  would  be  such  that  a  figure
 in  the  general  neighbourhood  of  |
 pei  cent  of  the  GNP  is  reached  in  the
 last  year  of  the  Fifth  Plan  The
 various  programmes  involving  R&D
 being  drawn  by  the  different  NCST
 Panels  are  yet  to  be  discussed  in  the
 Planning  Commission  It  18,  there-
 fore  pre-mature  to  assess  the  availa-
 bility  of  R&D  funds.  which  will  be
 determined  tuking  into  account  the
 over.  I}  resource  position  for  the  Fifth
 Plan

 Automatic  Trunk,  Dialling  System  in
 District  Bahraich  (U  P  )

 £36  SHRI  छ  R  SHUKLA  Will  the
 Miniter  of  COMMUNICATIONS  ४९
 pleased  to  state

 (a)  whethe;  automatic  dialling  sys-
 tem  hay  been  introduced  in  all  the
 neighbouring  Districts  of  Bahraich
 (UP)

 (b)  at  82  whether  Government  pro-
 pose  to  introduce  this  system  in  the
 district  of  Bahraich  also  and

 (c)  auf  not,  the  reasong  for  such  a
 discrimination?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H  N  BAHUGUNA)

 (a)  Yes  Sir  Automatic  telephone
 exchanges  are  working  in  the  neigh-
 bouring  districts  of  Bahraich.

 (b)  Two  small  automatic  exchanges
 are  working  in  Bharaich  District  but
 the  district  Headquarters—Bahraich
 itself  is  a  manual  Installation  of
 automatic  exchange  at  Bahraich  has
 recently  been  approved

 (c)  Does  net  arise.
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 industrial  Estate  Ohittaura  Block,

 Bahersich

 537  SHRI  B  R.  SHUKLA,  Will  the
 Minster  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state

 (a)  whether  an  industry  is  func-
 tioning  m  the  building  of  the  Indus-
 trial  Estate  located  at  Chittaura  Block
 in  the  District  of  Bahraich  of  Uttar
 Pradesh,

 (b)  what  cost  was  incurred  by  the
 Uttar  Pradesh  Government  in  the
 acquisition  ot  Iand  and  the  construc-~
 tion  of  this  building,  and

 (c)  whether  there  has  been  any
 return  out  of  the  said  building  to
 Government  since  its  inception?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI)  (a)  to(c)  [formation  728
 being  collected  from  the  State  Gov-
 ernment  and  will  be  laid  on  the  Table
 of  the  House

 Jobs  for  Educated  Uremployed

 538  SHRI  GIRIDHAR  GOMANGO
 Will  the  Minister  of  PLANNING  be
 pleased  to  state

 (a  whether  Central  Government
 propose  to  provide  yobs  to  all  educated
 unemployed  during  the  current  year

 (b)  if  so  the  main  feature  of  the
 schemes  formulated  for  the  purpose
 and

 (९)  the  total  amount  that  the  Plan-
 ning  Commission  has  sanctioned  for
 educated  unemployed  in  rural  areas
 under  the  special  employment  pro-
 gramme  and  programme  for  “half

 &  milh%m  jobs’?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a).  In  addition  to
 to  the  employment  schemes  taken  uP
 im  1971-72  and  1972-73  a  new  pro-
 gramme  namely  the  Half  a  Million
 Jobs  Programme  has  teen  launched
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 in  the  current  year  for  providing  em-
 ployment  opportunities  to  at  least  five
 dakhs  of  educated  persons  during  the
 current  year.

 (b)  The  main  features  of  the  em-
 ployment  schemes  formulated  for
 edueated  persons  are:—

 (i)  Self-empleyment  programmes
 for  which  Government  would
 provide  assistance  to  entrepre-
 neurs  by  way  of  margin
 money/seed  capital,  training
 facilities  and  infrastructure
 facilities.

 ii)  Training  programmes  on  a
 stipendiary  basis  to  prepare
 young  men  in  fields  like  edu-
 cation,  para-medical  services
 agricultural  extension,  coope-
 ration  etc,,  so  that  they  will
 be  equipped  to  take  up  regular
 jobs  arising  in  i974-75  for
 the  implementation  of  various
 programmes  in  the  Fifth  Plan
 like  minimum  needs,  agricul-
 tural  development,  expansion
 cf  cooperative  sector  etc.

 ‘(ili)  Incentives  to  employers  in  the
 private  sector  and  cooperatives
 to  employ  engineers,  diploma
 holders  and  other  technically
 qualified  persons  aS  well  as
 persons  coming  from  _  the
 weaker  sections  of  the  soc-
 iety.

 (c)  Clear  guidances  have  been  given
 ‘to  the  States  and  Union  Territories  to
 implement  various  employment  sche-
 mes  in  such  a  way  that  the  employ-
 ment  benefits  flow  to  all  regions  in
 the  State  and  to  all  sections  of  popu-
 ‘ation.  The  States  and  Union  Terri-
 tories  have  further  been  advised  to
 take  special  care  of  the  educated  per-
 sons  belonging  to  Scheduled  Castes/
 Scheduled  Tribes,  disabled/handi-
 capped  persons,  war  widows  and
 minorities.  It  will  thus  be  seen  that
 the  benefits  of  various  special  employ-
 ment  programmes  including  the  Half

 a  Million  Jobs  Programme  would  reach
 all  sections  of  population,  both  in
 urban  as  well  as  in  rural  areas  in  the
 country,

 088  LS—7
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 The:  allatations  made  to  different
 employment  programmes  including  the
 Half  a  Million  Jobs  Programme  during
 the  year  1973-74  are  indicated  below:—

 (Rs.  crores)
 I.  Programmes  for  education  un-

 employed  initiated  in  I97I-72

 le  Expansion  and  improve- ment  in  the  quality  of
 primary  education  30.00

 2.  Agro  service  centres  :  a  की

 3.  ‘Consumer  cooperative
 stores  ,  ;  i  0°80,

 4.  Land  and  soil  suryey—
 Natural  Resources  ,  :  छह

 ह:  Korest.  survey—Natvural
 Resources  I'00

 6  Ground  Water  Survey—
 Natural  Resources  4°34

 iva  Rural  engineering  surveys  2°85

 8.  Investigation  of  irrigation
 and  power  projects  6  It

 9.  Assistance  to  educated
 unemployed  for  self-em-
 ployment  i  £3°08

 ro.  Survey  of  India  programmes  0°75

 xI.  Investigation  of  roai  pro-
 jects  0°90

 I2.  Design  units  for  rural
 water  Supply  ;  O°  44

 I3-  Mineral  surveys—Natu-
 tural  Resources  j  £°00

 Il.  Special  employment  pro-
 grammes  in  States  and  Union
 Territories  27°00

 Ill.  The  haifa  Million  jobs
 Programmes  ‘1973-74,  fer
 educated  unemployed  I00°00

 Managerial  structure  of  Teiephone
 Exchanges  in  Meiropolitan  Cities

 539.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  his  Ministry  is  con-
 sidering  a  plan  to  review  the  mana-
 gerial  structure  of  the  Telephone  ex-
 changes  in  four  Metropolitan  Cities  of
 Delhi,  Calcutta,  Bombay  and  Madras;
 and
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 (b)  if  so,  the  reasons  therefor?
 ‘  we  कक  dis  t

 ‘GHS..MINITER,.  OF,  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):
 (a)  Several  suggestions  for  modifying
 the  managerial  structure  of  the  4
 Metropolitan  Telephone  Districts  are
 under  examination  at  present.

 (b)  The  telephone  systems  in  the
 metropolitan  cities  have  expanded  at

 a@  very  rapid  rate,  Review  of  the  exist-
 ing  organisational  structure  is  being
 made  to  provide  a  well-knit  and  effec-
 tive  instrument  to  plan  and  provide
 for  future  telecommunication  needs  in
 a  systematic  way,  to  look  into  the  sub-
 scribers’  need  to  look  after  the  staff
 problemg  effectively  and  to  cope  with
 the  growing  problems  of  such  large  size
 systems  in  an  efficient  manner.

 Embezzlement  of  rupees  three  crores  in
 the  Union  Territory  of  Mizoram

 540.  SHRI  GIRIDHAR  GOMANGO:
 SHRI  SEZHIYAN:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news-ilem  ap-
 pearing  in  the  ‘Times  of  India‘  dated
 the  l4th  June,  973  regarding  embez-
 zlement  of  Rs.  3  crores  in  the  Union
 termtory  of  Mizoram,

 {(b)  whether  two  LA.S.  officers  are
 involved  in  this  embezzlement;  and

 (c)  if  so,  the  action  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN)  (a)  Yes,  Sir.

 (hy  and  (c).  The  alleged  embezzle-
 ment  relates  to  a  period  when  Miuzo-
 ram,  then  known  as  Mizo  Hills  Dis-
 trict,  wag  part  of  Assam.  The  Public
 Accounts  Committee  of  the  Assam
 State  are  presently  examining  the
 matter.  After  this  examination  is
 over,  it  will  be  possible  to  say  anything
 positive  about  the  alleged  embezzle-
 ment  and  about  the  involvement  of
 eny  LA.8.  officers.

 JULY  25,  978  764

 Loas  of  production  in  West  Bengal  due
 ww  power  Shortage
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 543.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  INDUSTRIAL
 DEVELQPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  total  loss  of  production  in  West
 Bengal  during  the  past  4  months  due
 to  péwer  shortage:

 (b)  wether  Government  have  made
 any  survey  about  this;  and

 {c)  if  ‘50,  the  broad  outlines  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (०),  Precise  figures
 regatding  loss  of  production  in  West
 Bengal  during  the  vast  4  months  on
 account  of  power  shortages  alone  are
 not  available.  The  State  Government
 has,  however,  reported  that  jute  and
 engineering  industries  in  the  State
 have  suffered  los.es  due  to  power  cuts.
 Accord  ng  to  renorts  recerved  bv  the
 State  Guvernment  there  was  a  loss  in
 productinn  of  jute  goods  of  the  order
 of  Rs.  4.34  crores  during  the  first  half
 of  April  and  a  loss  of  over  Rs  2
 crores  in  respect  Of  engineering  goods
 during  the  mont’  of  March,  1973.

 Conflict  between  technocrais  and
 LAS.  Officers

 542  SHRI  SAROJ  MUKHERJEE-
 SHRI  RAJA  KULKARNI:

 Will  the  PRIME  MINISTER  be
 pleased  to  state:

 (a)  whether  there  as.  a  continuous
 conflict  of  interests  between  the
 Technocrats  and  I.A.S.  Officers  in  the
 country;

 (b)  whether  the  simmering  discon-
 tent  among  the  technocrats  causes
 strikes  and  other  movements  that  are
 taking  place  in  State  after  State,  and

 (c)  if  so,  what  steps  Government
 have  taken  to  settle  the  disputea  in
 the  matter  and  removing  the  griev-
 ances  of  the  technocrats  who  are  most
 essential  for  the  development  of  indus-
 try  and  economy  in  our  country?



 165  Written  Answers

 THE  MINISTER  OF  SIATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN|  THE  DEPARIMENT  OF
 PERSONNEL  (SHRI  RAM  NIWAS
 MIRDHA).  (a)  and  (c).  Government
 have  -received  certain  representations
 from  offiters  belonging  to  the
 technical  Services  demanding  parity
 m  the  matter  of  pay  etc.  between  them
 and  the  LAS.  The  Third  Céntral  Pay
 Commission  has  made  certain  recom-
 mendations  in  this  regard  and  these
 are  being  examined.

 (b)  There  have  been  some  agitations
 of  tecnnical  official,  to  pres:  their
 demands  for  higher  emoluments  and
 better  service  con  litions

 Charter  of  demands  received  from  the
 Federation  of  Engineers  and  Technical

 Officers

 548  SHRI  SAROJ  MUKHERJEE
 Will  the  Mimster  of  SCIENCE  AND
 TECHNOLOGY  ve  pleased  to  state

 (a>  whether:  the  Department  of
 Seierce  aru  Technology  have  received
 any  cherter  of  demands  from  the
 Federat.on  of  Enginems  and  Technical
 Officers  (FETO)  and  from  other  orga-
 tusation.  in  var.ous  States  hke  UP,
 West  Ben2zal  et.  ani

 (b)  7६  so  the  mair  features  thereof?

 THE  MINISIER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C  SUBRA-
 MANIAM)  (a)  No,  Sr

 (b)  Does  not  arise

 News  Items’  ‘Russian  Rotary  for
 Times  of  India’

 544.  SHRI  SHYAMNANDAN
 MISHRA:  Will  the  Monster  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the  Gov-
 ernment’s  notice  that  the  Times  of
 India  of

 ney
 ३8  carried  a  news  item

 entitled  ‘Rissian  Rotary  for  Times  of
 India’  in  which  7  was  stated  “The
 tompletion  of  these  negotiations  marks
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 the  beginning  of  a  relationship  bet-
 wéten  ‘The  Times  of  India’  and  allied
 pubhcationg  and  the  Soviet  Union";
 and

 (b)  if  so,  have  the  Government
 found  out  what  this  new  relationship
 is  between  a  newspaper  in  this  coun-
 try  and  a  foreign  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  {a)  and  (b).  Govern-
 ment  have  seen  a  newg  item  to  this
 effect  :n  the  Delhi  edition  of  the  Times
 of  India  of  May  18,  1973.  The  pub-
 luchers  of  the  newspaper  have  clari-
 fied  that  the  agreement  is  a  com~
 mercial  transaction  between  their
 company  and  a  Soviet  exporting  firm
 and  that  their  Bombay  edition,  ir
 publisting  the  same  news  item,  has
 desert  ed  the  relationship  as  between
 the  Times  of  India  and  Aled  pub-
 beatons,  and  the  ‘Soviet  Union
 source’  meaning  the  exporting  firm.
 No  avnheation  for  the  arant  of  8
 lacenee  in  respect  to  this  transaction
 has  been  yet  received  by  the  Govern-
 ment

 Survey  of  Small  Scale  Industries

 545  SIRI  P  GANGADEB

 SHRI  SHRIKISHAN  MODI.

 Will  the  Mumster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 ta)  whether  Government  propose  to
 ccnduct  a  six  month  survey  of  small
 scale  industries  to  assess  their  capa-
 ety  and  utihsation,

 (9)  7  so,  the  total  manpower  re-
 mured  to  conduct  the  survey  and  the
 total  amount  which  the  survey  would
 cost  the  Umon  Government;  and

 (९)  the  tutal  number  of  small  scale
 units  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI):  (a)  Yes,  Sir  The  survey  is
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 expected  to  be  completed  in  one  year
 from  its  date  of  commencement.

 (b)  The  total  manpower  required
 will  be  about  5300.  The  estimated
 expenditure  is  about  Rs.  2.8  crores.

 (c)  +3,18,170  small  scale  units  were
 registered  with  the  State  Directorate
 of  Industries  at  the  end  of  1972.

 Seminar  on  “P.I.B.  to-day  and  to-
 morrow”  held  in  New  Delhi

 546.  SHRI  P.  GANGADEB:
 SHRI  PURUSHOTTAM

 KAKODKAR:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  he  attended  a  seminar
 on  “PIB  to-day  and  tomorrow”
 in  New  Delhi  on  20-5-73:

 (b)  if  so,  the  subjects  discussed  in
 the  seminar;  and

 (c)  whether  Government  ere  con-
 sidering  some  structural  changes.  in
 the  P.I.B.  to  meet  the  challenges  of
 the  mass  communication  “media,  and
 if  so,  the  changes  proposed  to  be  made
 in  this  regard?

 THE  DRPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  Yes,  Sir.  The  semi-
 nar  was-held  on  21-5-1973.

 (b)  The  object  of  the  Seminar  was
 to  review  the  various  Services  and
 operations  undertaken  by  the  Press
 Information  Bureau  and  consider  pos-
 sible  modifications  in  the  present
 activities  as  well  as  new  directions  in
 which  its  publicity  effort  should  be
 oriented.

 (c)  Organisational  improvement  is
 a  continuous  process.  The  ideas  aris-
 ing  from  Seminars  of  this  kind  are
 always  utilised  for  such  improve
 méent.
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 Proposal  to  put  Children’s  Film
 Society  under  Films  Division

 547.  SHRI  SHRIKISHAN  MODE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 templating  to  put  the  Children’s  Film
 Society  under  the  Films  Division;

 (b)  if  so.  ‘the  reasons  therefor;  and

 (c)  whether’  the  production  of
 children’s  films  would  be  made  by  ttre
 Film  Finance  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  the  matter  is  under  considera-
 tion.

 Preamble  to  the  Science  and  Techno-
 logy  Plan

 348.  SHRI  SHRIKISHAN  MODI:
 SHRI  N.  K.  SANGHI:

 Will  the  Minister  ‘of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  preamble  to  the
 Science  &  Technology  Plan  shows
 large  scale  reproduction  from  a  Sus-
 sex  University  Paper  which  appeared
 in  the  British  Magazine,  ‘Minerva’.

 Vol.  9  of  1971;

 (b)  whether-  there  has  also  repro-
 ductiébn  of  ideas  from  a  statement
 made  by  a  ad  hoc  group  in  97]  head-

 ed  by  Prof.  Harvey  Brooks  of  the
 M.I.T.  which  had  _—  studied  Science
 policies  for  their  Organisation  for
 Economic  Co-operation
 ment;  and

 and  Develop-

 (c)  if  so,  the  reaction  of  the  Gov-
 ment  thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  to  (c).  The  ‘Introduc-
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 tion’  part  of  the  paper  “Approach  to
 Science  8  ‘Technology  Plan”  which
 deals  with  the  role  of  science  &  Tech-
 nology  in  economic  and  gocial  deve-
 lopment  in  a  general  way,  is  a  state-
 ment  of  principles  of  science  policy
 with  particular  reference  to  develop-
 ment.  These  general  principles  are
 enunciated  in  a  number  of  documents,
 among  them  the  Harvey  Brooks  re-
 port  and  the  UN  Document  prepared
 by.  besides  others,  a  group  from  the
 University  of  Sussex.  In  preparing
 the  Approach  Paper,  the  NCST  did
 consult  and  make  use  of  a  number  of
 publications.  But  it  is  not  correct  to
 state  that  the  paper  is  a  large  scale
 reproduction  of  any  of  the  documents.
 The  Approach  Paper  while  adopting
 some  of  the  basic  ideas  contained  in
 the  documents  referred  to  has  dis-
 cussed  the  validity  of  those  ideas  to
 Indian  Conditions.  Further  these
 ideas  have  generally  been  endorsed
 by  a  large  body  of  Scientists,  tech-
 nologists  and  other  academic  people
 in  the  country.

 However  it  was  unfortunate  that
 in  drafting  the  document  certain
 sentences  from  some  of  the  source
 publications  were  incorporated  with-
 out  a  proper  acknowledgement.  The
 NCST  has  regretted  this  omission  in  a
 recent  press  release.

 Merger  of  National  Research  and
 Development  Corporation  of  India

 and  Inventions  Promotion  Board

 549.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  the  National  Research
 Development  Corporation  of  India
 and  the  Inventions  Promotion  Board
 are  being  merged  together,  if  so,  the
 reasons  therefor;  and

 (b)  what  would  be  the  scope  and
 funchons  of  the  new  set-up?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRA-
 MANIAM):  (a)  The  Inventions  Pro-
 motion  Board  was  merged  with  Na-

 tional  Research  Development  Corpora-
 thon  of  India  w.e.f.  lst  April,  1973.  The
 decision  on  merger  was  taken  because
 both  the  LP.B.  and  N.RD.C  were
 doing  similar  type  of  work.

 (b)  The  reconstituted  National  Re-
 search  Development  Corporation  will
 promote  inventive  talent  in  the  coun-
 try.  accord  recognition  to  inventions
 developed  by  inventors  including  pri-
 vate  individuals,  provide  assistance
 for  developing  inventions  and  com-
 mercialising  them.

 Distribution  of  Cement

 550.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  any  measures  for  the  equit-
 able  distribution  of  cement;

 (b)  ४१  so,  whether  any  modifications
 are  proposed  in  the  Cement  Control
 Order  in  this  respect;  and

 (c)  what  additional  steps  are  con.
 templated  to  regulate  cement  distri-
 butoin?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (०).  In  view
 of  the  imadequate  availability  of
 cement  as  a  result  of  power  cut  etc,
 it  has  been  decided  to  distribute  equit-
 ably  the  available  quantity  of  cement
 between  the  States  and  the  Central
 Government  Departments  broadly  on
 the  basis  of  the  average  consumption
 in  the  past  five  years  with  effect
 from  the  Ist  July,  (1973.  Quotas  have
 been  fixed  for  each  State.  Major
 wrigation  and  power  projects  will
 now  obtain  their  requirements  direct
 from  the  State  authorites  out  of  the
 quota  allotted  to  them,  but  they  have
 been  asked  not  to  divert  the  quantities
 earmaked  for  Irrigation  and  Powe:
 Projects  within  the  State  quotas.  The
 requirements  of  Central  Government
 Departments  like  Defence,  Railways,
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 CPW.D.  Atoniic  Energy,  Steel  fr
 dustry,  Petroleum  and  Chemicals  etc.
 wil:  be  mat  direct  by  the  Central
 Gowernment.  Qut  of  the  indivdual
 quotas  given  for  seach  State,  they
 have  been  asked  to  coordinate  the  .re-
 quirements  of  the  State  under  differ
 ent  categories.  Egch  State  has  nomi-
 nated  a  senior  pfficer  to  coordinate
 their  requirements  by  congultation
 among  their  different  departments.
 The  coordinating  authority  in  the
 State  will  furnish  details  of  parties
 to  whom  the  authorisations  should
 be  issued  by  the  Cement  Controller
 t>  enabie  them  to  draw  their  re-
 quirements  from  the  cement  factories
 f.~  per  cent  of  the  production  has
 peen  earmarked  for  Government  De-
 partments  and  other  projects  with
 another  30  per  cent  for  prganised  in-
 dustries.  The  balance  30  per  cent  38
 Jeft  for  public  distribution.  Since  this
 level  is  low  as  compared  to  previous
 off-take,  the  State  Governments  have
 been  requested  to  introduce  control
 measures  to  regulate  retail  distrjbution
 by  Notification  of  prices  and  by  sale
 of  cement  against  permits  to  be  issued
 by  the  State  Government  authorities
 35  State  Governments  have  issued  such
 Orders  under  the  Essential  Commodi-
 tues  Act,  955

 The  price  and  distribution  of  cement
 is  at  present  regulated  in  terms  of
 the  Cement  Control  Order  967  issued
 under  the  Industries  (Development  &
 Regulation)  Act  ‘1951  The  question

 ef  reissue  of  the  Cement  Contro!  Or-
 der  with  necessary  modifications  under
 the  Essential  Commodities  Act  955
 is  also  under  consideration

 Imbalance  in  Economic  Development
 of  Rayalseema  (Andhra  Pradesh)

 85  SHRI  P  VENKATASUBBIAHS
 Will  the  Minister  of  PLANNING  be
 piensed  to  state:

 (@)..winether  the  imbalance  in  the
 eroagyuc  development  of  Rayaiseeme
 ie  gsowng  wider  and  the  per  capite
 éggome  of  this  region  is  far  below  as
 spmpexad  to  other  regions  ef  Andhra
 हम  and.
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 (2.  if  99,  the
 ane

 Central  Govern
 to  correct

 imbalance
 THE  MINISTER  OF  STATE  IN  THE

 MENISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  In
 the  absence  of  separate  figures  of  per
 capita  incomes  for  Rayalseema  and
 the  remaining  two  regions  of  Andhra
 Pradesh,  it  is  not  possible  to  assess,
 the  inter-regional  imbalances  in
 quantitative  terms.

 The  State  Government  have  inden-
 tied  7  C.  क  Blocks  wu.  the  four
 Rayalseema  Districts.  namely,  Chit-
 tpor,  Kuddapah,  <Ananthapur  and
 Kurnogl  as  backwar?.  (Statement
 enclosed)  A  Rayalseema  Planning
 and  Development  Board  has  also  been
 constituted  for  the  preparaton  of  a
 leng-term  plan  for  devalopment  of
 Rayalaeema  region  In  addation,
 weightage  has  been  given  by  the
 State  Government  in  the  distmbution
 of  0  per  cent  of  the  State  pian  out-
 lays  to  Telengana,  Rayalheema  and
 Costal  Andhra  in  the  ratio  of  5  3:2

 Statement
 .
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 Sire
 652  SHRI  MADHU  LIMAYE  Will

 the  Muirister  ७  INDUSTRIAL  DEVE-
 IOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pitased  to  state:

 (a)  how  many  of  the  90  shareholders
 holding  an  ameunt  of  capitaal  of
 Rs  10,000  or  mére  in  Maruti  Limited
 and  their  Directors  where  the  share-
 holders  are  corporate  bodies—have
 received  Letters  of  Intent  and  Indus-
 trial  Licences  from  the  date  they  be-
 «come  shareholders  til]  today,  and

 (b)  their  names  and  other  parti-
 ‘cU.ars  in  respect  of  Letters  of  Intent
 ani  Licences  issued  to  them”

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  ८  SUBRA-
 MANIAM)  (a)  and  (b)  A  statement
 showing  details  of  Letters  of  Intent
 and  Industrial  Licences  issued  since
 397)  to  shareholders  of  Maruti  Ltd,
 haldug  an  amount  of  capital  of
 Rs  10,000  or  more,  3५  laid  on  the
 Table  of  the  Hcuse  Placed  an  Lt
 rary  See  No  LT-583/73}  intcrma
 tion  in  respect  of  Directors  of  com
 panies,  which  are  shareholders  of
 Meruti  Lumited  in  their  corporate
 capacity  is  being  collected  and  wall
 be  taid  on  the  Table  of  the  House

 Share  of  Foreign  Companies  in  the
 Manufacture  of  Toilet  Articles  and
 Amounts  Repatriated  by  them  Abroad

 553  SHRI  MADHU  LIMAYE  Will
 the  Minster  of  INDUSTRIAL  DEVE
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 (a)  what  2५  the  share  of  foreign
 Companies  in  the  manufacture  of

 soap,  tooth  paste  and  powder,  talcum
 powder,  cream,  shaving  creams  in  the
 production  and  sales  of  these  products
 in  India,

 (b)  the  total  profits  dividends,
 royalties,  and  fees  repatriated  by  the
 Companies  abroad
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 (2)  whether  the  Government  intend
 to  put  celings  on  the  sums  they  re-
 patriate  and  enforce  them  _  strictly;
 and

 (9)  if  not,  the  reason  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE)  (a)  Information  in
 regerd  to  the  share  of  forergn  Corh-
 panies  in  orgamsed  Sector  m  the  pro-
 duction  of  Soap,  Toothpaste  and
 Powder,  Talcum  Powder  and  Face
 Cream  is  given  below

 |  iene

 Item

 Soap

 Toothpaste

 Toothpow  ter

 Taleum  pow  i  r

 Face  Cream

 Sim‘lar  information  in  respect  of
 Shaving  (ream  is  not  available

 ib)  The  total  amount  remitted  dur-
 ing  1969,  3970  and  797  is  as
 follows.

 Year  Amount
 fRs  in  lakhs)

 Rs

 7969  332  96

 970  .  348  72

 97१  254  ३4

 (ce)  and  (a)  Government’s  policy  ss
 freely  to  allow  remittance  of  profits/
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 dividends  abroad  subject  to  payment
 of  usual  taxes.  So  far  as  royalities,
 technical  know  how  fee  remittances
 ete.  ate  concerned,  such  remittances
 arise  out  of  agreements  specifically
 ments  specifically  approved.  by.  ‘the
 Government  and  are  for  a_  limited
 period.  The  question  of  restrictions
 on  such  approved  remittances  does  not

 amended  so  that  the  activities  of  the
 foreign  ‘Companies  operating  in  the
 country  in  various  flelds  of  industry
 can  be  effectively  regulated.

 Government's  Pressure  on  Advertisers

 554.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  he  has  received  any
 communications  complaining  about  the
 hidden  pressure  by  Government  on
 the  advertisers  so  that  they  discon-
 tinue  their  advertisements  in  journals
 critical  of  Government;

 (b)  whether  the  fact  has  been
 brought  to  his  knowledge  that  big
 advertisers  have  discontinued  their
 advertisements  to  Mother  India  in  a
 TOW;

 (c)  whether  there  is  also  an  allega-
 tion  that  news  agencies  and  leading
 newspapers  are  advised  not  to  publish
 statements  critical  of  the  Prime  Minis-
 ter;  and

 (d)  if  so,  whether  Government  will
 set  up  an  impartial  tribunal  to  clear
 itself  of  the  charges  levelled  against
 it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OP  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (b).  A  com-
 municatian  to  this  effect  has  been

 received
 from  the  publisher  of  Mother
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 Member  himself  in
 a  letter  to  ‘the  Prime  Minister,  The
 allegation  ‘fs  not  correct.  The  question
 of  ‘setting:  up.  any  ‘tribunal  to  enquire

 Articles
 555.  SHRI  MADHU  LIMAYE:  Will

 the  Minister  of  PLANNING  be  pleased.
 to  state:

 (a)  what  was  the  yearly  produc--
 tion  of  T/V.  Sets,  refrigerators,
 room  air-conditioners  and  automo-
 biles  in  the  period  between  1968-

 69  to  1972.73;

 (b)  what  was  the  yearly  produc-.
 tion  of  sugar,  vanaspati.  ghee  and
 cotton  textile  goods  in  the  Mills  sec-.
 tor  during  the  same  period;

 (c).  and  (d).  Such  an  allegation  has.
 heen  by

 (c)  whether  rapid  increase  in  the-
 production  of  luxury  products  men-
 tioned  in  {a)  and  low  production
 levels  of  essential  articles  mentioned
 in  (9)  are  consistent  with’  the  Gov-
 ernment’s  professed  policy  of  socia-
 lism;  and  ‘

 (d)  if  not,  the  steps  proposed  to
 be  taken  by  the  Government  to  cor-
 rect  the  imbalance?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING:
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Libra-
 ry.  See  No.  LT-5!84/73},

 (c)  and  (da).  The  direction  of
 Government  policy  cannot  be  judged
 merely  on  the  basis  of  the  produc.
 tion  trends  in  a  few  selected  indus-
 tries  over  a  limited  period  of  time.
 The  level  of  production  of  sugar,
 vanaspati  and  mili-made_  cotton
 textiles  is  influenced,  to  a  large  ex-
 tent,  by  the  domestic  production  of
 agricultural  raw  materials  on  which
 they  are  dependent  The  production
 has  increased  or  decreased  depend-
 ing  on  the  output  of  the  crops.  The
 production  of  ‘T.V.  receivers  started



 ॒क7.  Written  Answers

 only  in  January,  1969.  T.V.  has  an
 important  role  as  an  audio  visual
 means  of  mass  communication.  In
 automobiles,  the  significant  increase
 has  been  in  the  lower  priced  range
 of  vehicles  like  scooters,  motor-cycles.
 auto  rickshaws  and  mopeds.  While
 there  has  been  a  steady  increase  in  the
 output  of  refrigerator  and  room  air.
 conditioners,  the  absolute  level  of
 production  is  extremely  small  com-
 pared  to  the  size  of  the  country  and
 its  population.  Detailed  policies  and
 measures  for  restricting  production
 of  Juxury  articles  likely  to  be  indi-
 genously  consumed,  and  cf  enlarg:ng
 the  production  of  essential  commo-
 dities  are  being  worked  out  as  part  of
 the  Fifth  Plan  exercise.

 Memerandum  from  Hindustan  Photo
 Films  Workers  Welfare  Centre,  Oota-

 camund

 556.  SHRI  DINEN  BHATTA-
 CHARYYA:

 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  Memorandum  from  _  the
 Hindustan  Photo  Films  Workers  Wel-
 fare  Centre,  Ootacamund  (Nilgiris),
 about  their  legitimate  grievances  and
 demands,

 (b)  if  so,  the  outlines  thereof;  and

 (e)  the  steps  taken  by  Government
 to  redress  their  grievances?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE.
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  Yes,  Sir.
 The  Hindustan  Photo  Fiims  Worker's
 Welfare  Centre  had  submitted  a
 charter  of  demands  on  l0th  Novem-
 ber,  1972.  On  25th  May,  1973,  the  three
 Unions  of  the  Company  have  formed
 a  Joint  Council]  of  Action  and  they
 have  submitted  a  charter  of  demands
 which  are  broadly  the  same  as  sub-

 SRAVANA  3,  3885  (SAKA)  Written  Answers  =  58

 mirited  by  the  Worker's
 Centre.  The  demands
 lows:—

 Welfare
 are  as  fol-

 (i)  Payment  of  interiam
 from  ist  January,  1970,

 relief

 (ii)  Removal  of  anomalies  in  the
 fixation  of  pay.

 (iii)  Increase  in  the  Compensatory
 Allowance,

 (iv)  Payment  of  Night  Shift  and.
 Milk  Allowances.

 (v)  Settlement  of  equivalent
 qualification,  seniority  list  and
 filling  up  of  all  vacant  posts.

 (vi)  Slab  system  of  rent
 quarters  for  all

 and

 (vin)  Holiday  travel  concessions.
 (vil)  Reambursement  for  Indian.

 systems  of  medicines.

 (ix)  Withdrawal  of  all  illegal
 punishn.:  nts.

 (x)  Regularisation  for  trainees’  ser-
 vice  conditions.

 (xi)  Rehabilitation  for  employees’
 successors.

 (c)  The  management  of  the  Com.
 pany  have  had  three  rounds  of  dis-
 cussions  with  the  Joint  Council  of
 Action  in  which  the  representutives
 of  the  Hindustan  Photo  Films  Em-
 ployees’  Welfare  Centre  also  took
 part.  Discussions  are  continuing.  In
 the  meanwhile,  the  employees  of
 the  Company  have  been  given  an
 advance  of  Rs.  300/-  which  would
 be  adjusted  against  the  arrears  that
 may  be  payable  to  the  employees
 when  a  settlement  is  arrived  at,

 Directive  issues  to  Central  Govern-
 ment  Employees  not  to  engage  them-

 selves  in  any  Political  activity

 557.  SHRI  DINEN  BHATTA-}
 CHARYYA:  Will  the  PRIME  MINIS-
 TER  be  pleased  to  state:

 (a)  whether  Central  Government:
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 haye  pe
 active  to  all  em.

 ployees  t  they  shoud  not  engage
 themselves  in  any  kind  of  political
 activity,  and

 (>)  म  so,  the  reasons  for  issying
 such  directive?

 THE  MINISTER  OF  STATE  IN
 THE  MINIST  (TY  OF  HQME  AFFAIRS
 AND  IN  |HE  DEPARTMENT  OF  PER-
 SONNEL  (SHMI  RAM  NIWAS  MIR-
 DHA)  (a)  and  (b)  Under  sub-rule  (l)
 of  Rule  5  of  the  Central  Civil  Service»
 (Cpnduct)  Rules,  1964  n

 giGovenmes seryant  shall  be  a  of,  or  be
 otherwise  associated  with,  any  polit:-
 cal  party  or  any  organisation  which
 takes  part  in  polities  nor  ahall  he
 take  part  in,  subscribe  in  aid  of,
 o:  as  fet.  In  any  other  manner,  any
 poljtical  movement  or  acfivity  Ins-
 tructiong  were  also  sued  on  80
 July,  969  reiterating  the  provisions
 of  waule  5())  of  the  CCS  (Conduct)
 Rules,  2  64  particularly  that  it  ois
 essential  that  Government  =  servants
 should  not  only  maintain  political
 neutrality  but  also  appear  to  do  80
 and  they  should  not  participate  in  the
 uctiviizes  of  or  associate  themselves
 with  any  organisation  in  respect  of
 which  there  35  the  slightest  reason  to
 think  that  the  gqrganigution  has  a  poli-
 tucal  aspect

 A  question  arose  as  to  whether
 participation  by  a  Government  ser-
 vant  m  a  public  meeting  or  demons-
 tration  oiganised  by  a  yo  itical  party
 would  amount  to  participation  m  a
 pohtical  movement  or  a¢tivity  with
 in  the  meaning  of  rule  50)  of  the
 Centra:  Civil  Services  (Conduct)
 Rutes,  1984,  mentianed  ahove  This
 question  was  considered  and  it  was
 felt  that  in  the  hght  of  the  existing
 prayisions  of  the  Conduct  Rules  and
 the  spstructions  already  issued  on  the
 subjeet,  taking  of  any  actrve  part  by

 a  Government  servant  in  a  meeting
 or  demonstration  orgunised  by  a  poli-
 tieat  party  might  give  cause  for  an
 impression  that  he  ts  assisting  a  poll-
 tical  snoveryent.  ‘or  example,  if  a
 Gove.nmint  pal  fs  takes  active  or
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 part  in  organising  or  can-

 such  a  meeting  or  demonstra-
 fon  er  speaks  therein
 at  larly  or  even  frequently

 eetings,  etc.,
 to  create  an  im-

 ng  part,
 aseistiog

 *  | अ
 i

 activity  were  accord-
 February.

 978
 that  |

 ft  would  be  in  the  interest
 t  servants  them-

 selves  not  t  ‘Participate  in  such  ineet-
 ings  or  demonstrations  in  order  to

 pid
 any  doubts  about  their  politi-

 neutrality

 Project  Apprelsal  Cell  set  ap  in
 Gujarat  to  evaluate  various  Sche-

 mes  in  Fifth  Plan

 हुह  दिनारा  PRABHUDAS  PATEI
 Will  the  Minister  of  (* उ  be
 pleased  to  state,

 (a)  whether  a  project  appraisal
 cell  to  evaluate  various  schemes  under
 the  Fifth  Plan  and  to  ensure’  ther
 speedy  execution  has  been  set  up  by
 the  Gujarat  Government,

 (b)  whether  this  will  on  the  pattern
 जज  nigh  lk  vel  monitoring  and  evalua
 tzon  cel  m  the  Planning  Commis-
 s30n  and

 (x  if  ५0  the  extent  to  which  this
 type  of  cell  will  benefit  the  State  in
 better  co-ordination?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  to  (ey  The
 required  information  has  been  cal  ed
 for  from  the  Gujarat  Government  and
 will  be  laid  on  the  Table  of  the
 House  on  receipt

 Insaficient  loans  to
 Film  Pitance  Corpécation

 yit®,
 SHRI  PRBULDAS

 |
 ParEL

 Will  the  Mingter  af  INFORMATION

 se
 BROADCASTING  be  pleased  to

 ir  mn
 the

 Guigrat  =
 in-
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 given  sufficient  funds  by  the  Film
 Finance  Corporation  in  comparison  to
 ather  language  Alms,  and  if  so,  the
 reasons  therefor?  gnd

 (bo)  the  basis  on  which  these  loans
 are  srnctioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  (a)  No,  Sr  Till  March
 31,  1973,  the  Film  Finance  Corpora-
 ron  «anct‘onei  loans  to  i4  films,  in-
 cludg  0  decumentaries,  in  Gujarat:
 language

 (b)  Leans  are  sanctioned  by
 Film  Finance  Cosporatinn  on  the
 merits  of  each  applhecation  irrespec-
 tives  of  language/State  considera-
 tion

 the

 Setting  up  of  Smail-scale  Intastrics
 in  Backward  Areas  of  Gujarat

 560  SHRI  PRABHUDAS  PATEL

 SHRI  P  M  MEHTA

 WH  tie  Minster  of  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state

 ta)  whethe:  Gujarat  Government
 h  ve  planned  a  new  strategy  to  di-
 vecsity  the  industrial  growth  in  the
 diate  as  a  part  of  the  Fifth  Plan
 Pivgramme

 (7)  if  ४०,  waetlber  the  strategy  en
 vo  ie  the  setling  up  of  sores  of
 small-scale  industital  units  in  under-
 aveve,opei  areas

 (en  wnether  the  State  Government
 have

 Keauested
 the  Union  Government

 to  allot  more  funds  for  implementing
 ६३९४९  urgent  plans,  and

 ९6)  3f  so,  whether  Centre  has  as-
 sured  the  State  Government  in  this
 इतड्रन्एएं?

 FHE  DEPUTY
 MINISTER

 IN  THE

 peer

 F  INDUSTRIAL  DEVE-
 fern  ZIAUR  RAHMAN

 ):  पह  and  (b)  The  Govern-
 ment  of  Gujarat  has  prepared  “The
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 Approach  Paper  on  the  F.fth  Plan”
 and  “Prospective  Plan  of  Gujarat
 974—84"  which  spell  out  the  strategy
 for  the  development  of  industmes  dur-
 ing  the  Fifth  Plan  period  In  these
 documents,  a  special  emphasis  has
 been  laid  on  the  development  of
 underdeveloped  areas  through  the
 dispersal  of  industmes  and  the  estab-
 lishment  of  Small-Scale  Industries

 (c)  and  (d)  Draft  Fifth  Plan  pro-
 posal;  of  the  Government  of  Gujarat
 have  not  yet  been  received  by  the
 Plann  ng  Commission

 ——  Cooperation in  Fifth  Plan

 ‘561  SHRI  PRABHUDAS  PATEL
 SHRI  R  V  SMAMINATHAN

 Will  the  Minister  of  PLANNING  be
 pleased  to  state

 (a)  whether  Planning  Commission
 ha>  completed  seme.  of  discuss  ons
 with  friendly  countries  to  tie  up  the
 arrangement,  for  economic  coopera-
 tion  in  terms  of  Fifth  Plan  requure-
 ments

 ९9)  if  so,  whether  any  assessnvent
 Mas  heen  made  as  to  the  extent  of
 technical  and  other  assistance  to  be
 made  avalaole  to  India  by  these
 countries,  and

 (९)  the  names  of  the  countres  with
 wh.ch  discuss.on,  took  place  ang  the
 extent  to  which  each  country  has  as
 sured  ass  stance  in  the  tmplementa
 hon  of  tie  fifth  tive  year  plan”

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  to  (०)  Duis
 cussions  have  been  held  so  far  with
 friendl,  countries.  hke  the  USSR
 Czechoslovakia  Poland,  Hungary
 Romana,  GDR,  Nepal,  Bangladesh
 and  Iraq  te  assess  the  scope  for  eco-
 nemic  cooperat.on  with  these  coun
 tries  during  the  Fifth:  Plan  period  and
 on  a  long  term  bass  As  a  result  of
 these  discussions,  the  various  fields
 offering  scope  for  such  cooperation



 183  7४४४७  Answers

 have  been  broadly  identified.  These
 include  different  sectors  of  the  eco-
 nomy  like  agriculture,  industry,  trans-
 Port  and  power,  in  addition  to  scienti-
 fic  and  technological  collaboration.
 Detailed  studies  have  been  initiated
 at  the  technical  level  to  define  more
 concretely  the  nature  and  extent  of
 collaboration  in  the  identified  fields.

 Incidents  of  Robbery,  Murder
 Rape  in  Delhi

 and

 562.  SHRI  JHARKHANDE  RAI:
 SHRI  P.  G.  MAVLANKAR:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  several  incidents  of
 robbery,  rape  and  even  murder  __in-
 volving  three-wheeler  Scooter  Drivers
 and  other  crimes  have  been  reported
 from  different  parts  of  the  capital
 during  the  last  six  months,

 (b)  whether  the  Police  have  made
 investigation  into  these  incidents;  and
 if  so,  the  results  thereof;  and

 (c)  the  measures  taken  to  prevent
 he  occurrence  of  such  incidents  in

 Cuture?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ह  H,  MOHSIN):  (a)  and  (b).

 A  statement  showing  the  incidents  of
 murder,  robbery  and  rape  involving
 three  wheeler  scooter  drivers  for  the
 period  from  ist  January,  1973,  to  30th
 June,  1973  and  the  result  of  investi-
 gations  made  by  the  Police  in  these
 cases  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-585/73].

 ce)  The  following  measures  have
 been  taken  to  prevent  the  recurrence
 of  such  incidents:—

 G)  Regular  checking  of  three
 wheeler  drivers  is  being  car-
 ried  out.

 (il)  Verification  of  antecedents  of
 three  wheeler.  drivers  and
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 +  suspected  anti-social  elements
 is  being  carried  out.

 Written.  Anewers

 au)  Striet  enforcement  of  condi-
 tions  for  issue  of  permit  issu-
 ed  to  scooter  drivers.

 (iv)  Queue  system  has  been  intro-
 duced  at  Delhi  Main  and  New
 Delni  Railway  Stations,  accord-
 -ing  to  which  the  auto  rickshaws
 are  made  to  part  in  two  rows
 in  parking  bays.  The  drivers
 are  made  to  pick-up.  passen-
 gers  on  first  come  first  serve
 basis,  irrespective  of  their
 destination.  Similar  system
 has  been  adopted  at  the  inter-
 State  Bug  Terminus.

 (v)  Special  raids  are  being  con-
 ducted  by  the  Police  round
 the  clock  against  the  viola-
 tions  being  committed  by
 auto  rikshaw  drivers.

 Deaths  in  Orissa  due  to  Malnutrition

 563.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minisfer  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  remarks  of  the  Deputv
 Chairman  of  the  Orissa  Planning
 Board  which  appeared  in  the  Times
 of  India,  dated  the  22nd  June,  793
 about  4  lakh  malnutrition  deaths  in
 Orissa;  and

 (9)  if  go,  the  reaction  of  the  Cen-
 ‘tral  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  Yes.
 Sir.

 (b)  State  Government  of  Orissa
 alone  can  indicate  the  correctness  or
 otherwise  of  the  estimate  of  4  lakh
 people  facing  death  owing  to  mal-
 nutrition  in  the  State  published  in  the
 Times  of  India  dated  the  22nd  June.
 1973.  We  have  no  such  information
 so  far.  As  far  as  general  malnutri-
 tion  is  concerned,  it  Ig  common  alma
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 to  all  the  States  and  special  problems
 if  any  of  Orissa  in  this  regard  would
 be  discussed  with  the  State  repre-
 sentatives  at  the  time  of  the  discus-
 sion  of  the  Fifth  plan.

 Letter  Bomb  addressed  to  the  Deputy
 Commissioner  of  Darrang  District  of

 -Assam

 564.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  he  pleased  to  state:

 (a)  whether  a  letter  bomb  addres-
 sed  to  the  Deputy  Commissioner  of
 Darrang  District  of  Assam,  exploded
 at  Tezpur  on  22nd  June,  1973,  and

 (b)  if  so,  whether  Government  have
 investigated  into  the  matter  and  the
 action  taken  thereon”

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  H  N.  BAHUGUNA)

 (a)  Yes

 (b)  Matter  is  under  Police  imvesti-
 gation

 Seizure  of  literature  from  alleged  Pak
 Nationals  near  Muzaffarnagar,  U  ह

 565  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state

 (a)  whether  large  number  of  n-
 criminating  lterature  have  been  seized
 from  four  alleged  Pakistam:  nationals
 near  Muzaffarnagar,  UP  on  2ist  June
 1973,  and

 (b)  if  so,  the  action  taken  py  Gov
 ernment  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  का  छा  MOHSIN)  fa)  and  (bd)
 Facts  are  bene  ascertoined

 Exchange  of  Nuclear  Technology  bet-
 Ween  India  and  Canada

 S86.  SHR]  SUKIIDFO  PRASAD
 VERMA  Will  the  Mimster  of  ATOMIC
 ENERGY  be  pleased  to  state

 (a)  whether  Ins  atfention  has  been
 drawn  to  the  statement  maie  by  Mr
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 J.  L.  Gray,  President  of  the  Canadian
 Atomic  Eenergy  Commission  in  re-
 gard  to  the  indifferent  attitude  on  the
 exchange  of  nuclear  Technology  witr
 India  and

 (by  if  so,  the  reaction  of  the  Gov
 ernment  of  India  thereto?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF
 INFORMATION  AND  BROADCAST-
 ING  AND  MINISTER  OF  SPACE
 (SHRIMATI  INDIRA  GANDHI).  (a)
 Yes,  Sir

 (b)  Increasing  indigenization  has
 always  been  the  policy  of  the  Depart-
 ment  of  Atomic  Energy  To  some
 extent  equipment  may  have  to  be  ob-
 tained  from  couniries  willing  to  sup-
 ply  it

 Request  made  by  Kerala  for  setting  up
 a  Fertilizer  Plant

 567  SHRI  M  M  JOSEPH:  Will  the
 Minister  of  PLANNING  be  pleased  tc
 state

 (a)  whether  State  Government  of
 Kerala  had  recently  asked  the  Centre
 for  settng  up  fertilser  plant  in  the
 State,  and

 tb)  if  30,  the  decision  taken  by  the
 Centre  in  this  regard”

 THE  MINISTER  OF  STATE  IN
 THE  MINISIRY  OF  PLANNING
 (SHRI  VIOHAN  DHARIA).  (a)  Yes

 Sir

 हत  The  Government  is  taking  steps
 au  expe  lite  the  completion  and  com-
 m.ssiuning  of  poth  phases  of  the  fer-
 ulzer  complex  in  Cochin  ang  in  im-
 proving  the  operations  of  the  existing
 tertiliser  complex  im  Udyogmandal.
 Erect'on  of  further  capacits  will  be
 studied  in  relation  to  the  d.sposition
 ot  demand  in  that  area  and  time
 2nasing  in  this  context
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 Chamba}

 $69,  SHRI  8.  हू.
 DARCHOWDEUES: Will’  tig  Minister  of  HOME

 be  pleased  to  state:

 (dé)  Whether’  a  spveriyear  plan  ‘has
 been  drawn  up  to  reclaim)  Chambal
 ravines,  and

 (b)  if  so,  the  main  features  there-
 ol?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b)
 ‘he  Working  Group  of  Ravine  Recla-
 mation  has  submitted  a  report  recom-
 mending  a  seven-year  plan  for  ravine
 contro]  and  reciamation  of  the  dacoit-
 infested  ravine  lands  of  Uttar  Pradesh.
 Madhya  Pradesh  and  Rajasthan.
 Copies  of  this  Report  have  already
 been  placed  in  the  Partiament
 Library.

 Cells  for  Backward  and  Hill  87९४5

 570.  SHRI  R.  K.  SINHA:  Wil  the
 Minister  of  PLANNING  be  pleased  to
 state:

 (७)  whether  it  is  proposed  fo  open
 ecells  for  backward  and  hill  areas;  and

 (b)  whether  it  is  proposed  to  open
 a  cell  for  Eastern  U.P.  also  in  view
 of  its  backwardness  and  if  so,  when?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  and  (b).  A
 Cell  for  Hill  Areas  of  the  Himalayan
 region  hag  been  set  up  in  the  Planning
 Commission.  The  problems  of  other
 backward  areas  including  Eastern
 U.P.  are  being  looked  after  the  Multi-
 Level  Planning  Section  of  the  Plan-
 ning  Commission.

 District  Plans  in  UP.

 57].  SHRI  R  K.  SINHA:  Will  the
 Minister  of  PLANNING  be  pleased  to
 state

 (a)  the  progress  in  respect  of  Dis-
 trict  plar-:  in  Eastern  UP;

 a  “a,  te  =  P
 de  a

 4

 the’  alatiict  hased.
 eae bemtand

 (०)  whether  the  Plannihg
 sion  finances  the  States  for

 Commis
 district.

 planning  catid  if's0;  tg  what  extent?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRL
 MOHAN  DHARIA):  (a)  and  =  (b)-
 Draft  Plans  of  eight  Eastern  Districts
 viz.  Aramgarh,  Basti,  Ballia,  MMurza-
 pur,  Bahraich,  Gonda,  Faizabai  and
 Sultanpur  have  been  received  by  the
 State  Government.  Instructions  have
 already)  been  issued  to  districts  to
 discuss  Department  Plans  and  broad
 framework  of  the  District  Plan  with
 M.Ps..  M.LAs,  M.L.Cs,  Progressive
 Farmers,  Enterpreneurs,  Bankers,  co-

 operators  and  other  representatives  of
 the  people  and  to  revise  the  Plan  in
 the  light  of  their  suggestions  und  also
 to  involve  the  representatives  uf  the
 people  on  Planning  bodies  at  the  Dis-
 trict  level.

 (ey  The  Planning  Commission  does
 not  finance  directly  the  States  for
 district  planning  as  such,  but  the
 State  Governments  have  been  advised
 to  set  up  regional/district  planning
 units  in  the  State  Planning  Depart-
 ments  to  provide  guidance  to  the  dis-
 trict  authorities  in  the  formulation  of
 district  plans.  The  Centre  is  sharing
 two-thirds  of  the  additional  expendi-
 ture  t9  be  incurred  by  the  States  on
 these  Units,
 Service  Conditiong  for  Employees  of

 Central  Government  Employees
 Consumer  Cooptrative  Society,

 New  Deihi
 572.  SHRI  R.  K.  SINHA:  Wil  the

 PRIME  MINISTER  be  pleased  to
 state

 (a)  whether  the  service  conditions
 for  the  employees  of  the  Central  Gov-
 ernment  Employees  Consumer  Coope-
 rative  Society.  New  Delhi  ang  its
 branch  stores  are  not  prescribed;

 (b)  whether  these  employees  do  not
 get  the  dearness  allowance,  house  rent
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 a
 ree

 ance  and
 ins

 nterim  relief  and  if  £0,
 reasons  of;

 (cj,  whether  there’  aié  some  promo-
 tion  Jules  also,  if  so,  the  particulars
 thercof;  and

 (d)  whether  Government  propose  to
 prescribe  service  conditions  for  these
 employees  and  giving  them  the  bene-
 fits  of  dearnegs  allowance  and  House
 rent  allowance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 UEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a),  There  are  prescribed  conditions  of
 service  for  the  employees  of  the
 Society;

 (b)  The  scaleg  of  pay  of  the  Society
 are  pene

 to
 and  allowances  like

 dearness  allowance,  house  rent  allow-
 ance,  interim  relief,  etc  are  not  ad-
 missible  to  the  employees  H  2wever,
 they  are  entitled  to  the  benefits  of
 Contributory  Provident  Fund,  Statu-
 tory  Bonus  and  Incentive  Bonus  all  of
 which  together.  on  the  average,  aggre-
 gate  to  more  than  four  months  pay  in
 a  year.

 (0)  There  are  prescrited  rules  of
 Promotion  in  the  Society.  A  Depart-
 mental  Promotion  Committee  adjudges
 the  suitability  of  the  candidates.  Fifty
 percent  of  the  vacancies  are  earmark-

 ed  for  departmentaj  candidates,  sub-
 ject  to  availability-cum-suitability.

 (d)  The  Society  is  a  registered  body
 and  functions  as  an  autonomous  orga-
 nization.  The  question  of  Government
 prescribing  any  rules  governing  service
 conditions  etc.  does  not  arise.  How-
 ever,  the  question  of  revision  of  pay
 scaleg  of  the  employees  of  the  Society
 ts  under  consideration  by  the  Board  of
 Administration  ang  Board  of  Directors
 of  the  Society.

 Small-scale  Industrie,  in  Eastern  U.P.

 573,  SHR]  R.  K.  SINHA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
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 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleated  to  state:

 (a)  the  specific  proposals  under
 considerati9n  of  Government  for  issu-
 ing  licences  to  small-scale  industries
 in  backward  areas  in  the  coming  years:

 (b)  whether  certain  guidelines  have
 been  fixed  therefor:  and

 (९)  the  number  and  names  of  small
 scale  industries  which  are  to  be  set  up
 in  the  backward  areas  ०९  the  country
 and  particularly  in  the  Eastern  Uttar
 Pradesh  during  the  year  ‘1978-74  and
 ‘1974-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRLAL  DEVE-
 LOPMENT  (SHRI  ZIAUR  RAHMAN
 ANSARI)  (a)  No  heences  are  requir-
 @q  to  be  obtained  by  small  scale  un.ts
 to  set  up  industries.

 (b)  Does  not  arise.

 (०)  No  targets  have  been  fixed  for
 setting  up  small  scale  industries  गया
 backward  areas.  Techno-economic
 surveys  conducted  by  the  Smail  Indust-
 ries  Service  Institutes  and  the  State
 Directors  of  Industries  indicate  the
 types  of  industries  recommended  for
 estahlishment  in  the  backward  areas.
 A  few  of  the  industries  recommended
 for  establishment  in  the  backward
 areas  in  small  scale  sector  are  alumi-
 nium  utensils,  builder's  hardware,
 industrial  fasteners,  handpumps,  GI
 Pipe  fittings,  bakelite  electrical  acces-
 sories,  metal  clad  switches,  etc.  In
 eastern  Uttar  Pradesh.  the  Small  In-
 dustries  Service  Institute.  Kanpur  had
 conducted  industrial  potentiality  sur-
 veys  in  the  districts  of  Gorakhpur,
 Balia,  Azamgarh,  Deoria.  Gonda.
 Bahraich  and  Faizabad.  These  reports
 have  revealed  possibilities  of  a  large
 number  of  industries.  The  reports
 have  been  submitted  to  the  Directorate
 of  Industries,  so  that  suitable  steps
 may  be  taken  by  them  to  encourage
 local  entrepreneurs  fo  set  up  industries
 recommendeg  in  the  survey  rep9rt.
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 Telephone  Advisory  Board  for  Faizabed

 -  574  SHRI  R.  K  SINHA  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state

 (a)  when  the  Telephone  Advisory
 Board  for  Faizabad  was  constituted
 last  time  ang  the  names  of  persong  on
 the  board  at  present,

 (b)  the  reasons  for  which  the  said
 Advisory  Board  has  not  so  far  been
 re-constituted,

 (०)  whether  he  is  aware  of  the  in-
 numerable  complaints  regarding  the
 functioning  of  Telephone  system  in
 Faizabad  and

 (d)  whether  it  is  proposed  to  re-
 constitute  the  Advisory  Board  and  if
 so,  when  and  the  special  steps  taken
 to  remove  the  complaints  of  the  Tele-
 phone  subscribcrs?

 THE  MINIS®ER  OF  COMMUNICA-
 zIONS  (SHRI  H  N  BAHUGUNA)
 (a)  Telephone  Advisory  Committee

 has  not  so  far  been  constituted  at
 Faizabad

 (b)  According  to  the  existing  rules,
 Telephine  Advisory  Committees  are
 formed  at  ctations  where  the  No  of
 working  connections  plus  the  number
 of  applications  on  the  waiting  lst  7५
 4500  or  more  In  the  case  7  Faizabad
 exchange  the  total  of  working  conne--
 tions  and  applications  on  wanting  list
 ty  Only  600  at  present  As  such  TAC
 hag  net  been  constituted

 (९)  Yes  Sir  It  ig  a  fact  that  there
 were  a  large  numbir  of  eomplaints  in
 the  past  about  no-dial  tone  wrong
 number  ete  There  was  a  shortage  of

 spare  part;  to  carry  out  the  repairs
 Complete  overhauling  of  the  exchange
 has  now  been  earmed  out  in  May  and
 June  973  and  service  has  improved
 considerably  Some  co:iplaints  of  no-
 dial  tone  are  still  continuing  for  which
 necessary  arrangements  are  being

 made
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 (d)  A  Telephone  Advisory  Commit-
 tee  for  Faizabad  wili  be  canstituted
 when  the  number  of  connections  and
 applicants  on  Waiting  List  reaches  the
 figure  of  500

 Drastic  Cuts  in  Industrial  Programmes
 during  Fifth  Plan

 575  SHRI  HARI  KISHORE  SINGH
 Will  the  Mimister  of  PLANNING  be
 pleased  to  state

 (a)  whether  Government  propose  to
 drastically  cut  the  industrial  pro-
 grammes  in  the  Fifth  Plan  especially
 im  steel  feitil<er  and  cement  tarpets
 and

 (b)  77  so  the  reasons  therefor’

 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  (a)  und  (b)  A
 final  picture  regarding  the  industrial
 targets  in  the  Fifth  Plan  would  become
 available  only  after  the  current  stu-
 dies  for  the  formulation  of  the  Draft
 Fifth  Plan  are  completed  There  is
 h-wever  no  proposal  to  make  any  cut
 in  the  programmes  relating  to  steel.
 fertihzers  and  cement  with  respect  to
 the  targets  indicated  in  the  Approach
 Document  On  the  other  hand  utmost
 prioritv  38  being  given  to  the  creation
 of  additional  capacities  in  these  indus
 tries  in  the  Fifth  Plan

 Proposal  to  record  the  experiences  of
 the  Freedom  Fighters

 576  SHRI  HARI  KISHORE  SINGH
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pieased  to
 state

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 to  record  the  experiences  of  the  free-
 dom  fighters  all  over  the  country  and

 (b)  if  so,  the  broad  features  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 OF  INFORMATION  AND

 BROADCASTING  :  (SHR,  DHARAM
 BIR  SINHA):  (a)  and  (७),  In  connec-
 806  with  the  celebrations  of  the  25th
 antiiversary  of  Independence,  All  India
 Radio  stations  have  been  recording
 interviews  with  freedom  fighters  for
 broadcast  and  archival  purposes.  These
 interviews  ate  intended  to  cover  the
 biographical  background  of  freedom
 fighters  and  give  an  account  of  the
 significant  incidents  in  their  career
 and  their  participation  in  the  freedom
 struggle.  So  far,  over  00  interviews
 havé  been  recorded  and  many  of  them
 have  also  been  broadcast.

 Financial  Assistance  for  Modernisation
 of  Police  Force  in  Gujarat

 577.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Gujarat  Government
 have  prepared  a  master  plan  for  the
 modernisation  of  Police  Force  involv-
 ing  an  expenditure  of  Rs.  2  crores;

 (b)  whether  the  plan  hag  been  for-
 warded  to  the  Centre  for  financial
 assistance  for  the  implementation  of
 the  Scheme;  and

 (९)  if  so,  whether  Union  Govern-
 ment  have  approved  the  Scheme?

 THA  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  H.  MOHSIN):  (a)  and  (b).

 Yes  Sir.

 (cy)  The  master  plan  submitted  by
 the  Government  of  Gujarat  is  not  to
 be  approved  by  the  Union  Government
 ag  such,  but  the  master  plan  is  intend-
 @d  to  help  the  State  Government  to
 plan  out  the  modernisation  of  its
 pce  force  in  a  phased  manner,  for
 which  some  assistance  is  provided  by
 the  Union  Government.

 ३088  L.6~—-8.
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 Shortage  of  Furnace  Oli  in  Gujerat
 tuidustries

 578.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state:

 (a)  whether  a  number  of  heavy  and
 essential  industries  in  the  Porbandar
 town  were  greatly  affecteg  due  to  the
 shortage  of  furnace  oil;

 (b)  if  so,  whether  the  Porbandar
 Chamber  of  Commerce  and  Industry
 have  requested  him  to  take  up  the
 issue  with  the  Petroleum  Ministry  for
 immediate  supply  of  furnace  oil;  and

 (c)  whether  he  has  taken  up  this
 issue  with  that  Ministry;  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  (SHRI  C.  SUBRAMA-
 NIAM):  (a)  to  (०),  No  such  complaint
 has  come  to  the  notice  of  this  Minis-
 try.

 Manpower  Units  in  States

 579.  SHRI  P.  M.  MEHTA:
 SHRI  झ.  त्  SWAMINATHAN:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 has  suggested  to  the  State  Govern-
 ments  for  getting  up  Manpower  Units
 on  the  recommendation  of  the  Sub-
 group  appointed  earlier  by  a  Steering
 Committee  of  the  Commission

 (by)  if  so,  other  suggestions  made  by
 the  Planning  Commission  to  the  State
 Governments:  and

 (c)  how  many  State  Governments
 have  agreed  implement  these  su
 gestions?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  Planning  Commission  have  in-
 troduced  a  scheme  of  Central  assist-
 ance  ior  the  strengthening  of  State
 planning  machinery.  Under  the  scheme
 the  States  have  been  asked  to  set  up
 units  dealing  with  not  only  manpower
 ang  employment  but  also  perspective
 planning,  monitoring,  plan  information
 and  evaluation,  project  formulation,
 regional  and  district  planning,  and  plan
 coordination.  In  addition,  the  States
 have  been  requested  to  constitute  apex
 planning  bodies  with  the  Chief  Minis-
 ter,  the  Finance  Minister,  the  Planning
 Minister  ang  technical  experts  repre-
 senting  various  departments  and  dis-
 ciplines  The  Centre  is  sharing  two-
 thirds  of  additional  expenditure  to  be
 incurred  by  the  Stateg  in  this  behalf.

 (०)  Proposals  an  full  or  in  part)  for
 the  strengthening  of  the  planmns
 machinery  have  been  received  from
 Andhra  Pradesh,  Bubar,  Guwyarat,
 Harayana,  Kerala,  Madhya  Pradesh,
 Moharashtra,  Mysore,  Orissa  Punjab
 Rajasthan,  Tamil  Nadu,  UP,  and
 West  Bengal.

 Friction  between  Technocrats  and
 Bureaucrats

 §8l  DR  RANEN  SEN  Will  the
 PRIME  MINISTER  be  pleased  to  state

 (ay  whether  of  late  a  silent  frichon
 has  developed  between  the  ‘technocrats’
 and  ‘bureaucrats’  employed  in  Central
 Government  and  Public  Sector  services
 resulting  in  difficulfies  in  many  areas;
 and

 (b)  if  so,  the  reasons  for  this  friction
 ahd  the  steps  taken  by  Government  to
 remove  the  friction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
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 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHRI  RAM  NIWAS  MIRDHA):
 (a)  and  (by.  Government  ig  aware  pf

 a  sense  of  grievance  among  the  techn:-
 cal  officers  about  their  emoluments  and
 service  conditions.  There  is,  however,
 nothing  to  show  that  there  is  any
 permanent  friction  petween  the  diffe-
 rent  categories  of  officers  ang  that
 Government  work  .  suffering  on  ac
 count  of  it.

 The  Third  Pay  Commission
 has  made  certain  recommendationg  in
 regard  to  the  emoluments  and  other
 relateg  aspects  pertaining  to  the  offi-
 cers  belonging  to  the  technical  /scienti-
 fie  Services  and  the  non-techmical
 Services  These  recommendations  aré
 under  examination

 Problems  Discusseq  with  a  Deputation
 of  hkastern  Indian  Motion  Pictures’

 Association

 583  DR  RANLN  SEN  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state

 (a)  whether  a  deputation  of  Eastern
 India  Motion  Pictures’  Association  met
 him  on  3ist  May,  4973  in  Calcutta  and
 discussed  with  him  their  problems,
 and

 (b)  if  so,  the  points  raised  by  them
 and  the  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM

 BIR  SINHA):  (a)  Yes,  Sir.  A  deputa-
 tion  of  Eastern  India  Motjon  Pictures’
 Association  met  the  Minister  of  State
 for  Information  end  Broadcasting  on
 the  aforesaid  date.
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 (b)  A  statement  is  attached.

 Statement

 Points  wes  ye  de  ion  of  Eastern
 ff  ae with  Minister  of  State  in  the  Hint ry  mistry of  ae  rmation  &  Broadcasting  on  (31-$-1973

 Reaction  of  Government

 nee

 of  films  in  West  Bengal,

 2.  Implementation  of  the  cam. sad
 of  Study  T:

 phish  pcxamined  the  di  ties  ana  prob-
 2

 sof  the:  West  Benga!  film  industry.

 3.  Transfer  of  Fums  Division  work  to  Calcutta,  2

 de
 Adoption

 of  ‘measures  against  exhibition  tr  Rather  than  adopting  measures  against
 Hindi  films,  a  more  imaginetive

 win productive  approach  would  be  to  widen
 the  exhibition  circuit  of xe...

 Bengali  films,
 The  directors  and  technicians  in  Calcutta should  pool  their
 to  produce  films  for

 as  used  to  be  the  case  when  New  Theatres
 hed  a  leading  role  in  the  country.

 posals  for  assistance  for  the  dubbing  of
 selected  Ben:

 engali
 films  would  be  considered

 sympathetically.

 Government  have  since  decided  to  ser
 up  a  National  Film  Corporation  in
 public  sector  which  would  handle  all
 matters  relating  to  films  isz.  import/ rt  of  films;  promotion  of

 through  incentives  and  develop-
 ment  programmes;  distribution  and  ex-
 hibition  of  selected  good  quality  films  etc.

 In  so  far  as  the  other  recommendations
 of  the  Study  Team  with  regard  to  mo-
 dernisation  ‘of  technical  facilities  and
 setting  up  of  a  colour  laboratory  in  Cal-
 cutta  is  concerned,  suitable

 —  are
 mere taken  in  consujration  with  the  West  Benga

 Government.

 *The  Films  Division  have  already  trans
 ferred  a  part  of  its  processing  work
 to  the  laboratories  at  Calcutta.  Pro-

 Division  at  Calcutta  will  alse  start  Ww!
 the  scheme  for  decentralisation  of  the
 Films  Division  is  mplemented.  The
 intention  is  to  set  up  a  Regional  Office
 of  the  Films  Division  at  Calcutta  30 that  instead  of  directly  producing
 the  films,  most  of  the  work

 oe
 be

 assigned
 to  Calcutta-base  outside  filme

 makers.

 ra  Fil
 ering  me ie  up

 |  SiMe  Development  ;  Board  4.  The  Government  of  West  Bengal  were ment,  Tequested  to  set  iim
 790

 up  a  है  Development

 5.  This  suggestion  has  been  conveye!  to ce the  Film,  Finance  Corporaration.

 lett



 Employment  for  educated  youths  in

 (a)  whether  the  Minister  of  State
 for  Planning  had  a  discussion  with
 the  State  Government  Officials  in
 Orissa  to  provide  employment  oppor-
 tunities  to  10,000  educated  youths
 @uring  the  current  year;  and

 (b)  if  80,  the  total  amount  ear-
 marked  for  4६  and  the  broad  features
 of  scheme  framed  for  providing  em-
 ployment  to  the  youths?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  The  Minister  of  State  for
 Planning  along  with  other  Senior
 Officers  of  the  Central  Government
 held  discussions  with  the  State
 Governor  and  other  State  Govern.
 ment  Officers  at  Bhuaneshwar  on
 22nd  May,  1973  regarding  the
 various  employment  programmes  to
 be  implemented  im  the  State  during
 the  current  financial  year.  During
 these  discussions,  the  State  Govern-
 ment  was  advised  that  an  allocation
 of  Rs.  5.90  crores  was  being  made
 for  the  various  continuing  pro-
 grammes  comprising  Rs.  3.04  crores
 for  the  Programme  of  Educated  Un-
 employed  initiated  in  1971-72,
 Rs.  3३.08  crores  for  special  Employ-
 ment  Programme  started  in  1972-78,
 and  Rs.  3.48  crores  for  Crash  Scheme
 for  Rural  Employment  taken  up  in
 i973-72.  In  addition  to  these  pro-
 grammes,  the  State  Government
 have  been  allocated  a  sum  of  Rs.  2.80
 crores  under  the  Half-a-Million  Jobs
 Programme  for  educated.  Thus,  a
 tetal  provision  oof  approximately
 Rs.  8.70  crores  would  be  available  to
 the  Government  of  Orissa  for
 various  employment  programmes  in
 ‘1978-74,  Within  the  outlay  indicated
 under  the  Half-a-Million  Jobs  Pro.
 gramme,  the  State  Government
 have  been  advised  to  create  job
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 opportunites  for  18,000  educated  per-
 sons  in  1978-74,

 The  broad  features  of  the  schemes
 included  in  the  Half-a-Million  Jobs
 Prograthing  are:

 pare  them  to  take  up  re-
 gular  jobs  arising  in.
 different  sectors  of  Gov-
 ernment  and  quasi-Govern-
 ment  organisations  in  197
 18,

 (in)  Incentives  to  employers  in
 the  private  and  cooperative
 sectors  to  employ  engineers,
 diploma  holders,  graduates
 from  scheduled  castes  and
 scheduled  tribes,  ITI  certifi-
 cate  holders,  war  widows
 and  disabled  persons.

 -Heavy  Water  Plant  at  Taicher  in
 Orissa

 585.  SHRI  ARJUN  SETHI:  Will
 the  Minister  of  ATOMIC  ENERGY
 be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  have  a  Heavy  Water  Plant
 at  Taicher  (Orissa);  and

 (9)  if  so,  the  broad  outlines  there-
 of?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF

 SPACE  (SHRIMATI  INDIRA,
 GANDHI):  (a)  Yea,  Sir.
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 India  with  a,  production  capacity  of
 82.7  tonnes  of  heavy  water  per  year.
 The  process  used  is  the  bi-thermal
 hydrogen-ammonia  exchange  pro-
 cess  developed  by  M/s.  Uhde  of
 ‘West  Germany.  The  total  capital
 cost  of  the  plant  is  estimated  at
 Rs.  23.30  crores.  Two  contracts  “for
 the  design  and  supply  of  equipment
 and  for  the  supervision  of  erection
 and  commissioning  of  the  plant  have
 been  signed  with  M/s.  Uhde.  The
 plant  is  expected  to  be  commission
 ed  by  1976.

 Licence  issued  to  Smal)  Scale  Indus-
 try  Corporation  to  establish  T.V.

 Unit  Orissa

 586.  SHRI  ARJUN  SETHI:  Will
 the  Minister  af  ELECTRONICS  be
 pleased  to  state:

 (a)  whether  a  licence  has  been
 issued  to  the  Small  Scale  Industry
 Corporation  to  establish  a  T.V.  pro-
 duction  Unit  in  Orissa;  and

 (b)  if  so,  the  broad  guidelines

 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  and  (b).  A_  letter

 (a  State  Govt.
 March  1972.  for  the  manufac.
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 for  manufacturing  5,000  TV  Receivers
 manufacturing  5,000  द ५ ह  Receivers
 per  annum  in  the  Small  Scalee
 Sector.

 The  Corporation  has  entered  into
 a  technical  collaboration  agreement
 with  Hindustan  Aeronautics  Ltd.
 Hyderabad  for  execution  of  the  pro-
 ject  and  have  submitted  an  applica-
 tion  for  import  of  equipment  worth
 Rs.  1,92,700  for  the  project.

 Sale  of  Essential  Commodities  at  low
 Prices  through  Public  Distribution

 System

 587.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  |  have
 identified  recently  several  essential
 commodities  in  addition  to  food  for
 sale  at  low  prices  through  public
 distribution  system;  and

 (b)  if  so,  what  are  those?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  MOHAN  DHARIA):  (a)  and
 (b).  A  Committee  on  “Essential
 Commodities  and  Articles  for  Mass
 Consumption”  has  been  set  up  by
 the  Planning  Commission  to  sug-
 gest  long-term  and  short-term  poli-
 cies  and  measures  for  making  avail-
 able  essential  commodities  and
 articles  to  the  common  man  at
 reasonable  prices.  The  Committee
 is  experted  ty  identify  essential
 commodities  for  gale  at  reasonable
 prices  as  also  to  recommend  the
 necessary  operational  arrangements,
 including  sales  through  the  public
 distribution  system,  wherever  neces.
 sary.  The  report  of  the  Committee
 is  expected  soon,
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 Export  of  goods  by  India  for  Nuclear
 Power  Reactor  to  Canada  and  other

 countries

 588,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to
 state:

 (a)  whether  India  is  in  a  pusition
 to  export  goods  worth  Rupees  35
 crores  for  the  nuclear  power  reactor
 being  set  up  in  Canada  and  other
 countries;  and

 (b)  if  so,  the  efforts  being  made
 by  India  to  secure  turn-key  jobs  in
 third  countries?

 THE  PRIME  MINISTER,  MINIS-
 TER  OF  ATOMIC  ENERGY,  MINIS-
 TER  OF  ELECTRONICS,  MINISTER
 OF  INFORMATION  AND  BROAD-
 CASTING  AND  MINISTER  OF
 SPACE  (SHRIMATI  INDIRA
 GANDHI):  (a)  An  Indian  Delegation
 which  rerently  visited  Canada  has
 in  its  report  indicated  that  there  's
 a  scope  fur  the  export  of  nuclear
 components  and  imstrument«tions
 worth  about  Rs.  35  crores  to  Canada
 and  some  other  countries  ore"  the
 next  five  vears.

 (b)  At  itnis  stage  our  efforts  are
 directed  at  securing  export  order:
 for  nuclear  components  and  instru-
 mentations  only.  The  possib'lity  of
 gecuring  turn-key  jobs  abroad  will
 be  explored  at  an  appropriate  time.

 Fifth  Plan  for  Mysore  State

 589.  ह-1: 6.1  DHARAMRAGO  AFZAL-
 PURKAR:  Will  the  Minister  of
 PLANNING  be  pleasei  to  state:

 ‘(a)  whether  Mysore  Government
 have  forwarded  their  draft  Fifth
 Pian  for  the  State  to  the  Planning
 Commission  proposing  an  outlay  of
 Rs.  1,350  crore  for  the  Fifth  Pian
 as  egainst  Rs.  850  crore  for  the
 Fourth  Plan;  and

 (b>  if  so.  the  reaction  of  Central
 Government  thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FLANMNING

 com
 MOHAN  DHARIA):  (a)  No,

 ir,

 (b)  Question  does  not  arise

 Looting  of  camps  of  contractors  py
 Armed  Miso  rebela  at  Titaniaynara,

 North  Tripure

 590,  DR.  H  क  SILLHMA:  Will
 the  Minister  uf  LOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Armed  rebei  Mizos
 and  some  local  educated  youth  rebels
 raided  and  ‘'‘ooird  two  camps  of
 Contractors  ut  Titanjaypara  under
 Kanchanpur  ‘poln  ७  station  in  Nerth
 Tripura  on  June  i0,  ‘1973:

 (b)  whether  other  raids  were  alse
 made  in  and  around  these  areas  by
 such  elemeuts  during  May-June  this
 year,  and  if  su,  ‘he  details  of  such
 raids  and  th2  loss  of  life  and  pro-
 Perty  caused  thereby;  and

 fe)  the  Ses  bemg  tuken  ‘co  tackie
 the  situation’

 THE  DESCHTY  MIN’STEP  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  ्  is,  MOMSLN),  (a)  Govern-
 ment  of  Ifdia  have  no  such  informa-
 tron.

 (b)  There  wore  two  medents  by
 the  reb:t  Mizos  in  Nerth  ‘Tripura
 dung  Jun,  73979  079  the  right  of
 Srd/4th  June,  1073,  there  was  an
 exchange  of  ure  between  the  Border
 Security  Force  and  Police  on  the
 one  side  ani  armea  rebel  Mizos  on
 the  other  suw  near  Mankpur  in
 Kallasahar  sub-division.  No  loss  of
 life  and  property  has  been  reported
 In  the  second  incident,  a  group  of
 about  6-7  armed  rebel  Mizos  luoted
 shops  of  two  persons  in  Dharam.
 nager  sub-division.

 (७)  Gevernment  of  Tripura
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 Role  of  Joint  Sector  under  Fifth  Pian

 ‘591.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state
 what  precise  strategy  has  been
 evolved  and  programme  laid  down
 for  assigning  an  effective  role  to
 ‘Joint  Sector’  under  the  Fifth  Five
 Year  Plan?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  Cc.
 SUBRAMANIAM):  The  role  assigned
 to  the  Joint  Sector  has  been  ex-
 plained  in  paras  70  and  Il  of  the
 Press  Note  dated  the  2nd  February,
 973  regarding  Government  deci-
 sions  on  Industrial  Policy,  copies  of
 which  were  laid  on  the  Table  of  the
 House  as  enclosure  to  the  Lok  Sabha
 Unstarred  Question  No,  28l  answered
 on  2ist  February  1973,

 Broadcasting  Station  at  Sholapur,
 Maharashtra

 592.  SHRI  s.  R.  DAMANI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  proposal  to  set  up  a
 broadcasting  station  at  Sholapur  in
 Maharashtra  has  been  finalised;

 tb)  if  so,  what  is  the  present  stage
 of  its  progress;  and

 (c)  when  it  will  be  implemented?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  to  (c).  The  estab-
 lishment  of  a  radio  station  at  Shola-
 pur  has  been  included  in  our  draft
 Fitth  P'an  proposals  for  Broadcasting
 which  are  under  consideration  of
 Planning  Commission  now.  Advance
 action  on  survey  of  sites  etc,,  has  been
 initiated,
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 Industrial  Production

 593.  SHRI  8,  R.  DAMANI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  general  outlook  for  indus-
 trial  production  in  the  current  year
 and  the  performance  so  far  achieved;
 and

 (b)  the  items  in  which  production
 has  improved/maintained  and  _  those
 which  have  suffered  a  set-back  with
 figures  of  variation  in  each  case?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE
 AND  TECHNOLOGY  (SHRI  C.  SUB-
 RAMANIAM):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.  {Placed  in  Library,  See  No.
 LT-586/73.]
 Number  of  Regional  Language  in
 which  the  programme  (Today  in  Par-

 liament)  is  broadcast

 594.  PROF.  NARAIN  CHAND
 PARASHAR:  च्  the  Minister  of.
 INFORMATION  AND  BROADCAST.-
 ING  be  pieased  to  state:

 (a)  the  number  of  Radio  Stations
 and  the  number  of  the  Regional

 Languages  in  which  the  programme
 ent'tled  ‘Today  in  Parliament’  67
 ‘Sansad  Samiksha’  is  broadcast  or  re-
 layed,  when  the  Parliament  is  in
 session;  and

 (b)  the  reasons  for  which  the  pro-
 gramme  is  not  relayed  in  all  the  Re-
 gional  Languages  from  the  various  Ra-
 dio  Stations  of  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  (a)  ‘Today  in  Parlia-
 ment’  and  ‘Sansad  Sameeksha’  are
 broadcast  in  English  and  Hindi  res-
 pectively  from  Delhi  Station  of  All
 India  Radio  and  are  relayed  by  34
 other  Stations.  The  programme  is
 not  broadcast  in  any  regional  lan-
 -इपडटट,.
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 (b)  Technicalty,  it  is  not  feasible  to
 broadcast  the  programme  in  regional
 languages  from  various  stations  of  All
 India  Radio,  because  of  the  require-
 ment  of  a  large  number  of  short-wave
 transmitters.

 P  &  T  Regional  Advisory  Committees

 596,  PROF.  NARAIN  CHAND
 PABASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  the  number  of  P.  &  T.  Regional
 Advisory  Committees  in  the  various
 Cireles  of  the  Country;

 (b)  the  number  and  names  of  such
 among  these,  as  have  held  a  meeting
 in  the  first  half  of  ‘1973;  and

 (c)  the  reasons  for  not  holding  any
 meeting  by  the  other,  along  with  the
 names  of  these  Committees?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA).
 (a)  22.

 (b)  and  (९).  No  meeting  has  so  far
 been  held  by  these  Committees  during
 973  because  the  nominations  of  the
 members  of  the  Committees  are  being
 finalised.

 Providing  Telephones  in  the  Consti-
 tuencies  of  M.Ps

 597.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  the  number  of  the  Members  of
 the  Lok  Sabha  and  Rajya  Sabha,  who
 do  not  have  any  Telephone  against
 their  names  in  thei  Constituencies;

 (b)  the  number  of  those  who  have
 applied  for  Telephones  in  their  Cons-
 tituencias  but  have  not  been  given
 these  connections  so  far;

 (९)  the  dates  when  the  applications
 for  theirs  Constituency  Telephones
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 were:  subrnitted  by  each  one  of  such
 Members;  and

 (d)  the  causes  for  delay  in  provid.
 ing  these  connections?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  प्र.  N.  BAHUGUNA):
 (a)  to  (d).  The  statement  is  placed
 on  the  Table  of  Lok  Sabla.  [Placed
 in  Library.  See  No,  LT-587/73.}

 Public  Sector  Industries  in  Chotanag-
 pur  and  Santhal  Parganas

 598.  SHRI  S.  C.  BESRA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP.
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  whether  Government  propose  to
 set  up  any  new  industries  in  the  pub-
 lie  sector  in  Chotanagpur  Division  and
 Santhal  Parganas  District  during  1973-
 74;  and

 (b)  if  so,  the  names  of  the  indus-
 tries,  the  location  and  capacity  thereof
 and  the  capital  outlay  thereon?

 TH  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a).  No,  Sir.

 (b)  Does  not  arise.

 Development  of  Industries  in  West
 Bengal

 599.  SHRI  8.  C.  BESRA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state:

 (a)  the  number  of  proposals  sent  by
 the  West  Bengal  State  for  the  Deve-
 lopment  of  salt  industry  in  West  Ban-
 gal  during  the  last  three  years;  and

 b)  the  number  of  proposals  ap-
 proved?

 THE  DEPUTY  MINISTER  DY  THE
 MINISTRY  OF  INDUSTRIAL,  छह...
 LOPMENT  (SHRI  PRANAB  KUMAR
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 MUKHERJEE):  (a)  and  (b).  The
 total  number  of  proposals  for  deve-
 lopment  of  salt  industry  received  from
 the  West  Bengal  State,  including  the
 Government  of  West  Bengal  during
 1970,  1971,  972  and  973  (January,
 2rd  July)  are  3,  4  4  and  2,  res-
 pectively.  All  these  proposals  are  being
 processed  and  have  taken  time  for
 want  of  essential  details.  No  pro-
 posa]  has  been  approved  so  far.

 Arrest  of  persons  due  to  looting  of
 shops  of  Food-stuffs

 600.  SHRI  MOHAMMAD  ISMAIL:
 Wil  the  Minister  of  HOME  AFFATRS
 be  pleased  to  state

 (a)  the  number  of  looting  of  the
 shops  of  wheat,  rice  and  foodstuffs
 from  ist  March  to  30th  June,  973
 State-wise;

 (b)  the  number  of  persons  arrested
 in  this  connection;  and

 (ce)  the  reaction  of  the  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  F.  प्र,  MOHSIN):  (a)  and  (b).
 According  to  the  information  recerved
 from  the  State  Governments  of  Har-
 yana,  Jammu  and  Kashmir,  Manipur,
 Nagaland,  Punjab,  Tripura  and  Uttar
 Pradesh  and  Union  Territory  Admi-
 nistration  of  Andaman  and  Nicobar
 Islands,  Chandigath,  Goa,  Daman  and
 Diu,  Laccadive,  Minicoy  and  Amindivi
 Islands,  Pondicherry  and  Arunachal
 Pradesh,  there  has  been  no  such  inci-
 dent  The  State  Government  of
 Mysore  ang  Delhi  Administration
 have  reported  one  such  incident  each.
 In  this  connection  62  persons  were
 arrested  in  Mysore.  No  person  has.
 so  far  been  arrested  in  Delhi.  The
 case  is  under  investigation,  the  infor-
 mation  from  the  remaining  State
 Governments  and  Union  Territory
 Administrations  is  awaited.

 (e)  While  all  possible  measures  are
 being  taken  to  ensure  regular  supply
 ef  foodgrains,  persons  who  commit

 wader  the  Jaws  of  the  land
 would  be  severely  dealt  with.
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 12,00  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 Reporrep  Tumry  Per  Centr  m  News-

 PRINT  QUOTA
 SHRI  CHANDULAL  CHANDRA-

 KAR  (Durg):  I  call  the  attention  of
 the  Munister  of  Information  and
 Broadcasting  to  the  followng  matter
 of  urgent  public  importance  and  re~
 quest  that  he  may  make  a  statement
 thereon:

 “The  reported  thirty  per  cent  cut
 in  the  newsprint  quota  of  news-
 papers.”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  As  Honourable  Mem-
 bers  are  aware,  a  cut  of  80  per  cent
 has  had  to  be  imposed  in  the  news-
 print  entitlement  of  newspapers  for
 ‘1973-74  because  of  a  shortfall  in
 availability  arising  from  world  shor-
 tage.  The  circumstances  leading  to
 the  imposition  of  the  cut  are  as
 follows:

 Early  this  year,  the  Ministry  of
 Finance  had  approved  a  quantity  of
 2,45,000  tonnes  of  newsprint  for  dis-
 tribution  to  newspapers  in  the  coun-
 try.  This  included  indigenous  pro-
 duction  (Nepa  Mills)  of  the  order  of
 40,000  tonnes,  which,  after  deducting
 a  0  per  cent  compensation  for  higher
 grammage,  left  a  quantity  of  36,400
 tonnes  for  distribution.  Thus  the
 newsprint  visualised  for  import  was
 2,08,600  tonnes.

 No  difficulty  was  initially  envisaged
 im  procuring  this  quantity  of  news-
 print  from  abroad.  This  was  because
 existing  long-term  commitments  with
 Canadian  and  Scandinavian  suppliers
 and  Trade  Plan  provisions  from  rupee
 sources  already  accounted  for  1,63,090
 tonnes.  With  an  additional  20,000
 tonnes  offered  by  Bangla  Desh  under
 a  global  tender,  a  possible  27.000

 nnes  from  Canada  under  Aid  and  a
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 contracted  quantity  of  9,000  tonnes  of
 glazed/rotogravure  newsprint,  the
 quantity  visualised  for  import  stood
 more  than  fully  covered,

 This  anticipated  availability  has,
 however,  not  materiahsed  for  the
 reasons  set  out  below:

 The  Canadian  and  Scandinavian
 supphers  insisted  of  re-negotiation  of
 existing  contracts  with  them  on  the
 plea  at  doller  devaluation,  Legal
 opinion  obtained  by  the  State  Trading
 Corporation  was  that  the  stand  of  the
 suppliers  was  untenable  It  was  how-
 ever,  felt  that  arbitration  or  legal
 proceedings  in  the  country  of  the
 defendants  could  be  time-consuming
 and  might  result  m  delay  in,  if  not
 stoppage  of,  supplies  from  these
 sources  for  one  reason  or  another
 As  no  alternate  avenues  of  purchase
 were  open  to  cover  the  quantities  in-
 volved  because  of  the  world  shor-
 tage,  it  was  further  felt  that  we
 should  take  the  maximum  possible
 advantage  of  the  existing  contracts
 Re-negotiation  of  the  contracts  was,
 therefore,  started  and  the  result  was
 that,  as  against  an  anticipated  quan-
 tity  of  70,000  tonnes  from  Canada,
 only  60,000  tonnes  has  become  aval-
 able  and  from  Scandinavia,  as  against
 30,000  tonnes,  only  13,000  tonnes.

 So  far  as  the  Soviet  Umion  is  con-
 cerned,  agreement  on  price  has  been
 reached  for  the  supply  of  only  28,000
 tonnes  as  against  the  Trade  Plan  pro-
 vision  of  50,000  tonnes  Negotiations
 for  the  balance  quantity  are  to  be
 held  by  the  end  of  1973.  Czechoslo-
 vokia  has  offered  only  5,700  tonnes,  85
 against  the  expected  7,000  tonnes  and
 price  negotiations  are  in  progress.
 Poland  will  be  supplying  only  1,000
 tonnes  as  against  the  expected  4,000
 tonnes.

 In  the  case  of  Bangla  Desh,  although
 they  had  tendered  for  a  quantity  of
 20,000  tonnes  (10,000  tonnes  firm  and
 10,000  tonnes  option),  they  have  so  far
 contracted  for  the  aupply  of  only
 3298000  tonnes.
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 Under  Canadian  Aid,  to  quantity  is
 available  so  far.  Against  a  tender
 enquiry,  there  were  only  two  offers  of
 newsprint.  The  newsprint  offered  was
 in  specifications  not  acceptable  to
 newspapers  in  this  country.  Negotia-
 tions  with  Canadian  suppliers  are
 still  going  on.

 The  official  délegation  which  accom-
 panied  the  Prime  Minister  to  Canada
 also  took  up  the  question  of  securing additional  supphes  of  newsprint.  The
 efforts  initiated  then  are  being  follow-
 ed  up  at  diplomatic  and  other  levels.
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 Thus,  actual  availabilty  so  far  of
 newsprint,  both  imported  and  ind-
 genous,  for  allotment  in  the  licensing period  1973-74  works  out  to  ,03,i00
 tonnes  Of  this,  a  small  quantity  has
 been  set  apart  for  new  newspavels This  leaves  a  quantity  oi  +1,57,1200,
 tonnes  fo:  allotment  to  existing  newo-
 Papers  whose  pe:tormance  by  ulalioing
 newsprint  during  1972-73  35  estumated
 at  2,30,600  tonnes  This  performance
 having  been  taken  as  the  basis  of  en-
 tatlement,  the  newsprint  available  can
 meet  only  6830  per  cent  of  :equire-
 ments  In  other  words,  there  is  a
 shortfall  of  3!70  per  cent  Heme,
 the  entitlement  of  a  newspaper  has
 been  subjected  to  a  cut  of  30  per  cent
 It  38  specifically  provided  in  the  News-
 print  Allocation  Policy  that  any  addi-
 tion  to  newsprint  availabilty  would
 be  reflected  im  a  corresponding  re-
 duction  of  the  cut  imposed

 The  cut  of  30  per  cent  will  apply
 uniformly  to  all  newspapers  in  view
 of  the  judgment  of  the  Supreme
 Court  m  the  newsprint  case.  Govern-
 ment  will,  however,  endeavour  is
 extend  the  maximum  possible  assis-
 tance  to  small  newspapers  within,  of
 course,  the  four  walls  of  the  alloca-
 tion  policy.

 In  view  of  the  world  shortage  of
 newsprint,  the  prices  of  imported
 newsprint  have  gone  up.  As  against
 the  prices  obtaining  in  2972-783,  sup-
 Plies  of  standard  newsprint  from
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 Canada  will,  on  an  average,  cost  US
 $53.34  (Rs.  400.05)  more  per  tonne,
 from  Scandinavia  U.S.  $15  (Rs.
 342.50)  more  per  tonne,  trom  Bangla
 Desh  Rs.  343  more  per  tonne,  trom
 USSR  Rs.  582.77  more  per  tonne  and
 from  Poland  Rs.  526  more  per  tonne.
 The  price  of  Czechoslovakian  news-
 print  is  still  under  negotiation.

 The  cut  in  newsprint  entitlement
 and  the  increase  in  the  price  of  news-
 print  will  necessarily  have  their
 effect  on  newspapers.  They  will  have
 to  contain  their  performance  within
 the  authorised  qu°ta  by  regulating
 circulation  and  page-level.  Buffer
 stocks  of  the  State  Trading  Corpora-
 tion  at  all  the  four  port  towns  of
 Bombay,  Calcutta,  Madras  and  Cochin
 have  been  virtually  depleted.  News-
 papers  dependent  on  them  for  news-
 print  are  likely  to  experience  difficul-
 ty,  pending  replenishment  of  stocks.
 The  position  should  improve  some-
 what  with  the  expected  arrival  of  sup-
 phes  from  Bangla  Desh  in  July  and
 August  and  more  appreciably  when
 shipments  from  other  sources  start
 arriving  in  September/November.  It
 is  difficult  at  this  stage  to  say  how  the
 economics  of  newspapers  in  the  coun-
 try  will  be  affected.  This  is  because
 no  adequate  and  reliable  data  are  at
 present  available  with  Government  on
 the  economics  of  the  newspaper  in-
 dustry.  It  is  precisely  for  this  reason
 that  Government  have  appointed  a
 Fact-Finding  Committee  to  go  into  the
 question  in  all  its  aspects.

 wt  भर  लिया  (बांका)  :

 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  ।
 अध्यक्ष

 मैं  श्र  करता  हूं  कि  यह  इतना  महत्वपूर्ण
 सवाल  है,  लेकिन  इस  मंत्रालय  के  वरिष्ट
 मंत्री  राज्य  सभा  मे  गये  हुए  हैं  यह  राष्ट्र
 की  चुनी  हुई  पंचायत  है,  मगर  वरिष्ट  मंत्री

 यहां  नही  जाते  हैं,  राज्य  सभा  में  जाते  हैं  ।
 क्या  बाप  इस  के  बारें  में  लोक  सभा  की  गरिमा
 की  रक्षा  करेंगे  ?
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 MR.  SPEAKER:  I  have  not  re-
 ceived  any  intimation  from  the  senior
 Minister.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  He  was  here  till  now.

 श्री  मधु  लिया  :  लोक  सभा  और  राज्य
 सभा  की  तुलना  में  महत्व  किस  को  देना
 चाहिए  ?

 अध्यक्ष  महोदय  :  झगर  सीनियर  मिनि-
 स्टर  ने  न  आना  हो,  तो  आमतौर  से  बह  लिख
 कर  भेज  देते  है  कि  फलां  बजह  से  बह  नही
 भा  सकते  हैं  >  अभी  मेरे  पास  कुछ  लिख  कर
 नही  आया  है  t

 श्री  मधु  लिमये  :  वे  हमेशा  ऐसा  करते
 है  उन  को  वहा  आराम  रहता  है  1

 MR.  SPEAKER:  Now  iet  us  pro-
 ceed  with  this  motion.  I  will  look
 into  it  later  on.

 st  चन्दूलाल  बवन्द्राकर'  अध्यक्ष
 महोदय,  मंत्री  महोदय  के  वक्तव्य  को  सुनने
 के  बाद  मेरी  यह  धारणा  शर  पक्की  हो  गई
 है  कि  अखबारी  कागज  में  30  प्रतिशत  की
 कटौती  के  कारण  इस  उद्योग  में  काम  करने
 वाले  कर्मचारियों  और  पाठकों  के  साथ
 घोर  अन्याय  हुआ  है।  मै  यह  नही  कहता  कि
 अखबारी  कायम  की  कठिनाइयां  नहीं  हैं  ;
 लेकिन  मेरा  दढ  विश्वास  है  कि  अगर

 सूचना  महालय  दूरदर्शिता  से  काम  लेता
 तो  निश्चित  रूप  से  स्थिति  इतनी  खराब
 न  होती  i

 सरकार  के  इस  निर्णय  के  तीन  भयंकर
 परिणाम  होगे  ।  इस  उद्योग  में  काम  करने
 वाले  कर्मचारी  बड़ी  संख्या  मे  बेरोजगार

 होगे  ।  उदाहरण  के  लिए  जयपुर  के  दैनिक
 पत्र  राजस्थान  पत्रिका  ने  प्रकाशन  बन्द  करने
 का  निर्णय  कर  लिया  है।  इस  के  अतिरिक्त
 न  मालूम  कितने  दर्जन  साप्ताहिक  तथा  द्न्य
 पत्न  बन्द  हो  जायेंगे,  जिस  के  बारे  में  सुचना
 कई  हलाकतों  से भा  रही  है  i  इस  से  न  केवल
 इस  उद्योग  में  पहले  से  काम  करने  बाले
 कर्मचारी  बेरोजगार  होंगे,  बल्कि  जो

 पढ़े-लिले  यवक  युवतियां  इस  उद्योग  में
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 जाना  चाहेंगे,  उन  के  लिये  भी  रास्ता  बन्द
 हो  जायेगा।  कई  प्रकार  प्रगति  पृष्ट-सख्या
 कम  कर  देंगे  ।  इस  से  भी  इस  उद्योग
 से  कम  काम  करने  वाले  कर्मचारियों
 की  छटनी  का  खतरा  पैदा हो  रहा  है  1

 छोटे  तथा  मध्यम  दर्जे  के  समाचारपत्न
 ही  भ्र धि काशत  ग्रामों  मे  जाते  हैं  -  इस
 लिए  अब  ग्रामीण  जनता  को  उन  छोटे
 पिनोशे  उचित  रहना  पड़ेगा  |

 केन्द्रीय  सरकार  और  राज्य
 सरकारो  द्वारा  प्रकाशित  पुस्तक-पुस्तिकायें
 तो  केबल  शहरो  के  कुछ  लोगो  तक  पहुच  पाली
 है  i  इनके  सम्बन्ध  मे  समालोचना
 या  रिपोर्ट  के  रूप  मे  जो  भी  सक्षिप्त  विवरण
 प्रकाशित  होता  है,  वह  छोटे  पहनो  के  द्वारा
 ही  गावों  तक  पहुता  है  t  wa  अखबारी
 कागज  की  कटौती  के  परिणामस्वरूप  गोवा
 के  लोगो  को  उस  से  उचित  रहना  पड़ेगा  ।

 भय  मैं  सरकार  की  नीतियो  मे  गलतियों
 की  घोर  सूचना  सत् ना लय  का  ध्यान  आकृष्ट
 करना  चाहता  हू  ।  सरकार  ने  30  प्रतिशत
 कटौती  की  घोषणा  जुलाई  में  की  है,  भव
 जब  कि  यह  निर्णय  7  प्रप्रैल  से  लागू  कर  दिया
 गया  है  ।  स्थिति  यह  है  कि  पिछले  तीन
 महीनों  मे  कई  ह. 1 4  ने  अपना  कोटा  भ्र धिक
 खच  कर  दिया  है  i  जिन  छोटे  तथा  मध्यम  दर्जे

 के  पत्नी  के  केवल  चार  पृष्ठ  होते  हैं,  30
 अतिशत  कटौती  कर  देने  से  उन  का  क्‍या
 होगा  ?  क्‍या  वे  ढाई  तीन  पृष्ट  के  अखबार
 के  रूप  में  निकलेंगे  ?  सरकार  ने  झोर
 कोई  ध्यान  नहीं  दिया  है।

 झगर  यह  मंत्रालय  इस  बारे  मे  गम्भीरता
 से  विचार  करता,  तो  स्लैब  सिस्टम  लागू  किया

 जा  सकता  था।  जो  पत्र  अधिक खपत  करते

 हैं, उन  को  कुछ  कम  कार  दिया  जाता
 शौर  जिन  चों  के  केवल  चार  पृष्ट  होते
 हैं,  उन  के  लिए  बिल्कुल  कटौती  ६. 4  की
 जाती,  क्योंकि  ये  छोटे-छोटे पत्र  देश  के  ग्रामीण
 क्षेत्रों  तक  पहुचते  हैं,  उन  को  संख्या  बहुत  बडी

 है.  कौर  उन  में  काम  करने  वाले  कर्मचारियों
 की  सोचा  भी  बाकी  हैं
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 सूचना  ह.......ए  शीर  हेड  ढेवि  का रेन्स
 हुए  साल  विदेशों  ले  एक  एक  वर्ष  के  लिए
 अखबारी  कामराज  ख़रीदने  का  काट
 करते  हैं।  यहां  एक  गलत  तरीका  है  ।
 अगर  वे  शो  तीन  साल  पहले  ही
 खरीद  लतें  तो  यह  मौत  न  जाती  ।
 सूचना  महालय  झोर  स्टेट  ट्रेंडी  क  परेशान
 में  यह  भयंकर  गलती  की  है  कि  उन्होने  दो
 तीन  साल  पहले  ही  अ्रखबारी  काग़ज़  नहीं
 खरीद  लिया ।  सब  जानते  है  कि  चीजों
 की  कीमत॑  प्रगति-वर्ष  बढ़  रही  हैं  ।  इसलिए
 अगर  दो  फोन  पं  पहले  से  कागज  खरीद
 लिया  जाता,  तो  अच्छा  होता  |  स्टेंट

 ट्रेडिंग  कार्पोरेशन  सौदेबाजी  में  भाव  कम
 कराने  में,  लगा  रहा,  लक्की  उसका  परिणाम

 यह  हुआ  हैं  कि  ह: ह  उस  को  अधिक  पैसा
 देना  पड  रहा  हूँ  i

 पच्चीस  वर्ष  की  आजादी  के  बावजूद  हमारे
 देश  में  अखबारी  कागज  का  उत्पादन  हमारी
 आवश्यकता  का  केवल  O12  प्रतिशत

 होता  है,  जब  कि  85  प्रतिशत  विदेशों  से
 लगाना  पढ़ता  है।  हमारे  देश  मे  प्रभारी
 कागज  के  उत्पादन  के  काफी  साधन  मौजूद  हैं।

 कुछ  निजी  कम्पनियों  ने  कुछ  वर्ष  पहले  हिमाचल
 प्रदेश  और  केरल  में  अखबारी  कागज  का
 कारखाना  खोलने  के  लिए  लाइसैस  की  माग
 की  थी।  लेकिन  सरकार  ने  न  तो  उन्हें  लाइसेंस
 दमें  भ्र ौर  न  सार्वजनिक  क्षेत्र  मे  कोई  कार-
 खाना  खोला  ।  इतना  ही  नहीं,  महाराष्ट्र
 की  शायर  कोझ्ापरेटिव्ज  एसोसियेशन  ने  माल
 की  थी  कि  उसे  बन्ने  के  बस से  अखबारी
 कागज  बनाने  के  लिए  कारखाना  खोलने  का

 साइट्स  दिया  जाये  ।  उस  मे  विदेशी  से  टेकरी-
 कल  ज्ञान  भी  प्राप्त  कर  लिया  था।  उसके  बार
 बार  मांग  करने  पर  भी  सरकार  ने  उस  पर  ध्यान

 नहीं  दिया  और  उपेक्षा  दिखाई  i  भ्रमर  हगास

 से  रखवारी  बासी  का  उत्पादन  होता,  तो

 विदेशों  से  कैमीकल्ज़  आदि  मनातें  के  लिए

 बहुंत  कम  विदेशी  मुद्रा  की  आवश्यकता  होतीं।
 इस  स्थिति  मैं  सरकार  को  क्या  कदम  उठाने

 चाहिए,  इस  बारे  में  कुछ  सुझाव  देवा  चाहता

 हूं  ।  मंत्री  महोदय  के  गंतव्य  से  बताया  गया
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 है  कि  रूस  से  अखबारों  कागज  खरीदने  के
 बारे  में  कर्ष  के  प्रीत  में  बातचीत.  होगी।
 नाप  जानते  हैं  कि  दिसम्बर  से  लेकर  मार्च
 तक  रूस  के  सब  बन्दरगाहों  में  बर्फ  जम  जाने
 के  कारण  उन  चार  पांच  महीनों  में  वहां  से
 कोई  जहाज  श्री-जा  नही  सकता  है।  अगर
 नवम्बर,  दिसम्बर  में  रूस  से  बात  चीत  की
 जायेगी,  कौर  वह  कागज  देने  के  लिए  राजी
 होगा,  तो  वह  अप्रैल,  मई  से  पहले  रवाना  नही
 हो  सकेगा  ।  इसलिए  मेरा  अनुरोध  है  कि
 सरकार  रूस  और  बंगला  देश  आदि  मित्र
 देशों  से  अखबारी  कागज  प्राप्त  करने  के
 लिए  पुन.  प्रयत्न  करे  और  मुझे  पूरा  विश्वास
 है  कि  अगर  यह  मन्त्रालय  अभ् रखवार  -  उद्योग  से

 सहानूभूति  रखते  हुए  पूरी  कोशिश  करेगा,
 तो  हमें  कही  न  कही  से  अखबारी  कागज  मिल
 जायेगा  ।

 मेरे  इस  बक क्त व्य  से  तीन  चार  सवाल  उठते
 हैं  ।  एक  तो  यह  है  कि  यह  जो  वक्तव्य  में
 बाहा.  गया  है  कि

 The  cut  of  30  per  cent  in  the  supply
 will  apply  uniformly.

 मैं  वह  जानता  चाहता  हूं  कि  क्‍या  यूनिफार्म
 की  नीति  को  बदल  कर  के  स्लबीं  सिस्टम  नहीं
 कर  सकते  जिस  से  कि  छोटे  अखबारों  को
 अधिक  कागज  मिल  सके  ?

 दूसरा  सवाल  यह  है  कि  क्‍या  -  भ्रमर
 से  रेट्रोस्पेक्टिक  इफेक्ट  से  जो  इस  को

 लागू
 किया  है  उस  को  जुलाई  या  अगस्त  से

 नहीं  लागू  कर  सकते  है  ?

 तीसरा  सवाल  यह  है  कि  क्या  सरकार
 अखबार  उद्योग  के  साथ  सहानुभूति  के  साथ
 विचार  नहीं  करेगी  ?

 शी  मंधीर  सिह  :  भ्रध्यक्ष  महोदय,  सरकार

 इस  मामले  मे  कम  बेकम  अखबार  उद्योग
 के  साथ  पूरी  सहानुभूति  रखती  है  कौर  कब

 कभी  भी  अखबारी  कागज  की  समस्या  आई  तो

 एक  न्यूजपेपर  ऐडवाइजरी  कमेटी  बनी  हुई  है
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 जिस  में  अखबार  के  उद्योगपतियों  के
 प्रतिनिधि  भी  सदस्य  हैं  उन  के  साथ  सरकार
 ने  हमेंशा  इस  के  ऊपर  चर्चा  की  ।  पहली  बैठक
 न्यूजपेपर  एडवाइजरी  कमेटी  की  51-7  3
 को  हुई  ।  दूसरी  बैठक  8-5-73  को  और
 तीसरी  बैठक  4--7-73  को  हुई  इन  सभी
 बैठकों  में  अखबारी  कागज  का  दुनिया  में
 खरीदने  वा  सिलसिला  और  जो  उस  की
 सप्लाई  की  पोजीशन  थी  उस  के  बारे
 में  चर्चा  हुई  कौर  उन्हें  हमेशा  ज्ञान  रहा  कि
 अखबारी  कागज  की  सप्लाई  की  क्‍या
 स्थिति  रही  है  t

 माननीय  सदस्य  ने  सुझाव  दिया  है  कि
 क्या  जो  हमारे  पास  अखबारी  कागज  उपलब्ध
 है  उस  को  हम  यूनिफार्म  से  बदल  कर  क्लब
 सिस्टम  पर  नहीं  कर  सकते  ?  सरकार

 यह  चाहती  थी  कि  ऐसा  कर  सकती  और  झगर

 ऐसा  करना  संभव  हो  तो  उस  में  सरकार
 को  बडी  ही  प्रसन्नता  होगी  ।  लेकिन  हमारे
 रास्ते  मे  सुप्रीम  कोर्ट  का  जजमेंट  है  सुप्रीम
 कोर्ट  ने  न्यूज प्रिन्ट  के  मामले  मे  जो  फैसला  दिया
 है  उस  के  कारण  यह  करना  सभी  नही  है  ।

 श्री  चमनलाल  सरकार  :  वह  केवल  दस

 पेज  के  बार  मे  है।  स्लैब  सिस्टम  के  बारे  में

 नही  है  ।

 थी  घर्मवोर  सिंह  :  सुप्रीम  कोर्ट  का  फैसला
 इस  प्रकार  है  :

 “In  the  event  of  the  availability  of
 newsprint  being  insufficient  a  uniform
 percentage  reduction  could  be  made
 without  regard  to  the  fact  whether  a
 newspaper  was  big,  medium  or  smalL”

 झगर  यह  करना  संभव  होता  कि  हम  छोटे
 अखबारों  को  ज्यादाशखबारी  कागज  दें  सकते
 और  बड़े  अखबारों  को  कम  दें  सकते  तो  ऐसा
 करने  में  सरकार  को  बड़ी  ही  प्रसन्‍नता  होती  ।

 लेकिन  फिर  भी  अपनी  पालिसी  के  अनुसार
 छोटे  पत्तों  की मदद  करने  का  प्रयत्न  हम  ने
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 [att  धर्मवीर  सिह]
 किया  है।  ज॑सा  माननीय  सदस्य  को  ज्ञात  होगा
 सुप्रीम  कोरे  के  फैसले  के  प्रसार  ही  हमे
 इस  पालिसी  में  नये  अखबारों  के  लिए  प्रबन्ध
 करना  पड़ा  है  कौर  इस  वर्ष  हम  ने  यह  प्रबन्ध
 किया  है  कि  इस  वर्ष  अगर  कोई  तथा  भ्रखथार
 निकलता  है  तो  पहले  तीन  महीने  में  8  पेज
 के  हिसाब  से  जो  कि  स्टैडडें  साइज  है  5
 हजार  कापी  छापने  की  सुविधा  हम  उसे  देगे  t
 और  यह  ,सुविधा  जो  छोटे  अखबार  है  जो
 i5  हजार  से  कम/[छपते  है  जो  पाठ  पेज

 के  हो  उन्हें  भी  हम  देने  को  तै गर  है  ।  झगर  बहू
 इस  प्रोविजन  का  उपयोग  करना  चाहेंगे  इस
 मामले  में  खोजों  Ss  हजार  से  कम  सर्कुलेशन
 के  होगे  श्र  8  पेज  की  जिन  मीर  पृष्ट
 सख्या  होगी  उन  को  भी  हम  लोग  यह  सुविधा
 उपलब्ध  करेंगे  ।  इस  से  छोटे  अखबार  को
 जिन  के  लिए  माननीय  सदस्यों  ने  कहा  और
 खास  कर  पालिकाओं  को  काफी  सरटतियत
 कौर  सुविधा  होगी  कस  से  कम  सालता-
 ठीक  पत् चिया  जा  होंगी  ज़ियाए,  लाखा  से

 सर्कुलेशन  नहीं  उस  छा  ता  इस  से

 सहूलियत  मिलेगी  ही
 7.

 माननीय  सदस्य  ने  पूछा  जि  कर  सह
 सभव  हो  सकता  है  कि  इस  का  रेट्रो  +  शव

 इफेक्ट  न  दे  झट  आज  से  इस  नीति  को  जाया
 कर  सके  ?  माननीय  सदस्यों  को  रात  हगा
 कि  यह  पालिसी  साल  के  साल  बनाए।  है  और  यह
 पालिसी  हमारी  प्रभी  शता उस  हुई  है  लकिन

 बह  सालाना  पालिसी  है  1  तो  वैसा  करना  सभा

 नही  है  t
 MR,  SPEAKER:  The  hon.  Minster

 also  should  be  very  brief.  Since  we
 have  fixed  five  minutes  for  each  Mem-
 ber,  the  reply  of  the  hon,  Munister
 should  also  be  very  concise  and  brief
 We  are  strictly  following  this  rule.  I
 have  already  given  double  the  time
 taken  by  the  hon.  Member  to  the  hon.
 Minister.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  An  eminent  spokesman

 of  the  Government  once  had  said  that
 when  the  Opposition  has  dwindled  in
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 numbers,  the  press  should  act  as  a
 vigilant  opposition,  I  think  that  this
 is  one  of  fhe  slogans  like  the  Garibi
 Hatao  slogan,  and  today  we  find  that
 by  the  introduction  of  this  30  per  cent
 cut  in  newsprint,  this  slogan  will  be
 smashed,  and  all  that  we  shall  have
 will  be  cut-throat  of  the  press,

 As  far  as  the  Ministers  and  the  Gov-
 ernment  are  concerned,  they  will  not
 be  much  worried  about  this,  because
 they  have  the  monopoly  of  informa-
 tion  and  propagation  of  information
 through  AIR  and  TV.  But  as  far  as
 those  vigilant  sections  which  want  to
 mobilise  public  opinion  are  concerned,
 they  will  suffer  the  most  The  news
 papers  will  also  suffer

 As  far  as  the  requirements  are  con-
 cerned,  on  the  basis  of  972-73  figures,
 the  requirements  were  2,30,000  tonnes
 while  the  actual  availabilty  was
 383  000  tonnes  This  ancludes  also
 36400  tonnes  of  indigenous  produc-
 tion  That  means  that  there  will  be
 more  than  30  per  cent  hortage  This
 again  3९5  man-made  shortage  and  ad-
 munistration-made  shortage  and  Govy-
 crnment-muade  shortage  It  i,  because
 of  the  taulty  policy  of  the  STC  and
 the  Governmint  that  this  type  of
 hortfall  of  newsprint  is  being  crea-

 fed  If  unty  they  would  have  had  a
 lonfi-range  view  a  telescupic  view,
 and  they  would  have  enteied  into
 long-range  agreements  with  various
 countries  tnat  were  in  a  position  to
 supply  newsprint  to  our  country,  the
 difficultv  would  not  have  arisen  Ac-
 tually,  they  treed  to  enter  into  an
 sgrecment  on  an  yearly  hasis.  As  far
 as  the  other  countries  are  concerned,
 where  the  readership  is  more  whereas
 their  indigenous  production  of  news-
 print  is  less,  they  were  wise  enough
 to  have  planned  ahead  and  they  were
 able  to  enter  into  long-term  arrange-
 ments,  ang  that  is  why  they  do  not
 fee]  the  difficulty  which  we  are  fac-
 ing.

 On  the  one  side,  there  will  be  30
 per  cent  cut  in  the  newsprint,  but  on
 the  other,  is  it  not  a  fact  that  per
 tonne  Rs.  400  increase  will  have  to
 be  paid  so  far  for  the  newsprint?  As  a
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 result  of  that,  there  will  be  cut  in the  number  of  Pages.  I  do  not  think that  it  is  only  the  big  press  or  the small  press  that  will  have  to  be  taken
 into  account,  As  far  as  .  the  big Journals  are  concerned,  the  coverage of  news  will  suffer.  As  far  as  small
 and  medium  newspapers  is  concern-
 ed,  I  think  that  they  will  suffer  the
 most,  economically  they  will  be  ruin- ed  and  as  a  result  of  that,  in  terms
 of  propagation  of  news  and  in  terms of  the  economics  og  the  newspapers. I  think  big  as  well  as  small  news-
 papers  are  both  going  to  suffer.

 SHRI  PILOO  MODY  (Godhra);
 Long  live  the  Indo-Soviet  Treaty.

 PROF.  MADHU  DANDAVATE:  I
 am  coming  to  that  also.

 You  will  be  surprised  to  know  the
 prices  charged  for  the  newsprint.  I
 shall  just  give  the  information  which
 has  been  given  by  Shri  I.  K.  Gujral,
 who  unfortunately  is  not  present  in
 the  House  now.  The  quota  that  is
 going  to  be  received  from  the  various
 countries  is  as  follows:

 tonnes
 Bangla  Desh  10,000,
 Canalo  14,009
 Seandmaria  ¥3,000

 Czechoslovakia  5.700
 Soviet  R  ShD  28,000
 Poland  ¥,000

 As  for  prices  that  they  are  going
 to  charge  for  this  newsprint,  the  for-
 mer  and  current  prices  would  be  as
 follows:

 rete

 Former  Current
 Name  of  Prive  price Country  Un  Rs.)  din  Rs.)

 per  tanne  pei  tonne

 Scandinavia  33765  1428
 Canada  .  डे  larg  575

 1196  7594
 Bangla  Deah  3357  7500
 Poland  33§0  876

 en,
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 Now,  I  come  to  the  country  with
 which  we  have  entered  into  a  treaty
 of  friendship  and  co-operation.  I  am
 refermg  to  Soviet  Russia,  Formerly,
 they  have  been  charging  Rs.  ‘1,356
 per  tohne,  and  now,  because  of  our
 friendship  with  us,  because  of  their
 co-operation  with  us,  they  will  be
 charging  only  Rsg  1,939  per  tonne!
 That  is  the  highest  price  that  they  will
 be  actually  charging.  This  is  the
 position.

 As  far  as  one  important  aspect  is
 concerned,  20  years  have  gone  by  and
 the  production  of  newsprint  is  in  the
 hands  of  the  State  controlled  NEPA
 and  that  does  not  account  even  for
 8  per  cent  of  the  requirements  of
 the  newspapers  at  all.  I  wish  to  point
 out  that  in  Himachal  Pradesh  and
 Kerala,  two  new  paper  mills  were  to
 com»  up.  I  do  not  know  what  has
 come  in  the  vray,  and  therefore,  I
 demand  that  speedily  we  should  go
 ahead  in  that.

 I  am  one  among  those  who  always
 vttack  the  Government  and,  at  the
 same  time,  another  plank  to  show  on
 behalf  of  the  Opposition  what  is  the
 pohcy  that  could  be  followed  by  the
 Government  I  might  suggest  one
 thing  I  am  making  a  concrete  sug-
 gestion  I  want  to  know  from  the
 ‘timster  whether  they  ate  prepared
 {o  accept  this  concrete  alternative
 -ugzetion.  A  number  of  co-operative
 sugar  mills  in  Maharashtra  have  come
 forward  with  the  suggestion  that  when
 wicts  products  are  there  when  the
 uice  3६  completely  extracted  from  the
 sugarcane.  and  the  bagasse  is  left  out,
 they  are  prepared  to  utilise  it  for  pulp
 for  the  manufacture  of  newsprint.  If
 this  manufacture  is  permitted,  Rro-
 bably  it  will  be  possible  for  us  to  see
 that  the  needs  of  the  newspapers,
 small  as  well]  as  the  bigger  ones,  are
 met.

 At  the  same  time,  there  is  another
 leakage  of  foreign  exchange  When  I
 came  to  the  House,  the  very  first  Call-
 ing  Attention  Notice  that  I  had  tabl-
 ed  wag  regarding  the  leakage  of
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 [Proft.  Madhu  Dandavate]
 foreign  eitcharige  and  if  thes  leak-
 ages  are  plugged,  in  that  cape,  it  will
 be  possible  for  us  to  see  that  higher
 purchase  are  made  and  they  are  able
 to  get  newsprint  from  other  countries.

 t  word  4  x} make
 mane

 ou  tke  ea  ific  re-
 ference  and  to  which  only  a  career
 reference  has  been  made  We  will
 have  to  see  that  the  entire  policy  is
 reoriented  and  the  policy  will  have  to
 be  reoriented  in  such  a  way  that  the
 small  newspapers  will  have  to  be  al-
 lotted  more  quota  from  the  NEPA
 papers  If  that  is  done,  the  small
 newspapers  will  be  able  to  survive
 As  far  as  other  papers  are  concerned,
 though  they  are  very  big  papers,  we
 often  talk  in  terms  of  monopoly  But
 the  greatest  monopoly  in  this  country
 as  the  Government,  because  they  are
 controlling  the  source  of  mformation
 and  propagation  I  therefore  feel  that
 you  must  make  up  your  mund,  at
 Jeast  in  the  transitional  period,  whe-
 ther  you  will  permit  the  newspapers
 to  print  on  white  printing  paper
 That  »  the  basic  decision  thet  will
 also  have  to  be  taken

 The  most  important  thing  is  the
 fire-brigade  approach  to  every  pro-
 blem  only  when  the  house  is  set  on
 fire  you  send  the  fire  brigade  machine
 to  expunge  the  fire  and  come  back
 and  wait  for  fuither  fire  to  break  out
 That  attitude  will  have  to  be  given
 up,  and  a  long  term  oriented  policy
 regarding  long  term  agreements  on
 the  import  of  newsprint  will  have  to
 be  adopted,  and  I  am  gure  that  if  that
 is  done,  in  that  case,  the  democratic
 cause  will  be  served  better

 Y’  will  conclude  by  asking  one  ques-
 tion  As  far  as  the  coverage  in  the
 newspapers  is  concerned,  I  would  only
 like  to  ask  a  pointed  question  Take,
 for  instance,  the  Calling  Attention
 Notices.  These  are  supposed  to  be  on
 matters  of  urgent  public  importance
 We  take  the  initiative;  vigilant  Mem-
 bers  pose  the  question  and  the  Minis-
 ter  answers  it,  What  we  find  m  the
 press  is  that  though  we  pose  the  pro-
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 blem,  the  Minister's  reply  is  already
 aepphed  to  the  press;  that  apyears
 first,  and  thare  is  @  foot-note  showing
 what  are  the  questions  that  were
 posed  to  the  Minister.  They  appear
 as  foot-notes.  Probably,  when  the
 number  of  pages  is  reduced  these  foot-
 notes  wil]  disappear  and  the  Ministers
 will  survive  the  newspaper;  and  that
 is  why  probably  for  the  survival,  not
 of  the  fittesg  but  the  unfittest,  they
 want  to  reduce  the  pages  of  news-
 print  and  newspapers.

 I  therefore  wish  that  they  comple-
 tely  revise  the  policy  and  restore  the
 onginal  newsprint  quantity  These
 are  the  few  suggestions  I  have  made,
 and  I  would  like  to  know  categori-
 cally  from  the  Minister  the  answers
 to  the  queries  that  y  have  pointedly
 made  and  whether  he  328  prepared  to
 reply  to  the  queries  or  not

 SHRI  DHARAM  BIR  SINHA  Furst,
 I  would  hke  to  say  that  on  the  chea-
 pest  available  newsprmt  a  decision
 ha,  been  taken  In  this,  we  have  had
 the  co-operation  of  the  newspaper
 proprietors’  organisation  in  which
 they  have  agreed  that  the  cheapest
 available  newsprint  will  be  allotted
 to  the  weekly  papers,  periodicals  and
 the  small  newspapers  We  have  given
 our  strong  support  to  the  suggestions
 made  by  the  co-operative  mills  ,from
 Maharashtra  We  have  been  informed
 that  the  only  experiment  an  this  re~
 gard  was  done  im  Mexico  where  baga-
 see  was  used  to  manufacture  news-
 print  and  I  understand  that  the  re-
 sults  of  that  experiment  will  be  made
 available  They  are  being  contacted
 If  it  35  feasible,  we  shall  lend  our
 strong  support  to  the  sugar  co-opera-
 tives  to  manufacture  newsprint

 Another  suggestion  was  made  by
 Prof  Dandavate  and  with  regard  to
 that  we  are  suggesting  to  the  Mins-
 try  of  Commerce  that  in  view  of  the
 shortage  of  newsprint  they  might
 econsder  withdrawing  newapaper  con-
 trol  order  which  limit  the  use  of
 white  printing  paper  in  newspapers.
 We  understand  there  is  no  short  sup-
 ply  in  white  paper  and  it  might  be
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 possible  to  withdraw  this  order;  then
 the  newspapers  will  be  free  to  use
 white  paper  also.

 PROF.  MADHU  DANDAVATE:
 What  about  the  long-term  agreement
 regarding  import  of  newsprint?

 SHRI  DHARAM  BIR  SINHA:  In
 fact  even  the  tolerable  situation  that
 we  are  in—we  are  not  completely
 without  newsprint  ig  because  of  the
 long  term  contract  that  has  been  en-
 tered  into  by  the  STC.  In  397  the
 STC  entered  into  a  three  sear  contract
 with  three  parties  in  Canada  and  one
 yn  Seandinavia.  This  contract  was
 both  in  terms  of  quantity  and  price.
 It  so  happens  that  for  ‘1973-74  the
 suppliers  insist  on  re-negotiation.  It
 was  possible  to  go  to  courts  but  then
 we  would  have  to  go  to  the  courts
 of  the  supplying  countries,  which
 means  Canada  or  Sweden.  It  would
 have  meant  long  htigation  and  we
 may  not  have  been  able  to  get  the
 supphes  which  we  are  getting  today.
 It  was  decided  to  re-negotiate  with
 them  and  only  becuuse  of  the  long
 term  contract  we  were  able  to  re-ne-
 gotiate;  so  far  as  the  prices  are  cor-
 cerned  we  had  a_  contract  for  60,000
 tonnes  with  the  Scandinavian  indus-
 tries  and  we  have  been  able  to  get
 out  of  this  30,000  tonnes.  It  was  again
 because  of  the  long  term  contract
 with  Canadians  that  we  were  able  to
 get  even  this  amount  of  newsprint.
 Because  of  dollar  devaluation  the
 suppliers  insisted  on  re-negotiation
 for  a  new  price.  From  Scandinavian
 20,000  tonnes  firm  10,000  we  are
 getting  13,000  tonnes.  But  this  as  at
 the  contracted  price  for  export  as
 well  as  trade.  From  Canada  against
 40,000  which  includes  10.000  tonnes
 firm  we  are  getting  40,000  at  re-nego-
 tiated  price.  From  International
 Canada  we  get  20,000  of  the  stipu-

 lated  contract  at  renegotiate  price.
 So  far  as  the  Soviet  Union  is  con-
 cerned,  this  Is  part  of  the  trade  plan.
 Price  is  negotiated  either  for  exports
 or  for  imports  every  year  We  have
 hag  two  negotiating  parties  sent.  The
 Soviet  Union  had  demanded  a  higher
 price....  (Interruptions).  After  re-ne-
 088  L.S.--0
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 gotiation  this  price  has  been  fixed. The  price  of  every  item  for  export  to Soviet  Union  or  import  from  the
 Soviet  Union  is  negotiated  every  year. It  is  both-way  traffic.  This  is  the  best price  we  have  been  able  to  get.

 SHRI  D.  K.  PANDA  (Bhanjanagar) The  report  shows  that  Government is  not  in  a  position  to  appreciate  the
 serious  crisis  the  industry  is  facing.
 Some  of  the  newspapers  have  also
 civen  instructions  to  the  Reporters
 that  a  despatch  should  not  exceed
 500  words.  There  is  this  restriction
 and  it  is  going  to  affect  the  readers
 also  I  will  begin  where  Prof.
 Dandavate  has  left.  Government  hag
 had  absolutely  no  comprehensive  plan-
 ning  from  the  beginning,  though  we
 have  been  importing  newsprint  for
 the  last  25  years.  On  the  basis  of  the
 quantity  imported  in  1972-73,  we
 should  know  what  methods  are  neces-
 sary  to  fulfil  the  requirements  of  the
 conntry  But  small  papers  are  very
 much  affected  and  most  of  them  are
 fing  to  be  closed.  Their  number  is
 600  50  per  cent  of  the  total  newsprint
 available  goes  only  to  0  big  news-
 Papers  houses  and  48  per  cent  goes  to
 600  small  papers.  From  this,  the  crisis
 is  easily  understandable.  I  want  to
 know  whether  the  price-page  sche-
 dule  policy  recommended  by  the
 Press  Commission  in  954  has  been
 implemented,  and  if  not.  what  pre-
 vented  the  Government  from  imple-
 menting  it.  Its  implementation  would
 have  definitely  curbed  the  monopoly.
 Monopoly  papers  like  the  Times  of
 India  are  bringing  out  more  pages  and
 at  a  less  price  and  still  they  make
 huge  profit  by  mopping  up  the  adver-
 tisement  revenue,  If  the  price-page
 schedule  hag  been  implemented,  more
 newsprint  would  have  been  available
 for  the  smali  papers.  But  the
 Government  has  miserably  failed  to
 implement  it.  This  shows  that  Gov-
 ernment  also  has  encouraged  big
 monopo'y  press  to  make  more  profit.
 it  is  reported  that  they  are  selling
 their  surplus  newsprint  to  the  smali
 papers  at  black  market  prices.
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 (Shri  9.  K.  Panda)
 The  Hindustan  Paper  Corporation

 has  taken  up  some  project.  I  want
 to  know  why  this  has  not  been  plan-
 ned  properly  and  why  not  a  sihgle
 newsprint  manufacturing  project  hes
 come  up  till  today  I  want  to  know
 whether  Government  is  going  to  take
 apy  action  to  expedite  the  newsprint
 manufacturing  project  in  Kerala.  In
 the  Himalayan  foothills  also  there  is
 a  proposa]  to  set  up  a  plant  to  meet
 the  requirements  of  the  country

 Thirdly,  :t  is  understood  that  some
 of  the  big  newspapers  are  not  going
 to  submit  any  answers  to  the  ques-
 tionnaire  issued  by  the  Datta  Com-
 mittee  Are  Government  thinking  of
 giving  more  powers  to  that  Commit-
 tee  so  that.  it  can  procure  informatiou
 from  the  big  newspapers  which  have
 so  far  not  done  it?  This  report  very
 categorically  says  how  there  is  plan-
 lessness  in  the  Government  so  far  us
 thi,  mdustry  is  concerned,  because
 adequate  and  rehable  data  is  not
 available  to  the  Government  about
 the  economics  of  newspaper  industrv
 So,  will  the  Government  expedite  the
 receipt  of  the  report  of  the  Datta
 Committee?

 SHRI  DHARAM  BIR  SINHA  Th
 Datta  Commutiee  to  which  the  hon
 Member  has  referred,  has  already
 been  given  poweis  under  the  Com-
 missions  of  Inquiry  Act  We  hop:
 that  by  the  end  of  this  year  we  will
 be  able  to  get  the  report  of  that
 Committee  The  mterests  of  paper.
 which  have  a  circulation  of  50000
 with  eight  pages  and  a  circulation  (६
 30,000  with  four  pages  will  be  safe-
 guarded  if  they  come  under  the  pro-
 visions  which  have  been  made  in  the
 policy  of  the  new  newspapers

 SHRI  D  K  PANDA  Has  that
 Committee  been  given  legal  powers’

 SHRI  DHARAM  BIR  SINHA:  This
 Committee  has  been  given  powers
 under  the  Commissions  of  Inquiry

 Act  which  means  legal  powers  to  ask
 for  and  inspect  any  document  of  any
 newspaper  establishment,
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 SHRI  D.  x  PANDA:  In  that  case,:
 what  prevented  the  Committee  from
 getting  answers  from  the  newspapers
 so  far?

 SHRI  DHARAM  BI  SINHA:  These
 powers  have  been  given  during  the
 last  three  months.  They  are  at  work
 and  we  hope  we  will  be  able  to  get
 thelr  report  by  the  end  of  the  year.

 SHRI  9  K  PANDA:  Why  35  it  that
 the  price-page  schetlule  is  not  imple-
 mented?

 SHRI  DHARAM  BIR  SINHA:  That
 38  a  much  wider  question  of  policy
 which  ia  not  related  to  the  subject

 SHRI  D  K  PANDA  If  the  price
 Page  schedule  is  gtrictly  followed,  big
 newspaperg  cannot  give  so  many
 pages  and  yet  sell  at  a  low  price.
 Their  consumption  of  newsprint  will
 also  be  reduced.

 SHRI  DHARAM  BIR  SINHA:  Par-
 liament  had  enacted  a  law  which  gave
 efferg  to  the  price  page  schedule  But
 this  was  struck  down  by  the  Supreme
 Court  m  3909

 क्रि  जबाव  आम,  भारी  (शाजापुर)
 रखवा  एज  के  छोटे  में  नस  प्रतिशत
 की  ह द:31:0 छ  की  बगई  है  उसका  सबसे  पहला
 बड़ा  घात  लगेगा  जैसा  मेरे  मित्र  श्री
 खन्द्राकर  ने  )  रा  है  कि  उसने  के  जा  छोटे  अख-
 बार  है  उन  पर  i  जयपुर  की  राजस्थान  पत्निका
 बन्द  हो  गई  हे  7  उना हा बाद  भारती  के
 बारे  मे  समाचार  3  गा  है  कि  वह  बन्द  होने
 कोहे  ग्न  'स्टार  बन्द
 हो  गए  है  यह  बहना  मुश्किल  है  ।  एक
 बार  कटौती  की  बजह  से  कारण  देने  का  एक
 मात्र  अधिकार  अगर  सरकार  के  पास  रहा  तो
 सरकार  अपनी  ही  बात  अ्रखबारों  में  छपवाने
 की  कोशिश  करेगी  नहीं,  इसकी  कोई  गारंटी

 नही  है।  बृुलपत्र  की  निर्भीकता  और  स्वरतत्ञता

 यह  लीक तन्ख़  का  प्र डिंग  झ्राघार  है|
 यह  प्राकार  चला  जाता  है  जब  कागज  के  मामले
 में  उनको  सरकार  की  शोर  देखना  पढ़ता

 है।  एसी  स्थिति  में  लोकतन्त्र  का  किया

 इस  संत
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 aga  मुश्किल  हो  जायेगा  ।  मैं  जानना
 चाहता  हूं  कि  जो  कटौती  की  गई  है  इसके
 लिए  जिम्मेदार  कौन  है  ?  वक्तव्य  में
 इसका  कोई  जिक्र  नहीं  किया  गया  है  ।  एस०
 टी०  सी०  को  अखबारी  कागज़  का  आयात
 करने  का  अधिकार  दिया  गया  था  ।  उसको
 चाहिये  था  कि  वह  बाजार  के  जो  ट्रेंड  है
 उनको  देखती  ।  अगले  साल  या  दो
 साल  बाद  स्थिति  क्‍या  होगी  इसका  उसको
 अध्ययन  करना  चाहिये  था  ।  इसका
 प्रख्यात  करके  पहल  से  ही  उसने  कागज
 की  खरी  क्यों  नहीं  की  ?  इसके  लि”
 कौन  जिम्मेदार  है  ?  जो  जिम्मेदार  हैं
 उनका  सरदार  क्या  सज़ा  देन  जा  रही  है  t
 गलती  एस०  टी०  मीठ  करे  और  भुगते
 सामान्य  गरीब  अखवार  वाला  और  उसमे
 काम  बनने  वाला  वैचारिक  यह  ठीक  नहीं

 है  in  पिछले  साल  चाहे  जितना  अखबारी
 कागज  कनाडा  मापकों  देने  के  लिए  तैयार
 था  ।  उसको  अपना  पाउडर  म  लगना
 पहना  ।  उसका  छोड  कर  रूपी  चेस्ट
 बाले  देशा  के  साथ  हमने  बराया  किया  ।  7
 जानता  चाहता  ढ़  कि  कितने  के  लिए  वह  करार
 किया  गया  था  t  पाले  चंकान्सलॉवाकिया
 शादी  क्षणों  के  साथ  हेमन  कठिन  हजार  टन
 का  करार  विधा  था शोर  जान  से  दामों
 पर  किया  था  और  न्या  फारण है  कि  के
 आज  ज्यादा  दाम  मांगते  >  कतार
 स्वीडन  आदि  के  साथ  हमारे  जा  प्रद्नीमट
 थे  बे  लीगली  शायद  झनरटैनेबल  थे  कक्‍्यांवि
 कम  से  कम  ये  यह  कह  सबसे  थे  कि  डालर

 डिबैल्यू  हुआ  है  इसलिए  बे  ज्यादा  दाम  चाहल

 हैं।  लेकिन  जिनके  साथ  हमारा  रुपी
 पेमेंट  होता  है,  जहा  डालर  का  सवाल

 नहीं  है,  पाउंड  का  सवाल  नहीं  है.
 पोलैंड,  चेकोस्लोवाकिया,  रूस  शादी  से

 एम  जो  रुपी  पेमेंट  के  आधार  पर  व्यापार
 करते  हैं  तो  किस  आधार  पर  रूस  एक  दम
 से  जबकि  प्लास  हजार  टन  का  एग्रीमेंट
 था  28  हार  टन  ही  कने  पर  भा  गया  झीर
 600  रुपये  के  करीब  एक  टन  के  पीछे
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 ज्यादा  माग  करने  लगे  गया  |  एक  बार
 करार  करने  के  बाद  वह  उससे  पीछे  क्‍यों
 हट  ग्र या  ?  मैं  चलो  सोवियत  फुँडशिप
 सोसाइटी  में  नहीं  जाना  चाहता  हू  ।  एक
 मित्र  के  नाते  नहीं  लेकिन  सामान्य  व्यवहार
 और  व्यापार  जो  होता  है,  दूसरे  देशों  के
 साथ  जां  व्यापारिक  करार  किये  जाते  हैं
 उनमें  जिस  दाम  पर  लेने  की  बाल  तय  होती
 है  उसी  दाम  पर  यदि  वह  देता  नही  है  तो
 उसके  खिलाफ  हमने  कौन  सी  कार्यवाई  की
 है  और  अगर  कोई  कार्रवाई  नहीं  की  है  तो
 बयो  नही  की  है  ?  ग्राम  भी  आप  कोई  कार्यवाई
 करने  का  विचार  कर  रह  हैया  नहीं  |

 हमें  आजाद  हुए  पच्चीस  साल  हो  गये  है  ।

 बल  पत्र  की  स्वाधीनता  और  स्वच्छता  जिस
 तरह  से  हम  चाहते  हैं  उसी  तरह  से  हम
 यह  भी  चाहने  है  कि  हमारा  देश  अख़बारी
 कागज  के  मामले  में  दूसरों  पर  निर्भर  न
 7%,  आत्मनिर्भर  हो  ।  सरकार  भी  कागज  के
 लिए  दसरो  पर  निसार  न  रहें  ।  हमने  इस
 मामले  में  आत्मनिर्भर  बनने  के  लिए  कौन-कोन
 से  प्रयास  क्या  है  ?  सरकारी  क्षेत्र  मे  चलने
 वाले  नेपानगर  के  मिल  की  क्षमता  पचास
 हंजार  टन  हैं  लेकिन  चालीस  हजार  टन
 से  ज्यादा  वहा  पैदा  नहीं  होता  है  -  इसका
 क्या  कारण  है  पूरा  क्षमता  से  वह  कारखाना
 काम  क्या  नहीं  करता  है  ।  इसको  कौन  देखेगा  ?

 हिन्दुस्तान  पेपर  कारपोरेशन  में  साठ
 हजार  मीट्रिक  टन  निकलता  है  केरल  में
 प्लाट  लगाने  की  बात  चली  थी.  वह  कब
 बनेगा  परमात्मा  जाने  ।  यहा  जिक्र  किया  गया
 है  कि  हिमाचल  प्रदेश  मे  भी  एक  पेपर  फैक्ट्री
 खोलने  का  विचार  हुआ  है  मैं
 जानना  चाहता  हू  कि  ऐसी  कितनी
 आलिया  प्राइवेट  सैक्टर  के  इन्दर
 पेपर  फैक्ट्रिज  स्कोपजे  के  बारे  में  आपके
 पास  आई  हैं  ?  मगर  ऐसी  रजिया  शाई
 तो  उनको  हमने  मना  किया  है  क्या  और
 अगर  किया  है  तो  क्यो  किया  है  जबकि  कागज
 की  हमारे  देश  में  इतनी  भारी  कमी  है  ?
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 [att  जगन्नाथ  राव  जोशी]

 गले  का  जो  भ्र वशिष्ट  भाग  रह  जाता
 है  उसके  भ्राधार  पर  कागज  बनाने  के  प्रयोग
 भी  हुये  हैं।  सागली  कोझ्रोप्रेटिव  शुगर  फैक्ट्री
 के  लेटर  दझाफ  टैंट  भी  सरकार  ने  दिया
 थ  यह  एस् टी मेट्स  कमेटी  की  रिपोर्ट  में  है  ।

 “We  have  issued  a  licence  for  the
 manufacture  of  newsprint  and  paper
 to  the  Sangli  Cooperative  Sugar
 Factory  and  the  cost  is  estimated
 at  Ry  32—40  crores  That  Factory
 is  getting  in  touch  with  foreign
 colaboration  Ig  the  scheme  be-
 comes  successful,  it  is  likely  that
 some  other  schemes  might  come  up”

 अभी  मैक्सिको  का  जिन्न  कया  गया  है
 क्या  यहा  भी  वही  कोल॑बोरेटरज  है  ।  क्‍या
 इसका  उसके  साथ  कोई  सम्बन्ध  है  या  नहीं
 है  ?  यह  1972  की  बात  है  ।  इसको  एक
 साल  हो  गया  है  1  सागली  कोन्नोग्रटिव  शूगर
 फैक्ट्री  ने  कौन  से  टैक्नीकल  कोल बोरे शन
 के  लिए  प्रयत्न  क्या  है  ।  उसका  क्या  हुमा
 है  t  क्‍या  लैटर  श्राफ  स्टेट,  लैटर  श्राफ  ईटेट

 ही  रह  गया  है  या  लाइसेंस  देने  का  भी  सरकार
 विचार  कर  रही  है  ?  मेक्सिको  के  साथ
 अलग  से  अगर  करार  किया  जा  सके  ता  क्‍यों

 नही  ऐसा  किया  जा  रहा  है  ?

 बृतपत्र  की  स्वाधीनता  और  निर्भीकता
 इतनी  आवश्यक  होने  के  बावजूद  भी  इसकी
 कमी  क्यो  होने  दी  जाती  है  +  राज  बाजार
 भें  इसकी  कमी  तो  नहीं  होने  दी  जानी  चाहिए
 थी  ।  कौर  बीजा  की  तो  कमी  है  लेकिन
 इसकी  कमी  तो  न  होती  ऐसा  प्रबन्ध  ब्रावो
 कर  लेना  चाहिए  था।  स्वय  सरकार  के  हिल
 में  भी  यह  नहीं  है  क्योकि  सरकार  का  हर
 प्रोटेस्ट  कागज  पर  होता  है  ।  पेपर  ही  नहीं
 रहेगा  तो  फिर  श्राप  कोरल  प्रोटेस्ट  करे  और

 वह  एयर  में  ही  रहेगा  आपके  जो  प्लीज

 होते  है  वे.  पेपर  पर  ही  बनते  है  ।
 जरगर  पेपर  ही  घट  गया  तो  फिर  सरकार
 चलेगी  ससे  ?
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 मैं  यह  भी  जानना  चाहता  हूं  कि  कनाडा
 में  जो  आपका  व्यापार  समतल  बातचीत  करने
 के  लिए  गया  है  यदि  वह  वहा  सफल  होता
 है  तो  तीस  प्रतिशत  से  कितनी  कम  प्रतिशत
 कटौती  होगी  ?

 श्यो  बेनजीर  सिह  यह  जो  कमी  की  अवस्था
 पैदा  हुई  है  यह  इसलिए  हुई  है  कि  विश्व  भर
 मे  भ्रामरी  कागज  की  कमी  है  और  वही
 इसके  लिए  जिम्मेदार  है  t  झ्रखबारी  कागज
 की  कमी  हमारे  देश  में  ही  हो  ऐसी  बात  नहीं
 है,  इग्लैंड  तक  को  भी  इस  समस्या  से  जूझना
 पष्  रहा  है।  मैने  पहले  ही  बताया  है  कि
 1974  में  ही  हमने  लाग  टर्म  कांट्रेक्टर  का

 प्रबन्ध  कर  लिया  था  लक  हमारे  पास
 फर्म  कॉन्ट्रैक्ट  थे  इस  वास्ते  हम  समझते  थे  कि
 अखबारी  कागज  की  कमी  नहीं  होगी  t
 कमी  का  कारण  यह  सुधा  कि  जो  सप्लायर्स
 थ  जिन  के  साथ  हमारे  कोर्ट  थे  वे  भाग
 गए  झीर  कॉन्ट्रैक्ट  से  भागन  के  बाद  हमारे
 सामने  दो  ही  चार  थ  t  या  ता  हम  उनके
 देशों  मे  जैसा  कहा  है  स्वीडन  हूँ
 स्कडेनेवियन  करीब  है  कनाडा  है,  उनक  साथ

 मुकदमे  बाजी  में फसते  मुकदमो  में  जाते
 शौर  अगर  हम  ऐसा  करले  तो  कागज  आने
 की  जो  सम्भावना  थी  वह  सम्भावना  रुक
 जाती  |  राज  सार  विश्व  में  अखबारी  कागज  की
 कमी  है  ।  झगर  यह  सम्भावना  होती  कि
 हमे  अखबारी  कागज  मिल  जाता  सो  इस
 से  मुकदमे  भेस  कर  लेत॑  कौर  दूसरी  जगह
 में  प्रभारी  कागज  हम  प्राप्त  कर  लेते
 लेकिन  यह  सम्भावना  सही  थी  हमारे  सामने
 अखबारी  कायम  लेने  का  जौर  कोई  चारा
 नहीं  था  ।  इसीलिए  इन्हीं  लोगो  के  साथ
 रिनेगोशिएट  करके  ज्यादा  दामों  पर  हमें
 अखबारी  कागज  लेना  पड़ा  है

 को  जगन्नाथ  हाल  जोशी  रूस  को
 क्यों  ज्यादा  कीमत  दी  गई  है  ?

 करी  धर्मबीर  लि  :  रूस  के  साथ  जैसा

 कहा  है  हमारा  एनुअल  ट्रेंड  प्लान  होता  है
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 और  अखब/।री  कागज  भी  उस  में  पिलाता

 है  ।  यह  उसका  एक  रंग  है।  निर्यात  या
 आयात  सालो  साल  के  आधार  पर  होता  है
 रुख  से  साथ  |  हर  चीज  के  दाम  साला  साल
 लय  किये  जाते  है  1  इसलिए  अखबारी  कागज
 के  दाम  भी  जैसा  बताया  गया  है  वे  तय  ्य
 गये  ।

 क्रो  जगन्नाथ  राय  जोशी  सा गली  के  बार
 में  बताइये  ।

 श्री  धर्मवीर  सिह  :  बगास  में  अखबारी
 कागज  बनाने  की  टैक्नोलोजी  का  प्रयोग  अभी
 लक  संसार  में  एक.  ही  जगह  पर  सैनिकों  से
 हुआ  है,  वही  इस  तरह  का  प्रयत्न  किया  गया
 है।  बढ़ा  क्या  सफलता  मिली  है  इसका  हमें
 ज्ञान  नहीं  है  |  मैने  कहा  है  कि  सब  लोगो

 से  पता  लगाने  की  काशिश  हसने  को  है  1
 झगर  सफलता  पूर्वक  बास  से  झग्दबारी  कागज
 बनाया  जा  सके  और  हिन्दुस्तान  में  सको
 बनाने  का  अगर  प्रयत्न  होगा  नो  हमारा
 मवा लय  उस  में  प्रा  सहयोग  देगा  |

 43.00  hrs,

 SHRI  K.  LAKKAPPA  (Tumkur);
 I  do  not  agree  with  the  arguments
 advanced  by  some  of  my  friends  that
 our  relationship  with  the  socialist
 countnes  regarding  the  import  of
 newsprint  is  not  a  correct  one,  be-
 cause  of  the  recent  newsprint  short-
 age  in  the  country,  which  is  more  a
 result  of  the  shortfall  in  the  inter-
 national  production  of  newsprint  on
 which  our  country  ig  depending  very
 much.  But,  unfortunately,  the  STC
 which  is  handling  the  newsprint  was
 not  diligent  in  taking  up  the  neces-
 sary  precautionary  Measures  in  im-
 porting  newsprint  in  time.  The  sta-
 tusticg  that  have  been  revealed  indi-
 cate  that  America  has  lifted  40  per
 cent  of  the  world  newsprint  produc-
 tion  ang  our  STC  has  failed  to
 organize  to  meet  the  situation  in  the
 country  so  far  as  newsprint  is  con-
 cemed,  I  would  also  like  to  gay  that
 28  8  consequence  of  thet  this  30  per
 cent  cut  in  newsprint  has-  been.  im
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 not  only  the  newspaper  industry  but
 thousands  of  workers  and  working
 journalistg  who  are  working  in  the
 newspaper  industry  are  being  thrown
 cut  of  their  jobs  on  account  of  30  per
 cent  cut  which  has  provided  a  handle
 to  the  monopolist  press  in  the  coun-
 try  to  throw  more  people  out  of  their
 jobs,

 This  country  has  been  importing
 pulp  to  the  tune  of  Rs.  4.7  crores  ag  a
 conseguence  of  not  implementing  of
 any  pulp  factory  in  the  country.  I
 would  like  to  know  to  achieve  gelt-
 sufficiency  in  this  country  what  steps
 the  Government  have  taken  and  to
 avvid  the  present  situation  which  has
 arisen.  I  would  also  like  to  know
 what  steps  our  Government  igs  going
 to  take  to  achieve  self-sufficiency  in
 the  matter  of  newsprint  and  also  to
 start  pulp  plants  in  the  country.

 T  would  hke  to  know  what  protec-
 tion  our  Government  is  going  to  give
 ty  the  +mall  newspapers  where  thou-
 sands  of  people  are  working  but  as  a
 consequence  of  the  cut  many  face
 unemployment,

 I  would  like  to  know  the  safe-
 guards  which  the  Government  wants
 to  take  aq  this  critical  juncture.

 I  would  like  to  know  what  stepa
 the  Government  has  taken  in  view  of
 the  past  history  of  black-marketing  of
 newsprint  by  the  big  newspapers
 which  also  pressurise  the  small  news-
 papers  which  are  more  in  criculation
 and  what  are  the  comprehensive  steps
 and  comprehensive  measures  the  Gov-
 ernment  is  going  to  take  to  meet  the
 situation.

 SHRI  DHARAM  BIR  SINHA:  ‘The
 hon.  Member  referred  to  blackmarket-
 ing  in  newsprint.  We  are  strengthen-
 ing  the  machinery  for  checking  of
 newspaper  circulation,

 With  regard  to  the  other  thing  he
 smd,  of  course,  we  fully  agree  with
 the  sentiments  that  we  should  have
 self-sufficiency  in  newsprint.  But  this
 is  a  commodity  which  in  the  foresee-

 posed  and  it  has  adversely  affected  able  future  we  would  still  need  to
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 import.  O¢  course,  there  is  a  news-
 ptint  project  coming  up  भा  Kerala
 and  that  ghoulq  give  us  round  about
 80,000  tonnes  by  4976  and  that,  of
 course,  will  ease  -the  situation  to  a
 great  extent.

 Of  course,  the  NEPA  capacity
 also  going  to  be  increased  and  their
 expansion  programme  38  upto  78,000
 tonnes  which  means  that  it  will  come

 to  round  about  i55,000  tonnes  per
 year,  plus  other  schemes  lke  Sangli.
 And  when  all  these  come  up,  to  a
 large  extent  we  should  be  able  to
 meet  the  requirements  of  the  country.
 But,  of  course,  we  will  have  to  cont:-
 nue  to  import  newsprint  for  some  time
 to  come

 MR.  SPEAKER  Papers  to  be  laid
 (Unterruptions)

 MR  SPEAKER  Why  do  you  bring
 in  such  matters  m  Parlhament?  No,
 I  am  sorry  I  am  not  allowing  this
 These  are  State  matters  Rule  377  3५
 very  much  being  misused  And,  I  ¢x-
 plained  :t  to  the  leaders  that  this
 simple  rule,  relating  to  raising  a
 matter  which  35  on  the  fringe  of
 a  pomt  of  order  3५  being  musused
 quite  often  J]  allowed  one  or  two
 But,  I  receive  about  30  or  40  of  them
 every  day  Iam  helpless  7  am
 sorry,  JY  cannot  allow  it  Now
 Papers  to  be  laid  on  the  Table

 33  66  hrs
 PAPERS  LAID  ON  THE  TABLE

 Rerorr  “or  Tarrrr  COMMISSION  RE
 Ravon  Tyre  Corp  AND  STATEMENTS

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHHI
 fig  C  GEORGE)  Sir,  on  behalf  of
 Shri  D  P  Chattopadhyiya  I  beg  to
 lay  on  the  Table—

 @  A  copy  of  the  Report  (3972)
 of  the  Tariff  Commission  on  the  far
 prices  for  Rayon  Tyre  Cord,  under
 sub-section  (2)  of  section  6  of  the
 Teri?  Commisson  Act,  ‘1951.

 (2)  &  statement  (Hindi  and  Eng-
 lish  ‘wesiote'y  giving  reaeons  for
 deiny  "in  ‘laying  ie  abbve  Report
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 on  the  Table  of  the  House,
 (3)  A  statement  (Hind:  and  Eng-

 lish  versions)  explaining  the  reasons
 for  not  laying  the  Hind:  version  uf
 the  Report  simultaneously.
 [Placed  wn  Library  See  No  LT-

 5i63/73  J
 CineMaTOGRAPH  (CENSORSHIp)  Amor.

 Rutxs,  973
 THE  DEPUTY  MINISTER  IN  THE.

 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA)  On  behalf  of  Shri  I  K
 Gujral,  I  beg  to  Jay  on  the  Table  a
 copy  of  the  Cinematograph  (Censur-
 ship)  Amendment  Rules,  973  (Hind:
 and  Enghsh  versions)  published  in
 Notification  No  GS.R  578  in  Gazette
 of  India  dated  the  2nd  June,  973
 under  sub-section  (3)  of  section  8  of
 the  Cinematograph  Act,  952

 {Placed  in  Library  See
 §64/73  ]

 NOTIF  CATIONS  UNDER  ALL  INDIA
 Seavicrs  Act,  95]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSON-
 NEL  (SHR;  RAM  NIWAS  MIRDHA)
 tl)  छा  I  beg  to  re-lay  on  the
 Tabh  «a  copv  each  ot  the  following
 Notifications  (Hind:  and  Engush  vei-
 ions)  under  sub-section  (2)  of  ser-

 tian  3  of  the  All  India  Services  Act
 95I

 (3)  The  Indian  Admunistrative
 Service  (Fixation  of  Cadre  Stren-
 gth)  Second  Amendment  Regula-
 tions  1973,  published  in  Notification
 No  GSR  229  (E)  in  Gazette  of
 India  dated  the  3rd  May,  3973

 Qua)  The  Indian  Administrative
 Servie  (Pay)  Fifth  Amendment
 Rules  1973,  pubhshed  mn  Notifica-
 tion  No  GSR  230  (E)  im  Gazette
 of  India  dated  the  3rd  May,  4973

 (ui)  The  Indhan  Administrative
 Service  (Emergency  Commiss:oned
 and  Short  Service  Commission
 Officers)  (Appointment  by  Compe-
 titive  Examination)  Second  Amend-
 ment  Regitlations,  ‘1978,  pubti-hed
 ai  Notifieatfon  No.  GSR  288  e
 im

 Gazette
 Of  Tafa  Gated  te  Mr

 No  LT-
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 (iv)  The  Indian  Police  Service
 (Emergency  Commissioned  and
 Short  Service  Commissioned  Otf-
 cers)  (Appointment  by  Competitive
 Examination)  Second  Amendment
 Regulations,  1973,  published  in
 Notification  No.  G.S.R.  237(E)  in
 Gazette  of  India  dated  the  9th  May,
 1973.

 (४)  The  Indian  Administrative
 Service  (Appointment  by  Competi-
 tive  Examination)  Second  Amend-
 ment  Regulations,  1973,  published  in
 Notification  No.  G.S.R.  238(E)  in
 Gazette  of  India  dated  the  9th  May,
 1973,

 (vi)  The  Indian  Police  Service
 (Appointment  by  Competitive  Exa-
 munation)  Second  Amendment  Regu-

 Jations,  1973,  published  in  Notifica-
 tion  No,  G.S.R.  239(E)  in  Gazette  of
 India  dated  the  9th  May,  1973,

 (vii)  The  Indian  Admunuistrative
 Service  (Recruitment)  Third
 Amendment  Rules,  1972,  published
 in  Notification  No.  G.S.R.  240(E)  in
 Gazette  of  India  dated  the  9th  May,
 1973.

 (vbi)  The  Indian  Police  Servicer
 (Recruitment)  Second  Amendment
 Rules,  1972,  published  in  Notification
 No.  G.S.R,  24:(E)  in  Guzette  of
 India  dated  the  9th  May,  1973,

 Gx)  The  Indian  Admunistrative
 Service  (Pay)  Fourth  Amendment
 Rules,  ‘1972,  published  in  Notification
 No.  G.S.R.  45]  in  Gazette  of  India
 dated  the  5th  May,  1973.

 (x)  The  Indian  Police  Service
 (Pay)  Amendment  Rules,  1973,
 published  in  Notification  No.  G.S.R.
 452  in  Gazette  of  India,  dated  the
 Sth  May,  1973.

 (xi)  The  Indian  Admunistrative
 Service  (Recruitment)  Second
 Amendment  Rules,  1973,  published
 in  Notification  No.  G.S.R.  483  in
 Gazette  of  India  dated  the  2४
 May,  1973.
 {Placed  in  Library.  See  No.
 See  No.  LT-5095/72.3
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 (2)  I  beg  to  lay  on  the  Table—

 (a)  A  copy  each  of  the  following
 (Hindi  and  English

 versions)  under  sub-section  (2)  of
 Section  3  of  the  All  India  Services
 Act,  953:—

 (i)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)  Second
 Amendment  Regulations,  1973,  pub-
 lished  in  Notification  No.  G.S.R.
 32i(E)  in  Gazette  of  India  dated
 the  23rd  June,  1973.

 Gi)  The  Indian  Administrative
 Service  (Probationers’  Final  Exa-
 mination)  Amendment  Regulations,
 1973,  published  in  Notification  No.
 G.S.R.  662  in  Gazette  of  India,  dated
 the  30th  June,  1973.

 Qii)  The  Indian  Police  Service
 (Probationers’  Final  Examination)
 Amendment  Regulations,  1973,  pub-
 lished  in  Notification  No.  G.S.R.  663
 in  Gazette  of  India  dated  the  30th
 June,  1973.

 (iv)  The  Indian  Forest  Service
 (Probationers’  Final  Examination)
 Amendment  Regulation,  1973,  pub-
 lished  in  Notification  No.  G.S.R.  664
 in  Gazette  of  India  dated  the  30th
 June.  ‘1973.
 {Placed  in  Library.  See  No.  LT-

 565  73.)

 (b)  (i)  A  copy  of  Notification  No.
 G.O.Ms  No  3i4  (Hindi  and  English
 versions)  published  in  Andhra  Pra-
 desh  Gazette  dated  the  4th  January,
 i973  containing  Ad  hoc  regulations  in
 the  Andhra  Pradesh  Engineering  Sub-
 ordinate  Service-Research  Branch.
 under  clause  (5)  of  article  320  of  the
 Constitution  read  with  clause  (c)  (ai)
 of  the  Proclamation  dated  the  18th
 January,  973  issued  by  the  President
 in  relation  to  the  State  of  Andhra
 Pradesh.

 (ii)  An  Explanation  Memorandum
 (Hindi  and  English  versions)  cegard-
 ing  the  above  Notification.

 {Placed  in  Library.  See  No.  LT-
 8166/73.)
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 CantraL  InpustRiaL  Securrry  FORCE
 (Amopr.)  Rutzs  973  unum  CENTRAL
 Inpustara,  Sscuarry  Force  Act,  4968

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  .AFFAIRS
 (SHRI  ह  H.  MOHSIN):  On  behalf

 of  Shri  K.  C.  Pant,  I  beg  to  iay  on
 the  Table  a  copy  of  the  Central  In-
 dustrial  Security  Force  (Amendment)
 Rules,  ‘1973,  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G.S.R.  656  in  Gazette  of  India  dated
 the  23:d  June,  1973,  under  sub-sec-
 tion  (3)  of  Section  22  of  the  Central
 Industrial  Security  Force  Act,  1968.
 [Placed  in  Library.  See  No.  LT-567/
 73.)

 Revirw  or  ANNuAL  Report  or  N.T.C.
 FoR  1971-72,  AND  NOTIFICATION  UNDER
 Inpustrizs  (DEVELOPMENT  AND  REGULA-

 TION)  Act,  95i.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE.-
 LOPMENT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  J]  beg  to  lay  on
 the  Table:—

 qd)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  re3)  of  section  98294
 of  the  Companies,  Act,  956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  National  Tex-
 tile  Corporation  Limited,  New  Delhi
 for  the  year  ‘1971-72.

 (ii)  Annual  Report  of  the  Natio-
 nal  Textile  Corporation  Limited,
 New  Delhi,  for  the  year  97l-72,
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 Jer  and  Auditor  General  thereon.
 (Placed  in  Library.  See  No.  LT-

 (5168/73).
 (2)  A  copy  of  Notification  No.  so.

 259(E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  8rd  May,  973  regarding  manage-
 ment  of  Sri  Bharathi  Mills  Limited,
 Pondicherry,  under  sub-section  (2)  of
 section  I8A-of  the  Industries  (Deve-
 lopment  and’  Regulation)  Act,  1801.
 [Placed  in  Library.  .See  No.  LT-

 6169/73.)
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 Norirication  UNvrr  INDIAN  TSLEURAPH
 Act,  3885  AND  AppenpuM  To  SrateE-
 MENT  RE.  Rerort  oy  A.R.C,  on  P.  &  Ts

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  JAGANNATH  PAHADIA):  I
 beg  to  lay  on  the  Table:—

 qd)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (5)  of
 section  7  of  the  Indian  Telegraph  Act,
 1885:

 (i)  The  Indian  Wireless  Telegraph
 Rules,  1973,  published  in  Notification
 No.  G.S.R.  526  in  Gazette  of  India
 dated  the  9th  May,  1973.

 (ii)  The  Indian  Wireless  Tele-
 graph  (Commercial  Radio  Overators
 Certificates  of  Proficiency  and
 Licence  to  operate  Wireless  Tele-
 graphy)  Amendment  Rules,  1973,
 published  in  notification  No.  G.S.R.
 529  in  Gazette  of  India  dated  the
 ‘19th  May,  1973,
 (2)  A  copy  of  the  Addendum

 (Hindi  and  English  versions)  to  the
 statement  showing  decisions  taken  by
 the  Government  on  certain  recommen-
 dations  made  in  the  Report  vf  the
 Administrative  Reforms  Commission

 on  Posts  and  Telegraphs.
 {Placed  in  Library.  .See  No.  LT-
 5170/73.)
 Pusuie  Notices  Re.  Import  Pouicy  For

 NEWSPRINT
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM
 BIR  SINHA):  I  beg  to  lay  on  the
 Table:

 a  A  copy  of  Public  Notice  No.
 9-ITC(P)/73,  dated  the  19th  July.
 (1973  (Hindi  and  English  —  versions)
 regarding  Import  Policy  for  Newsprint.
 for  the  year  1973-74.

 (2)  A  copy  of  Public  Notice  No.
 20-ITC(PN)/78,  dated  the  9th  July,
 973  (Hindi  and  English  verstons)  re-
 garding  import  Policy  for  Art  Paper.
 for  the  year  1973-74.
 [Placed  in  Ldbrary.

 5171/78_)
 .See  No.  LT-

 cmon
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 FINANCIAL  COMMITTEES—972-73
 (A  REVIEW)

 SECRETARY:  I  Yay  on  the  Table
 a  copy  of  “Financial  Committecs,
 ‘1972-78,  (A  Review)”.

 33.0  hrs,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-EIGHTH  REPORT

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  beg  to  present  the
 Twenty-eighth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills  and
 Resolutions.

 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 SxventH  Report

 SHRI  VIKRAM  MAHAJAN
 (Kangra):  I  beg  to  present  the
 Seventh  Report  of  the  Committee
 on  Subordinate  Legislation.

 33.0  /2hrs,
 COMMITTEE  ON  WELFARE  OF

 SCHEDULED  CASTES  AND
 SCHEDULED  TRIBES

 REporTs  OF  STUDY  TOURS

 SHRI  BUTA  SINGH  (Rupar):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following: —

 (l)  Report  of  Study  Tour  of  the
 Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  to  State  Bank  of  India,
 New  Delhi,  on  the  27th  November,
 1971,

 (2)  Report  of  Study  Tour  of
 Study  Group  I  of  the  Commit-
 tee  on  the  Welfare  of  Scneauled
 Castes  and  Scheduled  Tribes  to
 Bombay,  (Goa,  Rangalore,  Cochin,
 Kanya  Kumari  and  Trivandrum
 in  June,  1978,  and
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 (3)  Report  uf  Study  Tour  of  the
 Study  Group  I  of  the  Committee
 on  the  Welfare  cf  Scheduled  Castes
 and  Scheituicd  Tribes  to  Cal-
 cutta,  Ranchi,  Patna  and  Allana-
 bad  in  February,  973

 33.l  hrs.
 DISTURBED  AREAS

 COURTS)
 (SPECIAL

 BILL
 Extension  of  time  for  presentation  of

 report  uf  iomt  Committee

 SHRrY  LILADHAR  KOTOKI
 (Nowgong):  I  beg  to  move:

 “That  this  House  do  further  ex-
 tend  upto  the  first  day  of  the  last
 week  of  the  next  session,  the  time
 for  the  presentation  of  the  Report
 of  the  Jomt  Committee  on  the  Bill
 to  provide  for  the  speedy  trial  of
 certain  offences  in  certain  areas
 and  for  matters  connected  there-
 with.”

 MR.  SPEAKER:  The  question  is:
 “That  this  House  do  further  ex-

 tend  up  to  the  first  day  of  the  last
 week  ot  the  next  session,  the  time
 for  the  presentation  of  the  Report
 of  the  Joint  Committee  on  the  Bill
 to  provide  for  the  speedy  trial  of
 certain  offences  in  certain  areas
 and  for  matters  connected  there-
 with.”

 The  motion  was  adopted.

 MOTION  RE:  THIRTIETH  REPORT
 OF  BUSINESS  ADVISORY

 COMMITTEE

 THE  MINISTER  OF  PARLIA-
 MENTAR:  AFFAIRS  (SHRI  K.
 RAGHU  RAMAIAH):  I  beg  to  move:

 “That  this  House  do  agree  with
 the  Thirtieth  Report  of  the  Busi-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  24th
 July,  1973.”
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 SHRI  ss  M.  BANERJEE  (Kanpur):
 May  I  just  make  one  submission?..

 MR.  SPEAKER:  Let  him  please
 sit  down..  We  have  already  settled
 that  on  the  day  the  motion  is  taken
 up,  there  would  be  no  discussion.  On
 the  day  when  the  business  for  the
 next  week  is  declared,  hon.  Mem-
 bers  can  say  what  they  want..

 SHRI  S.  M.  BANERJEE:  Kindly
 hear  me.  I  am  not  discussing  the
 report.

 All  that  I  am  submitting  is  that
 although  we  have  decided  to  have  a
 discussion  on  the  Boeing  aircrash,  it

 is  something  strange  that  no  state-
 ment  has  been  made  by  the  hon.
 Minister  in  this  House.  A  _  tragic
 incident  has  taken  piace,  and  the
 Rajya  Sabha  has  discussed  it  in  the
 form  of  a  calling-attention-notice....

 MR.  SPEAKER:  The  statement
 has  already  been  laid.

 SHRI  8.  M.  BANERJEE:  What
 about  the  calling-attention  notice
 on  that?

 MR.  SPEAKER:  I  am  not  bound  to
 explain  everything  here.

 SHRI  S.  M.  BANERJEE:  When
 such  a  tragic  incident  had  taken
 place,  should  the  hon.  Minister  not
 make  a  statement?  The  Rajya  Sabha
 has  discussed  it  through  a  calling
 attention-notice,  and  the  hon.  Minis-
 ter  has  replied  there,  but  here  the
 hon.  Minister  has  not  made  any
 statement.  Why  should  he  not  make
 a  statement  here?  Does  he  take  this
 House  for  granted?

 MR.  SPEAKER:  He  is  making  a
 statement,  and  that  will  be  made
 separately

 SHRI  8.  M.  BANERJEE:  That  is
 about  the  inquiry  committee’s  re-
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 MR.  SPEAKER:  I  have  not  been
 able  to  follow  what  the  hon,  Mem-
 ber  is  aiming  at.

 SHRI  S.  M.  BANERJEE:  There
 should  be  a  calling-attention  notice
 on  that  here  also.  The  other  House
 has  alrea  discussed  it,  and  as
 many  as  ten  Members  were  allowed
 to  put  questions  and  there  wag  an
 all-round  discussion  there  yester-

 day.  I  have  no  grouse  againgt  it.  I
 thought  that  the  hon.  Minister  would
 come  forward  with  a  statement  on
 the  opening  day  itself  when  so  much
 of  tribute  was  paid,  in  which  you
 also  spoke  so  much.  But  the  hon.
 Minister  has  not  made  any  state-
 ment  so  far.  You  should  admit  a
 calling-attention  notice  on  this.  We
 want  to  censure  the  hon.  Minister,
 whosoever  he  may  be,

 MR.  SPEAKER:  We  did  discuss
 this  in  the  committee  and  we  had
 tried  to  find  time  for  it.  I  shall  con-
 vey  the  hon,  Member's  views  to  the
 hon.  Minister.

 SHRI  S.  M.  BANERJEE:  This  has
 been  conveyed  to  me  by  my  leader
 who  was  present  there.

 MR.  SPEAKER:  I  may  allow  a
 motion  on  that,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Ona  point  of
 order.  I  had  written  to  you  already
 that  the  report  of  the  inquiry  com-
 mittee  had  been  submitted  before
 the  House  by  the  hon.  Minister
 yesterday,  Mr.  Sachar  who  submit-
 ted  the  report  to  Government  did
 so  a  few  days  ago.  But  a  summarised
 version  of  that  was  given  to  the
 press  immediately  by  Government,
 but  not  to  Parliament  when  Par-
 liament  was  sitting.  What  more  dis-
 regard  you  can  have?  It  is  a  matter
 of  privilege.  I  have  written  already
 to  your  office.  I  am  bringing

 a
 privilege  motion  tomorrow  on

 MR.  SPEAKER:  Under  rule  977,
 I  had  permitted  Shri  Samar  Guha  to
 make  a  statement.  But  be  is  not  here

 CIinteneuptions)
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 MR.  SPEAKER:  I  only  allowed
 Shri  Samar  Guha.  I  am_  going  to
 take  up  the  further  discussion  and
 voting  on  the  Demands  for  Grants  in
 respect  of  the  Budget  for  the  State  of
 Andhra  Pradesh,

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  point  out  that  whatever  I  said  on
 the  West  Bengal  situation  has  not
 been  recorded.

 MR.  SPEAKER:
 you.

 I  did  not  allow

 SHRI  JYOTIRMOY  BOSU:  That
 is  very  unkind  of  you.

 MR.  SPEAKER:  I  never  meant  to
 be  that.

 SHRI  JYOTIRMOY  BOSU:  You
 have  said  that  I  have  said  it.  When
 you  have  said  that  I  have  said  it,  it
 must  be  on  record.

 MR.  SPEAKER:  No,  no.  What  you
 said  was  without  my  permission

 (Interruptions)

 MR.  SPEAKER:  Order,  order.  If
 you  go  on  taking  up  State  matters  in
 this  House,  the  result  will  be  that
 the  State  Assembhes  will  take  up
 matters  pertaining  to  Parliament.
 There  should  be  some  end.  We
 should  be  concerned  with  only  our
 business.  Why  should  you  bring  in
 matters  which  are  within  the  com-
 petence  of  State  Legislatures?  To-
 morrow  they  will  discuss  matters
 which  are  to  be  brought  before  Par-
 liament.  Where  will  it  end?

 (Interruptions)

 SHRI  P.  K.  DEO  (Kalahand):
 This  is  a  very  dangerous  precedent,
 There  should  be  a  verbatim  record
 of  what  happens  in  this  House.

 MR.  SPEAKER:  Not  unless  the
 Speaker  calis:;  whoever  is  called  by
 the  Speaker,  his  observations  will

 not  going  to |
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 when  the  Speaker  calls  a  member,
 his  observations  will  be  recorded.
 The  rule  is  very  clear  about  it.

 SHRI  JYOTIRMOY  BOSU:  You
 want  our  co-operation,  That  we
 ean  give  only....

 MR.  SPEAKER:
 sided.

 It  is  not  one-

 SHRI  JYOTIRMOY  BOSU:
 to  us.

 Be  fair

 MR.  SPEAKER:  Order,  order.  No
 co-operation  on  impossible  matters.

 (Intrruptions)
 SHRI  SAMAR  MUKHERJEE  (How-

 rah):  I  hope  you  will  give  me  some
 hearing.

 MR,  SPEAKER:  Yes,

 SHRI  SAMAR  MUKHERJEE:  The
 developments  in  West  Bengal  are  not
 a  State  matter;  it  is  a  complete  sub-
 version  of  parliamentary  democracy.
 It  is  the  fundamental  right—

 MR.  SPEAKER:  Unless  the  Gover-
 nor  reports  to  the  President,  I  cannot
 take  it  up.  If  the  Governor  reports
 ty  the  President,  then  it  can  come  up.

 SHRI  SAMAR  MUKHERJEE.  Th
 is  a  fundamental  right—

 MR  SPEAKER:  I  am  sorry,  We
 will  take  up  the  discussion  of  the  next
 item  after  lunch.  We  adjourn  to  re-
 assemble  at—what  time  would  you
 hke—2.30.  or  could  it  be  2.57

 SHRI  छू.  RAGHU  RAMAIAH:  2.30

 MR.  SPEAKER;  Yes;  2.30.

 13.21  hrs.

 The  Lok  Sabha  then  adjourned  for
 lunch  wu  Thirty  Minutes  past  Four
 teen  of  the  Clack.

 ema  hoe  *
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 The  Lok  Sabha  reassembled  after
 Lunch  at  .Thirty-five  Minutes  past
 Fourteen  of  the  Crock,

 2.6.  (Andhra

 [Mr.  Depury-Sreaxer  in  the  Chair]

 DEMANDS  FOR  GRANTS  (ANDHRA
 PRADESH),  973-74—contd.

 MR.  DEPUTY-SPEAKER:  We  will
 now  resume  discussion  on  the  Andhra
 Budget.  Mr.  Sudarsanam.

 SHRI  M.  SUDHARSANAM  (Nara-
 Saraopet):  Sir,  in  supporting  the
 Demands  in  respect  of  Andhra  Pra-
 desh,  I  would  like  to  make  some  ob-

 servations.  Andhra  Pradesh  is  the
 fifth  biggest  State  in  India  in  popula-
 tion  as  well  as  in  area.  Unfortunate-
 ly,  the  first  five  big  States  of  the
 Indian  Union  are  very  very  back-
 ward  States  from  the  point  of  indus-
 trial  economy,  I  am  one  of  those  who
 believe  that  smaller  States  can  play
 a  better  role  in  the  economy,  indus-
 trial  development  and  administration.
 Punjab,  which  was  not  very  forward
 before,  has  devleoped  enormously  both
 in  agricultural  and  in  industrial  sec-
 tors  after  separation,  Haryana  tops
 the  States  in  respect  of  industrial
 economy.  This  is  a  very  serious
 point  to  be  considered  by  Govern-
 ment.  United  States  of  America,
 whose  population  is  much  less  com-
 pared  to  ours,  has  about  50  States.
 So,  there  is  nothing  wrong  in  having
 smaller  States,

 in  Andhra,  the  financial  position  is
 very  bad.  Very  hard  work  is  essential
 for  its  development,  About  Rs.  80
 crores  were  spent  on  the  mighty
 Nagarjunasagar  project.  Of  course,  it
 is  irrigating  about  4  million  acres
 but  by  spending  another  Rs.  30  to  322
 crores;  and  by  having  q  proper  canal
 aysterm  with  adequate  facilities  for
 deepening,  we  can  easily  cultivate
 another  3  million  acres  from  this  pro-
 wect  and  this  would  enable  us  to  feed
 the  whole  of  the  southern  region.  We
 are  going  to  varioug  countries  with  a
 begging  bowl  which  can  be  avoided  if
 Rs.  12  crores  are  spent  for  the  deve-
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 lopment  of  the  canal  system  in  the
 Nagarjunasagar  project.

 We  are  running  in  a  heavy  deficit
 in  Andhra  Pradesh  and  our  over
 drafts  with  the  Reserve  Bank  are
 mounting  up  from  time  to  time,  Some
 meang  must  be  found  to  improve  our
 finances.  An  expert  committee  con-
 sisting  of  top  economists  known  as  the
 Boothalingam  Committee  was  appoint-
 de  to  examine  the  sales-tax  structure.
 They  visited  various  places,  held  dis-
 cussions  with  various  commercial
 people,  Government  officials  and
 economists  and  submitted  their  report
 to  the  Andhra  Pradesh  Government
 three  years  ago.  But  til}  today  it  has
 not  been  opened  and  implemented  [f
 their  recommendations  are  imple-
 mented,  our  revenues  can  be  improv-
 ead  by  about  Rs.  4  crores  annually.
 This  is  how  things  are  going  on  there.
 It  is  a  sad  state  of  affairs.

 Coming  to  electric  power,  the  trans-
 mission  loss  in  Andhra  is  tredendously
 high  It  is  to  the  tune  of  25  per  cent
 compared  to  the  all-India  average  of
 l4  per  cent.  This  is  because  the
 power  ig  generated  at  a  few  places
 and  transmitted  over  long  distances
 all  over  the  State,  Naturally  the
 transmission  losses  are  heavy.  So,  it
 is  quite  essential  that  thermal  stations
 are  erected  in  the  consuming  ce  tres.
 There  is  no  use  bringing  power  all  the
 way  from  Kothagudam,  Ramaguh-
 dam,  Srisailam  or  Sileru,  etc.  There-
 fore,  I  submit  that  it  is  quite  essential
 that  generating  sets  of  400  mw  should
 be  installed  immediately  at  Vijaya-
 wada,  There  should  be  generating  sets
 also  at  Nagarjunasagar  80  that  trane-
 mission  losses  can  be  brought  down
 and  there  will  not  be  any  sh  -rtage  of
 electricity.  Thig  should  be  given  top
 priority  because  while  the  cut  in
 electricity  has  been  restored  in  other
 States,  it  still  continues  in  Andbra
 Pradesh,  Since  electricity  is  the
 backbone  of  the  economy  this  should
 be  attended  to  immedia‘ely

 I  am  happy  to  find  that  the  Railway
 Minister  is  present  here.  Governmert
 have  decided  to  construct  a  ‘new  line
 from  BB  Nagar  to  Nadikudi,  which—
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 will  reduce  the  distance  betweon
 Hyderabad  and  Madras  by  about  200
 kilometers.  This  will  pass  tbrough
 the  backwarg  areas  of  Telengana  and
 Andhra,  It  will  also  pass  through  the
 drought-affected  areas  of  Andhra
 Pradesh  If  they  stait  this  work  aft
 once  without  placing  any  obstacle:

 in  the  way,  it  will  give  employment
 to  about  40,000  people  for  thre  or

 four  years  The  conversion  from
 metre-gauge  to  broad-gauge  of  the
 ling  from  Guntur  tu  Macherla  which
 has  been  sanctioned.  should  also  be
 side  hy  side  take  up

 This  enables  agriculturists  of  Nagar-
 junasagar  Project  to  biing  their  pro-
 duce  to  the  market'nz  ang  consuming
 centres  at  a  cheap  ८०४६  That  75
 Possible  only  if  efficient  means  of
 transport  is  provided  Varioug  surveys
 have  revealed  ‘hat  tnis  new  line  gives
 yield  as  high  as  [4  to  जर,  rer  cent.
 The  Andhra  Pradesh  Govern  ent
 have  agrecd  to  provide  land  free  of
 205६  for  the  construct  on  of  this  razi-
 way  line.  So,  these  lines  must  be
 taken  up  at  once

 In  Agnikundala  of  Guntur  district
 there  is  a  mine  for  Copper.  Zink  and
 leaq  for  whose  import  we  spend  Iot
 of  foreign  exchange.  The  pace  of  woik
 in  that  project  is  very  slow.  The
 reason  given  ts  shortage  of  power  and
 water.  It  is  essential  that  electricity
 is  supphed  to  this  project  so  that  it
 will  help  us  to  conserve  valuable
 foreign  exchange

 Coming  to  steel  plant  at  Visakha-
 patnam.  though  we  see  much  on

 paper.  the  work  has  not  yet  com-
 menced.  Similarly,  even  though  the
 Government  have  promised  a  ferti-
 lizer  plant  in  the  coastal  aistricts  the
 work  has  not  started.  The  fertilizer
 plant  should  be  very  close  to  the
 consuming  centres  If  the  fertilizer
 hag  to  be  transported  for  long  dis-
 fanceg  the  transport  cost  will  be  very
 high  ang  it  will  be  uneconomic  to  the
 cultivators  I  am  not  bothered  whe-
 ther  it  ig  im  the  public  or  private
 sector,  but  it  must  come  up  ४००७  so
 that  the  farmers  ‘will  get  the  fertt-
 lizer  which  they  need  so  badly.
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 MR,  DEPUTY-SPEAKER:  In  a
 debate  like  this,  it  is  natural  that  the
 hon.  Members  from  Andhra  would
 like  to  have  their  say,  But  we  have
 already  exceeded  the  allotted  time  by
 oy  minutes  and  there  are  still  quite
 a  number  of  members  who  would  hke
 to  speak.  I  am  quite  conscious  that
 you  cannot  make  a  really  effective
 speech  in  less  than  ten  minutes.  But
 I  would  request  members  not  to  take
 more  than  ten  minutes

 ध्  एम०  सत्यनाराय७ण  राव  (करोड़-
 नगर)  उपाध्यक्ष,  महोदय,  मुझे  ऐसा  मालूम
 होता  है  कि  श्री  गणेश  आधा  प्रदेश  के  पर्मानेंट
 फिनास  मिनिस्टर  बन  चके  है  ।  दस  से  पढ़ले
 जब  हम  ने  दस  हाउस  में  आन्ध्र  प्रदेश  के  बजट
 को  टीचर्स  क्या  था,  तो  मैने  समझा  था
 कि  वह  पहला  और  आखिरी  होगा  t  लेकिन
 उस  के  तीन  चार  महीने  बाद  श्री  गणेश  दूसरा
 बजट  ले  कर  आये  है।  इसी  लिए  मैंने  कहा
 है  ि  वह  आन्ध्र  प्रदेश  के  पर्मोनिेंद  फि नाम
 मिनिस्टर  बन  गये  है  ।

 मरी  समझ  में  नही  आता  कि  गवर्नमेंट  क  व
 तक  इस  तरह  काम  चलाती  रहे।  अगर
 बह  आन्ध्र  प्रदेश  की  समस्या  को  हल  नहीं
 करना  चाहती  है,  तो  वह  वहां  को  एसेम्बली
 को  'डिजॉल्व  कर  दे  और  स्टेट  का  सारा
 काम-काज  यहा  से  चलाये  ।  उसने  असेम्बली
 को  सेट  कर  रखा  है  और  वह  फोन  चार
 महीने  बाद  बजट  पेश  कर  देती  है  ।  इस  तरह
 ने  तो  वहा  की  प्रॉबलम  को  हल  किया  जा
 सकता  है  झोर  ने  वहा  के  लोगों  के  ज़रूरियात
 को  पुरा  किया  जा  सकता  है  1

 इससे  पहले  भी  गव ने सेट  वादा  कर  चुकी
 है  कि  वह  बहुत  जद  इस  समस्या  को  हल
 करेगी  ।  प्राइम  मिनिस्टर  साहव  ने  भी  कहा
 था  कि  इस  वक्‍त  वहा  गड़बड़  हो  रही  है,

 एजी टेशन  चल  रही  है,  इस  वक्‍त  हम  इस
 समस्या  का  हल  नहीं  निकाल  सकते  है,
 लेकिन  वहा  अमन  कायम  होने  पर  हम  जरूर
 इस  समस्या  का  हल  निकाले गरे  ।  अभी  बहा
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 ॥ (६  तुम  संल्मीनाशंयण  ब्य]

 बिलकुल  छह  है,  कोई  प्रतिदिन  नहीं  स्वन
 रहीं  है,  हालाँकि  लोगो  मे  वाइफर्कशंन  के  लिए
 फीलिग्ज  मौजूद  हैं  ।  इस  के  बावजूद  गवर्नमेंट
 इस  समस्या  को  हल  नहीं  निकाल  रही  है  1
 इस  की  वजह  यही  मालूम  होती  है  कि  उस  का
 स्वार्थ  इस  में  है।  वह  इंटीग्रेशन  चाहता  है  ।

 गवर्नमेंट  की'  तरफ  से  कहाँ  जाता  है
 कि  इस  बारे  मे  उसका  माइड  पड़ोसन  है  t
 are  मेरे  एक  सवाल  के  जबाब  में  श्री  के०
 सी०  पास  ने  कहा  कि  इस  समस्या  के  बारे  में
 हमारा  दिमाग  खुला  है  ।  प्राइम  मिनिस्टर
 साहब  पब्लिक  की  फीलिग्स  को  कच्छी  तरह
 से  जानती  है  तो  फिर  वह  लोगों  की  राय  के

 मुताबिक  इस  समस्या  हो  हल  करे  ।  वह
 बड़ी  नेता  है--हिन्दुस्तान  की  हो  नहीं,
 बल्कि  दुनिया  की  मानी  हुई  मशहर  नेता  है  ।
 उन्होने  कहा  है.  आई  एम  आवाज़  हिंद  दी
 पीपल,  बाई  रेस पैक्ट  दि  फिलिप्स  आफ  दी
 पीपल  t  क्‍या  वह  लोगों  की  फीलिग्ज  को
 रेस्पेक्ट  कर  रहीं  है  ”  तेल गाला  एजी टशन
 जनवरी  1969  a  है. ६ 3  हुआ  था  ।  उस
 का  चलते  हुए  साढ़े  चार  साल  हो  गय  है,
 लेकिन  शसी  तक  उस  समस्या  का  हल  नहीं
 निकाला  गया  है  t

 हमें  कहा  जाता  है  कि  सिर्फ  ते  तगाना  लक
 सीमित  न  रहिए  पूरे  हिन्दुस्तान  का  नक्शा
 अपने  सामने  रखिये  पूरे  हिन्दुस्तान  की
 समस्या झरो  का  देखिये  ।  हम  कहा  जाया  है
 कि  हमारी  डिफीकल्टीज  का  एप् रि शट  की जिए  |
 हम  गवर्नमेंट  की  डिफीकल्टीज  को  जानते

 है  ।  लेकिन  छोटी  इट्स  बनाने  के  बारे  में
 उस  ने  जो  रख वं थां  भ्रस्त्यार  वर  रखा  है  उस
 को  बदलना  चाहिए  ।  जैसा  कि  कभी  श्री

 सुदर्शन  न  कहां  है,  क्‍या  हरियाणा  ौर
 पंजाब  को  अलग  करन  से  कोई  नुक्सान  हुआ
 है?  हिन्दुस्तान  मे  सिर्फ़  हरियाणा  कौर  पंजाब
 मे  ग्रीम  रेवोल्यूशन  लाया  है  भौर  ये  दो  स्टेट्स
 बिहार  शीर  उत्तर  प्रदेश  जैसी  बडी  स्टेट्स  को
 अनाज  सप्लाई  करते  की  पोजीशन  मे  हैं  q
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 यह  बात  बिलकुल  बेकार  है  कि  छोटी  स्टेट्स
 खतौनी  से  फिलइमंटेैशन  ही  जिंगा  ।  में
 तौ  संमझंतां  हुं  कि  छोटी  स्टैटस  बनाने  से
 प्रोग्रेस  अच्छी  होगी  |

 मिसाल  के  लिए  उत्तर  प्रदेश  इतनी  बडी

 स्टेट  है,  लेकिन  बह  बहुत  बैकवर्ड  है  ।
 वहा  के  रिप्रेजेन्टेटिगण  को  इस  पर  शर्म
 पानी  चाहिए  ।  वहा  इलैक्ट्रिसिटी  नही  है
 कौर  गया,  जमना  वगैरह  नदियों  का  बेहतरीन
 पानी  होने  के  बावजूद  डिप्रेशन  फैसिलिटीज
 नही  है  ।  उत्तर  प्रदेश  के  कई  मैम्बर  बाहर
 तो  कहते  है  कि  हम  उत्तर  प्रदेश  वा  वाईफर्क्रेशन
 चाहते  है  लेकिन  उस  में  यह  बात  हाउस  में  कहते
 की  हिम्मत  क्‍यों  नहीं  है।  श्री  मोर्य  तो  इस
 के  पक्ष  मे  है,  जब  कि  श्री  अमत  नाहटा  स्टेट्स
 के  वाईफर्केशन  को  सपा  नहीं  करने  है
 अरसी  परसे  लोग  न  सिर्फ  आन्ध्र  प्रदेश  के
 वाईफर्कशवक  का  बल्कि  दूसरो  बड़ी  बड़ी

 स्टेट्स  के  वाईफर्केशन  का  भी  सपोर्ट  कर  रहे
 है  |  गबन मेट  ने  चिया  चाइना  यार  पर
 छोटी  छोटी  स्टेट्स  बना  दी  है  ।  तो  फिर  उस
 को  मुल्क  के  दूसरे  समा  मे  एसा
 करन  मे  क्या  तवंलीपफ  होती  है?
 मेहरबानी  फरमा  बर  wet  जाग  अच्छी  तरह
 से  नसीहत  दीजिए  ।  उनकी  यह  गलत
 हुफप्रेशन  है  कि  प्राय  जाग  मे।  हमारा  विराध
 कर  रहे  है।  बिलकुल  नही  बह  बद  पालिसी-
 शाम  है  जा  पावर  मे  है  व  लाग  वहा
 जाकर  बा  १  रहे  है  वि  नहीं  सही  ऐसा  करने
 मे  गस  होगा  ।  ऐस।  बनने  से  ऐस।  होगा  ।
 नत  फहमी  फैला  रहें  है  नहीं  ता  बराबर
 इस  को  श्राप  कीजिए  उन  का  कुछ  झा बज  सन
 नही  है  1  चन्द  लोग  है  जा  उनके  रास्ते  में  झा

 जहे  हैं।  इस  लिए  मै  बोल  रहा  हू  कि  यह  जो
 समस्या  है  इस  का  समाधान  कौर  परिष्कार

 कीजिए  इस  में  हमारा  ही  नहीं  धाप  का  भी

 पूरा  पूरा  परिष्कार  समाधान  हां  जया  |  झान्पघ्
 प्रदेश  का  पाप  राज  पूरे  हिंदुस्तान  को  लग  गया

 है  यह  मेँ  श्राप  से  कहता  हू  7  ह्म  लोगो  को  बाप
 सता  रहे  हैं  ।  इतने  लोगो  को  संता  रहे  हैं
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 इस  लिए  तो  उत्तर  प्रदेश,  उलटा  प्रदेश  हो  गया
 शौर  एल०  एन०  मिश्रा  साहब  का  विहार  भी
 परेगानो  में  पड  गया  ।  उन  में  हम  कहते  है
 कि  हम  को  रेलवे  लाइन  दीजिए,  हमारा
 बेकार  ऐरिया  है,  वहा  दीजिए,  लेकिन  वह
 देते  नही  हैं  ...

 रल सत्री  पियो  एल०  एन०  मिश्र)  दें
 रहे है  ।

 जी एम०  सत्यनारायण  राव.  कहा
 दे  रहे  ?  नही  द॑  रहे  है  अप  दीजिए  नही  तो
 आप  तकलीफ  में  पह  जाये  t

 इसलिए  मेरी  प्रार्थना  है  कि आप  जल्दी  से
 जल्द  इस  को  बना  दीजिए  ।  जब  दोना  इलाके
 के  लोग  अलग  रहना  चाहने  है  तो  आप  को  इसमे
 क्या  तकलीफ  हा  रही  है  ”  मेरी  बीबी  अगर
 अलग  गुना  चाहता  है  ता  आप  कोन  हाते  है
 बीच  में  दखल  देने  बाले  ?  हम  नग  होना
 चाहते  है,  इसलिए  आप  हम  का  सपोर्ट
 कीजिए  आर  जल्‍द  से जन्द  दस  काम  का
 कर  दीजिए  तो  आप  के  लिए  भी  अच्छा  हैं
 और  अन्ध  प्रदेश  के  लिए  पनी  अच्छा  है  t
 सत्र  के  लिए  बरच्छा  है  ।

 अब  'इवलपर्मन्ट  के  मतालिब  में  कहना
 चाहता  7  |  हमारे  श्ाध्र  प्रदेश  में  हालाकि
 इसने  स्पीसीस  है,  कौोयरा  है  मारे  पास
 पानी  है,  सब  कुछ  होने  के  बाबजूद  भी  विक्रमी
 से  हमारे  यहा  एलेक्ट्रिसटी  विल कुत्र  नहीं  है  1

 एलेक्ट्रिसटी  बिकनी  वहा  जैनरेद  हो  नही  वैसे

 है।  मैं  इससे  पहले  भी  कह  फराह  आध्  प्रदेश
 के  डा०  के०  एल०  राव  यहां  पर  पावर  के
 मिनिस्टर  है,  वहू  बोलते  है  कि  सै  पावर  मिनिस्टर

 हु लेकिन  पालिटिकल  पावर  मेरे  पीछे  नहीं  है
 अगर  पोलिटिकल  पावर  नहीं  है  तो

 हम  क्या  करें?  भाप  मेहरबानी  करके  इस्तीफा
 दे  दीजिए  ॥ अगर  बाप  इस्तीफा  देगे  तो  कम
 से  कम  दूसरा  मिनिस्टर  तो  कोई  बरायेगा  ।

 एल०  एन०  मिश्रा  जैसा  कोई  आये  तो  उससे

 हम  कहें  उसे  के  पीछे  हम  पड़े
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 कि  हमारे  साथ  अन्याय  हो  रहा  है  |
 इस  वक्‍त  तो  हम  किसी  से  कम्प्लेट  भी  नही  कर
 सकते  है  इस  लिए  कि  वे  बोलते  हैं  कि  श्राप  के
 ही  तो  मिनिस्टर  है  ,  वह  क्‍यों  नहीं  करते  है  ?

 उत्तर  प्रदेश,  श्रान्धघ  प्रदेश  ये  इतने  बड़े  प्रदेश
 होते  हुए  भी  पूरे  हिन्दुस्तान  से  लोर्गट  प्रोडक्शन

 यहा  है  (व्यवचघान) . ..  वही  तो  में
 बोल  रहा  हु,  आप  की  तो  मैं  मदद  कर  रहा  हू
 पाथेय  जी,  आप  सुनिए।  इतने  रिसो संस  होने
 के  बाबजूद  भी  हमारा  प्रोडक्शन  कितना  कम

 है  ?  हालाकि  हमारे  पास  रिसोर्सेज  है,
 हमारे  पास  कोयला  हैं,  जो  हम  मद्रास  को
 भेजते है  1  केरल  को  एक्सपोर्ट  कर  रहे  हैं।
 उड़ीसा  को  एक्सपोर्ट  कर  रहे  है  उड़ीसा  जैसी
 स्टेट  को  सेल्फ  साफिश्येट  नहीं  है  ऐसे  लोग  भी
 ज्यादा  एलेक्ट्रेसटी  जनरेट  कर  रहे  है
 कौर  हमारे  यहा  जा  कि  हम  पूरे

 हिन्दुस्तान  को  राइस  दे  सकते  हैं,
 अगर  हम  का  एऐलेक्ट्रिसिटो  मिले  हमारे
 जितने  भी  प्रोजेक्ट्स  है  उन  को  पूरा  कीजिए
 हम  पूरे  हिन्दुस्तान  को  खिलायेगे  ।  आप  को
 अमरीका  जाने  नी  जरूरत  नहीं  है  कसी  और

 दूसरे  देश  में  जने  को  जरुरत  नहीं  है।  एक
 जिम्मेदारी  के  साथ  मे  यह्  बोल  रहा  हु  इतनी
 पोर्टेशियल्टी  ह  मारे  स्टेट  में  ।  लेकिन
 नही  करते  आप  |  वहा  तो  मजबूरी  है  1  फाइनेंस
 के वास्ते  बोलते  है  ता  फाई नैन्स  सुकून  नहीं
 करते  'डिवेलपमेंट  नहीं  हर तले  ।  तब  परेशान
 ह्  जाना  पडता  #  "  आज़  कितनी  परेशानी
 है  भारत  मे,  लोग  मेरा  मर  रहे  है  कल  आज
 और  परसो  इसी  पर  चर्चा  हो  रही  थी
 अगर  आप  दन  प्रोजेक्ट्स  को  पूरा  कर  दें  तो

 यह  परेशानी  नही  लगी  इस  लिए  इलेक्ट्रिसिटी
 के  जो  भी  थर्मल  सरोज  इट्स  हैं  उन  को  ठीक  करे
 हमारे  यहा  के  लिए  जितने  भी  फाइनेंस  चाहिए
 उन  की  सेक्शन  कर  उनके  बाद  देखे  क्‍या
 होता  है  ।

 एक  दूसरी  खोज  आजादी  के  बाद  पूरे
 तेलगाना  मे  एक  रियल  रेलवे  लाइन  नहीं
 भाई1  खुशकिस्मती  की  बान  हैँ  कि
 श्री  भजन  एन०  मिश्रा  साहब  यहा  मौजूद  है
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 शी  एम०  सत्य  नारायण  राज)  :

 इसके  लिए  मैं  बहुत  बार  कह  चर्का  हूं।
 सरकार  ने  जो  एक  सैकशन  किया  है  वह  पूरे
 तेलंगाना  के  लिए  नहीं  है  ।  बह  लाइन  तो
 ले लगाना  से  लेकर  प्रबन्ध  जाती  है|  आन्

 को  न दें, यह  मैं  नही  कहता  ।  उसको  भी
 बराबर  दें  ।  लेकिन  हम  जो  डिमाड  करते  भा

 रहे हैं  राज  से  तीस  साल  पहले  हमारे  जो
 प्रेटीसेंसर  जाएं  ये  भी  यही  माग  करते  जाए
 लेकिन  फिर  भी  आपने  बिलकुल  सोचा  नहीं  ।

 रामगुडम  मे  जितने  भी  इंडस्ट्रियल  प्रोजेक्ट्स
 हैं,  पाचमपाड  प्रोजैक्ट  है,  रेलवे  लाइन
 मिलाने  से  बहुत  कुछ  वहा  हो  जाएगा  ।॥
 रेलवे  लाइन  तरक्की  करने  में  एग्रीकल्चरल
 कौर  इंडस्ट्रियल  डिवेलपमंट  मे  बहुत  बडा
 रोल  शयदा  करती  है  ।  उस  लाइन  के  लिए
 हम  जितनी  भी  प्रार्थना  करते  है  उसको  बाप

 सुनते  नही  हैं  और  उसको  रिजेक्ट  कर  देते  हैं  ॥
 आप  कहते  है  कि  ऐजीटेशन  कर  के  आप  लाइन
 तबाह  करते  है  कौर  यहा  आकर  लाइन  डिमाड
 करते  है  ।  लेकिन  तेलगाना  में  एक  भी  सिंगल
 लाइने  को  एंजी टेशन  मे  हमने  टच  नहीं  किया  i

 हमने  रोड  को  भी  टच  नही  विया  |  हम  बराबर

 वहा  भूख  हड़ताल  करते  रहे,  पुलिस  फार्यारग
 में  हम  मरते  रहे  लेकिन  कभी  भी  इतना  बड़ा

 सेंट्रल  सेक्टर  है,  न  रेलवे  को  और  न  रोड  को
 किसी  को  भी  हमने  टच  नहीं  किया,  किसी  को
 बने  नहीं  किया  |  यह  मिसझडस्स्टेंडिग  है
 मिश्र  जी  की  ।  इसलिए  यह  लाइन  जो  है
 रामगुडम  से  निजामाबाद  जो  बिम्ब  लाइन
 को  मिलाती  है  उससे  डिटेल  भी  कम  होता  है,
 उसे  आप  वहा  दें।  प्रेसीडेंट  ले  मैं  आप  पर
 बडी  जिम्मेदारी  or  जाती  है.  इसको  झगर
 श्राप  पूरा  करें  तो  लोग  बहुत  खुश  हो  जायेगे  |

 लोग  कहते  है  कि  भाप  यह  क्यो  बोलते  हैं,
 आपका  बैकवर्ड  एरिया  है,  डिवेलेपसेट  के  लिए

 बोलिए  t  डिवेलपमेंट  के  रास्ते  तो  हम
 बोल  रहे  हैं  लेकिन  छापने  राज  तक  किया  क्या
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 है  i  ge  बैक्यय  एरिया  को  डिवेलेप  करने  के

 लिए  न  आप  इंडस्ट्री,  न  फाइनसिस,  कुछ  भी

 तो  नहीं  देते  है,  न  इलैक्ट्रीसिटी  को  जैनीरेट

 करने  की  कोशिश  करते  हैं,  -  इस  शौर  बाप'

 ध्यान  दें  और  इसको  टैक  झप  करें  |

 तालीम  के  बारे  मे  मैं  कहता  हु  कि  तेलंगाना
 में  एक  भी  बिलमें  कालेज  नहीं  है  7  पहले  भी
 मैंने  यह  बात  कही  थी  ।  कसलटेटिव  कमेटी
 में  भी  मैंने  इसको  उठाया  था  ।  कोएजुकेशन
 जो  बाप  कहते  हैं  तो  आप  को  तो  मालूम  है  कि

 बहू  बैकवर्ड  एरिया  है  ।  वी मेन्स  कालेज

 दूसरी  जगह  बहुत  है  |  वहा  एक  भी  वी मेस
 कालेज  नहीं  है  ।  उसके  लिए  हम  ने  बहुत
 र्किवेस्ट  की  लेखनी  अभी  तब  बाप  ने  कुछ
 सही  किया  1  करीमनगर  में  तो  हम  ने
 लोगो  से  एबाउट  भी  कलेक्ट  कर  के  दे  दिया,
 उस  के  बाद  भी  गव नं मेट  देने  को  तैयार  नहीं
 है  ।  इसलिए  मै  प्रार्थना  करूगा  कि  फौरन
 बी मेस  कालेज  वहा  दिया  जाये  t

 लैंड  रिफॉर्म्स  जितने  भी  श्राप  ने  लिए  हैं
 हू  बहुत  अच्छी  बात  है  लेकिन  श्राप  इम्प्लीमेट
 करते  नही  है  ।  इम्प्लीमेट  करने  के  बजाय  एक
 आर्डिनेंस  श्राप  ते  ईश्यू  किया  है  जिस  से
 लैड  का  एलिएनैसन  प्राहिबिट  करते  हैं  7
 उस  से  लोगों  को  ही  नहीं,  गवर्नमेंट  को  बहुत
 नुकसान  हो  रह।  है  ।  लाखो  रुपये  का

 रजिस्ट्रेशन  चन्द  होने  से  गवनेसेट  को  नुक़सान
 हो  रहा  है  |  छठ  साल  पहले  शायद  उसे  किया
 था,  झाग  तक  इम्प्लीमेंट  नहीं  कर  सके  t

 पापुलर  गबनेमेट  झगर  नहीं  कर  सकी  तो
 कब  तो  प्रैसीडटेस  कल  है  इस  में  आप  क्‍यों  बही
 कर  रहे  है  ?  इसलिए  लैड  'रिफॉर्म्स  को

 इम्प्लीमेंट  कीजिए  और  अगर  कोई  दिक्कत

 है  तो  जो  आफिसर  बाप  ने  जारी  किया  है
 प्राहिविटिंग  दि  एलियनेशन  साफ  दि  रोड,
 उस  को  बिल्कुल  हटा  दीजिए  ।
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 SHRI  K.  NARAYANA  RAO  (Bobil-
 i):  Before  I  commence  my  speech
 I  must  express  our  gratitude  on  behalf
 of  the  Andhras  to  the  Government
 of  India  for  sanctioning  a  fertiliser
 tactory  ai  Kakinada.

 My  friend,  Shri  Satyanarayana  Rao,
 spoke  about  the  excellence  of  having
 small  States.  In  this  connection  he
 referred  to  Haryana  and  Punjab.
 These  instances  do  not  really  estab-
 lish  the  fact.  They  depend  upon  a
 variety  of  factors.  If  to-day  Haryana
 and  Punjab  are  prosperous,  they  are
 presperous  not  because  they  are  small
 States  but  because  they  have  enough
 infra-structure  and  also  the  necessary
 e-onomic  infra-structure  is  there.  As
 a  matter  of  fact,  even  if  they  have
 been  united,  a  similar  progress  could
 have  easily  been  made.  If  his  conten-
 tion  is  accepted,  I  think  Telangana
 should  huve  een  one  of  the  greatest
 and  prospercus  Slates  by  this  time
 because  until  950  it  was  a  small  State
 and  even  afterwards  it  was  a  small

 State.  Still,  my  friend  has  been
 pleading  that  his  State  is  backward
 and  therefore.  he  wants  safeguards.
 Similarly,  you  have  got  Orissa.  But,
 what  is  the  development  it  38  making?
 Therefore,  it  does  not  go  by  the  size
 Economic  development  depends  upon
 several  cther  fa‘tors  and  not  on  the
 size  of  a  given  State

 Now,  coming  to  our  solution,  I  have
 to  confess  that  it  should  not  be  con-
 find  to  finding  out  a  political  solu-

 tion  between  integrationists  and  sepa-
 ratists  or  between  integrationists  and
 integrationists.  Any  lasting  solution
 should  depeng  upon  the  identification
 of  the  irritants  and  also  anticipating
 the  possible  repercussions  by  virtue  of
 our  solution.  Then  alone  we  can
 preserve  the  integrity  of  the  State.

 35.00  hrs.

 I  would  like  to  state  one  or  two
 instances.  This  is  about  the  surplus.  In
 2969  the  Telengana  people  agitated  on
 the  question  of  surplus.  In  the  recent
 Andhra  agitation  people  from  the
 region  of  Andhra  agitated  that  these
 surphises  were  cooked  up.  The  inte-
 grated  State  was  establishing  in  1956.
 3088  L.S.—0.
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 The  Telengana  surplus  was  not  beca-
 use  of  production  or  intrinsic  growth
 of  the  economy  in  that  region  but
 it  was  due  to  the  fact  that  they  did
 not  have  schools,  colleges,  hospitals,
 etc.  on  which  they  could  spend  the
 money.  That  was  the  position  which

 T  would  like  to  bring  to  the  notice  of
 the  House.  That  is  why  we  find,  there
 was  not  that  much  of  overhead  expen-
 diture  at  all.  aver  the  income.  There
 was  no  prohibition  in  that  region  at
 that  time  and  there  was  prohibition
 in  Andhra  area.  Now  there  is  prohbi-
 tion  in  Andhra  areas  also,  Now  the
 schools  and  colleges  and  hospitals  are
 established  in  the  Telengana  region
 In  the  light  of  these  things  I  would
 like  to  submit  whether  to  keep  a  sep-
 arate  budget  for  Telengana  is  war-
 ranted  at  all.  That  is  to  be  decided
 now.

 Then  I  wish  to  bring  this  matter  to
 the  attention  cf  the  Pinance  Minister
 I  want  to  say  something  about  the
 Approach  to  the  Fifth  Plan  so  far
 as  Andhra  Pradesh  is  concerned.  The
 outlay  of  the  Fifth  Plan  for  Andhra
 Praaesh  is  Rs.  900  crores.  According
 to  my  view  this  amount  8  not  ade-
 quate  even  for  the  spill  over  work,
 that  is.  the  completion  of  the  works
 and  programmes,  already  taken  up
 on  hand.  What  about  starting  of  new
 works  and  programmes  and  new  pru-
 jects?  The  Andhra  Pradesh  Govern-
 ment  was  asked  by  the  Planning
 Commission  to  raise  additional  re-
 sources  to  the  tune  .of  Rs.  250
 crores—that  means,  Rs.  50  crores
 per  annum.  It.  is  not  knowh  on
 what  basis  the  Planning  Commission
 had  arrived  at  thig  figure.  As  a  matter
 of  fact,  Andhra  Pradesh  is  the  second
 highes.  State  in  India  which  is  heavily
 taxed  The  Government  of  Andhra
 Pradesh  are  not  in  a  position  to  raise
 this  amount  of  Rs.  250  crores  at  all.
 So,  what  I  would  suggest  is  that  the
 Central  Government  should  come  to
 the  help  of  Andhra  Pradesh  in  a  very
 big  way.  Andhra  Pradesh  is  facing
 successive  devastations,  droughts  and
 famines  and  their  per  capita  income
 is  less  compared  to  the  All-India

 standard.  Under  these  circumstances.
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 the  Central  Government  must  come to  the  help  ef  Andhra  Pradesh  in  @

 massive  way.

 Soming  to  some  of  the  local  prob-
 lems,  my  friends  have  spoken  about
 the  steel  plant  in  Vizag.  I  am  coming from  that  area.  So,  whenever  we  go there,  people  ask  us  whether  the  plan ts  only  on  paper  or  something  {fs
 coming  up  at  all  In  this  context  I
 have  to  bring  up  some  facts  The
 Chief  Engineer  (Public  Health)  pre- pared  a  scheme  costing  Rs  3  80  crores
 for  diversion  of  Godavan  waters  to

 Vizag  The  Government  of  India  prun- ed  it  to  Rs  44  crores  They  said,  they
 accepted  m  principle,  I  do  not  know
 what  is  meant  by  the  term  ‘in  princ- ple’.  Further  the  Government  of  India
 intended  to  give  the  amount  by  way of  loan  ३  ask.  Why  should  this  be
 given  as  a  lcan?  Is  it  a  State  project or  33  it  a  Central  project”  If  it  is  a
 Central  project  then,  Sir  why  should
 not  the  Government  of  India  itselt
 Sive  the  full  expenditure?

 Secondly,  I  wish  to  bring  this  fact
 Phe  State  Government  asked  for  a
 release  of  Rs  50  lakhs  for  the  on-
 vestigation  of  the  Project  I  request
 the  hon.  Finance  Minister  to  release
 this  amount  immediately  to  the  State
 Government

 There  ig  the  Institute  called  the  Ja-
 waharlal  Nehru  Technological  Univer
 sity  in  Andhra  Pradesh  which  is  to
 be  a  novel  ang  unique  institution  of
 its  kind  The  Bill  concerning  this
 Was  passed  by  both  Hcuses  of  Parlia-
 ment  unanimoucdly  The  Government
 of  Inlia  should  cxpedite  the  starting

 of  this  University  This  is  my  submis-
 sion.

 Vizag  and  Snkakulam  districts  have
 got  vast  potentialities  for  quick
 growth.  I  request  that  the  Vamasa-
 dhara  Project  should  be  expedited.
 Wide  famine  conditions  are  prevailing
 there  and  the  people  are  facing  great
 difficulties.  ‘86,  this  project  should  be
 faken  up  immedietely.
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 Certain  figures  were  given  by  the
 hon.  Minister.  In  June  hé  said  .  that
 there  were  no  raing  in  the  coastal
 areas.  ‘$0,  what  I  would  suggest  is
 that  famine-rehef  work  should  be
 started  in  these  areas  in  a  very  big

 way

 The  welfare  of  the  tribal  peopic  ्य
 a  special  matter  which  the  Goverr-

 ment  should  consider.  I  understand
 that  the  Government  of  India  have
 sanctioned  certain  special  schemes  foi
 tribal  welfare.  So  far  as  Srikakulam
 and  Visakhapatnam  districts  are  con-
 cerned,  there  are  a  large  number  of
 tribal  people,  and  I  understand  that
 a  scheme  has  been  prepared  by  the
 district  collector  Mr.  Naidu  and  that
 may  come  up  here,  and  I  hope  and
 trust  that  the  Government  of  India
 will  exe*ute  it,

 SHRI  8  छ  GIRI  (Warangal  I
 am  afrad  that  we  may  lose  democracy
 in  this  country  The  people  of  the
 Telengana  and  the  Andhra  regions
 have  both  been  asking  for  separate
 States  for  the  last  four  yeers  But
 the  Central  leadership  inclucine  the
 Prime  Minister,  Shri  Yeshwantrao
 Chavan  and  other  leaders  had  ted
 their  best  to  persrade  their  own  party-
 men  to  have  an  integrated  State  dur-
 ing  this  p  mod  They  brought  tor-
 ward  30  many  solutions  to  patrh  up

 the  differences  between  the  Congress-
 men  themselves  not  with  Jan  Sangh
 cr  the  Swatantra  Praty  or  any  other
 but  there  were  differences  amonyg
 Congressmen  themselves,  but  they
 could  not  patch  them  up.  Further,  the
 promises  made,  during  the  972  As-
 sembly  elections,  to  the  Telengana
 people  have  not  been  kept  up  I  de
 not  know  what  has  happened  tc  We
 Parhament  enactment  that  was  mc:  ie
 containing  the  five-point  formula  after

 the  judgment  on  the  Mulki  tiles.
 More  than  eight  months  have  pxssed.
 but  we  do  not  know  what  has  hap-
 pened  to  that  enactment.

 We  say  that  we  believe  in  demo-
 cracy  and  we  tell  the  people  that  we
 are  for  the  people  and  we  are  gOInK
 to  respect  their  wishes  and  aspirations.



 261 4

 But  are  we  really  respecting  their
 wishes  and  aspirations?  If  that  be  so,
 then  where  wag  the  need  to  present
 thfs  budget  here?  It  should  have  oeen
 presented  in  the  State  Assemciy.  Lt
 we  were  real  democrats,  the  Assembly
 should  have  been  conveneg  even
 though  the  Congress  Party  has  got  at-
 solute  majority  there  and  it  is  a  very
 big  majcrity  party  there.  But  instead
 of  doing  that,  just  to  save  the  inte-
 grated  State,.the  Assembly  hrs  ory
 been  suspended,  and  they  tell  the
 people  that  they  are  goiny  to  res-
 pect  their  wishes.  During  the  .ast
 session,  the  Prime  Minister  had  said
 in  this  House  that  she  had  an  open
 ming  on  the  question  including  bifur-
 eation  after  the  restoration  of  normal-
 cy.  But  nothing  has  been  dene  so
 far,  even  though  normalcy  has  come.

 I  would  suggest  that  the  Assembly
 should  be  dissolved,  because  tre  legis
 lators  are  not  able  ty  da  an,  work.
 just  like  any  charge-sheeted  employee
 being  suspended,  the  legislators  have

 been  suspended  for  no  fault  of  theirs
 ang  they  are  not  able  to  discharge
 their  duties  to  the  people.  During  the
 drought-conditions,  the  legislators
 could  not  do  much  to  the  people  who
 are  in  plight.  Even  though  Mc.  Sarin
 has  been  sent  there  by  the  Prime  Mi-
 nister  as  adviser  to  the  Coverm.,.  and
 he  is  really  a  good  man  and  he  has
 done  a  good  job,  yet  the  commor  peo-
 ple  could  not  approach  h'm.  Even
 Members  of  Parliament  could  not  ap-
 proach  him  sco  what  to  talk  of  the
 common  people?

 The  Telengana  region  has  been  back-
 ward  and  for  the  last  four  ar  five
 years,  there  have  been  no  rains  there,
 amd  the  people  have  been  suffering.
 Now,  the  situation  is  deteriorating  At
 this  juncture,  President’s  rule  has
 come.  I  would  like  to  know  how  long
 this  President's  rule  will  continue.
 and  whether  there  is  any  sclutior  to
 the  problem  or  not.

 I  do  not  knoy  whether  in  the  in-
 terests  of  an  integrated  State,  the  Cen-
 tre  is  going  to  rule  the  State.  and
 whether  our  Finance  Minister  is  going
 to  be  Shri  K.  R,  Ganesh,  I  do  oot

 ,
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 know  who  will  92  the  Chief  Lainister
 from  Centre.  None  but  ine  Prime  Mi-
 nister  is  ruling  A>  ara  Pradesh.  3
 am  sorry  the  C«.ral  leadership  does
 not  realise  th:  implications  2f  demo-
 eracy  and  thc  commitment  made  to  the
 people  of  Telengana.  They  have  tried
 to  have  an  integrated  State  Shri  K.
 C.  Pant  had  come  there  recently,  end
 Mr.  Chavan  had  come  there  several
 times  and  then  Shri  Dikshit  was  there
 recently.  But  they  could  not  arrive
 at  any  solution.  because  the  legis!a-
 tors  there  fee}  that  everyone  of  them
 is  going  to  become  the  Chief  Minister
 because  he  is  close  to  the  Prime  Mi-
 nister  Shrimati  Indira  Gandhi.  This
 is  how  the  problem  is  being  shelved.
 Jf  this  problem  is  not  going  to,  be
 solved,  I  do  no  tknow  what  will  hap-
 pen.  Even  many  of  the  Congress
 MPs  have  said  that  the  State  shuld

 be  immediately  bifurcated.  It  i,  not
 dan  Sangh  or  Swatantra  parties  who
 are  Saying,  the  Congress  MPs  also
 are  saying  that  they  want  bifercatc‘on
 of  the  State.  I  do  not  know  wheth2r
 they  have  got  the  courage  to  say  this
 in  the  House,  but  tbis  morning  this
 was  what  they  tolq  me.

 Therefore.  my  submission  s_  that
 as  promised  by  the  Prime  “Minister
 in  this  House,  the  State  should  be  im-
 mediately  bifurcated  in  order  to  fulfi!
 the  aspirations  cf  the  people  of  Teie-
 ngana  and  Andhra.  Already  mény
 people  from  outside  have  got  posts  in
 Telengana.  I  do  not  want  to  go  into
 the  details.  Recently  a  representa-
 tion  was  also  made.  In  gq  particular
 engineering  department,  in  the  pan-
 chasat  raj  department,  there  were
 ass  stant  engineers  already  posted
 since  the  last  four  years.  The  Andhra
 frien’s  have  appealed  to  the  High
 Court”  and  after  judgement.  the
 Telengana  Asstt.  Engineers  were
 reverted.  Now  there  is  frustration
 among  these  people.

 am
 According  to  ‘the  resolution  of  the

 National  Integration  Council,  in  pub-
 he  sector  industries  like  railways  and
 other  industries,  the  local  people  are
 to  be  given  75  per  cent  share  of  the
 employment,  I  was  a  member  of  that
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 Sub-committee  of  which  you  were
 also  a  member.  There  it  hal  been
 decided  that  local  people  should  be
 employed  in  all  these  public  sector
 industries  to  the  extent  of  75  per
 cent  But  if  you  see  the  figures,  not
 even  20-30  per  cent  of  the  Telengana
 people  are  there  in  such  undertakings,

 70  per  cent  of  the  employees  are  from
 outside  This  has  happened  because
 there  is  nobody  to  ask  Now  that  the
 State  s  under  the  Centre  it  i,  better
 to  give  a  directive  to  the  public  sec-
 tor  industries  to  see  that  the  local
 people  are  encouraged  and  are  emp-
 loved  in  posts  cariying  at  least  up  to
 Rs  500  a  month  Ihis  4;  घोर  sub-
 mission

 I  once  again  request  aj]  the  mem  vers
 of  Parliament  and  also  the  Prime
 Mimster  to  honour  the  piome  6
 pifureation  immediately  and  remove
 the  frustration  of  the  Telengana  =  and
 Andhra  people

 *SHRI  APPALANAIDU  (Anaka-
 pall)  Mr  Deputy  Speaker,  Sir,  while
 supporting  the  budget  proposal,  for
 the  State  of  Andhra  Pradesh  whith
 have  been  brought  here,  I  would
 like  to  draw  the  attention  of  the  Go-
 vernment  through  you  to  some  of  the
 local  problems  which  are  engaging
 our  attention  The  State  of  Andhra
 Pradesh  35  famous  708  the  field  of  agri-
 culture  Such  8  State  which  is  sup-
 posed  to  be  granary  of  the  country
 slided  down  to  a  position  of  Uttar
 famine  Particularly,  most  fertile
 areas  like  Gudiwada  Tadepailegu-
 dem  ete  are  in  the  grip  of  serve
 drought  I  am  very  sorry  to  state
 that  State  of  Andhra  Pradesh  has
 suffered  heavy  losses  It  may  be  at
 the  hands  of  cruel  nature  or  at  the
 hands  of  pohtical  turmoil]  tha‘  flared
 up  in  the  recent  past  The  fact  re-
 mains  that  the  State  has  been  re-
 duced  to  a  level  of  want  from  the
 position  of  affluence  during  the
 period  of  last  four  or  five  years  The
 Government  failed  in  providing  the
 necessary  facilities  for  agriculture
 The  necessary  fertilizer  is  not  avail-
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 able  in  the  open  market  at  reasonable
 prices.  This  may  be  due  to  a  faulty
 distribution  system  or  may  be  due  to
 the  corruption  rampant.  On  one  side
 fertilizer  is  not  available  and  on  the
 other  the  farmer  is  unable  to  rame
 the  necessary  funds  for  the  required
 inputa  because  of  the  recent  ordinance
 which  prohibits  transfer  of  any  landed
 property.  The  Government  also  fail-
 ed  m  creating  the  necessary  facilities
 for  the  farmers  of  upland  areas,  which
 are  very  extensive  m  “that  State

 I  would  hike  to  draw  the  attantion
 of  the  Government  to  the  meagre
 allotment  made  for  the  purposes  of
 Agnicultural  Research  It  is  a  paltry
 50  lakhs  With  this  meagre  amount
 I  don’t  know  the  extent  of  research
 that  could  be  conducted  and  the  ex-
 tent  to  which  the  farmer  could  be
 benefitted  from  that  knowledge  I
 want  to  ask  the  Government  as  to
 how  it  is  going  to  achieve  progress
 in  the  field  of  agriculture,  when  they
 are  not  willing  to  spend  money  on  re~
 search  Recently  I  went  on  a  tour  of
 Punjab  and  Haryana  There  the  Go-
 vernments  are  putting  their  best
 efforts  in  the  field  of  agricultural  res-
 earch  which,  I  feel,  was  mamly  res-
 ponsible  for  the  green  revolution  that
 has  been  achieved  by  these  two  States
 Whenever  we  propose  to  improve  any
 particular  area  we  must  take  into
 consideration  the  needs  of  that  area,
 the  problems  of  that  area  and  try  to
 solve  them  Then  only  that  would
 develop  and  progress

 I  would  hke  to  bring  to  your  notice
 another  problem  which  is  agitating
 our  minds.  Examinations  are  being
 conducted  for  students  of  schools  in
 the  Andhra  region.  The  teachers  are
 on  strike  These  teachers  have  cer-
 tain  problems,  The  students  have
 almost  lost  one  year  because  of  the
 agitation  there  Conditions  have  come
 to  such  a  pass  that  students  may

 lose  definitely  an  academic  year  be-
 cause  of  the  strike  by  the  teachers
 I  therefore,  request  that  the  Govern-
 ment  should  take  immediate  steps  to
 sOlve  this  problem.

 $msg hii  ie  lassi  _  मल  कल  नबी  तल  _
 *The  original  speech  was  delivered  in  Telegu
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 There  is  a  fhydro-electric  project
 near  Balimala  in  the  Visakhapatnam
 district.  The  Governments  of  Andhra
 Pradesh  and  Orissa  have  agreed  upon
 to  share  the  costs  as  well  as  the  elect-
 ricity  produced  equally.  Because  the
 Orissa  Government  does  not  need  po-
 wer  it  is  not  coming  forward  to  work
 on  their  side  of  the  project.  In  the
 case  of  Andhra  Pradesh  the  water
 source  is  available.  There  is  a  great
 need  also  for  electric  power.  Because
 of  lack  of  necessary  installation  pro-
 ducing  electricity,  the  work  is  lagg-
 ing  behind.  I  therefore  submit  that
 the  Government  should  look  into  the
 matter  and  see  that  this  project  is
 completed.

 As  stated  by  my  friends  who  spoke
 earlier  I  beg  to  submit  that  the  per
 capita  taxation  in  the  State  is  very
 heavy  and  there  is  no  further  scope.
 In  such  circumstances  the  Centre
 should  generously  come  forward  with
 additional  grants  so  that  such  un-
 completed  projects  which  are  pend-
 ing  for  want  of  funds,  could  be  easily
 completed.  Here  I  would  further
 like  to  state  that  the  budget  alloca-
 tions  for  the  salaries  of  the  employees
 is  not  enough.  MLAs,  it  is  a  known
 fact,  are  not  getting  their  salaries.  I
 therefore,  request  the  Central  Go-
 vernment  to  allocate  more  funds  for
 this  purpose.

 Visakhapatnam  district  is  a  back-
 ward  area  and  is  known  for  whole-
 sale  migration  of  the  local  people  beca-
 use  of  lack  of  minimum  necessities  of
 Hfe.  There  are  several  industries
 there.  There  is  a  ship  building  yard.
 There  is  a  fertilizer  plant  and  seve-
 ral  other  industries  are  proposed  to
 be  Jocated  there.  I  am  happy  about
 this.  But  the  point  that  agitates  us
 is  that  the  local  people  are  denied
 employment  opportunities  in  these
 industries.  The  farmers  there  give
 their  lands  and  sel]  them  for  these
 industries.  Ultimately  he  is  deprived
 of  the  only  source  of  livelihood.  In
 such  circumetances  it  is  incumbent  on
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 the  Government  to  see  that  these  far-
 mers  who  are  forced  to  sell  their
 land  for  locating  these  industries,  get
 proper  employment  in  these  indust-
 ries,  I  know  of  several  families  who
 are  reduced  to  utter  penury  after
 selling  their  land  to  these  industrial
 concerns.  These  people  have  to  beg
 on  the  streets  because  the  industries
 which  take  their  lands  do  not  offer
 suitable  employment  to  these  people.
 The  Government  should  intervene  in
 a  big  way  and  see  that  these  people
 get  employment  in  industries  that
 are  there  and  are  proposed  to  be  set
 up  in  future.  Unless  these  industries
 give  employment  to  the  local  people,
 I  submit  Sir,  that  these  industries
 would  be  a  big  drain  on  the  local
 economic  set  up.

 For  quite  some  time  the  farmers
 of  Visakhapatnam  are  agitating  for
 diversion  of  Godavari  water  from  the
 Godavari  district  to  Visakhapatnam
 district.  When  I  recently  toured  the
 State  of  Haryana  I  saw  a  project
 where  waters  are  taken  up  with  the
 help  of  lift  pumps  at  seven  places  I
 am  asking  the  Government  as  to  why
 such  a  scheme  could  not  be  taken  up
 in  the  case  of  farmers  of
 Visakhapatnam  who  need,
 water  very  much.  I  would  like  to
 submit  here  that  is  such  a  lift  irriga-
 tion  scheme  is  taken  up  by  the  Go-
 vernment  the  farmers  are  ready  to
 subscribe  towards  the  cost  of  such  a
 scheme.  I  would  finally  conclude  by
 requesting  the  Government  to  con-
 duct  a  proper  survey  of  the  available
 resources  of  the  sub-soil  water  in  the
 Visakhapatnam  area.  JI  assure  the
 Government  that  farmers  are  ready
 to  bear  the  cost  of  such  a  survey
 Such  a  survey  would  develop  oppor-
 tunities  for  making  use  of  the  sub-
 soil  water  through  installation  of
 tube-weiis  in  that  area.  I  therefore
 request  the  Government  to  take  im-
 mediate  steps  in  that  direction.  With
 that  I  conclude  my  speech.

 DR.  G.  S.  MELKOTE  (Hyderabad):
 Mr.  Deputy-Speaker,  ths  is  an
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 octasion  when  I  should  express  the
 humiliatmg  experience  feeling  while
 discussing  this  budget.  Here  am  I
 standing  to  discuss  the  Andhra
 Budget  without  knowing  eyen  a  little

 of  Andhra  area  or  Rayalaseema;  I
 know  Telangana  very  weil.  On  the
 other  side  Members  have  said  that
 they  did  not  know  Telangana;  and
 the  height  of  the  tragedy  is  this:  the
 reply  is  going  to  be  given  by  Mr.
 Ganesh  who  belongs  neither  to
 Andhra  nor  Telangana  and  does  not
 know  the  conditions  in  any  of  these
 places  You  can  understand  what
 kind  of  a  reply  we  should  expect
 from  hiti  Can  there  be  a  more
 humiliating  situation  than  ths  I
 should  lke  to  ask?  On  constitutional
 propriety  we  have  to  discuse  thos  as
 the  President’s  rule  is  on  in  Andhra
 Pradesh.  While  we  discuss  the
 bidget,  does  it  mean  we  approve  of
 it,  maybe  the  majority  wi.l  pass  it,
 but  the  people  will  not  hke  :t.

 Some  papers  have  been  saying
 remove  the  irritants  that  cause  sepa-
 ration  from  the  minds  of  Andhras
 What  are  the  irmtants®  What  do  they
 mean  when  they  say  so?  Is  it  not  a
 fact  that  it  is  not  we  who  asked  for
 mulk:  rules,  the  Andhrag  gave  it”  It
 is  irking  to  them  now  I  cannot
 understand  what  they  are  talking
 now  The  thing  that  they  gave  to
 accommodate  a  backward  area,  they
 Say  now  that  we  are  imposing  upon
 them  Where  is  the  imposition?

 Struggle  is  going  on  in  Telangana
 for  the  past  four  years;  st‘li  we  do
 not  see  the  end  of  it  In  certain
 Places,  people  have  again  been  talk-
 ing  of  integration  Very  recently
 six  Munsif  Magistrates  were  appotnt-
 ed;  ‘all  of  them  are  from  Andhra
 area  Can  there  be  a  greater  irri-
 tant  to  the  Telengamtes  iuan  this?
 For  four  years,  the  people  of  Telen-
 gana  with  one  voice  have  becn  say-
 ing  and  they  will  continue  to  say  in
 future  also  that  they  want  a  sepa-
 rate  Telengana.  An  experiment  was
 made  verv  recently  in  elections  to
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 the  Osmania  University  senate;  the
 legislative  asseibly  members  had
 to  vote  to  elect  eight  candidates  Mr.
 P.  द  Narasimha  Rao  gaye  the  whip
 to  vote  for  his  eight  nominees,  but
 not  one  succeeded,  Can  there  be  a
 greater  tragedy  than  this  to  the
 Congress?  Péople  know  what  is  hap-
 pening,  they  want  a  separate  Telen-
 gana,  The  Hyderabad  Municipality
 has  been  superceded  for  the  past  four
 years  No  election  has  taken  »slJace
 there  since  then.  But  when  a  va-
 cancy  occurred  on  account  of  the
 demise  of  the  late  Mr.  ्  द  Nara-
 singa  Rao,  the  electoral  roll  was  got
 prepared  But  they  are  not  able  to
 prepare  the  electoral  roll  for  four
 years  for  Hyderabad  for  the  muni-
 cipal  elections  It  is  these  type  of
 situation  which  are  acting  as  great-
 est  irritant  to  us  The  sooner  the
 talk  of  integration  is  ended,  the
 better.  Let  us  know  the  thinking
 sf  the  Govt  in  the  matter  It  is
 necessary  to  inform  the  House  that
 any  further  move  towards  integration
 will  cause  another  upheavel  in
 Telengana,  and  one  more’  upheavel
 in  Andhra  and  then  there  will  have
 to  be  separation  at  last  We  do  not
 want  to  have  another  type  of  vio-
 lence  and  only  then  separation

 There  are  other  aspects  of  the
 budget  They  have  been  saying  that
 the  Telangana  separatists  are  carital-
 ists  and  landlords  and  thes  do  not
 want  land  reforms  Recently  there
 was  a  meeting  of  the  consultative
 Committee  of  Members  of  Parliament
 for  Andhra  when  the  Home  Minister
 Mr.  Dixit  was  present.  With  one
 voice  we  said,  whether  the  legisiative
 agsembly  was  there  or  not.  even
 under  the  President's  rule  we  want-
 ed  implementation  of  these  laws  im-
 medjately  *  They  are  blaming  us
 saying  that  the  capital'st  class”  do
 not  want  to  do  it,  Why  do  you  not
 implement  it  here  and  now?  We  will
 support  you  competely

 no  big  capitalists  left  now  who
 would  offer  money  to  the  colleges.
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 Parents  will  not  pay  and  the  Gov-
 ernment  will  not  treat  the  teachers
 in  private  colleges  as  on  par  with
 government  servants.  I  ask,  why
 not  nationalise  education?  we  are
 prepared  to  hand  over  alli  the  pri-
 vate  colleges  to  the  gevernment.
 They  do  not  pay  the  salaries  to  the
 teachers  properly.  Government  do
 not  look  at  our  difficulties  from  the
 point  of  view  of  human  suffering.
 How  long  will  the  teachers  suffer?
 There  are  strikes  by  the  students.
 How  long  are  we  to  face  this  in
 Telangana?  We  faced  it  till  4947
 when  we  had  an  autocratic  govern-
 ment.  After  a  brief  period  of  four
 or  five  years  from  4957  again  we  are
 continuously  suffering.  Wili  not  the
 Government  of  India  open  its  eyes
 and  see  whether  there  is  any  develop-
 ment  at  all  going  on  in  Telangana?
 Why  should  we  have  this  type  of  a
 government  who  persists  with  the
 idea  of  integration?  One  is  not  able
 to  understand  that.

 For  the  past  two  or  three  vears,
 there  have  been  no  rains  in  our  area.
 August  and  September  are  the  months
 when  we  get  good  rains  in  Telan-
 gana.  This  year  so  far  a  little  rain
 has  fallen  but  the  tanks  are  ©  still
 empty.  Some  sowing  might  have
 taken  place  but  it  is  not  sufficient.
 Drinking  waiter  is  not  available  in
 sufficient  quantities.  Power  cut  has
 been  restored  partially.  not  fully.
 We  have  abundant  coal  but  there  is
 Jack  of  power.  If  we  do  not  get
 rains  in  August  and  September,  we
 will  face  one  of  the  greatest  crises
 in  Telangana.  Employment  poten-
 tlal  is  lacking.  Telangana  has  not
 been  put  on  par  with  Maharashtra
 or  Gujarat  in  the  matter  of  drought
 relief  and  employment  and  the
 amount  of  money  spent  here  is  very
 meagre.  People  are  dyimg  ‘If  the
 montoon  does  not  em-  regularly,
 the  crops  will  wither  away.  So.  we
 ate  very  anxiously  waiting  for  the
 raita,  so  that  the  conditions  may  im-
 prove.  But  meanwhile,  Government
 must  do  its  duty  adequately,  parti-
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 cularly  when  the  Legislature  is  not
 functioning.

 Mr.  M.  R.  Krishna  has  come  up
 with  a  scheme  fir  the  development  of
 sports  in  our  area.  It  is  a  very  wel-
 come  feature  We  have  failed  miser-
 ably  in  international  games  and  we
 have  to  improve.  In  Andhra  Pra-
 desh,  we  can  develop  sports  very
 well.  He  hag  asked  for  Rs,  20  lakhs.
 I  understand  Rs.  30  lakhs  will  be
 given,  but  that  is  insufficient.  I  sug-
 gest  that  Rs.  20  lakhs  should  be
 given  and  if  possible  even  a  little
 more  than  ghat.

 The  next  five  year  plan  is  very
 important.  We  had  asked  for
 Rs.  7260  crores.  I  do  not  know
 whether  the  present  Governor’s  Ad-
 visers  have  prepared  the  plan  or  who
 has  prepared  it,  But  I  understand
 it  is  being  slashed  by  about  Re.  250
 crores.  At  a  time  when  the  legisla-
 ture  is  not  functioning  ana  the  peo-
 pie’s  voices  are  not  heard,  this  should
 be  done.  We  have  already  suffered
 for  tthe  past  4  or  5  years  and  politica!
 upheaval  has  made  us  suffer  more.
 This  slash  will  come  in  the  way  of
 development  of  backward  areas  like
 Rayalaseema,  Vizag,  Srikakulam,
 Telangana,  etc.  This  is  a  very  serious
 matter  and  we  would  like  to  request
 the  Planning  Minister  to  restore  this
 money  in  full  in  time,  without  any
 slashing,  so  that  the  development  of
 these  areas  may  take  place.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R  GANESH):  Sir,  I  am
 ‘thankful  to  the  hon.  Members  for
 participating  in  this  debate  which  has
 gone  on  for  more  than  two  hours.
 The  Andhra  Pradesh  budget  was
 presented  on  450  March  and  a  Vote
 on  Accourt  was  taken  for  four
 months  ending  3lst  July,  ‘1973.  This
 is  the  second  stage  of  the  budget
 discussions.

 During  the  course  of  their  observa-
 tions,  members  have  covered  a  very
 wide  range  of  problems  affecting  the
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 people  and  State  of  Andhra.  I  agree
 with  the  veteran  member,  Dr.  Mel-
 kote,  that  it  is  unfortunate  that  we
 are  required  to  discuss  here  in  this
 House  the  budget  of  the  State  of
 Andhra  Pradesh  We  are  not  fully
 equipped  to  go  into  the  problems
 that  the  hon.  Members  have  raised
 which  certainly  is  the  responsibility
 of  the  State  Legislature.  It  is  my
 handicap  also  that  it  will  not  be
 possible  for  me  to  go  into  all  the
 various  problems,  manifold  problems
 affecting  Andhra  Pradesh  which  have
 been  raised  here.

 During  the  discussion  of  the  first
 stage  of  the  budget  I  had  occasion  to
 mention  that  this  is  a  great  State
 with  gifted  people  who  have  contri-
 buted  to  a  very  considerable  degree
 m  our  national  struggle,  people  who
 have  built  up  a  political  life  which
 ig  very  healthy  from  various  points
 of  view.  This  State  has  passed
 through  great  sufferings,  through
 hell  and  fire.  The  great  upheaval
 that  we  saw  in  Andhra  Pradesh  was
 very  extraordinary.  It  is  not  for  me
 to  take  sides-on  the  various  view-
 points  that  have  been  mentioned.  No
 matter  whatever  may  be  the  irritants
 at  the  moment,  they  have  the  politi-
 cal  maturity  and  resilience  to  find
 a  solution  consistent  with  the  wishes
 of  the  people,  their  traditions,  the
 requirements  of  the  national  main-
 stream  and  consistent  with  what  they
 themselves  have  been  fighting  for  all
 these  years.

 It  is  rather  strange  that  the  Prime
 Minister  is  blamed  for  the  crisis  in
 Andbra.  As  I  mentioned  last  time,
 the  differences  between  Andhra  and
 Telangana  has  a  history,  it  has  a
 legacy  behind  it.  It  is  this  legacy
 which  is  responsible  for  the  irritants
 we  notice  in  that  State.  The  Mulki
 Rule  was  not  the  creation  of  the  Cen-
 tral  Government.  It  hag  come  as  a
 result  of  the  integration  of  States.
 When  this  formula  was  adopted,  all
 the  groups  and  parties  and  all  the
 interests  in  Andhra  Pradesh  were
 consulted.  Somehow  it  did  not  work
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 and  the  State  was  thrown  into  tre-
 mendous  turmoil,  Now  nermalcy
 has  been  restored  and  the  NGOs  have
 gone  back  to  work  I  hope,  and  I
 think  it  is  the  hope  and  wish  of  this
 House,  that  the  people  of  Andhra
 Pradesh  may  be  able  to  find  a  solu-
 tion  to  thig  problem,  that  the  State
 will  be  developed  and  that  it  will
 march  with  the  rest  of  the  country.

 It  has  also  been  mentioned  during
 the  course  of  the  debate  that  the  im-
 Position  of  President’s  Rule  -in
 Andhra  Pradesh  and  in  various  other
 States  is  a  manifestation  of  certain
 dictatorial  tendency  and  the  viola-
 tion  of  democratic  principles.  All  that
 I  wish  to  gay  is  this.  If  we  study  the
 problems  that  we  have  in  each  of
 the  States  which  the  President  was
 required  to  take  over,  the  problem
 of  Andhra  Pradesh  was  a  very  extra-
 ordinary  problem  and  ani  extra-
 ordinary  solution  had  to  be  found  for
 it.  Like  that,  if  we  take  the  problems
 of  other  States,  for  example,  Mani-
 pur,  we  discussed  the  problem  of
 Manipur  yesterday  and  the  problem
 there  was  that  the  Government  in
 power  did  not  have  the  majority  and
 the  other  alternative  Government
 could  not  be  formed.  Even  though
 the  Congress  party  could  have
 managed  with  a  conglomeration  of
 other  parties,  it  would  not  have
 given  a  political  stability  to  a  vulner-
 able  and  sensitive  State  like  Mani-
 pur.  So,  there  was  the  President’s
 Rule  imposed,  We  will  aiso  be  dis-
 cussing  about  Orissa  now.  What  I
 wish  to  say  is  that  each  of  the  States
 has  its  problem  and  it  will  not  be
 correct  to  say  that  democratic  pro-
 cedures  are  not  asserting  themsclves.
 There  is  a  certain  political  reality
 which  we  have  to  recognise  and  with
 that  reality,  some  of  the  problems
 have  got  to  be  solved

 Sir,  there  are  certain  specific  points
 which  the  hon.  Members  have  raised
 and  |  shall  try  to  answer  them  with
 the  best  of  my  ability.  As  I  said
 earlier,  this  is  the  second  stage  of
 Andhra  Pradesh  Budget.  The  hon.
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 Members  are  aware  of  the  separate
 figures  for  Telangana  and  the  rest  of
 the  State.

 A  formula  was  worked  out  and
 about  Rs.  45  crores  of  special  assist-
 ance  was  provided  by  the  Govern-
 ment  for  an  accelerated  development
 of  Telengana  region  Ex:luding  an
 amount  of  Rs.  4.28  crores  utilised
 during  1968-69,  the  remaining  amount
 of  Rs.  43.72  crores  was  avauiable  for
 the  special  development  programme
 during  the  Fourth  Plan.  This  amount
 will  be  fully  utilised  during  the  rest
 of  the  period  of  the  Plan  and  will
 be  completed  by  the  end  of  1973-74.

 As  fay  as  the  current  year’s  Plan
 is  concerned,  the  Planning  Commis-
 sion  had  indicated  a  higher  outlay  of
 Rs.  9.50  crores.  But  the  State  Gov-
 ernment  is  now  in  a  position  to  pro-
 vide  Rs.  87.59  crores  because  of  cer-
 tain  constraints  as  a  result  of  dis-
 turbed  conditions  and  as  a  result  of
 various  other  factors  that  are  there.

 It  is  a  fact,  as  the  hon.  Members
 have  pointed  out,  that  irrigation
 and  power  constitute  a  very  impor-
 tant  element  for  the  development  of
 an  agricultural  State  like  Andhra
 Pradesh.  It  has  got  tremendous
 potentialities.  If  sufficient  funds  are
 available  for  irrigation  and  power
 projects,  the  State  may  be  able  to
 play  a  very  important  role  in  the
 entire  food  production  of  the  coun-
 try,  as  has  been  said  by  most  of  the
 hon.  Members.  Even  now,  the  cur-
 rent  year’s  Plan  outlay  for  irrigation
 and  power  constitutes  a  predominant
 position,  acgording  for  about  two-
 thirds  of  the  total  Plan  expenditure.

 Take,  for  example,  the  very  impor-
 tant  projects  that  are  there  in  Andhra
 Pradesh.  For  Nagarjuna  Sagar  pro-
 ject,  the  allocation  is  Rs.  5.65  crores.
 For  Pochampad  Project,  it  is  Rs.  0.53
 crores,  As  regards  power,  for  Sri-
 gallam  project,  it  is  Rs.  5.20  crores;
 for  -Kothagudam  Thermal  Scheme,
 Stage-Itl,  it  is  Rs  8  crores  and  for
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 Lower  Sileru  Hydro-Electric  Scheme,
 it  is  Rs.  8  crores.  It  might  be  pointed
 out  that,  originally,  we  proposed  to
 spend  Rs.  4  crores  on  Srisailam  pro-
 ject.  In  view  of  the  dire  need  of
 stepping  up  the  outlay,  this  has  been
 raised  to  Rs.  5.20  crores.  In  the  case
 of  the  Lower  Sileru  Hydro-Electric
 Scheme  which  is  also  one  of  the  major
 power  projecis  of  the  State,  in  addi-
 tion  to  Rs.  8  crores  provosed  to  be
 spent  from  out  of  the  Plan  provision,
 a  further  requirement  has  been  given
 by  the  Government  of  India  and  it
 has  been  accepted  in  principle  by
 the  Planning  Commission.

 Like  the  rest  of  the  country,
 Andhra  Pradesh  has  also  passed
 through  drought  and  even  this  year,
 though  the  South-West  Monsoon  has
 been  in  time,  nevertheless  it  is  not
 sufficient  for  certain  party  of  Andhra
 and,  therefore,  there  is  cause  for  con-
 cern  in  respect  of  a  State  which  is
 agricultural  and  which  produces  im-
 portant  foodgrains,

 Upte  the  end  of  3lst  March.  2973
 the  State  Government  have  spent
 Rs.  40.46  crores  on  drought  relief
 works,  and  drought  relief  works  are
 being  continued  and  upto  the  end  of
 the  current  month,  a  further  amount
 of  about  Rs.  2i  crores  is  hkely  to  be
 spent  on  relief  works.  These  are
 very  substantial  figures  and  these
 only  indicate  that  considerable  atten-
 tion  has  been  given  to  alleviate  the
 sufferings  of  the  people  in  the  dro-
 ught-alfected  sreas  of  Andhra  Pra-
 desh,

 With  regard  to  employment  orient-
 ed  schemes,  during  the  current  year

 a  sum  of  about  Rs.  74.50  crores  is
 being  spent  on  various  programmes
 tntende@  for  providing  gainful  and
 productive  employment  to  the  un-
 employed.  A  sum  of  Rs.  6  crores  has
 been  earmarked  under  the  Half-a-
 Million  Jobs  Programme  In  addi-
 tion  to  this,  under  the  Central  Sec
 tor  Plan  Schemes  of  Special  Emp
 loyment  Programmes,  a  sum  of  Rs.  2.5
 crores  is  being  spent.  Over  and
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 above  these,  for  agricultural  labour-

 oo  @M  a  sum  of  Re  66  crores  is  proposed
 to  be  spént  and  it  is  also  proposed
 to  spend  Rs.  70  lakhs  on  self-employ-
 ment  schemes  for  the  educated  un-
 employed

 The  Andhra  Pradesh  Assembly,  be-
 fore  it  was  suspended,  had  adopted
 the  Andhra  Pradesh  Land  Ceilings
 Act  and  it  was  welcomed  by  the
 entire  people  of  Andhra.  Now  there

 are  certain  procedural  discussions
 taking  place  in  the  Home  Ministry.
 Thig  matter  was  also  placed  before
 the  Consultative  Committee  of  Parlia-
 ment  for  Andhra  Pradesh.  I  agree

 .with  Dr,  Melkote  that  this  very  im-
 portant  mepsure,  which  the  Andhra
 ‘Pradesh  Legislature  has  passed,  should
 be  implemented.  I  will  convey  the
 sense  of  the  House  to  the  Home  Minis-
 ter.  In  the  process  of  solving  the
 problemg  of  Andhra  Pradesh,  these
 measures  are  very  important,  they
 may  create  the  necessary  conditions
 for  the  solution  of  some  of  the  very
 ‘important  political  and  motional  ques-
 tions  that  Andhra  Pradesh  is  facing.

 For  the  welfare  of  backward  classes
 qiso,  the  Andhra  Pradesh  Government
 have  undertaken  a  massive  programme
 of  bouse  construction  at  a  cost  of
 Ra,  १0  crores  for  the  benefit  of  the
 weaker  sections.  The  Scheduled  Castes
 and  Scheduled  Tribes  Cooperative
 ‘Housing  Societies  Federation  hag  been
 formed.  The  State  Government  hes
 given  Rs.  crore  ag  share  capital  and

 Joan,  and  the  rest  wilt  come  from  the
 Life  Insurance  Corporation  of  India.

 Then  there  has  been  the  problem  of
 feeding  charges  in  gubsidised  harijan
 hostela;  the  rate  has  been  raised  from
 Rs,  25  to.  iRs,  40.

 As.the  management  of  private  hos-
 tels  wag  not  ‘found  satisfactory,  it  nas
 also  been  taken  over  by  the  State
 Government.

 a  &w  fay  as  Kothagudam,  third  stage
 is  coneerned,  the:  Reserve  Bank  of
 india  has  allowed  the  Andhra  Predesh

 Government  to  araw  a  special  loan  of
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 ‘Re.  2erores.’  The  permission  has  been
 given,  and:  this  work  will  go  on.  *

 Some:  points  were  raised  by  my  hon.
 ‘friend,  Shri  Maddj  Sudarshanam.  The
 -recommendations  of  the  Boothalingam
 Committee  on  sales  tax  are  under  ac-
 tive  consideration  arid  these  will  be
 implemented  when  they  are  accepted
 by  the  State  Government,  As  part  of
 resource  mobilisation  for  the  Fifth
 Five-Year  Pian,  the  planning  Com-
 mission  has  indicated  a  sum  of  Rs.  250
 crores  as  additional  resources  for  the
 Fifth  Plan

 Various  other  points  which  the  hon.
 members  raised  relate  to  speeding  up
 of  the  development  of  Andhra  Pre-
 desh,  the  question  of  the  share  of
 various  Central  taxe,  to  Andhra
 Pradesh,  etc,  These  are  matters
 which  should  be  placed  before  the
 Finance  Commission.  These  are  mat-
 ters  which  normally  form  part  of
 Andhra  Pradesh  Government,  and
 when  the  Andhra  Pradesh  Legislature
 comes  into  being,  I  am  sure,  these
 matters  will  be  taken  up.

 “SHRI  K.  NARAYANA  RAO:  Please
 tell  something  about  the  Visakha-
 patnam  steel  plant.

 SHRI  K,  R.  GANESH:  I  will  find
 out  the  exact  facts  and  jet  you  know.

 As  far  as  tobacco  also,  I  have  tried
 to  check  up  the  position.  It  has  to  be
 checked  from  the  Central  Excise  De-
 partmeht.  I  will  write  to  you  the
 exact  facta.  that  are  there.  T®  @hs
 raised  a  very  important  point  but  it  is

 a  part  of  the  genéral  question  of  a  fair
 Price  to  the  producers  ‘of  cotton,  to-
 bacco  and  various  othe?#  things:  It
 cannot  be  question  of  Andhra  Pradesh
 alone.  Of  course,  it  is  a  fact  that
 Andhra  Pradesti.  produces,  as  the  hon.
 Meniber  said,  90  per  cent  of  the  very
 fine  tobacco  and.  that  of  -all  the  ciga-
 rettes  that.  we  smoke.  and  of  all  the
 cigarettes  which  the  smokers  the.  worid
 ever  smoke  a  very  substantial  portion
 of  it  comes  from  Andhra  Pradesh  and
 there  can  be  no.two  opinions  thatthe
 producers:  have  got  to  he  paid.a  fair
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 price,  but  —  do  not  know  the  mecha-
 nics  of  it,  I  will  fing  out  the  facts
 from  the  Excise  Department.  I  do  not
 know  what  is  possible  at  the  present
 moment.

 ओ  ब  लिमये  (बाका)  यह  एक्साइज,
 ह... ल  मामला  नहीं  हैं।  यह  व्यापर  मता लय
 कौर  उद्योग  मंत्रालय  का  मामल।  हूँ  ।

 SHRI  छू,  R.  GANESH:  I  will  find
 out  from  whichever  source  it  has  to
 be  found  gut.  I  do  not  have  the
 figures  with  me  at  the  moment.

 With  these  few  remarks  [I  once
 again  express  my  trust  that  the
 democratic  movement  in  Andhra
 Pradesh  and  the  people  of  Andhra
 Pradesh  who  are  such  a  gifted  people.
 who  are  such  a  fine  and  vigorous
 people  and  who  have  contributed  so
 much  to  our  freedom  movement—all
 of  us  who  come  from  the  nearby
 States  have  seen  how  the  Andhra
 Pradesh  people  have  built  a  very  fime
 political  life—I  hope  the  House  will
 share  with  me  our  firm  belief  that
 they  will  be  solving  the  problem  that
 is  facing  them  to-day  and  that  once

 the  present  difficulties  are  over.  they
 will  once  again  march  with  the  main-
 stream  of  the  nationa)]  life.

 With  these  words,  I  commend  the
 demand  for  grants  for  the  acceptance
 of  the  House.

 MR.  DEPUTY-SPEAKER:  There
 are  five  cut  motions  standing  in  the
 name  of  Shri  Madhu  Limaye.

 Mr.  Madhu  Limaye,  are  you  pressing
 them?

 SHRI  MADHU  LIMAYE:  Yes,  Sir.

 MR.  DEPUTY-SPEAKER,  Then  ३
 wil  put  them  to  the  vote  og  the
 House,

 The  cut  motions  were  put  and
 .  negatived.
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 MR.  DEPUTY-SPEAKER:  Now,  the
 question  ig;

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper  be  granted  to  the  President,
 cut  of  the  Consolidated  Fund  of  the
 State  of  Andhra  Pradesh,  to  com-
 plete  the  sums  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ३3974
 in  respect  of  the  following  demands
 entered  in  the  second  column  there-
 of.

 Demanps  Nos.  I  to  LVI.”

 The  motion  was  adopted.

 {The  motions  for  Demands  for  Grants,
 which  were  adopted  by  the  Lok

 Sabha,  are  reproduced  below-Ed.}

 Denranp  No.  I—LaNp  REVENUE
 “That  a  sum  not  exceeding

 Rs.  4.29,60,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of  ‘Land
 Revenue’.

 Dimann  No.  I]—Excise  DEPARTMENT
 “That  a  sum  not  exceeding

 Rs  1,93,12,000,  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  cf  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  detray  the  charges  which
 will  come  in  cOurse  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  In  respect  of  ‘Ex-
 cise  Department’.”

 DFMAND  Ni.

 “That  a  sum  not  exceeding
 Rs.  25.95.000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which

 II—Taxks  on  VECHILES
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 will  come  in  course  of  payment
 during  the  year  ending  the  Sigt  day
 of  March,  (1974,  mm  respect  of  ‘Taxes
 on  Vehicles’.”

 Demanp  No.  I'V—Sarzs  Tax  ApMrnis-
 TRATION

 “That  a  sum  not  exceeding
 Rs,  -1,11,91,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  m  respect  of  ‘Sales
 Tax  Admunistration’.”

 Demanyp  No  V—OtnHer  TAxeES  AND
 DuTIEs  ADMINISTRATION

 “That  a  sum  not  exceeding
 Rs,  6,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  ‘1974,  m  respect  of  ‘Other
 Taxes  and  Duties  Administration’.”

 DEMAND  NO.  VI.—STAMPS  ADMINISTRA-
 TION

 “That  a  sum  not  exceeding
 Rs.  18,867,000  be  granteg  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  in  respect  of
 ‘Stamps  Admunistration’.”

 Denmanp  No,  VII—Rearsrnarion
 DEPARTMEIy

 “That  a  sum  not  exceeding
 Rs.  §1,72,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andbra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  Gefray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
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 of  March,  1974,  in  respect  of  ‘Regis-
 tration  Department’.”

 Demana  No.  VIUI—Srare  Lxcistarnue
 “That  a  sum  not  exceeding

 Rs.  215,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  netes-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of  ‘State
 Legislature’.”

 DemMaNyn  No  IX—Heaps  or  Srare,
 MINISTLRS  AND  HEADQUARTERS  StTaFF

 “That  8  sum  not  exceeding
 Rs.  3,82,57,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 auring  the  year  ending  the  3ist  day
 of  March,  1974,  in  respect  of  ‘Heads
 of  Stote,  Ministers  and  Headquarters
 Staff’.”’

 Demand  No  X—Disrricr  ADMINISTRA-
 TION  AND  MISCELLANEOUS

 “That  a  sum  not  exceeding
 Rs  9.49,86,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  ‘1974,  in  respect  of  ‘Dis-
 trict  Administration  and  Miscella-
 neous’  we

 Demanyp  No.  XI—ApMnsTRaTION  oF
 Jusrice

 ‘That  a  sum  not  exceeding
 ‘Re,  1,98,81,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  alst  day
 of  March,  1914,  in  respect  of  ‘Ad-
 ministration  of  Justice’.”
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 Damanp  No,  XII—Jais

 “That  a  sum  not  exceeding
 Rs.  98,31,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  came  in  dourge  of  payment
 fluring  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of  ‘Jails’.”

 Demand  No.  XIII—Poritce

 “That  8  sum  not  exceeding
 Rs,  12,74,70,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of
 *Palice’.”

 Dimanp  No  XIlV—Commerce  anv  Ex-
 PORT  PROMOTION  DEPARTMENT,  WEIGHTS

 AND  MEASURES  ETC.

 “That  a  sum  not  exceeding
 Rs.  88,16,000,  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sty  to  defray  the  charges  which
 will  come  in  cOurse  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  in  respect  of
 ‘Commerce  and  Export  Promotion
 Department,  Weights  and  Measures
 ete...”

 Demanp  No,  XV—MISCELLANEQUS
 DEPARTMENTS

 “That  ai  sum  not  exceeding
 Rs.  1,49,54,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 gary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  i974,  in  respect  of

 “Miscellaneous  Departments’.”
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 DeManp  No.  XVI—MuInes  ann  ARCHAEO-
 LOGY  ETC,

 “That  8  sum  70  exceeding
 Rs.  34,32,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  og  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  cnding  the  3lst  day
 of  March,  ‘1974,  in  respect  of
 ‘Mines  and  Archaeology  etc’.”

 Dimaw  No.  XVII-—Epucation

 “That  a  sum  not  exceeding
 Rs,  3266.59.000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 duiing  the  year  ending  the  3lst  day
 of  March,  ‘1974,  in  respect  of
 ‘Education’.”

 DiMavyp  No  XVITI—MeEpican

 ‘That  8  sum  not  =  exceeding
 ह:  12,70,  35,000,  be  granted  to  the
 President,  out  ef  the  Consuldated
 Fund  cf  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  tv  defray  the  charges  which
 will  come  mn  course  of  payment
 during  the  year  ending  the  3lst  uay
 of  March,  1974,  in  respect  of
 “Medical.”

 Drmaxn  No  XIX—Postic  HEALTH
 AND  FaMILy  PLANNING

 “That  a  sum  not  exceeding
 Rs  8.75.44,000  be  granted  to  the
 President.  out  of  the  Consohdated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neve
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  ‘1974,  in  respect  of
 ‘Public  Health  and  Family  Pian-
 ning’.”



 283  DG.  (Andhra

 Demand  No.  KX—Aonrcunsune

 “That  ai  sum  not  exceeding
 Ra.  6,89,53,000  be  granted  to  the
 President,  gut  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Jlst  day
 of  March,  ‘1974,  in  respect  of
 ‘Agriculture’.”

 Demanp  No.  XXI-—Fisuenies

 “That  ai  sum  not  exceeding
 Rs  90.69,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  detray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist  day
 of  March,  1974,  in  respect  of
 ‘Fisheries’.”

 Demand  No.  XXII—ANIMAL
 HUSBANDARY

 “That  a  sum  not  exceeding
 Re.  4,32,62 000  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  m  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  in  respect  of
 ‘Animal  Husbandry’.”

 Demano  No  XXIII—Co-opERATION

 “That  8  sim  not  exceeding
 Res,  1,67,03,000  pe  granted  to  the
 President,  out  of  the  Consulidated
 Fund  of  the  Sicste  of  Andhro
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  im  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1074,  in  respect  of
 ‘Co-operation’.”

 Demanp  No.  XXIV—Inousraits
 “That  ai  sum  not  exceeding

 Rs.  1,81,45,000  be  granted  to  the
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 ‘Industries’.”

 Demanp  No.  XXV—Com™ountry  Dets-
 LOPMENT  PrRovects,  NATIONAL  EXxrTren-
 ston  Service  AND  Loca,  DevELormxnt

 Works

 “That  a  sum  not  exceeding
 Rs,  7.25,02,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces~
 sary  to  defray  the  charges  which
 will  come  m=  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  ‘W974,  in  respect  of
 ‘Community  Development  Projects,
 National  Extension  Service  and
 Local  Development  Works’  ”

 DrMaNp  No.  XXVI—Lapour  anv
 EMPLOYMENT

 ‘That  a  sum  not  exceeding
 Rs  1,41.98,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andbra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  whith
 will  come  in  coUrse  of  paymedit
 during  the  year  ending  the  3ist  day
 of  March.  1974,  in  respect  of
 ‘Labour  and  Employment’.”

 Demanp  NO  XXVIJ—OtTuER  MISCELA-
 NEOUS:  SOCIAL  AND  DEVELOPMENT

 ORGANISATION

 “That  a  sum  not  exceeding
 Rs,  63.09,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  ra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  cotree  of  payment
 during  the  year  ending  the  ‘Bist  day
 of  March,  ‘19T4,  in  respect  of
 ‘Other  Miscellaneous  Social  and
 Development  Organisations’.”
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 Demanpn  No.  XXVII—WomeEN’s  Wex-
 FARE  DEPARTMENT,  ETC.

 “That  ai  sum  not  exceeding
 Rs.  37,10,000  be  granted  to  the
 Pregident,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 widl  come  in  course  of  paynient
 during  the  year  ending  the  3Ist  day
 of  March,  1974,  in  respect  of
 ‘Women’s  Welfare  Department,  etc’.”

 Demanp  No.  XXIX—WELFARE  oF
 ScHEDULED  TRIBES,  CASTES  AND  O/HER

 Backwarp  ‘CLASSES:
 “That  aosum  not

 Ry.  16,08,74,000  be
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  dcfray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March.  1974,  in  respect  of
 ‘Welfare  of  Scheduled  Tribes,

 wstes  and  Backward  Classes’,”

 exceeding
 granted  to  the

 Drmanp  No,  XXX—INTEREST  ON  Capt-
 TAL  OVlLAY  ON  MULTIPURPOSE  RIVER

 ScHemes

 “That  a  sum  =  not
 Rs,  8.44.71,000  be  granted  to  the
 President.  out  of  the  Consolidated
 का  कक  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  vayment
 during  the  year  ending  the  151.  day
 of  March.  I974,  ain  respect  of
 ‘Interest  on  Capital  Outlay  cn  Mul-
 tipurpose  River  Schemes’.”

 exceeding

 Dimanp  No.  KXXI—IRRIGATION

 “That  a  sum  not  exceeding
 Rs.  37,86,3i,000  be  granted  to  the
 President.  out  of  the  Consolidated
 Bumd  of  the  State  of  Andhra
 Pradesh,  ६9  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 @uring  the  year  ending  the  Sist  cay
 of  March,  1974,  in  respect  of
 ‘Irrigation’.”
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 Demayn  No.  XXXII—ExEcrricrry
 “That  a  sum  not.  exceeding

 Rs,  6,42,24,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  ‘1974,  in  respect  of
 ‘Electricity’.”

 DEMANy  No.  XXXIII—Pusric  Works
 “That  a  sum  not  exceeding

 Rs.  13,83.85,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  Sfate  of  Andhra
 Pradesh.  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  :n  course  of  payment
 during  the  year  ending  the  3ist  aay
 of  March,  1974,  in  respect  cf
 ‘Public  Works’.’

 Dearany  No,  XXXIV—Ports  anp
 PILOTAGE

 ‘That  a  osum  not  exceeding
 Rs,  49,68,000  be  granted  to  the
 President.  out  of  the  Consulidated
 Fund  of  the  State  of  Andhra
 Pradesh,  ta  complete  the  sum  ueces-
 sary  to  defray  the  charges  which
 wil  come  in  course  of  ,payment
 curing  the  year  ending  the  3tst  day
 of  March.  1974,  in  respect  of
 ‘Ports  and  Pilotage’.”

 Demany  No  XXXV—FaMiIne  RELIEF

 ‘That  a  sum  not.  eaceeding
 Rs.  3.21.67,000  be  granted  to  the
 President.  out  of  the  Consolidated
 Fund  of  the  State  cf  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1974,  in  respect  of
 ‘Famine  Reiief’.”

 Demann  No,  XXXVI-—PENSIONS

 “That  a  sum  not.  exceeding
 Rs  447,173,000  be  granted  to  the
 President,  out  of  the  Consolidated
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 Fund  af  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in.  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March  ३74  in  respect  of
 ‘Pensions’”’
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 Demann  No  XXXVII—Ternrrona
 AND  Po.rtrcaL  Prnsrons

 “That  a  sum  not.  exceeding
 Rs  2,683,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces:
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March  4974  in_  respect  of
 ‘Territorial  and  Political  Pensions  "

 Demano  No  XXXVIII—Privy  Purses
 AND  AILOWANCES  OF  INDIAN  RULERS

 That  a  sum  ~»not  exceeding
 Rs  37000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  whith
 will  come  mm  course  of  payment
 during  the  year  ending  the  jist  day
 of  March,  1974,  in  respect  of
 ‘Pnvy  Pursez  and  Allowances  of
 Indian  Rulers’”

 Demann  No  XXXIX—SraTIONERY  AND
 PRINTING

 ‘That  a  sum  not.  eaceeding
 Rs  152,25 000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  m  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March  4974  in  respect  of
 ‘Stationery  and  Printing’”

 Demanp  No  XL-—ForEst  DEeraReMEeut

 “That  8  sum  not  exceeding
 Rs  4,02,35,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Prades,  ६0  complete  the  sum  neces
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 gary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist  day
 of  March,  1974,  in  respect  of
 ‘Forest  Department’  a”

 Demanp  No  XLI—MISCELLANEOUS

 That  a  sum  not  exceeding
 Rs  9,45,30,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March  ]974  in  respect  of
 Miscellaneous  *

 DeManp  No  XLII—MunNicrea,
 ADMINISTRATION

 That  a  sum  ~not  exceeding
 Rs  7038000  be  granted  to  the
 President  out  of  the  Consolidated
 Furd  of  the  State  of  Andhia
 Pradesh  to  complete  the  sum  neces-
 surv  to  defray  the  charges  which
 vill  come  im  course  Of  payment

 during  the  vear  ending  the  १58६  day
 ef  March  974  in  respect  of
 Municipal  Administration

 Demavyn  No  XLIN-—Orner  Miscr.i
 LARLOULS  COMPENSATIONS  AND  AssiGn-

 MENTS

 That  a  sum  not.  exceeding
 Rs  5 72 70,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradech,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  ४9  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March  1974  in  respect  of
 ‘Other  Miscellaneous  Compensations
 and  Assignments’”

 DemMann  No  XLIV-—Compensazion  १०
 ZAMINDARS

 “That  ai  sum  not.  exceeding
 Rs  5,94,000  be  granted  te  the
 Prendent.  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
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 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  uay
 of  March,  ‘1974,  im  respect  of
 ‘Compensation  to  Zamindars’.”

 Demand  No,  XLV—Caprrra,  Outsay
 ow  IMPROVEMENT  OF  Pustic  HEALTH

 “That  a  sum  not.  exceeding
 Rs,  2.44,77,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of
 ‘Capital  Outlay  on  Improvement  of
 Public  Health’.”

 oe

 Demand  No,  XLVI—Caprrar  OurtLay
 on  SCHEMES  OF  AGRICULTURAL  Im-

 PROVEMENT  AND  RESEARCH

 “That  a  sum  not.  exceeding
 Rs.  4,00,000  be  granted  0  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andivwa
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  ‘1974,  छा  respect  of
 ‘Capital  Outlay  on  Schemes  of  Agri-
 cultural  Improvement  and  Re-
 search’.

 Demand  No.  XLVII—Carizra.  Ouray
 on  INDUSTRIAL  AND  Economic  Devs-

 LOPMENT

 “That  ai  sum  not  exceeding
 Rs,  4,60.35,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  im  course  of  payrnent
 during  the  year  ending  the  3ist  day
 ef  March,  ‘1974,  in  respect  of
 ‘Capital  Outlay  on  Industrial  and
 Economic  Developmant’.”

 1088  L.S.—i
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 Demanp  No.  XLVIII—Carrta,  Ovrtay
 on  MULTIPURPOSE  RIVER  SCHEMES

 “That  a  sum  not  exceeding
 Rs.  3,76,67,000  be  granteq  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of
 ‘Capital  Outlay  on  Mulipurpose
 River  Schemes’.”

 Demann  No,  XLIX—CapitaL  Outay
 On  IRRIGATION

 “That  a  sum  =not  exceeding
 Rs.  11,57,69,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh,  to  complete  the  sum  néces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  $ist  day
 of  March  ‘1974,  in  regpect  of
 ‘Capital  Outlay  on  Irrigation’.”

 Demand  No  L-—CApPITAL  OuTLay  ON
 ELeerriciry  SCHSMES

 “Phat  a  sunm  not  exceeding
 Rg,  3,07,88,000  be  gtanted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  Stete  of  Andhra
 Pradesh,  to  complete  the  sum  seces-
 sary  to  defray.  the  charges  ‘which
 will  come  in  course  of  payment
 during  the  year  ending  the  3tst  day
 of  March,  97€  in  respect  of
 ‘Capital  Outlay  on  ‘Electricity
 Schemes.”

 Demanno  No.  LI--CaprraL  Quriay  on
 Pustic  Works

 “That  ai  sum  not  exreeding
 Re.  3.44,28,000  be  granted  to  the
 President,  out  of  the  Concolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  comptete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Slat  cay
 of  March,  97€,  im  respect  of
 ‘Capital  Outlay  on  Public  Works’.”



 DG.  (Anihta  Pradesh),
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 Demand  LiI—Oxnern  Works

 “That  ai  sum  ,  not  exceeding
 Rs.  1,138,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of
 ‘Other  Works’.”
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 Demanp  No.  LITI—~Caprrat  OutLay  ON
 Forrsrs

 “That  a  sum  not  exceeding
 Rs.  1,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  “lst  day
 of  March,  ‘1074,  in  respect  of
 ‘Capital  Outlay  on  Forests’.”

 Demanp  No.  LIV—Commevren  VALUE
 or  PrEnsions

 “That  2  sum  not  exceeding
 Rs.  -30,00,000  be  aranted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradezh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  Sist  day
 of  March,  ‘1974,  in  respect  of
 ‘Commuted  Value  of  Pensions’.”

 Demanp  No.  LV-—Carrran  OurLay  on
 Scuemezs  or  GOVERNMENT  TRADING

 “That  a  sum  not  exceeding
 Rs.  -17,23,50,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  8ist  day
 of  March,  1974,  in  respect  of
 ‘Capital  Outlay  on  Schemes  of  Gov-
 ernment  Trading’.”

 JULY  25,  4978  Andhra  Pradesh
 Appropriation  (No.  2)  Bilt

 Dewan  No.  LVI—Loans  ann  AD-
 VANCES  BY  THE  STATE  GOVERNMENT

 “That  a  sum  not  exceeding
 Rs.  +12,41,53,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  5lst  day
 of  March,  ‘1974,  in  respect  of
 ‘Loang  and  Advances  by  the  State
 Government’.”
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 45.48  hrs.
 ANDHRA  PRADESH  APPROPRIA-

 TION  (NO.  2)  BILL,  978
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 Payment  and  appropriation  of  certain
 sums  from  and  out  of  ‘fhe  Cansolidat-
 ed  Fund  of  the  State  of  Andhra  Pra-

 desh  for  the  services  of  the  financial
 year  ‘1973-74,

 MR.  DEPUTY-SPEAKER:
 question  is:  :

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra  Pra-
 desh  for  the  services  of  the  finan-
 cial  year  1978-74."

 The  motion  was  adopted.

 SHRI  K.  R.  GANESH:  I  introducet
 the  Bill.

 I  beg  to  move:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Andhra
 Pradesh  for  the  services  of  the
 financial  yeer  ‘1973-74,  be  taken  into
 consideration.”

 The

 *Published  in  Gazette  of  india  Extraordinary, Part  bam Section  x
 dated,  (28-7-78,

 tIntroduced/moved  with  recommendation  of  the  President.
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 MR.  DEPUTY-SPEAKER:
 question  38:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Andhra
 Pradesh  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 The

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  clause-by-clause  conside-
 retion.

 The  question  is:
 “That  cauges  2,3,  the  Schedule,

 clause  l,  the  Enacting  Formula
 and  the  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  2.  3,  the  Schedule,  clause  1
 the  Eanacting  Formula  and  the  Title
 ‘were  added  to  the  Bill.

 SHRI  K.  झ्.  GANESH:  I  beg  to
 move:

 “That  the  Bill  be  passed.”
 MR.  DEPUTY-SPEAKER:

 question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted

 The

 38.30  bre.

 DEMANDS*  FOR  GRANTS
 (ORISSA),  ‘1973-74

 MR.  DEPUTY-SPEAKER:  We
 will  now  take  up  discussion  and
 ‘voting  on  the  Demands  for  Grants  in
 ह...  of  the  Budget  for  the  State
 of  Orissa  for  1973-74.
 Demanp  No.  |.  ELECTIONS  AND  OTHER
 TRPENDITURE  RELATING  TO  THE  HOME

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Res,  86,27,000  be  granted  to  the  कन
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 sident,  out  of  the  Consolidated  Fund
 of  the  State  of  Orissa,  to  complete
 the  sum  necessary  to  defary  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1974,  30  res-
 pect  of  ‘Elections  and  other  expen-
 diture  relating  to  the  Home  Depart-
 ment’.”

 DEMAND  No.  2.  JAILs

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  67,  96,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come

 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1074,  in  respect  of  ‘Jails’.”

 Demanp  No.  3,  PoLice

 MR.  DEPUTY-SPEAKER:  Mot.on
 moved  :

 “That  a  sum  “not  exceeding
 Rs.  6,51,60,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 am  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 ‘1974,  in  respect  of  ‘Police’.”

 DEMAND  No.  4.  EXPENDITURE  RELATING
 TO  THE  PLANNING  AND  COORDINATION

 DEPARIMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  20०  exceeding
 Rs.  33,53,000  be  granted  to  the
 Presnient,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Slst  day  of  March,  ‘1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Planning  and  Coordination

 a.  Department’.”
 Tcetensemnennemmenmell -_  लीक  भले  लि  जल  लि  किक  जल  लकी  लक

 *Moved  with  the  recommendation  of  the  President.
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 DEMAND  No.  4A.  EXSPENDITURR  RELAT-
 ING  To  THE  Ruray  DEveLopncent

 DEPARTMENT
 MR  DEPUTY-SPEAKER.  Motion

 moved  :
 “That  a  sum  not.  exceeding

 Rs  4,34,60,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the

 year  ending  the  3ist  day  of  March,
 ‘1974,  in  respect  of  ‘Expenditure
 relating  to  the  Rural  Development
 Department’  *

 Drmanp  No  5  COMMUNITY  DEVLOP-
 MENT  PROJECTS,  ETC.

 MR  DEPUTY-SPEAKER:’  Motion
 moved  ;

 “That  a  sum  not  exceeding
 Rs  9,05,53,000  be  granted  to  the
 President,  out  of  the  Consohdated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 m  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 ‘1974,  in  respect  of  ‘Community  De-
 velopment  Projects,  etc.’.”

 Demanp  No  6  EXPENDITURE  RELATING
 TO  THE  POLITICAL  ANP  SERVICES  DEPART-

 MENT
 MR.  DEPUTY-SPEAKER:  Motion

 moved  :
 “That  a  sum  not  exceeding

 Rs  34,897,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  है 1 4  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 ‘1974,  in  respect  of  Expenditure  re-
 lating  to  the  Political  and  Services
 Department.”  .

 Demanp  No,  6A.  EXpenprrur®  RELATING
 0  wwe  PonrtrcaL  AND  Sunvices

 (R.VD.)  Deparrenr
 MR.  DEPITY-SPEAKER:  Motion

 moved  :
 “That  a  sum  not  expeeding

 Bs.  1,228,000  be  granted  to

 TULY  25,  2१7७

 the

 1974  ag6

 President,  ot  of  the  Consolidated
 Fund  of  the  State  of  Orlesa,  to
 complete  the  sum  necessary  to  de
 fry  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1074,
 in  respect  of  ‘Bxpenditure  relating
 to  the  Political  and  Services
 (R.V  D)  Department’  ”

 Demanp  No  7  CULTURAL  AFFAIRS

 MR.  DEPUTY-SPEAKER  Motion
 tmoved

 “That  a  sum  not  exceeding
 Rs  18,40,000  be  granted  to  the
 President,  out  of  the  Consolhdated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3ist  March,  +1974,
 mm  respecst  of  ‘Cultural  Affairs  om

 Demand  No  8  STAMPS

 MR  DEPUTY-SPEA™ER  Motion
 moved

 “That  a  sum  not  exceeding
 Rs  6,55,000  be  granted  to  the
 President,  out  of  the  Consolhdated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sur  necessary  to  de-
 fray  the  charges  which  will  come  m
 course  of  payment  during  the  ycar
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Stamps’"

 Demand  No  9  MINIsTeRs,  Crvn  Sec-
 RFTARIAT  AND  OTHER  EXPENDITURE  RE-

 LATING  TO  THE  FINANCE  DEPARTMENT

 MR  DEPUTY-SPEAKER  Motion
 moved  :  ;

 “That  a  sum  not  exceeding
 Rs.  -2,10,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  nectasary  to  de
 fray  the  changes  which  will  come
 in  course  of  payment  during  the
 year  ending  the  Sist  day  of  March.
 1974,  in  respect  of  ‘Ministers,  Civ:!
 Secretariat:  and  other  expenditure
 relating  to  the  Finance  Depart-
 ment’  हे
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 Demanp  No.
 MR.

 movet  :

 0  PENsIONS
 DEPUTY-SPEAKER:  Mot'on

 “That  ai  sum  not  exceeding
 Rs.  +1,41,40,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  tu
 complete  the  sum  necessary  to  de-
 tray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March  1974,
 in  respect  of  ‘Pensions’.”

 Demann  No  in  Expenpirure  RELATING
 ro  THE  EDUCATION  DEPARTMENT

 MR  DEPUTY-SPEAKER  Motion
 moved.

 “That  a  sum  not  exceeding
 Rs  22,44,62,000  be  granted  to  the
 President,  out  of  the  Consolidat-
 ed  Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March
 1974,  in  respect  of  ‘Expenditure  re-
 latang  to  the  Education  Department’

 Demand  No  l]A  Text  Book  Press

 MR  DEPUTY-SPEAKER  Mction
 moved

 “That  a  sum  not.  exrcecaing
 Rs  2623000  be  granted  to  the
 President,  out  of  the  Consolidated  ¢
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March
 1974,  in  respect  of  ‘Text  Book
 Press’  oa

 Dtmanyn  No  2  Taxation

 MR.  DEPUTY-SPEAKER  Motion
 moved  :

 “Theat  @  sum  not  exreeding
 Rs  ‘h,44,000  be  granted  to  the

 out  of  the  Consolitiated
 Fund  af  the  State  of  Orissa,  to
 conipldte  the  sai  necessary  to  de-
 tray  the  charges  which  will  come
 in  course  of  payment  during  the

 JULY  25,  978  1978-74,  2098

 year  endmg  the  3lst  day  of  March,
 1974,  in  respect  of  “Taxation”

 Demand  No.  1B  LAND  REVENUE
 MR  DEPUTY-SPEAKER  Motion

 moved
 “That  a  sum  not  exceeding

 Rs  4,98,84,000  be  granted  to  tne
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 an  course  of  payment  during  the
 year  ending  the  ‘Bist  day  of  March,
 1974,  in  respect  of  ‘Land  Revenue  .”

 -
 Demand  No  4  Excise

 MR  DEPUTY-SPEAKER  Mot  oa
 moved.

 “That  ai  sum  not  exceeding Rs  37,37000  be  Brarted  to  the
 Fresident,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa  to
 complete  the  sum  necessary  to  de-
 fiay  the  charges  which  will  come
 m  course  of  payment  duting  the
 year  ending  the  3lst  day  of  March,
 ‘1974,  in  respect  of  ‘Excise’”

 Demanp  No  5—RecrstRation
 MR  DEPUTY-SPEAKER  Motron

 moved  .

 ‘That  a  sum  _  not  exceeding Rs  3930000  be  granted  to  th-
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  vear
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Registration’.”

 DEMAND  No  6  Distficr  ADMINisTra-
 TION  AND  OTHER  EXPENDITUE  RELATING  १0

 THE  REVENUE  DEPARTMENT
 MR  DEPUTY-SPEAKER.

 moved  :

 “Fhat  ai  sum  not  exceeding
 ह: 2  2. 88.87,600  be  grasited  to  the
 President  out  of  the  Consolidated
 Fund  of  the

 Statg
 of  Orissa,  to

 complete  the  mecessary  to

 Moat  oa
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 defray  the  charges  which  will  come
 in  coyrse  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘974,
 in  respect  of  ‘District  Administra-
 tion  and  other  expenditure  relating
 to  the  Revenue  Department’.”

 DEMAND  No,  1.  EXPENDITURE  RELATING
 To  THE  INDUSTRIES  DEPARTMENT

 MR.  DEPUTY-SPEAKER  Motio
 Moved

 “That  a  sum  not  exceeding
 Rs  2,41,74,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  tu
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 ayn  respect  of  ‘Expenditure  relating
 to  the  Industries  Department’.”

 Demanpv  No.  7A.  Mtnes

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  =  exceeding
 Rs.  32,57,000  ba  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 compleste  the  sum  necessary  to  de-
 fray  the  charges  which  wil  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Mines’.”

 DEMAND  No.  18,  CIVIL  AND  SESSIONS
 Courts  AND  OTHER  EXPENDITURE  RELAT-~

 ING  TO  THE  Law  DeparTMent

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Re.  (51,72,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
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 Demann  No.  19.  GOVERNMENT  PRESS
 AND  OTHER  EXPENDITURE  RELATING  TO

 THE  COMMERcE  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  ;

 “That  a  sum  not  exceeding
 R»  95,50,000  be  granted  to  the
 President,  out  of  the  Consolidated
 fund  of  the  State  of  Orissa,  tu
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 mn  respect  of  ‘Government  Press  and
 other  expenditure  relating  to  the
 Commerce  Department’.”

 DEMAND  No.  20.  LABOUR  EMPLOYMENT
 AND  HovusING

 MR  DEPUTY-SPEAKER:  Motion
 moved:

 “That  ai  sum  not  exceeding
 Rs  62,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 fund  of  the  State  of  Orissa.  to
 complete  the  sum  necessary  to  de-
 {ray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 im  respect  of  ‘Labour,  Employment
 and  Housmg’.”

 Demanp  No.  21,  Tra  and  RURAL
 WELFARE

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Rs.  3.83.55,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Uist  dey  of  March,  1974,
 in  respect  of  ‘Tribal  and  Rural
 Welfare’.”
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 Demann  No,  22.  MepicaL  AND  OTHER  fray  the  charges  which  will  come  in
 EXPENDITURE  RELATING  TO  THE  HEALTS

 AND  FaMity  PLANNING  DEPARTMENT
 MR.  DEPUTY-SPEAKER:  Motion

 moved  :

 “That  ai  sum  not  exceeding
 Rs.  5,55,32,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Medical  and  other
 expenditure  relating  to  the  Health
 and  Family  Planning  Department’”

 DEMAND  No.  23.  PuBLic  HEALTH

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  excceding
 Rs.  4,98,59,000  be  granted  to  the
 President,  out  of  the  Consolhdated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974.
 an  respect  of  ‘Public  Health’”

 DEMAND  No,  24.  IRRIGATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs  10,03,30,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Funda  of  the  State  of  Orissa.  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  974
 in  respect  of  ‘Irrigation’.”

 Demann  No.  248.  Lirt  IRRIGATION

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs,  72,588,000  be  granted  to  the
 President,  out  of  the  Consolidated

 of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-

 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Lift  Irrigation’.”

 Demanp  No.  26.  Pupiic  Works
 MR.  DEPUTY-SPEAKER:  Motion

 moved  :
 “That  a  sum  not  exceeding

 Rs.  10,15,85,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Public  Works’.”

 Demanp  No.  26.  Srare  LEGISLATURE

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  14,40,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  State  Legislature’.”

 Demanp  No.  27.  Pusiic  Works,
 Common  ESTABLISHMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  2४2०५  exceeding
 Rs,  2,39,03,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Pablic  Works,  Com-
 mon  Establishment’.”

 Demanp  No.  28.  ELectaiciry  SCHEMES

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  1,36,61,000  be  granted  to  the
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 [My,  Deputy-Speaherz
 President,  out  of  the  Consolidated

 of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  8let  day  of  March,  4974,
 in  respect  of  ‘Electricity  Schemes’,”

 Demanp  No.  29.  Taxes  on  Venicies

 MR.  DEPUTY-SPEAKER:  Motton
 moved  :

 ‘That  a  sum  not  exceeding
 Rs.  19,183,000,  छ  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  ‘to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 im  respect  of  “Taxes  on  Vehicles’.”

 DEMAND  No.  30  TRANSPORT  SCHEMES
 MR.  DEPUTY-SPEAKER.  Motien

 moved:  ‘ a
 “That  ai  sum  not  exceeding

 Ne  72,84,38,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  ito
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 anding  the  3ist  day  of  March,  974
 in  respect  of  “Transport  Schemes’.”

 Demanp  No.  3i.  Forest
 MR.  DEPUTY-SPEAKER:  Motion

 moved  :

 “That  a  sum  not  exceeding
 Rs.  4,24,38,000  be  granted  to  the
 President,  out  of  the  Consoldated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil)  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1974,
 in  respect  of  ‘Forest’.”

 Demann  No.  32.  Freuenres
 MR.  DEPUTY-SPEAKER:  Motion

 moved  :  .

 “That  8  gum  nat  execeding
 ts.  87,583,000  be  granted  to  tiie
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 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  satin  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Fisheries’.”

 Demamp  No.  38.  CO-OPERATION  AND
 MAREESING

 MR.  DEPUTY-SPEAKER;  Motion
 moved  :

 “That  a  sum  not  excceding
 Rs.  1,30,83,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  te
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  974
 m  respect  of  ‘Co-operation  and
 Marketing’.”

 DEMAND  No  34  ExPENDITURE  REI  ATING
 To  THE  URBAN  DEVELOPMENT  DEPART-

 MENT

 MR  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs  4,43,18,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  sayment  during  the  year
 enaing  the  sist  day  of  March,  ‘1974,
 in  respect  of  ‘Expenditure  relatinz
 to  the  Urban  Development  Depart-
 ment’.”

 Demann  No.  35.  ANrmAL  HussanpRY

 MR  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not.  exceeding
 Re,  2.34,87.000  be  granted.to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 tray  the  charges  which  will  dome  in
 course  of  payment  during  the  yea
 ending  the  Sist  day  of  March,  we,
 in  respect  of  ‘Animal  Husbandry”.”
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 Deatanp  No.  36.  ‘Pusurc  RELaTions  AND
 TouNIEM

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Rs.  34,47,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Public  Relations  and
 Tourism’.”

 DEMAND  No.  37,  AGRICULTURE

 MR.  DEPUTY-SPEAKER:  Motion
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 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Ports’.”

 DEMAND  No.  1.  Loans  ro  Loca,
 Funns,  GOVERNMENT  SERVANTS,  ETC.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  «

 “That  a  sum  not  exceeding
 Ras.  82,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  350  day  of  March,  ‘1974,
 in  respect  of  ‘Loans  to  Local  Funds, moved:

 “That  a  sum  not  exceeding
 Rs.  6,12,03,000  be  granted  to  the
 President,  out  of  the  Consolidatec
 Fund  of  the  State  of  Orissa.  to
 complete  the  sum  necessary  to  de-

 Government  Servants  etc..”

 DEMAND  No.  42.  COMPENSATION  Fon
 ABOLITION  OF  ZAMINDARI  SYSTEM  ETC.

 MR.  DEPUTY-SPEAKER:  Motion
 fray  the  charges  which  will  come  in  moyed:
 course  of  payment  during  the  vea:
 ending  the  3lst  day  of  March,  1974,  “That  ai  sum  not  exccec:ag

 Rs.  56,15,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  vear

 in  respect  of  ‘Agriculture’.”

 38.  Supery  Derart-
 MENT

 Demanp  No.

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :  ending  the  3lst  day  of  March.  1974,

 हे  in  respect  of  ‘Compensation  for
 “That  8  sum  not  exceeding  Abolition  of  Zamindari  System

 Rs.  67,07,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 camplete  the  sum  necessary  to  de-
 fray  the  charges  ;which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March.  1974,
 in  respect  of  ‘Supply  Department’.”

 etc.”.”

 DEMAND  No.  43.  MULTIPURPOSE  RIVER
 IRRIGATION  AND  Exvectricrry  SCHEMES

 MR.  DEPUTY-SPEAKER:  Motion
 moved  5

 “That  a  sum  not  exceeding
 Rs.  20.67,42,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  tv
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974.
 in  respect  of  “Multipurpose  River
 Irrigation  and  Electricity  Schemes’.”

 DemManr  No.  39.  Ports

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “Pret  ai  sum  not  exceeding
 Rs,  '2,00,000  be  granted  to  the
 Presifient,  out  of  the  Consolidated
 Fumé  of  the  State  of  Orissa,  to
 compldte  the  gum  necessary  to  de-
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 [Mr.  Deputy-Spéaker}
 Demanp  No.  48A.  Carrrat  Expenvi-

 TURE  RELATING  TO  Lirr  INRIGATION

 MR.  DEPUTY-SPEAKER:  Metiou
 moved  :

 “That  a  sum  not  exceeding
 Rs.  32,67,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Laft  Irrgation’.

 DEMAND  No,  44,  AGRICULTURAL  IMPRO-
 VEMENT  AND  RESEARCH

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  excucding
 Rs  3,17,89,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa.  tu
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  yeat
 ending  the  3lst  day  of  March,  1974,

 1 ह  respect  of  ‘Agricultura!  Improve-
 ment  and  Research’.”

 Demanp  No.  45.  GOVERNMENT  TRADING
 SCHEMES

 MR.  DEPUTY-SPEAKER:  Mot.on
 moved  3

 “That  ai  sum  =not  exceeding
 Rs.  4,66,87,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1974,
 in  respect  of  ‘Government  Trading
 Schemes’.”

 Demanp  No.  46.  Roap  anp  WATER
 Trawsrorr  SCHEMES

 MR.  DEPUTY-SPEAEER:  Motor.
 moved  :

 “That  a  sum  not  exceeding
 Rs.  20,46,000  be  granted  to  the
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 President,  out  of  the  Consolidated
 Fund  of  tte  State  of  Orissa,  to
 cor  plete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1974,
 in  respect  of  ‘Road  and  Woter
 Transport  Schemes’.”

 DEMAND  No.  47,  Caprrat,  ExPEenprvure
 RELATING  TO  PUBLIC  HEALTH  AND  URBAN

 DEVELOPMENT  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs_  +1,81,85,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Public  Health  and  Urban
 Development  Department’.”

 DEMAND  No  48.  Caprrat  Outiay  on
 INDUSTRIAL  DEVELOPMENT

 MR.  DEPUTY-SPEAKER.  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs.  89,03,000  be  granted  to  the
 Pre.ident,  out  of  the  Consohdatec
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Outlay  on
 Industrial  Development’.”

 Demanp  No.  49.  Hmakup  Dam  Paosect

 MR.  DEPUTY-SPEAKER:  Mot:on
 moved  :

 “That  ai  sum  not  =  exceeding
 Rs.  4,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  t-
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  duning  the  yea
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 ending  the  350  day  of  March,  ‘1974,
 in  respect  of  ‘Hirakud  Dam  Pro-
 ject’.”

 DEMAND  No.  53,  CaprraL  ExPENDITURE
 RELATING  TO  HOMF  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Mot:on
 Demanp  No.  50,  Caprra,  OutnAy  @N  moved:

 Ports
 “That  a  sum  not  exceeding

 MR.  DEPUTY-SPEAKER:  Motion  Rs.  3,34,000,  be  granted  to  the
 moved  :

 “That  a  sum  not  exceeding
 Rs.  23,33,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 iray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Outlay  on
 Ports’  a

 Demann  No  51,  Caprra,  ExpENDITURE
 RELATING  TO  LARoUR,  EMPLOYMENT  AND

 HoOusInG  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  54,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  !o
 compiete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Labour,  Employment  and
 Housing  Department’.”

 President,  out  of  the  Consolidated
 fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Home  Department’.”

 Demanp  No.  54,  CaprraL  OvuTLay  on
 Forests

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exceeding
 Rs,  6,63,26,000,  be  granted  to  the
 Pres:dent,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1974,
 im  respect  of  ‘Capital  Outlay  on
 ¥Forests’.”

 Demanp  No.  55,  SHARE  CAPITAL  CON-
 TRIBUTION  AND  LOANS  TO  COOPERATIVE

 ORGANISATIONS
 DEMANp  No.  52.  CaprTtaAL  ExPENDITURE
 RELATING  TO  THE  EDUCATION  DEPART-

 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  8  sum  not  exceeding
 Rs.  33,21,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Sist  day  of  March,  1974,
 in  respect  of  Capital  Expenditure
 relating  to  the  Education  Depart-
 abent’."*

 MR.  DEPUTY-SPEAKER:  Motion
 moved  =

 “That  a  sum  not  exceeding
 Rs.  1,78,27,000,  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  cherges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  S3ist  day  of  March,  1974,
 in  respect  of  ‘Share  Capital  contri-
 contribution  and  loans  to  Coopera~
 tive  Organisation’.”
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 DEManp  No.  56.  CarITan  Exronniturr
 RELATING  TO  Rupa.  Deva.LommMEent

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “Yhat  ai  sum  not  exceeding
 Rs.  I,99,40,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to’
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respect  of  ‘Capital  Expenditure
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 Demanp  Mo.  60.  CAPiTaL  OurTLay  ON
 Praise  Wonns

 MR.  DEPUTY-SPEAKER:  Motion
 moved  ;

 “That  a  sum  not  exceeding
 Rs.  4,84,00,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1974,
 in  respéct  of  ‘Capital  Outlay  oa
 Public  Works’.”

 relating  to  Rural  Development  De-
 partment’.”

 Demanp  No.  61.  Caprra,  ExPeNnoirure
 RELATING  TO  THE  MINING  AND  GEOLOGY Demanp  No,  57.  Carrtat  Expznorrur®

 DEPARTMENT RELATING  TO  AmrmMaL  Huspanpry  De-
 PARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 MR.  DEPUTY-SPEAKER:  Motion  moved:

 moved  :
 हि  हि  “That  ai  sum  not  exceeding
 ‘That  a  sum  not  exceeding  Rs.  36,67,000  be  granted  to  the

 Rs.  5,07,000  be  granted  to  the  President,  out  of  the  Consolidated
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  ear
 ending  the  Sist  day  of  March,  1974,
 in  respect  of  ‘Capital  Expenditure
 relating  to  Animal  Husbandry  De-
 partment’.”

 Demanwp  No.  88.  Carrfa,  Exreworrues
 RELATING  TO  Tmt  Grama  PANCHAYAT

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motor
 ‘moved  :

 ‘That  a  sum  net  exceeding
 Rs.  1,08,000  be  granted  to  the

 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come  in
 course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  1974,
 in  respect  of  ‘Capita]  Expenditure
 relating  to  the  Mining  and  Geology
 Department’.”

 DemManp  No,  62:  CAPITAL  EXPENDITURE
 RELATING  TO.TaIBAL  AND  RORAL  WEL-~

 FARE  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  a  sum  not  exeeeding
 Rs;  3,08,000,  be  grented  to  the

 in.  -peapect:  of;  Capital
 relating  to  Tribal  ‘and  Rural  Weitere
 Department’  *
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 MR.  DEPUTY-SPEAKER:  There
 are  number  of  cut  motions  given
 notice  of  by  hon.  Members.  Are
 they  being  moved?

 SHRI  MADHU  LIMAYE  (Banka):
 Yes,  [  am  moving,  Nos.  32  to  3.

 £HRI  P.  K.  DEO  (Kalahandi):  I
 am  moving  the  cut  motions,  Nos.  4
 to  29.

 SHRI  D.  K.  PANDA  (Bhanjana-
 gar):  I  am  moving  the  cut  motions,
 Nos,  30  to  37.

 SHRI  MADHU  LIMAYE:
 move:

 l  beg  to

 “That  the  Demand  under  the
 head  “Capital  Outlay  on  In-iusir.al
 Bevelopment’  he  reduced  to  Re.  I.”’

 ‘Backwardness  of  the  State.  a)

 “That  the  Demand  under  the
 head  ‘Capital  Expenditure  relating
 to  the  Education  Department’  be  re-
 cuced  to  Re  .”
 [Enforcing  the  principle  of  free,

 compulsory  and  equal  primary  educa-
 tion.  (2).

 “That  the  Demand  under  the
 head  ‘Capital  Expenditure  relating  to
 Rural  Development  Department’  be
 reduced  to  Re,  a”
 {Need  of  a  clear  cut  policy  and  plan
 to  find  gainful  employment  for  the
 unemployed  vouth  through  rural  de-
 velopment.  (3)}.

 SHRI  P.  K.  DEO:  I  beg  to  move:

 “That  the  Demand  under  the
 head  ‘District  Administration  and
 other  expenditure  refating  to  the
 Revenue  Department’  be  reduced  by
 Rs.  100,"

 {Failure  to  take  adequate  measures
 te.  stop  starvation  deaths,  scarcity  of
 facdgraing  and  steep  rise  of  prices  of
 essential  commodities  like  rice,  wheat,
 sugar  and  vanaspati  (4).
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 “That  the  Demand  under  the
 head  ‘District  Administration  and
 other  expenditure  relating  to  the
 Revenue  Department’  be  reduced  by
 Rs.  100.”
 TUndesirability  of  taking  recourse  to

 issue  of  distress  warrants  and  certi-
 ficate  cases  for  realisation  of  Govern-
 ment  and  Co-operative  dues  when  tne
 people  are  passing  under  semi-famine
 conditions.  (5)  L

 “That  the  Demand  under  the
 head  ‘Labour,  Employment  and
 Housing’  be  reduced  by  Rs.  100",
 {Acute  unemployment  problem  m

 the  mining  areag  due  to  closure  of
 manganese  mines  for  the  wrong  and
 dilatory  policy  of  the  MMTC  and
 stoppage  of  muning  operations  by
 Tatas  in  Mayurbanj  District.  (6)  }.

 “That  the  Demand  under  the
 head  ‘Labour,  Employment  and
 Huusing*®  be  reduced  by  Rs.  100."
 [Acute  rural  unemployment  in  the

 State  and  a  large  scale  migration  of
 labour  force  to  other  States  and  the
 futility  of  the  crash  programme.
 Dy}.

 “That  the  Demand  under  the
 head  ‘Pubhe  Health,  be  reduced  by
 Rs.  200."
 {Need  to  set  up  a  large  scale  cancer

 institute  at  Cuttack  according  to  Dr.
 Ajit  Bose  Committee’s  recommenda-
 tions.  (8)).

 “That  the  Demand  under  the
 head  ‘Irrigation’  be  reduced  by
 Rs.  400.7
 (Unprecedented  flood  in  Kalahandi

 district  in  the  last  week  causing  con-
 siderable  damage  to  the  standing
 crops  and  sand  casting  vast  stretches
 of  land.  (9)  J,

 “That  the  Demand  under  the
 head  ‘{rrigation’  be  reduced  by
 Rs.  100."
 {Stubhormness  of  the  Orissa  Gov-

 ernment  im  geing  ahead  with  the  Ren-
 gali  Dam  without  considering  its
 cost-benefit  ratio.  ie)  j}
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 (Shri  P  K.  Deo}
 “That  the  demand  under  the

 head  ‘Irrigation’  be  reduced  by
 Rs.  100.”
 [Urgency  of  takmg  up  the  Upper

 Indravati  Project  in  Fifth  Five-Year
 Plan.  qy}.

 “That  the  demand  under  the
 head  ‘Electricity  Schemes’  be  reduc-
 ed  by  Rs.  100."

 [Delay  in  implementation  of  the
 rural  electrification  programme  and
 the  coristant  breakdown  of  electric
 supply  in  the  State  of  Orissa.  (12)).

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Industrial
 Development’  be  reduced  by
 Rs.  100.”

 (Urgency  for  setting  up  the  second
 steel  plant  in  Orissa  near  Nayagarh
 (Keonyhar  District)  or  Bonaigarh
 (Sundargarh  District).  (18) J.

 “That  the  demand  under  the
 head  ‘Capital  Outlay  on  Industrial
 Development’  be  reduced  by
 Rs.  100."

 {Delay  in  putting  up  a  fertilizer
 pliant  at  Paradip.  (14).

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Ports’  be
 reduced  by  Rs.  100."

 {Failure  in  developing  the  Chand-
 bali  and  Gopalpur  Ports.  15)).

 “That  the  Demand  under  the
 head  ‘Expenditure  relating  to  the
 Planning  and  Co-ordination  Depart-
 ment’  be  reduced  by  Rs.  100.”
 {Faulty  composition  of  the  Orissa
 Planning  Board  ana  the  approach  to
 the  Fifth  Five  Year  Plan.  16),

 “That  the  Demand  under  the
 head  ‘Expenditure  relating  to  the
 Planning  and  Coordination  Depart-
 ment’  be  reduced  by  Rs,  100.”

 {Desirability  of  minimum  prog-
 ramme  for  Orissa  in  the  Fifth  Five
 Year  Plan.  any.
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 “That  the  Demand  under  the
 head  ‘Expenditure  relating  to  the
 Planning  and  Co-ordination  De-
 partment’  be  reduced  by  Rs.  100.”
 [Expeditious  completion  of  the

 Commission  of  Enquiry  instituted  to
 probe  into  the  Kendu  leaf  affairs.
 (18)}.

 “That  the  Demand  under  the
 head  ‘Expenditure  relating  to  the
 Political  and  Services  (R.V.D)  De-
 partment’  be  reduced  by  Rs.  i006.”
 [Desirabihty  of  extending  the  re-

 commendations  of  the  Thir”  Pay
 Commission  of  the  Government  of
 India  for  the  benefit  of  the  Orissa
 Government  employees  (19)}.

 “That  the  Demand  under  the
 head  ‘Cultural  Affairs’  be  reduced  by
 Rs.  100.”
 [Establishment  of  a  sports  school

 ain  Orissa.  (20)).
 ‘That  the  Demand  under  the

 head  ‘Public  Works,  Common  Es-
 tablishment’  be  reduced  by  Rs.  100."

 {Failure  to  properly  maintain  the
 existing  roads  and  to  take  up  new
 roads  according  to  the  guidelines  of
 the  Planning  Commission.  (21)  }.

 “That  the  Demand  under  the
 head  Public  Works,  Common  Es-
 tablishment’  be  reduced  by  Rs.  100."

 {Reason  for  abandonment  of  deve-
 lopment  of  Behrampur-Raipur  High-
 way  as  a  National  Highway.  (22))

 “That  the  demand  under  the
 head  ‘Fisheries’  be  reduced  by
 Rs.  100."
 [Desirability  of  developing  deep

 marine  fishing  of  the  Orissa  coast.
 (28)  dL

 “That  the  Demand  under  the
 heed  ‘Fisheries’  be  reduced  by
 Rs.  100."

 {Dredging  the  mouth  of  the  Chilka
 Lake  and  development  of  the  fishe-
 ries  there,  «m)}.
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 “That  the  Demand  under  the
 head  ‘Public  Relations  and  Tourism’
 be  reduced  by  Rs.  100."
 {Calculated  harassment  to  the  diffe-

 rent  newspapers  by  non-payment  of
 their  dues  by  the  Government  amount.
 ing  to  lakhs  of  rupees.  (25)].

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Industrial
 Development’  be  reduced  by
 Rs.  100.”
 {Failure  in  establishing  a  nickel

 plant  at  Sukinda  and  lead  smelting
 plant  in  Sargipali.  (26)].

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Industrial
 Deeviopment’  be  reduced  by
 Rs.  ३300."
 [Desirability  of  putting  up  one  rare

 earth  plant  at  Gopalpur.  (27)  }.

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Ports’  be
 reduced  by  Rs.  100.”
 [Failure  in  putting  up  a  Ship  Build-

 ing  Yard  at  Paradip  (28)}.

 “That  the  Demand  under  the
 head  ‘Capital  Outlay  on  Forests’  be
 reduced  by  Rs.  100."
 (Bungling  in  the  disposal  of  ‘Kendu’

 leaves  collected  by  the  Orissa  Forest
 Corporation.  (29)).,

 SHRI  D.  K.  PANDA:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Mines’  be  reduced  by
 Rs.  100,"
 [Neeg  to  implement  the  Wage  Board

 recommendations  for  the  working  of
 the  Daitari  Iron  Ore  Mines  Ltd.  (30)}.

 “Theat  the  demand  under  the
 bead  ‘Labour,  Employment  and
 Housing  be  reduced  by  Rs.  100.”
 {Need  to  provide  employment  to  the

 tural  poor  by  taking  to  development
 ‘work  and  other  types  of  work.  31}.
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 “That  the  demand  under  the
 head  ‘Labour,  Employment  and
 Housing’  be  reduced  by  Rs.  100.”
 {Need  to  provide  minimum  wages

 for  the  Agricultural  labourers.  (32,  }

 ‘That  the  demand  under  the
 head  ‘Irrigation’  be  reduced  by
 Rs.  100.”
 {Need  to  complete  the  Medium

 Irrigation  Projects  undertaken  in
 Ganjam  in  Orissa  State.  (33),  2.

 “That  the  demand  under  the
 head  ‘Lift  Irrigation’  be  reduced
 by  Rs.  100.”
 {Need  to  install  0  thousand  Lift

 Points  in  the  State  of  Orissa.  (34)  1.

 “That  the  demand  under  the
 head  ‘Forest’  be  reduced  by
 Rs.  100.”
 {Need  to  transfer  the  name  sake

 forest  land  to  the  Revenue  Depart-
 ment  in  Orissa  for  distribution  of
 such  land  to  landless.  (35)}.

 “That  the  demand  under  the
 head  ‘Agriculture’  be  reduced  to
 Re.  w

 {Failure  to  distribute  34  lakh  acres
 of  Government  land  to  the  landless
 Adivasis  and  Harijans  in  the  State
 of  Orissa  in  general  and  Ganjam  in
 particular.  (36).

 ‘That  the  demand  under  the
 head  ‘Agriculture’  be  reduced  to
 Re.  ww

 {Failure  to  stick  to  the  Original
 Land  Ceiling  Law  and  introduced  by
 the  Satpathy  Ministry.  (37)].

 MR.  DEPUTY-SPEAKER:  The
 Demands  for  Grants  and  cut  motions
 are  before  the  House.

 at  मु  लगायें:  इसके  लिखे  कितना
 समय  दिया  है  ?

 MR.
 hours....

 DEPUTY-SPEAKER:  Two
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 AN  HON  MEMBER:  The  tume  is
 not  sufficient

 are  प्रदेश  बजट  के  लिय  दो  टे

 थे,  ललित  पाच  घटे  लग  गये,  यहा  कम  से

 कम  चार  चट  होने  चाहिये  |

 MR  DEPUTY-SPEAKER  I  will
 tell  you.  For  Andhra  Pradesh  it  was
 shghtly  over  three  hours  We  can
 see  to  it  at  that  time,  now  let  us
 proceed  Shri  Jagadish  Bhattacharyya.

 SHRI  JAGADISH  BHATTACHAR-
 YYA  (Ghatal)  Mr  Deputy-Speakcr
 Si.  we  are  today  at  the  second  stage
 of  the  discussion  on  the  Demands  for
 the  State  of  Orissa  Usually  this
 stage  of  discussion  assumes  great  im-
 portance  because  at  this  stage  the
 different  Munisters  come  before  the
 House  with  Demands  ter  thelr  res-
 pective  Ministries  antl  the  elected  re-
 presentativeés  ot  the  people  the
 MLAs  also  get  ample  opportumity  {fo
 discuss  them  threadbare  Unfortun  ate.
 ly  this  is  not  possible  here  All  the
 Demands  have  been  lumped  together
 and  it  35  therefore  not  possible  to  have
 a  critical  discussion  on  the  Jifferent
 go  into  ther  minutes  detail  as
 aspects  of  the  Demands  nor  can  we
 would  have  been  possible  in  the
 Asseribly  Sir  even  a  common  man
 would  agree  that  this  discussion
 which  we  are  having  it  here,  should
 have  rightly  taken  plece  in  the  Orissa
 Assembly  But  this  is  not  possible
 because  after  the  remgnation  of  the
 Nandin;  Satpat:  Ministry,  the,  Assem-
 bly  was  suspended  and  the  oppasition
 parties  were  not  given  the  opportu-
 nity  to  form  ther  Government  there
 on  the  plea  that  even  if  they  had
 formed  a  Government  there,  it  would
 not  be  stable  Sir,  in  a  democi  atic
 set  up  the  elected  representatives  of
 the  people  will  have  to  be  given  the
 opportunity  to  form  their  Govern-
 ment—the  opposition  parties  also  have

 Te coommientanecae
 *The  original  speech  was  delivered
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 to  be  given  this  opportunity.  They
 will  form  a  Government  if  they  can
 muster  the  required  majority  and
 they  fail  not  able  to  sustain  it
 naturally  they  will  go  But  the  opposi-
 taon  cannot  just  be  demed  their  right
 to  form  the  Government  Moreover
 the  question  of  stability  does  not
 really  hold  good  as  a  substantial
 ground  for  depriving  the  opposition
 their  right  to  form  Government  Have
 we  not  seen  during  the  past  few
 months  how  Mimastries  with  a  Cong-
 ress  majority  failed  in  three  different
 States  rather  they  the  Chief  Minjsters
 were  removed  from  thei  posts  in  a
 umique  manner’  Describing  the  pro-
 cession  of  exists  of  these  Congress
 Chief  Munsters  one  of  my  friends
 had  said  jokularly  in  the  language  of
 cricket  that  “Shri  Kamalapath:  Tri-
 path)  while  attempting  to  hook  a
 bumper  had  been  caught  m  the  slip
 Shri  Kedar  Pandey  had  been  clean
 bowkd  and  the  thud  man  to  go  to
 complete  the  hattrick  was  Shri
 Ghanashyam  Oza  who  retired  hurt
 without  batting"  Ths  is  the  true
 mecture  of  Cangress  stability

 Su  I  do  strongly  feel  that  if  the
 MLAs  of  the  Orisa  Assembly  could
 discuss  these  demands  it  would  have
 done  the  State  a  lot  of  good  Only
 a  few  days  back  a  meeting  of  the
 Orissa  Consultative  Committee  was
 held  The  Committee  discussed  hur-
 nedly  and  pissed  three  very  ittpor-
 tant  Bil's  at  thi  meeting  They
 were  (l)  Stete  Acquisition  Billi,  2)
 Land  Reforms  Bil  and  (3)  Land
 Settlement  Bill  To  cut  short  a  de-
 tailed  discussion  the  Chairman  ef  the
 Committee  had  said  that  all  these  Bilis
 contained  oanly  minor  changes.  But
 Mr  Chairman,  Sir,  can  it  be  demed
 by  any  one  here  that  even  #  minor
 ehange  can  heve  major  imptication
 But  sti’  the  Bills  were  rushed
 through  and  now  they  will  become
 the  laws,  while  the  MLAs  of
 Orissa  could  not  get  an  opportunity
 to  discuss  them  nor  the  people  of
 Orises  coukd  get  on  oppertinity  to

 roe  tated  Siemnifetiphonaniade
 in  999  walk.



 zat  D.G,  (Orissa),

 offer  their  opinion  on  the  provisions
 of  the  Bills.  I  cannot  understand  why
 during  the  last  six  months  elections
 could  not  be  held  and  a  popular  minis-
 try  installed  in  Orissa.  In  U.P.  and
 Andhra  Pradesh  too  we  find  that  the
 President’s  Rule  is  continuing  but  at
 the  same  time  the  Assemblies  in
 these  States  have  been  kept  alive.

 Orissd  ‘has  many  problems  no  doubt
 but  while  the  problems  are  there,
 the  State  has  many  possibilities  too.
 The  State  is  rich  in  mineral  resources
 and  forest  wealth.  Some  people  are
 feathering  their  own  nest  by  exploit-
 ing  these  resources  but  the  common
 men  of  Orissa  have  not  in  any  way
 affected  favourably  by  this  exploitation

 aif  the  benefit  of  this  utilisation  of
 these  resources  had  reached  the  com-
 mon  equally,  then  Orissa  would  have
 presented  altogether  a  different  ‘pic
 ture.  Apart  from  this,  the  State  has
 great  putenthalities  to  improve  its
 agricultural  production.  Here  the  land

 is  very  fertile.  Only  if  we  can  make
 better  irrigation  favilities  available  to
 the  cultivators  and  take  adequate  pro-
 tective  measures  against  the  recurring
 floods  and  stop  the  devastations  that
 follow  therefrom,  then  the  State  will
 not  only  be  able  to  meet  its  own  re-
 quirements  of  foodgrains  but  it  can
 offer  to  other  States  also.  When  I
 say  this  I  know  what  the  State  of
 Orissa  is  already  supplying  foodgrains
 to  other  States  and  what  I  intend
 emphasising  is  that  the  quantum  of
 the  States  help  to  other  States  can  be
 increased  substantially  with  improve-
 ment  in  production.

 Yet  another  problem  to  which  I
 would  Uke  to  draw  the  attention  of
 the  House  is  a  problem  of  the  Adi-
 vasis.  Even  today  we  do  not  find  any
 appreciable  change  in  their  state  of
 living,  The  percentage  of  literacy
 among  them  is  only  but  minimum  and
 their  eoonemie  condition  continues  to
 be  ew  putieetic  as  ever.  Only  the  other
 dey  when  we  were  discussing  price
 Twe  and  drought  conditions  prevailing
 2088  ,.8.—-2
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 in  the  country  in  this  House,  it  was
 made  more  than  clear  during  the
 course  of  discussion  that  acute  famine
 conditions  are  prevailing  in  Koraput
 and  other  Adivasi  areas  of  Orissa.
 But  we  do  not  quite  know  the  real
 conditions  prevailing  in  these  areas
 nor  do  we  know  the  precise  steps
 that  have  been  taken  to  dea]  with
 this  situation.  On  an  occasion  such
 as  this  if  the  Assembly  was  in  ses-
 sion  then  surely  the  MLAs  could
 have  helped  the  Government  te
 assess  the  gravity  of  the  situation  in
 a  better  way  through  their  discus-
 sions  but  that  is  not  possible  now.
 Sir,  even  when  we  pass  these  de-‘
 mands,  J  am  very  doubtful  if  the
 Government  officials  would  be  able  to
 deliver  the  goods  to  the  people.  It
 is  not  possible  for  them  despite  their
 best  intentions  to  establish  as  intimate
 a  contact  with  the  people  as  is  possi-
 ble  in  the  case  of  the  MLAs  and  tu
 rush  relief  to  the  affected  people  ac-
 cording  to  the  urgency  of  the  situa-
 tion.  The  elected  representatives  of
 the  people  on  the  ofher  hand  are  well
 connected  with  the  people  of  their
 constituencies  and  also  with  their
 problems.  They  know  it  better,  than
 any  Government  official  the  pockets
 which  suffer  most  and  they  alone  can
 advice  where  more  assistance  has  to
 be  given  or  the  areas  which  should  be
 accorded  priorities  in  matters  of  re-
 hef.  The  officials  will  be  seriously
 handicapped  in  the  discharge  of  their
 duties  because  they  will  not  have  the
 support  of  the  personal  experience  of
 the  MLAs  and  their  sober  advice  and
 in  the  ultimate  analysis  the  famine
 stricken  people  of  Orissa  will  suffer
 most.

 You  will  revall,  Sir,  that  this
 House  had  only  in  the  recent  past  had
 agitatedty  discussed  the  question  of
 human  traffic  in  Adivasi  girls  of
 Orissa  indulged  in  by  the  contractors
 and  had  expressed  its  profound  dis-
 may  and  sorrow.  Unfortunately,  Sir,
 the  matter  does  not  appear  to  have
 ended  and  is  being  perpetrated  by
 these  very  contractors  even  now.  I
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 [Shri  Jagadish  Bhattacharyya)
 have  come  to  know  that  very  recentiy
 another  Orissa  Adivasi  girl  has  been
 eloped  by  some  contractors  in  Otissa
 and  sold  in  Punjab  for  immoral
 traffic.  If  the  information  is  true  it  is
 utterly  shameful  to  say  the  least.  If
 the  information  is  true  then  I  would
 like  to  know  from  the  Government
 why  adequace  publicity  has  not  pee.
 given  to  thy  epeede  and  why
 attempts  are  ucing  madc  to  husna  uy
 the  matter.  I  wild  therefore  request
 tre  hon,  si  vistes  te  inquire  into  tre

 whole  matter  and  Iet  us  know  about-
 it.  It  hardly  needs  to  be  emphasised
 that  the  more  stringent  measure  has
 to  be  taken  to  see  that  such  sordid  in-
 cidents  do  not  recur  in  future.

 8.00  hrs.

 Y  was  really  surprised  to  read  in
 the  newspapers  the  othér  day  that
 the  ICAR  has  stopped  its  grants  to  the
 agricultural  University  in  Orissa  on
 the  ground  that  the  grants  are  not
 been  utilised  properly.  It  is  really  a
 matter  of  regret  that  a  surplus  State
 like  Orissa  which  has  immense  poten-
 tialities  to  improve  the  State  of
 agriculture  shoujd  be  denied  the
 grants  which  goes  to  Finance  agricul-
 tural  research  the  mater  is  very
 serious  and  needs  to  be  inquired  into
 more  closely  and  carefuliy.  Any  neg-
 lect  in  this  regard  can  under  no  cir-
 cumstances  be  tolerated.

 Sir,  I  hardly  need  to  emphasise  that
 a  Jot  more  has  to  be  done  to  deal
 with  the  famine  conditions  which  is
 Prevailing  in  the  State  and  where
 many  people  have  died  of  starvation.
 Very  often  it  has  been  found  that

 ‘whenever  there  is  a  drought,  famine
 or  floods,  the  Government  undertake
 some  test  relief  work  of  constructing
 a  road  here  or  a  read  there  or  re
 pairing  the  existing  roads  and  in  this
 ‘way  try  to  give  some  financial  aasis-
 tance  to  the  affected  people.  In  such
 cases  obviously  the  Government  is  not
 guided  by  any  proper  plan  nor  does
 it  solve  the  problem  of  the  affected
 people.  We  have  therefore  to  find
 out  &  permanent  solution  to  the  prob-
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 ‘lem  and  ensure  that  the  landless
 labourers  are  given  some  job  through-
 out  the  year.  During  the  period
 when  they  remain  out  of  work,  they
 should  be  povided  with  free  ration.
 The  budget  should  be  so  framed  as  to
 make  such  provisions  available  into
 it.

 In  the  end  Sir,  I  wquid  demand
 once  again  that  without  any  further
 loss  of  time  elections  should  be  held
 in  Orissa  and  a  popular  Ministry  ins-
 talled  who  would  be  in  a  better
 position  to  deal  with  al]  the  aforesaid
 problems  in  a  better  way.  With  these
 words  Sir,  I  conclude  my  speech.

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  IY  rise  to  suport  the  Demands
 of  the  State  of  Orissa  for  1978-74,
 My  hon,  friend  who  preceded  me  has
 again  raised  the  old  question  about
 the  imposition  of  President's  rule  in
 the  State  and  said  that  the  Opposition
 parties  were  not  given  a  chance  to
 form  an  alternative  government.
 This  question  was  dealt  with  at  great
 length  last  time  when  the  President's
 proclamation  was  accepted  by  the
 House.  There  is  no  need  to  reiterate
 the  same  facts  The  Opposition  par-
 tires  could  not  muster  a  majority  to
 form  a  stable  government;  hence  the
 Governor  had  to  accept  the  recom-
 mendation  of  the  outgoing  Chicf
 Minister  and  dissolve  the  Assembly.

 I  am  also  anxious,  as  my  _  hon.
 friend  is,  that  Orissa  should  have
 early  elections,  but  that  is  not  possi-
 ble  because  the  delimitation  of  the
 territorial  constitutencies  have  to  be
 completed  and  this  cannot  be  done
 before  October/November.  So,  the
 elections  will  probably  be  held  in
 early  1974.  As  citizens  belonging  to
 that  State,  we  are  also  anxious  to
 have  a  democratic  set  up  and  not  to
 be  governed  by  the  Centre  for  ail
 time  to  time,

 The  economy  of  Orissa  ia  complete-
 ly  agricultural.  Agriculture  being
 the  mainstay  of  the  people  of  the
 State,  it  has  to  be  seen  that  every
 district  has  some  irrigation  source  or
 other,  mey  be  major  irrigation,  me-
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 cium  irrigation  or  at  least  some  minor
 irrigation  scheme,  Unless  that  is
 done,  the  people  of  the  State  cannot
 rest  contented  and  cannot  live  peace-
 fully  as  it  is  on  agriculture  that  they
 have  to  bank  for’their  livelihood.  The
 budget  is  not  tilted  towards  the  im-
 plementation  of  so  many  agricultural
 schemes.  So,  I  would  urge  that  every
 district  should  have  every  year  at
 least  one  scheme  for  irrigation  so
 that  it  can  serve  some  people  and
 some  thousands  of  acres  could  be
 irrigated.

 Secondly,  I  would  submit  about
 some  schemes  which  are  decided  to
 be  taken  up  in  the  Fifth  Plan  for
 which  the  preparatory  work  has
 been  done  in  the  fourth  Plan  itself.
 We  have  got  eight  months  im  the  last
 year  of  the  fourth  Plan.  In  the  Cen-
 tral  budget  this  year,  you  will  re-
 member,  some  provision  has  been
 made  for  preparatory  work  for  those
 projects  which  are  to  be  taken  up  in
 the  fifth  Plan.  Likewise,  I  do  not
 find  a  similar  provision  for  carrying
 out  the  preparatory  work  for  those
 pojyects  m  Orissa  which  wil  be  taken
 up  in  the  fifth  Plan  This  woula
 facilitate  the  work  because  much  time
 would  not  be  lot  in  the  fifth  Plan  it-
 self  and  the  preliminary  work  can  he
 tuken  un  so  that  the  actual  construe.
 tua  ean  start  forthaith  in  the  fifth

 Plan

 Orissa  is  politically  not  a  power-
 ful  State  and  it  4९7  cconomicaily  a
 backward  State,.  The  people  are  not
 vocal  and  their  cme.  are  not  heard
 m  Delhi.

 SHRI  P.  K.  DEO:  We  must  have  «
 Cabinet  Minister.

 SHRI  JAGANNATH  RAO:  I  am
 not  speaking  about  that.  What  I
 woulg  like  to  impress  upon  in  this
 House  is  that  we  have  not  had  so
 far  any  major  industries  from  the
 Central  sector.  We  have  been  pro-
 mised  a  fertiliser  plant  at  Paradeep.
 It  will  come,  but  let  it  come  soon.
 We  have  been  clamouring  for  a  ship-
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 GHRI  ह  K.  DEO:  It  has  gone  to
 Ualdia.

 SHRI  JAGANNATH  RAO:  I  do
 not  mind  if  Haldia  gets  it.  हु  is  part
 of  India.  But  we  should  also  have
 one  just  as  Visakhapatnam  has  one
 and  Cochin  hag  one.  I  am  not  wor-
 ried  or  am  jealous  fffat  Haldia  is
 going  to  have  it.  J  will  be  happy  if
 Haldia  gets  it;  let  it  get  first,  but  we
 must  get  it  next.  These  are  the
 things  which  I  would  request  the
 Central  Government  to  bear  in  mind.
 Unless  the  Centre  has  a  kind  and
 sympathetic  eye  towords  the  State,
 the  progress  of  the  State  economically
 will  not  be  much,  and  we  can  never
 hope  to  come  on  a  par  with  the  other
 States  which  are  developing  fast.

 Then  there  is  an  acute  shortage  of
 power  im  the  country.  The  Koraput
 and  Kalahand:  districts  in  Orissa  and
 the  Bastar  district  of  Madhya  Pra-
 Jesh  form  the  catchment  area  of  the
 Godavari  river.  We  hold  the  horns
 of  the  cow  and  the  milk  is  taken  by
 those  who  hve  in  the  Godavari  delta.
 We  have  the  upper  riparian  imterests
 but  are  not  able  to  utilise  the  waters
 in  our  area  hecause  the  Godavari
 water  dispute  3५  still  pending  But
 pending  a  decis‘on  abuut  the  dastribu-
 tion  of  waters  among  the  various
 States,  why  not  the  Central  Govern-
 ment  take  up  the  power  projects,  at
 feist,  of  the  Indravathi  which  can
 fenerate  600  mw  and  the  Upper  Colab
 project  which  can  generate  240  mw
 of  power”  I  wrote  to  the  Minister  of
 Irrigation  and  Power,  Dr.  K.  L.  Rao,
 to  look  into  this  aspect;  not  irrigation
 but  the  power  projects.  The  irriga-
 tion  projects  may  be  taken  up  when
 the  dispute  is  settled.  I  request  the
 Central  Government  to  expedite  this
 and  take  up  the  two  power  projects
 which  will  help  not  only  Orissa  but
 its  neighbouring  States  of  Andhra
 Pradesh,  Madhya  Pradesh  and  alac
 West  Bengal.

 Then,  much  has  been  said  by  my
 friend  who  preceded  me  that  land
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 reforms  have  to  be  brought  forward,
 and  that  the  Assembly  would  have
 been  in  a  better  position  to  do  it.
 That  is  true,  but  now  that  we  cannot
 allow  any  time  to  be  lost,  the  Bill  on
 land  reforms  and  ceiling  will  have  to
 be  brought  as  a  President’s  Act;  the
 life  of  the  Act  expires  one  year.  After
 the  repeal  of  the  proclamation,  it  is
 open  to  the  popular  government  there
 to  review  the  President's  Act  and
 bring  any  amendments  as  they  deem
 4t.  But  now,  on  the  Bill  as  introduc-
 ed  in  the  Orissa  Assembly,  |  may
 submit,  due  thought  was  not  devoted,
 aud  there  are  so  many  slips  and  so
 many  snags  in  the  Bill  so  that  the
 real  purpose  cannot  be  achieved  For
 instance,  I  would  say  that  the  Bul  has
 not  been  framed  according  to  the
 national  guide-lines  arnved  at  the
 Chief  Ministers’  conference  in  July,
 ‘1972,  nor  is  it  according  to  the  deci-
 sions  of  the  Working  Committee.

 A  second  look  has  to  be  given  to
 all  the  provisions  of  that  Bill  so  that
 it  will  come  on  par  with  the  land
 ceiling  legislation  in  other  States
 keeping  in  view  the  decisions  arrived
 at  the  Chief  Ministers’  Conference  in
 July,  ‘1972,  National  guide-lines  have
 been  given  and  it  says:  “The  State
 Governments  may  in  their  discretion
 grant  exemption  to  the  existing  reli-
 gious  charitable  and  educational  trust
 of  a  public  nature.  The  Institutions
 or  Trusts  will  not  be  exempted  from
 the  operation  of  tenancy  laws  and  all
 the  tillers  of  the  land  should  be
 brought  in  direct  relationship  with
 the  Trust  or  the  Institution  to  the  ex-
 clusion  of  the  intermediary  interests.”
 The  Trust  is  a  intermediary.  It
 does  not  cultivate.  Tenants  culti-
 vate;  so  that  tenants  should  have
 direct  dealing  and  so  they  should  also
 be  subject  to  the  law  of  ceiling.  A
 tenant  should  not  have  more  land
 than  the  ceiling:  prescribed  under  the
 Act.  The  surplug  lands  should  be
 surrendered  and  the  lands  so  surren-
 dered  should  be  given  to  other
 tenants.  This  fact  has  not  been
 taken  into  consideration  by  the  State
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 Goveament  while  framing  the  Bull.
 Perbaps  it  was.  a  slip.  Similariy
 there  are  many  other  things  in  the
 Bill  which  should  be  carefully  scru-
 tinised  and  a  secong  look  has  to  be
 Biven  to-all  these  provisions  which
 have  been  incorporated  in  the  origi-
 nal  Bill  which  could  not  be  passed.

 God  knows  how  much  surplus  land
 we  hope  to  get.  It  is  anybody's  guess.
 Whatever  may  be  the  surplus,  there
 is  no  privision  in  the  Budget  about
 giving  inputs  to  the  allottees.  We
 say  that  the  surplus  lands  should  be
 given  to  the  landless  labourers,  pre-
 ferably  Scheduled  Tribes,  Scheduled
 Castes  and  other  backward  classes.  If
 we  simply  give  them  2  or  23  acres,  it
 will  not  serve  the  purpose.  They
 have  not  the  wherewithal  to  cultivate
 the  land.  Government  should  also
 provide  for  the  inputs.  No  thought
 seem,  to  have  been  given  to  this
 point  The  surplus  land,  would  be
 maiginal  We  hope  that  the  ex-
 Rajas  must  be  holding  thousands  of
 acres,  but  they  must  also  have  made
 the  necessary  bvbandhobusts,  so  that
 they  can  be  excluded  from  the  Act.
 We  can  get  some  land  from  those
 people  even  then.  There  is  a  provi-
 sion  im  the  Bill  which  says  that  a
 Rs  200  or  Rs.  300  should  be  paid  by
 the  allottee  for  each  acres  of  land.
 From  where  he  will  pay?  When  the
 Government  settles  him  on  the  sur-
 plus  land  the  poor  jandless  labourer
 may  not  have  money  to  pay  and  we
 may  have  to  recover  from  him  this
 money  in  easy  instalments

 We  have  got  in  Orissa  a  lot  of
 waste-land  belonging  to  the  Govern-

 them  to  the  poor
 The  same  thing  appiles  to  Gov-
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 ernment  waste  lands  also.  The
 Industrial  Development  ‘Corporation
 of  Orissa  was  given  a  number  of  let-
 ters  of  intent  and  I  think  some  letters
 of  intent  have  ripened  into  licenses.
 So  far  no  industry  has  come  up.
 Urissa  has  been  recognised  as  a  back-
 ward  State.  Some  districts  in  the
 State  have  been  recognised  as  back-
 ward.  Therefore,  I  request  the  Cen-
 tral  Government  to  give  help  to  the
 State  Government  in  starting  some
 industries  Sometimes  ago,  there  was
 talk  of  cement  factory  and  there  was
 talk  of  a  paper  pulp  factory.  But
 that  is  not  heard  now.  We  have
 natural  resources,  we  have  enough
 bamboo  in  Koraput;  we  have  got  lime-
 stones  deposit  All  these  have  got
 to  be  exploited.  If  there  is  sympa-
 thetic  consideration  of  these  aspects,
 the  Central  can  come  to  the  help  of
 the  State.

 There  is  a  proposal  which  has  been
 accepted  that  there  will  be  a  minor
 port  at  Gopalpur.  But  till  today
 question  has  not  been  settled  because
 the  Rare  Earths  Limited,  Travancore,
 who  want  to  convert  monazite  sand
 into  concentrates  and  export  it,  have
 suggested  that  the  harbour  could  be
 located  at  a  place  two  miles  north  of
 Gopalpur,  because  fhey  want  the  site
 at  a  place  where  the  draft  could  be
 30  so  that  ocean  going  liners  may  be
 able  to  enter.  I  have  been  pursuing
 this  matter  with  the  Ministry  of
 Shipping  and  Transport  I  have  wii-
 {ten  a  number  of  letters  to  Shri  Ra)
 Bahadur  also,  but  the  matter  hag  not
 been  decided  yet.  There  are  also
 some  defence  projects  which  the  Cen-
 tre  has  decided  to  set  up  in  Orissa.
 Land  has  been  acquired  but  ©  still
 those  projects  have  not  come  up.
 Unless  these  things  come  up  imme-
 diately  after  the  monsoon,  in  Ortober-
 November,  there  is  no  salvation.
 Simply  saying,  that  we  will  do  this
 or  that  will  not  help.

 Orissa  bas  been  dealing  in  whole-
 sale  trade  in  paddy  and  rice  for  over
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 30  years.  In  spite  of  the  fact  that
 vast  lands  are  not  being  irrigated,
 still  it  is  a  surplus  State  and  we  have
 been  supplying  large  quantities  of
 paddy  and  rice  to  other  States.  But
 in  the  altered  circumstances,  the
 machinery  for  procurement  hag  to  be
 changed,  Previously  the  State  Govt.
 wus  appointing  merchants  and  rice
 millers  as  purchasing  agents  for  go-
 vernment.  Now  the  wholesalers
 should  go  and  small  merchants  who
 go  to  the  weekly  market  should  be
 authorised  to  purchase,  say,  20  quan-
 taals  a  day  and  deliver  it  to  the  Go-
 vernment  at  the  godowns.  Some
 such  arrangement  should  be  made
 from  now  on,  so  that  when  the  sea-
 son  starts  in  December-January,  the
 machinery  will  be  in  full  swing-and
 we  will  not  be  facing  the  difficulty
 which  we  are  facing  in  wheat  pro-
 curement  now.

 SHRI  D.  K.  PANDA:  Sir,  when  we
 are  taking  up  the  discussion  of  the
 second  stage  of  the  Orissa  budget,  we
 have  to  keep  in  view  the  back-
 ground  in  which  developments  are
 taking  place  in  Orissa  and  in  India
 as  a  whole,  We  find  in  some  States
 certain  developments  are  taking  place
 due  to  the  manoeuvres  of  the  country-
 revolutionary  forces  and  right  reac-
 tionary  forces.  The  developments  in
 Orissa  cannot  be  discussed  in  isola-
 tion  from  these  national  develop-
 ments.

 In  Orissa  we  find  extereme  back-
 wardness  and  sufferings  of  the  peo-
 ple  under  the  tyranny  and  oppression
 of  the  landlords  feudal  forces  and  cor-
 १७७६  noliticians  who  have  been  ruling
 so  far,  Under  such  circumstances
 when  in  the  fifth  plan  we  have  fixed
 a  target  of  20  per  cent  growth  rate
 and  35  per  cent  of  per  capita  income
 per  annum  which  will  be  definitely  a
 big  revolution,  we  have  to  view  the
 present  budget  whether  it  is  going  to
 take  us  on  the  path  progress  or  not.
 In  the  ten  year  period  from  969  to
 1970,  the  income  of  Orissa  State  has
 gone  up  from  Rs.  936  to  99]  -rores.
 Therefore,  there  is  a  mse  of  only  Rr
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 crores  During  the  same  period  the
 monopoly  houses  have  made  a  profit
 of  Rs  3087  crores  Frem_  this  one
 can  imagine  to  what  extent  we  are
 backward  and  how  the  people  are
 the  worst  suffers

 We  have  discussed  many  a  time  to
 point  that  79  per  cent  of  the  people
 are  below  the  poverty  line  Now
 that  the  prices  have  doubled,  the  tn-
 come  would  go  down  further  ‘What
 will  be  the  fate  of  the  people  who
 earn  only  Rs  20  per  month?  Their
 ranks  have  swelled  during  this  pe-
 riod  Comung  to  hteracy,  in  95i  the
 number  of  illitezxates  was  337  lakhs
 which  has  now  gone  up  to  ‘161  lakhs

 Coming  to  land  5  lakhs  of  people
 ale  completely  dandless  One-third
 of  the  population  possess  only  below
 half  an  acre  According  to  the  1971
 statistics  the  cultivable  waste  land
 in  Orissa  is  95  lakh  acres  and  fal-
 low  land  538  lakh  acres,  making  a
 total  of  3443  Jakh  acres  This  has  to
 be  distributed  among  the  landles

 peusic  who  conslitute  one-third  of
 the  population  We  see  that  3758
 per  cent  of  the  households  own  below
 half  an  acie  They  possess  in  all  only

 7  per  cent  of  the  total  land  m  Orissa
 Whin  we  undertake  any  land  reform
 measure  for  distribution  of  cultivable
 waste  and  fallow  land  the  criterion  is
 whether  these  79  per  cent  of  the
 people  will  derive  any  benefit  from
 it’  Then  only  we  can  say  that  we
 are  taking  the  path  of  progress

 Suppose  these  30  lakh  acres  of
 jJand  are  distributed  among  the  land-
 less  and  the  yield  per  acre  will  be
 four  quintal,  Then  the  value  of  the
 total  yield  will  be  Rs  6  crores  It
 will  also  amount  to  20  per  cent  of  the
 total  food  production  in  Orissa  So,
 why  could  we  not  do  it  Why  Ww  it
 that  no  provision  is  made  in  the  bud-
 get  to  see  that  the  lendiess  persons
 who  are  already  in  possession  of  such
 fallow  land  are  given  some  loans  for
 getting  agricultural  inputs?  Since
 they  have  already  occumed  those
 lands  amd  reclaimed  those  lands,
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 It  is  a  matter  of  shame  that  in
 Sambalpur  district  the  Government
 have  adopted  a  policy  that  the  land-
 less  people  will  not  get  more  than
 two  acres  Even  though  “landless
 people”  have  been  defined  as  those
 owning  less  than  two  acres  of  land,
 some  big  landlords  in  Sambalpur
 have  been  granted  about  50  acres
 of  Gochar  land  It  28  a  common
 piece  of  land  meant  for  grazing
 Most  of  the  rich  people,  kulaks,  land-
 lords  feudal  lords,  have  not  only
 manipulated  to  grap  the  lands  of
 Adivasis  and  Harijans  but  the  Con-
 guess  Government  have  also  granted
 pattas  tothem  Therefore,  I  demand
 that  these  pattas  should  be  cancelled
 When  the  landless  Adivasis  and  Han-
 Jans  occupy  those  lands  and  reclaim
 them  they  should  be  given  further
 assistance  The  police  force  should
 not  be  directed  against  these  land-
 less  persons  who  occupy  lands  and
 reclaim  them

 With  regard  to  land  reforms,  there
 4५  no  provision  for  giving  compen-~
 sation  to  endowed  trust  owners  We
 know,  these  endowed  trusts  are  hold-
 ing  large  areas  of  land  in  Orissa  As
 Mi  JJagannath  Ran  pomted  out  ६
 welcome  bis  ideas  and  =  suggestions
 though  he  did  not  point  out  the  same
 thing  in  the  Consultative  Committee
 meeting  My  point  is  that  it  should
 be  deleted  from  the  Land  Reforms
 Bill  which  has  been  brought  before
 the  Parhamentary  Commuttee  on
 Orissa  Legislation  Therefore,  I  sug-
 gest,  immediately  a  provision  should
 be  made  to  give  compensation  to  all
 the  maths  and  temples  that  are  own-
 ming  endowned  trusts  That  should
 be  completely  abolished  and  they
 should  be  given  some  compensation
 For  that,  in  the  Budget  also,  there
 should  be  a  specific  provision

 Now,  with  regard  to  price-rise,  we
 know  as  far  as  the  price-rise  is  con-
 cerned,  what  this  Government  has
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 done.  I  find  an  Order  in  which  it
 has  been  written:

 “The  Collector,  ete.  should  im-
 +  mediately  have  meeting  with  im-

 portant  farmers,  explain  to  them
 the  rstionale  behind  the  public
 distribution  which  can  be  sustain-~
 ed  by  adequate  procurement  and
 also  moral  obligation  of  the  bigger
 producerg  and  landlords  towards
 the  needy  consumers  even  if  it
 meant  some  financial  sacrifice  on
 their  part.”

 This  is  the  approach.  With  this  kind
 of  approach,  can  you  deal  with  hoar-
 ders,  big  farmers,  big  landlords,  who
 are  actually  hoarding  rice  and  pad-
 ay?  Certainly  not.  This  is  the
 policy  that  is  being  followed  by  the
 Government  under  the  President’s
 Rule  in  Orissa.  Therefore,  I  demand
 that  there  should  be  graded  levy.
 As  regards  those  who  are  owning
 above  5  acres,  rive  should  be  compul-
 sorily  procured  from  them.  If  they
 do  not  give.  there  shculd  be  a  penal
 provision  and  MISA  should  be  used
 against  them.

 The  policy  which  has  been  pursu-
 ed  only  to  cujole  the  landlords,  the
 feudal  lords  and  the  hoarders  should
 be  done  awuy  with.  My  specific  de-
 mand  is  that  as  far  as  procurement
 4s  concerned,  the  regional  marketing
 cooperative  societies  should  be  entru-
 sted  with  it.  The  F.C.I.  is  appoint-
 ing  agents  who  are  private  persons.
 45  per  cent  of  procurement  is  done
 through  these  private  persons.  These
 private  persons  should  not  be  given
 any  licence.  That  system  should  be
 completely  abolished.

 As  regards  rice  take-over,  in  ans-
 wer  to  a  Question  put  by  Shri  Bana-
 mali  Patnaik,  it  hag  been  said  that
 they  are  almost  doing  the  same  thing.
 But  there  is  absolutely  nothing.  The
 F.C.I.  is  taking  95  per  cent  and  that
 Tmeang  that  paddy  is  being  procured
 only  through  private  persons.  These

 SRAVANA  3,  895  (SAKA)  (1973-74  334

 private  agents  are  also  holding  cary-
 over  stock  ‘of  the  District  Collector.
 So,  when  the  District  Colector’s  man,
 the  Inspector  goes  and  checks  the
 stock,  they  show  the  F.C.I.  stock  and,
 when  the  F.C.I.  man  goes  and  checks
 the  stock,  they  show  the  Collector’s
 stock.  In  that  way,  they  cheat  the
 people  and  they  sell  the  things  at
 black-market  price,

 Finally,  my  suggestion  will  be  that
 giving  hcences  to  private  persons
 should  be  cancelled;  no  private  dealer
 should  be  appointed  for  procurement.
 Similarly  for  distribution  there  should
 be  a  large  number  of  government
 shops  in  each  panchayat  and  the
 committees  which  are  there  now,
 supply  inspectors  committees,  should
 be  replaced  by  committees  compris-
 ing  of  the  people  who  are  actually
 committed  to  dehoarding.

 With  regard  to  industry,  I  will  bring
 to  the  notice  of  this  House  how  Oris-
 sa  has  been  totally  neglected  all
 through.  I  would  bring  out  only  one
 aspect.  The  then  Minister,  Shri  Bha-
 gat,  Promised  in  964  that  there  would
 be  a  second  steel  plant  in  Orissa  and
 that  the  work  would  be  taken  up  dur-
 ing  the  Fourth  Five-Year  Plan.  Now
 what  is  the  reply  to  a  question  put
 hy  hou.  Member,  Shrj  Chmtamani
 Panigrahi;  the  answer  was  given  on
 the  l8th  in  the  Committee  meeting;
 the  aanswer  indicates  that,  after  the
 Sixth  Five-Year  Plan,  the  question  of
 second  steel  plant  would  be  consider-
 ed.  Late  Shri  Mohan  Kumaramanga-
 lam  also  made  a  promise;  he  said
 that  they  had  already  appointed  a
 group  or  team  of  experts  which
 would  go  into  the  matter  and  that
 they  would  definitely  give  all  priority
 as  far  as  second  steel  plant  wag  con-
 cerned.  So,  this  matter  has  to  be
 looked  into.

 As  far  as  irrigation  is  concerned,
 Daha  is  a  project  which  should  have
 been  undertaken  in  the  Fourth  Five-
 Year  Plan.  By  spending  Res.  36  lakhs
 on  minor  irrigation  projects,  you  can
 venefit  to  the  extent  of  3,480  acres.
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 Do  not  show  cities  like  Bombay,  Cal-
 sutta  and  Delhi.  We  want  that  me-
 dium  and  minor  irrigation  projects
 like  Daha,  Moro-Harabhangi  and
 Bhagva  should  be  taken  up  and  comp-
 leted.  In  the  Budget  provision  has
 to  be  made  for  these  projects  and
 they  should  be  taken  up  immediate-
 ly.  I£  you  do  not  make  any  progress,
 if  you  fail,  then  it  is  the  right  reac-
 vantage  of  the  situation  and  then
 tionary  forces  which  will  take  ad-
 you  will  have  to  suffer  the  conse-
 quences  thereof.

 D.G.  (Orissa),

 SHRI  CHINTAMANI  PANIGRAH!
 <Bhubaneswar):  Mr.  Chairman,  Sir,
 when  we  are  discussing  today  the
 second  stage  of  the  Orissa  Budget,  it
 is  most  unfortunate  that  Orissa,  which
 was  in  the  grip  of  serious  drought,  33
 now  in  the  grip  of  floods  and  Cuttack,
 Balasore,  Khurda,  Nayagarh  and
 Sadar  sub-divisions  of  Puri  and  Kora-
 put  are  affected.  Orissa’s  three  riv-
 erg  of  sorrow—the  Brahmani,  the
 Baitarani  and  the  Kharswan—have
 played  havoc  in  Balasore  and  Cuttack
 districts,  having  breached  at  several
 places.  and  inundated  vast  areas  in
 Jaipur  sub-division  of  Cuttack  district
 and  Bhadrak  sub-division  of  Balasore
 district.  Over  250  villages  with  an
 estimated  population  of  nearly  three
 Jakhs  have  been  affecteq  in  the  Jai-
 pur  sub-division  of  Cuttack  district
 by  the  floods  in  the  rivers.  Also
 Bhubaneswar,  Nayagarh  and  Khurda
 sub-divisions  have  been  affected  in
 puri  district.

 The  urgent  need  in  the  case  of
 Orissa.  today  is  to  speed  up  the  Ren-
 gali  and  Bhimkund  projects  in  Bra-
 thman:,  and  Baitarani  rivers  Gov-
 emrent  should  take  immediate
 measures  in  this  regard.  Whatever
 «ums  have  been  allocated  for  1978-

 74  are  not  adequate  and  the  Govern-
 ment  of  India  should  have  tried  to
 expedite  nll  these  things.
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 If  we  look  १6  the  Budget,  we  find
 that  out  of  a  total  ef  Rs,  346  crores
 that  we  are  going  to  sanction  to  the
 Finance  Ministry  for  defraying  the
 expenses  for  Orissa  for  ‘1998-74,  the
 total  debt  servicing  payments  by  Ori-
 ssa  Government  to  the  Centre  are
 about  Rs.  29  crores.

 Orissa  has  a  population  of  2  crores
 and  so  if  we  calculate,  it  comes  to
 Rs.  49  per  head.  So,  we  have  to  pay
 back  to  the  Government  of  India
 Rs,  45  per  head  and  Orissa  has  the
 lowest  per  capita  income  in  India,
 having  Rs.  344  or  Rs.  345  even  after
 25  years  of  Independence.  |  hope  the
 time  has  come  when  ail  these  pro-
 blems  should  be  seriously  discussed
 and  taken  ,into  consideration—ag  to
 how  the  debt  burden  hag  come  to
 about  Rs  450  crores  which  may  80  up-
 to  Rs  600  crores  Therefore,  I  would
 like  to  subrmt  to  the  hon,  Minister:
 take  the  case  of  Hirakund  Dam  stage
 I.  The  construction  was  started  in
 946  and  we  owe  about  Rs.  65-70
 crores  to  the  Government  of  India  on
 this  account,  Besides,  we  are  paying
 interest  on  it  at  compound  rate.  We
 are  paying  Rs.  2  crores  every  year  by
 way  of  interest  alone.  Therefore,  the
 Government  of  India  should  have  at
 least  rationaliseq  this  loan  of  Rs.  65-
 70  crores,  It  38  a\flood  control  and
 multi-purpose  project.  You  can  char-
 ge  us  for  the  electricity.  And  so  far
 as  flood-control  is  concerned,  this  is
 your  responsibility.  So,  that  expen-
 diture  should  be  kept  separate  and
 you  should  not  charge  compound
 interest  on  that.  The  State  Govern-
 ment  has  been  repaying  this  for  the
 last  so  many  years  and  to-day  the
 time  has  come  when  the  State  is
 under  President’s  rule  and  I  want  to
 plead  before  the  Minister:  you  should
 rationalise  it  and  you  should  pay  back
 the  interest  that  we  have  ‘paid  all
 these  25  years.  I  hone  this  needs
 serious  consideration  and  the  hon.
 Minister  would  give  his  thought  to
 this  problem,

 You  will  be  surprised  to  know  that
 Orissa  was  under  the  grip  .  of  a
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 drought.  Now  400  Panchayats  have
 ibeen  declared  as  drought  affected,
 but  it  is  an  incomplete  list.  I  was
 myself  touring  the  districts.  It  is  said
 that  for  the  supply  of  essential  com-
 modities  they  have  opened  62l  fair
 price  shops.  From  Nuagan  which  is
 a  block  in  the  Puri  District  the  tri-
 bals  have  written  to  me  that  there  is
 no  foodgrain  available  in  the  fair
 price  shops.  Neither  the  dealers  have
 gone  to  the  sub-division  to  get  the
 rice  and  other  foodgrains  nor  iy  work
 provided  to  them.  It  is  a  drought-
 affected  areca.  Similarly,  there  are
 many  other  places.  I  have  got  many
 letters  and  I  have’  visited  many
 places.  It  35  no  use  saying  that  you
 have  opened  fair  price  shops.  The
 question  is  you  should  give  adequate
 stocks  of  foodgrains  to  the  fair  price
 shops.  Here,  the  Government  has
 failed  and  the  Central  Government
 should  give  direction  at  this  moment
 when  we  are  spending  so  much  on
 drought  relief  that  adequate  stocks  of
 rice  should  be  given  to  the  fair  price
 shops  and  regular  work  should  be
 provided.

 D.G.  (Orissa),

 The  most  surprising  thing  is:  you
 know  Vanaspati  and  other  essential
 commodities—here  what  they  are  do-
 ing  ig  that  suppose  3000  tins  come
 to  Orissa,  they  allot  2000  tins  to  Cut-
 tack  and  the  rest  to  other  Urban
 Centres.  Every  thing  is  exhausted
 there.  Sir,  there  are  46000  villages
 in  Orissa  and  there  is  no  fair  distri-
 bution.  Why  is  this  discrimination
 between  the  urban  and  the  rural
 people?  Is  it  the  socialism  that  we
 are  committed  to?  Is  it  the  national
 objective  that  the  villager  will  get
 only  50  ounces  of  sugar  whereas  the
 urbanite  will  get  3  to  4  kilos  of
 sugar  What  is  this  kind  of  discri-
 mination?  I  hope  there  should  be
 some  rationality  in  the  distributton.

 We  thought  that  many  deficiencies
 will  be  removed  under  the  President's
 rule.  But  still  we  lag  behind.  At
 least  two  to  three  months  have  gone
 99  under  the  President’s  rule  and  we
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 must  have  made  up  the  deficiencies
 in  our  backwardness.  What  do  we
 find  in  the  Budget  papers.  There  is
 no  hope.  I  am  sorry  there  is  no
 hope  they  have  given  us.  They  tell
 that  the  Planning  Commission  3५  very
 serious  of  pruning  the  plan.  Will
 all  the  pruning  then  come  to  Orissa?
 In  the  Fifth  Plan  we  must  allocate
 Rs.  2000  crores  so  far  as  Orissa  is
 econcerncd  taking  into  consideration
 ats  backwardness  and  its  lowest  per
 capita  income,  But  what  do  we
 find?  Even  the  revised  estimates  of
 the  Fifth  Plan  coming  to  ug  say  it
 38  Rs.  800  crores  and  the  Central
 Government  has  not  given  its  mind
 as  to  whether  it  should  be  500  or
 660  crores  and  they  say  that  the
 Planning  Commission  is  ‘seriously
 considering  pruning  the  plan.  These
 aspects  should  be  taken  into  consi-
 deration  and  specific  projects  should
 be  taken  up  which  are  under  con-
 sideration  of  the  Central  govern-'
 ment  for  the  last  many  years.

 With  regard  to  the  Chilka
 Fisheries  Scheme,  this
 lucrative  scheme.  The  State  Gov-
 ernment  has  submitted  a  scheme
 costuig  Rs.  5  crores  to  the  Central
 Government  and  the  World  Bank
 has  evinced  keen  interest  in  parti-
 cipating  in  this  project.  Sir.  it  is  a
 lauduble  scheme  and  it  must  be  ex-
 pedited.  I  do  not  know  why  this
 has  not  been  finalised  as  yet  and  I
 do  not  know  why  this  is  being  de-
 layed  at  all.

 Lake
 is  a  very

 About  the  Fishing  Harbour  at
 Parudeep  and  Dhamra  the  Govern-
 ment  of  India  has  accepted  this  in
 principle  but  I  do  not  know  why  this
 is  also  being  delayed.

 While  discussing  about  the  Andhra
 Demands  the  hon.  Minister  has  said
 that  they  have  provided  Rs.  9  crores
 for  giving  employment  to  the  un-
 educated  people.  In  Orissa  today
 there  are  300000  unemployed  young
 people  If  you  add  40,000  matricula-
 tes  of  this  year  fhe  total  would
 come  up  to  3.30  lakhs.  What  has
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 (Shr  Chintamani  Panigrahi]
 happened  to  your  scheme  of
 providing  employment  to  unemploy-
 ed  persons  in  Orissa?  You  have
 made  a  meagre  allocation  of  Rs,  2
 croies  for  this  Why  this  meagre
 allocation  has  been  made  for  Orissa?
 For  Andhra  you  have  given  Rs  9
 ciores  but  for  Olissa  you  ale  giving
 ह! ए  2  crores  Why?  How  is  this
 meagre  allocation  going  to  solve  the
 problem  of  Orissa  in  respect  of  un-
 employment?  You  say,  there  are
 moire  unemplvyed  people  in  Andhra
 and  so  you  give  more  But,  I  must

 that  the  problem  of  unein- say  now
 ployment  in  Onrssa  must  be  ‘gone
 unto  thoroughly  because  there  are
 more  unemployed  pegple  there  I
 hope  Orissa  Stute  will  get  some
 more  assistance  in  this  respect

 So  far  as  irrigation  projects  are
 concerned,  Salia  project  in  my  dis-
 trict  was  started  in  3960  But,  after
 13  years  the  canal  system  hag  not
 yut  been  completed  So  far  as  Delta
 Irrigation  project  75  concerned,  it
 was  Started  m  395  Its  origin.
 estumate  was  R.  34  crores  and  now
 it  has  gone  up  to  Rs  64  crores  By
 980  it  will  go  up,  I  am  sure,  to
 Rs  300  =  crores  What  a  terrible
 wistage  of  men,  money  and  mate-
 yial  which  is  involved?  The  expen-
 diture  is  mountmg  year  by  year
 When  Presirients  rule  is  there  Gov-
 ernment  hoult  take  oa  hitthe  mort
 interest  in  this  matter  and  see  that
 sume  progress  is  made

 The  Godahado  project  was  started
 in  ‘1960  The  Dam  has  not  yet  been
 completed.  The  Derjang  project  was
 started  m  4960  and  it  is  not  com-
 pleted  The  Pitamahal  project  was
 started  in  ‘1967-68  and  it  ४5  not  yet
 eompleted  The  Uttel  project  was
 started  in  1968-69  and  it  is  not  com-
 pleted  ag  yet  If  you  go  on  adding
 to  this  List,  you  will  find  what  a  big
 number  of  projects  are  there  which
 have  not  been  completed.  If  only
 they  heq  been  completed,  they  would
 have  provided  irrigation  facilities  to
 thousands  of  acres  of  lands  and
 peasants  would  have  got  the  bhene-
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 At.  But  all  this  could  not
 because  of  this  delay.  =-elapiobar not  get  the  benefit  because  of  this
 delay  and  they  are  suffering,  I
 hope  and  trust  that  when  President's
 rule  ig  there,  somethmg  wil]  be
 done  immediately  ६6  complete  these
 projects  which  have  been  languish-
 ing  for  long.  The  State  Government
 has  asked  for  a  sum  of  Rs  20  crores
 from  the  Central  Government  for
 the  purpose  of  completing  these  pro-
 jects  which  have  remained  incom-
 plete  so  long,  in  the  last  year  of  the
 Fourth  Plan  and  in  the  first  year  of
 the  Fifth  Plan  But  the  Central
 Government  has  granted  only  Rs  3
 croics  and  that  too  has  not  reached
 them  as  yet  How  can  you  say  that
 vou  are  going  to  remove  unemploy-
 ment  and  poverty?  One  cannot
 understand  ths

 Orissa  has  got  tremendous  poten-
 thhahty  so  far  as  irrigation  and  power
 4  concerned  and  it  should  be  fully
 utylused  Even  with  «the  Balimeila
 project  Foam  afraid  Orissa  canpot
 get  powi:  from  this  project,  because
 we  do  not  have  the  transmission
 lunes  It  will  go  to  Andhra  Pradesh
 Let  ॥  go  to  Andhra  Pradesh,  but
 Orissa  cannot  get  electricity

 My  hon  friend  Shri  Jagannath
 Rao  has  referred  to  the  Gopalpur
 port  Tins  3७  a  Centrally  sponsored
 scheme  and  38  being  financed  from
 Ccntral  loan  assistance  The  inves-
 tigation  work  had  started  in  1971-72,
 but  for  the  final  site  location,  offi-
 cers  have  gone  thrice,  but  the  site
 has  not  yet  been  selected  One  offi-
 cer,  went  and  said  that  the  site  was
 not  good;  then,  another  officer  went
 and  said  that  the  other  site  was  not
 good  Thus,  for  the  last  two  years,
 the  selection  of  site  i  being  delay-
 ed  The  result  is  that  the  atomic
 plant  is  not  coming  up,  the  rare
 earths  factory  is  not  coming  up  or  is
 not  proceeding  well  I  hope,  there~-
 fore,  the  site  selection  will  be  made
 quickly,  and  the  work  will  gtart  im-
 mediately  and  it  will  soon  be
 finished.
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 The  Inland  Water  ,;Transport  Com-
 mittee  appointed  by’  the  Government
 of  India  had  recommended  many  im-
 portant  projects  in  Orissa  in  the
 Fourth  Plan,.  consisting  of  the  navi-
 gability  of  the  river  Mahanadi  bet-
 ween  Dholpur  and  Cuttack,  and  in
 the  Fifth  Plan,  the  revival  of  the
 Ganjam  coast  Canal  and  providing
 transport  facilities  in  Chilka  Lake  and
 (Mahanadi  estuaries.)  But  nothing
 has  been  done  so  far.

 From  the  budget’  estimate,  I  find
 that  only  Rs.  1,48,50,000  has  been
 provided  for  famine  relief.  This  is
 completely  inadequate.  But  for  the
 police  budget  we  find  that  the  alloca-
 tion  is  Rs.  9  crores,  whereas  for  tri-
 bal  development,  the  allocation  is
 only  Rs.  5  crores.  If  any  layman
 were  to  look  into  the  budget,  he  will
 say  that  in  this  third  ‘year  of  com-
 mitted  socialism.
 mised  so  many  things  to  the  common
 people  and  the  tribal  people  and  the
 people  in  the  economically  back-
 ward  and  undeveloped  regions  while
 the  police  budget  has  Rs.  9  crores,
 the  tribal  budget  has  an  allocation  of
 only  Rs.  5  crores,  and  for  famine  re-
 lief,  the  amount  provided  is.  only
 about  Rs.  .48  crores.  I  do  not  know
 whether  the  Central  Government  have
 scrutinised  this  budget.  Perhaps  they
 have  not  had  time  to  _  scrutinise  it,
 876  this  must  have  come  up  to  them
 from  the  State  Government  and  they
 would  have  approved  of  it.  There-
 fore,  I  suggest  that  this  budget  should
 be  thoroughly  gone  into.

 As  I  was  saying,  so  far  as  Orissa
 is  concerned,  so  many  projects  have
 been  pending  before  the  Central  Go-
 vernment  such  as  the  second  steel
 plant,  Paradip  fertilisers,  Jakhapura.
 Banspani  and  Khurda-Phulbani_  Rail
 Link,  the  naval  training  centre
 at  Chilka  and  the  conversion  of
 of  the  Chilka  lake  into  a
 national  lake  and  so/on.  I  suggest
 that  Government  -should  plan  an  in-
 vestment  of  Rs.  300  crores  during  the
 President’s  rule,  so  that  we  in  the
 House  will  feel  that  at  least  during
 President’s  rule,  we  have  been  able
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 to  get  something  from  the
 Government.

 Central

 oft  ईश्वर  चौधरी  (गया)  :  सभापति  जी,
 कल  मणिपुर  और  आज  आन्ध्र  प्रदेश  क ेबजट  पर

 विचार  हुआ  और  इस  समय  उड़ीसा  के  बजट  पर

 विचार  चल  रहा  है  :  उड़ीसा  में  लोकप्रिय  सर-

 कार  का  गठन  भद्रा  था  तथा  वहां  पर  कांग्रेस

 सरकार  की  सत्ता  थी,  किन्तु  कांग्रेसियों  के

 ग्रुपस  के देष  की  दल-दल  में  फंसने  के  कारण

 वहां  की  लोकप्रिय  सरकार  को  समाप्त  कर  दिया

 गया  शौर  वह  लोकप्रिय  सरकार  टूट  गई  ।  उचित

 तो  यह  था  कि  विरोधियों  को  सरकार  बनाने

 का  अवसर  देना  चाहिए  था,  लेकिन  सत्ता

 सरकार  ने  विरोधियों  की  उपेक्षा  कर सरकार

 बनाने  का  अवसर  नहीं  दिया  !  यदि  उपेक्षा

 न  की  जाती  तो  राज  इस  बजट  पर  उड़ीसा
 की  लोकप्रिय  सरकार  विचार  करती  और

 वहां  के  भयंकर  तूफान  में  फंसी  हुई  जनता  की

 कठिनाइयों  का  निराकरण  करने  के  लिए

 गम्भी  रतापूर्वक  मार्ग.  प्रशस्त  करती  t  किन्तु

 दुर्भाग्य  है  कि  आंशिक  रूप  से  आज  हम  इस
 बजट  पर  विचार  करने  के  लिए  यहां  आये

 हैं  ।  वेसे  उड़ीसा  का  पिछड़ापन,  सभापत्ति  जी,
 विख्यात  है  ।

 हर  साल  कभी  सूखा  पड़ता  है  तो  कभी

 तूफान  से  त्रस्त  होता  है  और  जब  सरकार

 बनती  है  तो  आपस  के देष में  सें  कुचला  जाता

 है  ।  इसी  का  कारण  है  कि  उड़ीसा  के  लोग

 शहर  कौर  देहात  से  भाग  कर  अन्य  प्रदेशों  में

 जा  रहे  हैं  ।  राज  स्थिति  यह  है  कि  साधारण
 ग्रामीण  लोगों  के  पास  अपना  सर  ढकने  के  लिए

 अप्स  तक  नहीं  रह  गया  है,  बरसात  में  लोग

 भीग  रहे  हैं  ।॥  एफसीआई  का  अन्न  नहीं
 जा  रहा  है  |  सरकार  दम  भरती  है  कि  हम
 सब  को  खाना  देंगे,  लेकिन  आज  लोगों  को  अन्न

 नहीं  मिल  रहा  है  और  लोग  भूखों  मर  रहे

 हत

 सरकार  दम  भरती  है  कि  ग्रामीण  नवयुवक
 और  नवयुवतियों  को  रोजगार  देंगे  बिस्ट
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 [eft  dere  चौधरी]
 रोज़गारी  इतनी  व्याप्त  हो  गई  है  कि  ब
 लोगो  में  शंका  बनी  हुई  है  कि  उन  का  भविश्य
 क्‍या  होगा  y  मै  समझता  हू  कि  इस  बजट  में
 बेकारी पर  को  दूर  करने  के  लिए  सरकार  विशेष
 रूप  से  प्राविधान  रखती  ।  साशा  है  कि  सरकार
 इस  पर  पुनर्विचार  करेगी  और  जो  उडीसा
 में  बेकारीपन  है,  और  वहा  लोगों  के  लिए  एक
 ग्रीष़्म  बन  कर  रह  गया।  है,  वह  समाप्त
 होगा।  भ्रमर  सरकार  वाकई  से  वहा  की  जनता
 के  कष्टों  को  दूर  करना  चाहती  है  तो  तत्परता
 से  इसे  कर  दिखाय ।  उडीसा  मे  राष्ट्रपति
 शासन  बहुत  दिनो  से  चल  रहा  है  लेकिन  जब
 ज्यादा  दिनो  तक  उस  को  चलाने  की  भ्रावश्यक्ता
 नही  है  |  शीघ्र  से  शीघ्र  शम  पर  विचार  करते
 हुए  चुनाव  कराये  या  विरोधियों  को  सरकार
 बनाने  का  मौका  दे  ताकि  वहा  भी  जनप्रिय
 सरकार  बन  सके  ।

 अभी  तक  विकास  की  कौन  सी  योजना
 सरकार  ते  लागू  की  है  इस  की  रूप  रेखा  सदन
 में  रखनी  चाहिए  t  मैं  निवेदन  बग्गा  कि
 दीचेकालीन  और  तत्कालीन  दो  योजनाये,
 सरकार  को  उड़ीसा  के  सम्बन्ध  मे  लेनी  चाहिए  ।
 तत्काल  लागू  की  जाने  वली  योजनायें  बाढ़
 सूखा,  बेकारी,  प्रश्न  की  कमी,  रोजगार  की  कमी,
 शिक्षा  की  व्यवस्था  मे  सम्बन्धित  होनी
 चाहिए  ।  हम  ने  सुना  था  कि  लोग  उडीसा  में
 25  वर्ष  की  स्वत वता  के  बाद  भी  प्यास  से

 तड़प  रहे  है,  पथ  जल  का  वहा  प्रभाव  है  और
 सरकार  ने  उस  बारे  में  कोई  विचार  नहीं
 किया  ।  यह  किसी  भी  लोकप्रिय  सरकार  के
 लिए  शोभा  की  बात  नहीं  है.  ।  जनता  ने  बहुत
 1:1 ह  से  काम  लिया,  लेकिन  जब  वह  बाघ  ढढ
 रहा  है,  कौर  हो  सकता  है  कि  भ्रभिषाय  ह...
 कर  सरकार  पर  पुन  हावी  हो  जाय  ।  ग्रामीण
 विकास  योजना  के  माध्यम  से  सब्र  लोगो  को
 योजना  के  सम्बन्ध  में,  नौकरी  देने  के  सम्बन्ध
 में  एक  तत्कालीन  व्यवस्था  जाए  देना  चाहिए
 जिस  से  संती  को  काम  मिले  ।  हस  बाद  के
 याद  लोग  परेशान  हैं,  उन  की  क्रयशक्ति  समाप्त
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 हो  कई  है।  पहले  तो  लोगों  के  पास  पीतल  के  बनने
 होत  थ,  चांदी क  भी  थे  लेकि-  झपना  पेट  भरने

 |

 के  लिए  उन  बरतनों  को  उन्हें  बेचना  पड़ा  और
 राज  हालत  पह  है  कि  उन  के  पास  भ्रत्मतियम  तक
 के  बरतन  नहीं  हैँ  जिन्हे  बन्धक  ते  रूप  मे  रख
 सके  या  उन  से  खा  सके  ।  सरकार  का  यहा
 की  दयनीय  स्थिति  का  ज्ञान  है  इस  लिए  इस
 पर  फौरन  विचार  होना  चाहिए  ।  राष्ट्रपति
 शासन  लागत  इसे  हए  जा  बहा  अख मरी  की
 समस्या  है  उस  के  लिए  एक  सर्वदलीय  कमेटी
 बननी  चाहिए  जो  ह: 0.  ख  बेराजगारी
 शिक्षा  के  सम्बन्ध  मे  विचार  करे  और  सरकार
 को  परशामणे  दें  तथा  सरकार  केसाथ  कके  से
 का  मिला  कर  चले  ।  मे  समझ  वह  सरकार
 ह्म  पर  विचार  करेगी  ।

 खनिज  व्यापार  विभाग  की  गलत  नीतियों
 के  कारण  तथा  विलम्ब  कार्यो  के  कारण  मैगनीज
 कौर  की  खाने  बन्द  हो  गर्म  है  जिस  की  वजह
 है  एप  कृति  बेकारी  है  |  सरकार  अगर  थी डा
 सा  ध्यान  दे  तो  खनन  शवों  में  पुत  कास  चालू
 हो  सकता  है  और  वहा  की  भ्रमरी  दूर  हो
 सक्‍ती  है  ।  ।

 से  मानता  ह  कि  कृषि.  |  केंच  मे  उन्नति

 हुई  है  लेकिन  सभो  क्षत्रों  मे  उन्नति  नहीं  हई
 है  ।  बिजली  और  विचार  कार्य  है  ।
 किसान  मेहनती  है  लेकिन  उस  के  पास  साधन
 नही  है  ।  सरकार  अरार  बिजली  देने  की  व्यवस्था
 कर  दे  तो  ह. ६.  की  उपज  क  रने  मे  किसान  पीछे
 नही  रहेगा।  इस  के  झ्र लावा  एक  छ  टा  सा  काम
 श्र  है  जिस  से  ग्रामीण  लोगों  को  २जगार
 मिल  सकता  है  भ्र ौर  यह  यह  कि  सरकार  को
 गांवों  को  शहरों  से  सबको  के  जरिये  जेड  देना

 चाहिए  ।  सड़के  चाए  कच्छी  हो  था  पाठकों,
 अगर  गांवों  को  जोडने  है  तो  ग्रामीण  लोगो  को
 काम  मिल  सकता  है  कौर  उस  में  उन  की  श्रमिक
 स्थिति  भी  सुधरती  है  |  मेरा  निवेदन  है  कि
 सरकार  को  इस  सम्बन्ध  से  तत्काल  कदम  उठाना

 चाहिए  ।

 उड़ीसा  हैबलूम  बौर  पाव सुम  के  क्षेत्र
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 में  कांफी  बाग  बका  ह्ध्रा  है  ।  गत  सेशन  में
 सरकार  द्वारा  एक  भ्र ध्या देश  निकाला  गया
 था  कि  यूत  के  राष्ट्रीयकरण  का  हैंडसम  और
 पावरलूम  उद्योगों  पर  दुरा  अमर  नहीं  पडेगा।
 लेकिन  दुर्भाग्य  है  कि  राज  सर्वत्र,  चाहे  बिहार
 हो,  उड़ीसा  हो,  मणिपुर  हो,  उत्तर  प्रदेश  हो
 या  मथ्य  प्रदेश  ,  सत्र  जगह  सून  गायब  हो.  गया
 है  ।  जिस  चीज  को  सरकार  हाथ  लगाती  है
 बह  लोप  हो  जाती  है।  मै  ते  एक  पत्न  लिखा  था
 सरकार  को  हमने  कहा  था  कि  लाखों  लोग
 ऐसे  बेकार  पडे  हैं  जो  बुनकर  का  काम  करत  है,
 कपड़ा  बुनकर  अपना  जीवनयापन  करते  है  ।
 लेकिन  श्राप  ने  जब  से  राष्ट्रीयकरण  किया  है
 सूत  लुप्त  हो  गया  है  t  श्राप  को  कम  से  कम

 40  एस  पर  थे  कढ़ाव  हटा  लेना  चाहिए  1
 बाप  ने  7  नम्बर  से  कंट्रोल  हटाया  तो
 ह क  नम्बर  का  सूत  मार्के  मे  छा  गया।  टस

 लिए  मेरा  निवेदन  है  कि  चाहे  26,25  22या
 40  एस  ही  टन  पर  से  आय  कट्याल  हटा

 लीजिए  जिस  से  लाखा  लागा  का  क्रम  मिल
 सके  a  अगर  राष्ट्रपति  शासन  में  ऐसा  आप
 कर  सके  तो  जनता  केन्द्रीय  शासन  की  तारीफ
 करेंगी  i  amt  है  सरकार  इस  बार  मे

 तत्परतापूर्वक  काम  करेंगी  ।

 उडीसा  में  बन  सम्पदा  बहुत  है,  उस  को
 जब  चाहे  आप  सोने  की  तरह  मजा  सकने  है
 लेकिन  उस  मे  प्रकृति  लाने  के  लिए,  रक्षा  करने
 के  लिए  श्राप  कोई  व्यवस्था  नहीं  कर  रहें  हैं  ।
 कया  वन  सम्पदा  इसलिए  होती  है  कि  उस  के
 उपयोग  के  साथ  बीजारोपण  नहीं  करे  ?  हर
 सरकार  दो  विभाग  झपने  पास  रखती  है  एक
 बन  उजाड़ा  और  बने  लगावन  ।  सरकार  एक
 ओर  बम  काटती  है,  लेकिन  बन  लगाने  की  कोई
 व्यवस्था  नहीं  करता  है  ।  बन  से  हजारो  जगल
 को  लोग  झपना  जीवनयापन  करते  है
 टॉप  उस  कन  संपदा  की  रक्षा  करते  हुए  बहा
 को  लोगो को  उसी  के  माध्यम  से  काम  दे  सकते

 1 क  पेपर  मिल  बना  सकते  हैं,  कुटीर  उद्योग

 स्थापित  कर  सकते  है  ।
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 पारा द्वीप  उडीसा  में  एक  जगह  है।  वहा
 पर  सरकार  की  योजना  थी  कि  हम  एक  जहाज
 का  कारखाना  खोलेंगे  ।  पता  नहीं  कौन  सी
 विडम्बना  ने  करवट  ली  कि  पार द्वीप  मे  जहाज
 बनाने  का  कारखाना  नहीं  खुला  ।  अगर
 इसको  खोल  दिया  जाता  तो  उस  प्रदेश  के
 पिछड़ेपन,  उसकी  झ्राथिक  दुर्दशा  को  दूर  या
 कम  करने  में  सहायता  मित्र  सकती  थी  ।  मै
 निवेदन  करता  ढ़  कि  इस  ओर  आप  का  ध्यान
 जभी  {

 700  hrs

 'उडीसा  साने  की  चिडि़या  कहलाने  लायक
 तभी  हो  सकता  हैं  जबकि  उसके  विकास  पर
 अधिक  से  अधिक  धनराशि  खच  की  जाए  rl
 ये  तथा  जा  काम  मैन  बचाए  6  अगर  उनको
 राष्ट्रपति  शासन  के  दौरान  किया  गया  ता
 इस  समग्र  का  सदुपयोग  क्या  जया  है  ऐसा
 समझा  जाएगा  ।  मे  साथ  हा  साथ  सत्कार
 लोकप्रिय  सरकार  क  उडीसा  मे  गठन  की
 माग  भी  करता  हु  ।

 SHRI  P  GANGADEB  (Angul):
 Mr  Chairman,  Sir,  While  I  rise  to
 speak  on  the  2nd  stage  of  discussion
 on  Orissa  Budget  of  ‘1978-74.  I  8७
 not  wish  to  repeat  whatever  I  said  on
 the  last  occasion.  Before  going  to
 certain  specifics,  let  me  submit,  Sir,
 that  when  we  met  for  the  Committee
 meeting  on  Orissa  legislation  ३  few
 days  back,  nrény  of  ug  from  Orissa
 could  not  conceal  our  great  sence  of
 anxiety  and  concern,  at  the  present
 near  famine  condition  in  the  State,  sp-
 cially,  what  was  witnessed  during  the
 last  summer  months.  Sir,  this  has
 been  the  situation  in  many  a  parts  of
 the  State  for  quite  a  long  time  now.
 Only  a  few  months  have  passed  since
 the  last  session  of  Lok  Sabha,  when
 we  had  discussed  the  economic  con-
 dition  of  the  State,  but,  there  seems
 to  be  no  respite.  During  last  sum-
 mer,  there  was  food  scarcity,  starva-
 tion  deaths,  even  sale  of  children  and
 suicide  cases  abqut  which  there  were
 many  reports  in  the  press.  I  de  not
 know  whether  these  reports  have
 given  the  correct  picture.  However,



 347  D.G.  (Oriasa),

 {Shri  P.  Gangadeo)
 I  must  emphasise  that  the  Govern-
 ment  assure  for  its  citizens  the  bare
 necessities  for  their  subsistence.  As
 far  as  I  know,  there  is  enough  food,
 but  the  food  problem  needs  proper
 dealing.  We  see  all  round  that  the
 common  man  is  unable  to  purchase
 food  at  the  high-price.  He  takes  to
 inferior  eatabies  at  the  cost  of  his  life.
 In  short,  food  price  is  so  high  and
 beyond  the  means  of  the  average  man
 that  he  Is  a  prey  to  starvation  and
 want.

 Therefore  what  is  needed  in  Orissa
 new  is  a  good  procurement  and  dis-
 tribution  policy  for  rice  as  well  as  far
 paddy  to  meet  the  present  difficult
 economic:  situation  in  the  next  three
 months.  I  must  say  there  has  been
 bungling  in  the  procurement  of  rice
 in  Orissa,  and  perhaps  in  many  other
 States  also.  I  think,  Sir,  there  should
 be  a  firm  policy  now,  well  chalked
 out.  It  should  not  be  left  to  the
 monolythic  and  unweildy  organisation
 hke  the  F.C.l.  I  for  one,  feel,  that
 the  State  of  Orissa  should  have  its
 own  well  managed  mechanism  for
 procurement  and  distribution  of  rice.
 It  35  high  time  that  the  rice  procure-
 ment  policy,  guarantees  a  fair-price
 to  the  farmers.  If  that  adds  to  the
 cost,  let  the  middleman  be  elimi-
 nated;  I  do  not  mind.  You  will  agree
 that  only  a  fair  price  can  induce  the
 farmer  to  put  in  his  best  and  auto-
 matically  to  produce  more.  In  Orissa
 today,  shortages  of  essential  commo-
 dities  are  already  felt  and  the  price
 trend  is  showing  a  rise.  Almost  all  of
 us  know  that  the  staple  food  m
 Orissa  igs  rice.  Therefore,  I  wish  to
 suggest  the  following  solutions  to  the
 problem.

 While  the  Government  of  Orissa
 have  fixed  the  stock  ratio  of  75  quin-
 tals  of  paddy  to  the  producer,  it  seems
 to  me  too  low.  For  one  thing,  most
 of  the  costs  to  maintain  the  cultiva-
 tion  have  to  be  met  in  kind.  This  is
 the  practice  in  the  whole  of  the  wes-
 tern  part  of  Orissa.  Secondly,  it  does
 not  cover  the  requirements  of  seeds.
 Thirdly,  the  procurement  price  fixed

 JULY  25,  973

 by  the  Government  of  Orissa  today
 is  round  about  Rs,  46  per  bag  of  rice,
 which  is  atrociously  low  in  my
 opinion.  Even  to  buy  seeds  from  go~
 vernment  agencies,  it  costs  today
 Rs.  92  .per  bag  in  Orissa.  Why  not,
 therefore,  pay  an  economic  price  to
 the  farmer  and  place  a  ceiling  on  the
 middleman’s  price?  I  am  sure  if  this
 is  done,  the  impoverished  farmers  of
 Orissa  can  be  induced  to  produce
 more  only  if  they  are  given  this
 reasonable  price.  I  strongly  suggest,
 therefore,  that  a  price  of  at  least
 Rs.  60  per  bag  of  rice  should  be  fixed
 instead  of  the  present  price  of  about
 Rs,  46  per  bag.  So  also,  why  not  in-
 crease  the  retainable  quantity  of
 paddy  to  say  00  quintals  with  the
 producer  in  order  to  cover  the  cost  of
 farming  and  to  meet  the  full  require-
 ments  of  seeds”?  I  do  hope,  therefore,
 Government  will  reconsider  this  mat-
 ter  to  bring  solace  to  the  bulk  of  the
 farmers  of  my  State

 Next  I  come  to  the  problem  of
 unemployment  and  industrial  back-
 wardnes:  of  the  State.  Sir,  the  State
 Industrial  Development  Corporation,
 under  the  Governor’s  rule,  hag  no
 doubt  becn  doing  a  good  promotiona}
 function  by  trying  to  get  through  a
 lurge  number  of  letters  of  intent  to
 set  up  industrial  projects.  But  this
 agency,  as  far  as  I  know,  does  not
 have  adequate  consultancy  facilities
 and  expertise  nor  it  has  the  resour-
 ces  to  push  up  a  major  programme  of
 industrialisation.  Therefore,  I  further
 suggest  that  a  more  lenient  view
 should  be  taken  in  the  matter  of  in-
 dustrial  licencing  in  dealing  with
 Orissa.

 Now  I  come  to  the  development  of
 irrigation  and  power  projects  That
 Orissa  has  tremendous  potentialities
 for  development  of  power  and  irriga-
 tion  is  no  doubt  a  fact.  But  the  pro-
 gress  has  been  hampered,  if  I  may  say
 so,  due  to  perhaps,  administrative  and
 other  factors,  including  paucity  of
 resources,  I  am  of  the  opinion  that
 the  development  of  irrigation  in
 Orissa  ig  not  upto  expectation,



 349  ‘DG.  (Orissa),

 I  feel  that  much  better  results  can
 be  achieved  and  therefore  the  main
 thing  to  do  for  the  State  is  to  en-
 courage  public  opinion,  give  financial
 support  to  local  co-operative  effort,
 as  has  been  done  in  many  other
 States.  To  mention  a  few,  States  like
 Kerala  and  Tamil  Nadu  have  been
 successful  in  this  matter,  I  expect,
 therefore,  that  Orissa  State  should
 immediately  set  the  ball  rolling  in  this
 regard.  ro

 Sir,  the  social  problems  of  the  State
 also  need  the  attention  of  the  Govy-
 ernment.  The  backwardness  of  the
 State  of  Orissa  is  purely  due  to  the
 low  level  of  literacy  and  problems  of
 health  and  nutrition  I  am  surprised
 to  find  that  in  this  budget  the  outlays
 on  education.  public  health  and  rural
 development  is  only  a  fraction  of  the
 total  expenditure.  It  is  also  seen
 that  the  expenditure  on  education  and
 health  35  at  the  same  level  as  of  lust
 year.  This  needs  to  be  altered  ind
 there  should  be  higher  allotment  for
 the  year  ‘1973-74,

 Then  again,  we  from  Orissa  bave
 been  making  many  proposals  for  the
 development  of  Orissa  from  time  to
 time  One  of  the  long-pending  claims
 १५  the  establishment  of  a  separate  Col-
 lectorate  of  Central  Excise  and  Cus-
 toms,  and  it  ts  yet  to  materialise  ६
 would,  therefore,  request  the  Govern-
 ment  to  lose  no  time  in  accedinz  to
 this  justified  claim.  Otherwise,  this
 demand  of  Orissa  will  remain  a  far
 cry.

 From  the  Governor's  report  seni  to
 us  I  am  happy  to  find  that  he  has  sub-
 mitteq  a  number  of  useful  proposals
 to  the  Centre  regarding  the  require
 ments  of  the  State  in  the  matter  of
 development.  I  do  hope  that  the  most
 sympathetic  consideration  will  be
 Riven  to  these  proposals  so  that  the
 popular  aspirations  of  the  State  are
 fully  satisfied.  With  these  words,  Sir,
 I  resume  my  seat  with  the  cherished
 hope  that  the  Centre  will  take  special
 interest  to  solve  the  various  problems
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 of  the  State  with  a  well  knit  adminis
 trative  apparatus.

 SHRI  P.  K.  DEO:  Mr.  Chairman,
 within  a  short  period  of  two  hours  we
 cannot  do  proper  justice  to  the  various
 demands  jn  the  Orissa  budget  which
 affect  the  destiny  and  welfare  of  22
 million  people.  In  fact,  it  is  a  mor-
 ‘kery  of  democracy.  There  would
 have  been  a  full-dress  debate  and  a
 thread-bare  discussion  on  the  various
 demands  if  it  had  been  discussed  by
 the  reprcsentatives  of  the  people.  It
 would  also  have  fulfilled  the  asp:ra-
 tions  of  the  people  of  that  State.  But
 it  is  not  possible  because  of  the  un-
 democratic  and  dictatorial  dissolution
 of  the  Orissa  Legislative  Assembly.  I
 call  it  dictatorial  because  during  the
 74  years  of  regime  of  Shrimati
 Indira  Gandhi  President's  Rule  was
 imposed  22  times  as  against  0  times
 in  the  first  6  years  since  the  Consti-
 tution  came  mto  operation.  But  for
 the  dictatorial  intervention  on  the
 part  of  Shrimati  Indira  Gandhi.  the
 Prayat:  Assembly  Party  with  a
 -treneth  of  82  n  a  House  of  3240  should
 not  have  been  denied  an  opportunity
 af  forming  a  Government  when  Shri-
 mati  Nandim:  Satpathi  with  only  49
 supporters  was  calle@  to  ferm  the
 Govirnment  When  the  Nandinj  Sat-
 vathy  Government  fell,  not  a  single
 dog  barked  There  was  a  sigh  of  re-
 lief  in  the  entire  State.  It  was  the
 heaunning  of  the  end  of  the  Chief
 Minister,  being  imposed  by  the  Cen-
 tre  hy  Mrs  Indira  Gandhi.  In  this
 regard,  Orissa  has  given  the  lead  and
 the  entire  country  should  be  gratful
 to  Orissa

 Instead  of  dilating  on  various  as
 pects  I]  would  like  to  pinpoint  on
 certain  important  and  vital  problems
 affecting  my  State.  I  know  for  cer~
 tain  that  with  this  brute  majority,  it
 will  be  a  cry  in  wilderness.  But  any-
 way,  it  is  the  compulsion  of  my  duty
 to  bring  to  the  notice  of  the  House
 various  burning  problems  of  my  State.

 When  the  Fifth  Plan  is  on  the  an-
 vil,  when  the  die  is  going  to  be  cast

 \
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 for  the  welfare  of  the  people  for  the
 next  five  years,  when  the  Finance
 Commission  has  started  working  re-
 garding  the  distribution  of  Central
 reventies  to  various  States,  there  is  no
 popular  representative  to  put  up
 Orissa's  case.  A  few  bureaucrates
 headed  by  a  partisan  Governor  and
 by  his  deputy,  a  popular  rejection  at
 the  polls,  Shri  Surendranath  Dwivedi,
 as  the  Vice-Chairman  of  the  State
 Planning  Board,  are  the  persons  who
 ate  to  put  up  Orissa’s  case  Shri
 Surendranath  Dwivedi  wanteq  to  be
 rehabilitated.  He  could  have  been
 sent  as  a  Lt.  Governor  of  Pondicherry
 or  as  an  Ambassador  to  Timbuctoo
 But  to  give  an  opportunity  to  him  to
 ureside  over  the  destiny  of  ‘Orissa  is
 surely  most  undemocratic  To  those
 who  swear  that  in  the  process  of
 planning,  even  from  the  gram  pan-
 chayat  level  people  wil)  be  associated
 I  would  lke  to  point  out  that  this  plea
 has  been  completely  forgotten  and  the
 pecple  are  not  taken  into  confidence
 A  bureaucratic  Plan  has  been  drafted
 ang  it  will  be  a  very  bitter  pill  on
 the  part  of  Orissa  to  swallow  because
 it  has  hardly  touched  a  fringe  of  the
 various  burning  problems.

 It  has  been  borne  out  by  prevtous
 speakers  belonging  to  the  Congress
 party  that  starvation  deaths  have
 taken  place  though  it  has  been  denird
 by  the  Minister  with  all  the  emphasis
 at  his  command  that  there  has  been
 no  starvation  death.  My  distinguish-
 ed  coleagues  have  corroborated  it.  It
 has  been  published  in  papers  also.
 I  have  visited  Koanjhar  district,
 Mayurbhanj  district  and  Golamunda
 block  of  Kalahandi  district  and  there
 are  written  reporte  of  starvation
 deaths.  Those  have  not  yet  been
 probed  into.  We,  usually,  get  a  stock
 reply  that  there  hag  been  no  starva-
 tion  death.  The  Minister  may’  try  to
 paint  a  lily  or  to  paint  a  rosy  picture
 or  may  try  to  cook  a  very  nice  chic-
 ken  curry.  But  the  fact  remains  that
 there  have  been  starvation  deaths  on
 a  large  scale.  There  have  also  been
 distress  sales  of  cattle,  utensils  and
 ornaments  and  the  large-scale  migra-
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 tion  of  people.  The  situation  द  very
 alarming.  I  woéuld  most  humbly
 plead  with  the  Government  that  they
 should  give  top  priority  to  this  prob-
 Jem  to  meet  the  situation.

 There  hag  been  a  steep  rise  in
 prices.  Wheat,  sugar  and  vanaspati
 have  completely  vanished.  I  congra-
 tulate  the  citizeng  of  Cuttack  who
 observed  the  Cuttack  bundh  most
 peacefully  amd  stood  as  one  man  at
 the  call  of  Opposition  to  demonstrate
 against  the  rise  in  prices.  The  entire
 distribution  system  has  collapsed.  I
 would  request  the  Prime  Minster  to
 visit  the  scarcity  areas,  not  by  the
 helicopter  but  by  the  train.  Let  her
 go  to  any  station.  There  is  a  virtual
 race  between  the  crow  and  the  dog
 and  the  urchin  to  catch  hold  of  the
 left-over  food  or  any  rott  that  is
 thrown  from  the  train  Let  her  see
 herself  whether  it  :s  a  fact  or  not

 The  policy  has  been  deliberate  and
 calculateq  to  impoverish  the  people  us
 was  the  pvlicy  of  the  Bntish  Gov  gn-
 ment  the  man-made  famine  of  Benga}
 ig  being  repeated  so  that  at  the  time
 of  elections  a  correct  wil)  be  dangled
 m  front  of  the  poor  voter—a  five-
 rup  e  note—to  cast  his  vote  m  favcur
 of  the  Government  and  he  will  swear
 that  Annapoorna  has  come  and  given
 food  at  least  on  the  day  of  voting.

 Regarding  Orissa,  even  though  it  is
 a  surplus  State,  there  has  been  a  long
 spell  of  drought  and  as  pointed  out  by
 the  previous  speakers,  there  have  Leen
 unprecedented  floods.  These

 fond
 8  are

 not  the  monopcly  of  the  co  dis-
 tricts  alone.  Even  in  Koroput  at  an
 altitude  of  3,000  feet,  in  Kalshand:
 and  Belangir  districts,  Tel,  Sunder,
 Uta:  ang  Indravati  rivers  were  =  in
 floods.  There  has  been  a  large  devas-
 tation  of  crops;  all  the  seedlings  hove
 been  washed  away  and  large  stretches
 of  land  are  sand-cast  because  of  the
 unusual  raina  of  49  inches  in  24  hours
 Many  tenaments  have  been  washed
 away,  school  buildings  have  collapsed
 and  many  pdople  have  become  home-
 less  and  many  livea  have  been  lost.
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 in  this  gegard  I  would  like  to  point
 out  thet  no  adequate  relief  has  been
 provided.  Om  the  other  hand,  to  ad
 insait  to  the  injury,  distress  warrants/
 certificate  cages  have  been  started  to
 realise  the  Government  and  coopera-
 tive  dues  from  the  farmers.  |  would
 ike  to  point  out  that  the  first  priority
 should  be  given  to  provide  seeds  and
 loans  so  that  they  can  start  thei  agri-
 cultural  operations  again.

 SHRI  VASANT  SATHE  (Akola):  On
 Aa  point  of  order.  He  is  just  reading
 cut  his  spsech;  it  was  probably  writ-
 ten  by  someone,  I  do  not  know  I  do
 not  think  it  is  permissible  under  the
 Rules  of  Procedure.  He  is  just  reading
 at  out.  I  can  understand  his  referring
 to  notes,  but  he  is  reading  out  verba-
 tim.

 SHRI  P.  K.  DEO:  I  would  tell  him.
 शंड  शायर  समाचार

 T  can  teach  him  about  parliament-
 ary  practice  for  ten  years,

 I  would  like  to  say  that  the  tene-
 fits,  as  recommended  by  the  Central
 Pay  Commission,  should  accrue  to  the
 State  employees  also.  This  guarantee
 shoulg  be  given  here  on  the  floor  of
 the  House.

 There  is  large  scale  unemployment.
 mostly  in  the  mining  areas  because  of
 the  faulty  decision,  wrong  decision,  of
 MMTC  in  hfting  the  manganese  ore
 and  iran  cre.  There  has  been  abso-
 lutely  na  work  in  the  manganese
 mines,  the  mines  have  been  closed
 down.  As  8  result,  there  is  large
 scale  unemployment  in  Keonjhar,  and
 also-in  Mayurban}  area  because  of  the
 closure  of  iron  ore  mines  in  Goruma-
 bishani  and  Badampahar.  Thousands
 of  people  have  been  thrawn  out  of
 employment,  In  this  regard  I  would
 like  lo  ask  the  Minister  to  tell  us
 categorically,  after  ascrutimsing  the
 Budget,  how  meny  employed  op-
 portunities  have  been  created  in  this
 Budget  to  relieve  the  unemplorment
 vroblem  .

 Coming  to  distress  conditions  and
 searelty  conditions  prevailing  in  Orissa
 the  Maharashtra  people  and  the  An-

 i0868  LS,—I3
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 dhra  Pradesh  peaple  must  be  very
 happy  because  the  Prime  Minister
 rushed  thére  and  immediately  sanc-
 tioneg  two  new  railway  schemes  in
 two  States  to  provide  employment,  as
 a  relief  measure,  but  I  am  sorry  to
 say  that  in  my  State  even  the  small
 missing  link  of  5  miles  Talchair-Bimal-
 garh,  or  the  Jakhpura-Bangpani  rafi-
 way  line  has  not  been  sanctioned  as
 if  the  people  of  Orissa  are  to  be  per-
 secuteq  because  of  their  party  affilia-
 tion.

 There  are  seven  central  projects
 which  have  been  pending  consideration
 and  they  have  been  put  in  the  cold
 storage  since  the  Government  was
 taken  over  by  the  Governer.  [I  would
 like  to  know  what  steps  have  been
 taken  over  by  the  Governor.  I  would
 been  given  to  the  project  of  the  second
 steel  plant  for  which  there  was  a  cute-
 gorical  reply  by  Mr.  Bhagat  that  dur-
 ing  the  Fourth  Five  Year  Plan  the  pro-
 cessing  of  the  second  ste¢]l  plant  in
 Orissa  will  be  taken  up?  I  would  like
 to  know  what  has  been  done  in  that
 regard.

 Paradip  port  is  the  deepest  port  in
 the  country.  It  is  a  major  port  but
 Onssa  has  been  denied  the  ship.
 building  yard  and  it  has  gone  to  Haldia
 to  please  Mr.  Sidhartha  Shankar  Ray
 even  though  there  is  only  a  Jetty
 there,  what  to  speak  of  a  Port,  in  Hal-
 dia.

 I  would  like  to  point  out  certain
 projects  wich  may  be  considered  by
 the  Government  here.  Qne  is  the
 Indravati  multi-purpese  project  about
 which  investigations  are  being  taken
 up  since  4962  and  investigations  have
 been  going  on.  In  spite  of  the  assu-
 rance  given  in  the  Consultative  Com-
 mittee  that  the  project  report  would
 be  ready  by  July,  1978,  now  we
 hear  that  the  report  would  be  ready

 ra  Pradesh  and  Orissa.  But  now  that
 there  is  President's  rule  in  Andhra  as
 also  in  Orissa,  I  do  not  find  that

 =
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 IShn  P.  K.  Deo)
 by  the  Centre  regarding  the  allocation
 of  the  surplus  Godavari  waters  so  far
 as  their  utilisation  in  these  two  States
 of  Andhra  and  Onssa.  It  will  gene-
 rate  600  megawatts  of  electricity  and
 irrigate  3  lakh  acres  of  chromcalls
 parched  land  of  Kalahand:  district
 which  will  go  a  long  way  toward  in-
 creased  food  production  and  easing  of
 the  power  shortage

 One  word  regarding  the  Rengal
 project,  I  would  like  to  point  out  that
 even  though  there  has  not  been  anv
 Project  report  and  there  has  not  been
 ahy  study  on  the  cost-benefit  ratio  it
 hag  been  rushed  through  due  to  shee:
 stubb.rnness  of  the  present  Govern-
 ment  It  will  submerge  vast  areas
 which  are  the  granary  and  the  rice-
 bowl  of  the  erstwhile  Bamra  and  Pal-
 lahara  State  in  the  name  of  flood  con-
 trol  But  if  the  report  of  Dr  Voswes
 waraya  was  implemented,  then  th>  en
 tire  flood  problein  of  the  Brakmiaru
 river  would  have  been  solved  and
 the  mouth  of  the  Brahmam  at  Da
 mra  would  have  been  dredged  and
 the  Chandbah  port  would  have  been
 re-opened  and  the  flood  prote  tion  em
 bankments  on  both  sides  of  the  r.ver
 would  have  been  strengtheneg  and  the
 tributaries  cf  the  Brahmam  otver
 would  have  heen  dammed  to  check
 the  flood  waters  and  flood  could  easily
 te  controlled

 Lastly.  I  charge  that  the  Governor
 has  been  acting  in  a  most  partisan
 way  I  wilt  give  four  instances  (I)
 since  the  administration  has  been
 taken  over  by  the  Governor,  the  Aska
 Cooperative  Powerloom  factory  whi.h
 was  working  on  a  cooperative  bess
 and  which  bel.nged  to  the  weovers
 has  been  sold  to  Shri  K  C  Tripathi
 who  has  recently  joined  the  ruling
 Congress  from  the  Utkal  Congress,  at
 a  nominal  sum  of  Rs  3  jakhs  where-
 as  its  value  was  nearly  Rs  a  lakhs.
 (2)  A  calculated  move  has  teen  =  set
 afoot  to  strangulate  the  various  news-
 papers,  The  Swarajva  dally  paper  to
 which  Government  owe  to  the  tune  of
 Ra  1,406,000  towards  advertisements

 tas  Keen  de  iberately  withheld.  Num-
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 ber  three.  There  was  direct  inter-
 ference  in  the  Municipal  elections  by
 the  Governor  In  this  regard  I  look
 the  permission  of  the  hon.  Speaker  to
 lay  certain  papers  here  Shrimati
 Nandini  Satpathi,  President  of  the
 Utkar  Pradesh  Congrezs  Committee  >
 writing  to  the  Governor  on  7th  June,
 1973,  saying—

 My  Dear  Governor  ad

 This  is  the  case  where  a  Congress
 candidate  was  defeated  and  Shrimat:
 Nandini  Satpath:  writes  to  the  Go
 vernor  saying—

 ‘In  the  circumstances  fit  may  be
 considered  whether  an  enquiry
 should  be  ordered  into  the  affairs
 and  official  publication  af  the  res
 ult  in  the  Orissa  Gazette  be  with-
 held"

 A  demand  for  the  withholding  of
 publication  of  the  election  results  of  a
 Municipahty  is  being  made  by  the
 forme:  Chef  Minister  That  shows
 how  «he  is  completely  igno:ant  ot
 the  Municipal  Election  Laws

 SHRI  JAGANNATH  RAO  What  is
 wrong  in  that”  As  President  of  the
 Utkal  Pradesh  Congress  Committee
 she  only  brought  it  to  the  notice  of  the
 Governor  She  brought  to  his  notice
 certain  facts  The  Governor  did  not
 act  on  the  letter  The  result  was
 the  candidate  of  the  opposition  was
 declared  elected

 SHRI  P  K  DEQ  The  Governor  has
 acted  on  her  advice

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour).  Is  Shrimatj  Nandini
 Satpathi  represented  by  her  spouse
 here?

 श्री  इसहाक  सम्भाली  (अमरोहा):  चेयरमैन

 साहब  में  मालूम  करना  चाहता  हूँ  कि  किसी

 ऐसे  शब्  का  फैन्स  दिया  जाये  जो  इस  हाउस

 का  सैम्बर नही है नही  हैं  शौर  उस  के  अपर  इस

 तरह  के  एग्जाम  गाये  जायें  तो  क्‍या  बाप
 उस  दवा  को  एक्सपलेतेशन  का  मौका  देगे;



 SHRI  P.  K.  DEO:  l  am  speaking
 ahout  the  Governor.

 aft  इसहाक  सब् भली  :  मैं यह  बात  इस
 लिए  कह  रहा  हूं  कि  कटक  के  चुनाव  में  ओर
 इसके  बाद  पापुलर  गया मेंट  को  गिराना  इन्ही
 एक्स-महाराजा  कौर  बीजू  पटनायक  ज॑से  लोगों
 जो  सबसे  बड़े  पोलिटिकल  ब्लैकमेलर  थे,  का
 काम  था  ।  इन्हीं  लोगों  ने  परचम  करक  वहां
 को  गवर्नमेंट  को  गिराया  है।  म॑  मालूम  करना
 चाहता  हूं  कि  झगर  ऐसे  लोग  इस  तरह  का
 इन्जाम  लगाएंगे  तो  क्‍या  आप  उनको  एक्स-
 प्ले नेशन  का  मौका  देंगे  a

 MR.  CHAIRMAN:  Government  will
 duly  reply  to  these  points.  Mr.  Deo,
 |  would  request  you  to  confine  your-
 self  to  larger  issues  of  principles  alone.
 [  am  afraid,  you  must  conclude  imme-
 diately.  You  are  now  encroaching  on
 the  time  of  others.  You  may  continue
 tomorrow,  if  you  like.

 SHRI  ह:  K.  DEO:  Yes,  I  will  con-
 true  tomorow,  Sir.

 7.33  brs.
 HALF-AN-HOUK  DISCUSSION

 C.0.B.  Licences  to  Drug  MANUFAC-
 TURING  FIRMS

 MR.  CHAIRMAN:  The  Hlouse  wil
 now  take  up  half-an-hour  discussion
 re:  c.oO.B.  Licences  to  Drug  manufac
 turing  firms.  Mr.  Bosu.  I  need  not
 tel!  you  how  to  devote  the  time,  be-
 cause  you  know  the  procedure.  1
 want  only  to  just  point  out  that  four
 more  participants  are  there  after  you
 and  then.  the  Minister  has  to  reply...

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  You  mean,  4  more  to
 put  questions....

 MR.  CMAIRMAN:  Yes.

 SHRI  JYOTIRMOY  BOSU:  I.  would
 ties,  deaths,  starvation.  illness  and
 Chairman,  that  this  is  a  subject  which
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 is  of  very  vital  concern  to  the  country
 and  if  I  take  a  little  more  time  I  beg
 of  you  to  bear  with  me,

 Sir,  the  Indian  Drug  industry  is
 an  index  of  foreign  domination
 throu  so-called  technology  and  because
 of  the  chatic  Government  policies
 there  are  multi-national,  big  business
 houses  which  dominate  this  vital
 industry,  which  is  an  industry  which
 is  vital  for  the  country,  not  only  to
 supply  the  life-saving  medicines,  but
 ४१50  the  health-saving  medicines  which
 are  necesasry  to  keep  the  people  in  a
 healthy  working  condition.  But,  al-
 though  this  is  so  vital  for  the  common
 man,  for  the  people  of  the  country  as

 a  whole.  they  have  converted  it  into  a
 quick  money-making  affair.  People
 ure  suffering  from  malnutrition.
 Even  pure  drinking  water  is  not  avail-
 able.  Our  resources  are  being  exploi-
 ted  in  the  interest  of  foreign  monopo-
 lists  than  anybody  else.  There  are
 very  few  Indian  firms,  and  out  of
 25,00  units,  only  a  handful  of  forel-
 gners  dominate  the  whole  range  of
 husiness  and  the  three  public  sector
 units.  40  foreign  firms  alone  control
 50  per  cent  of  the  total  business  in
 the  country  ax  a  whole.  Government
 a>  being  pressurised  to  make  a  show
 of  adoption  of  certain  steps.

 Take  for  example,
 Control  Order.  But  was  there  any
 real  decline  in  the  profits  of  these
 hig  drug  tycoons?  If  you  ask  me.
 ‘No’  is  the  answer.

 the  Drug  Price

 The  real  remittances  are  much  more.
 १  shall  read  out  some  of  the  profits.  In
 the  case  of  Alkalis  and  Chemicals
 Corporation  of  India,  the  subscribed
 capita!  was  Rs.  465  lakhs,  the  turn-
 over  in  2969  was  Rs.  525  lakhs,  in
 970  it  was  Rs,  2243  lakhs  and  in  I97!
 it  was  Rs,  2579  lakhs,  and  the  net  pro-
 fits  in  1969-70  were  Rs.  88.66  lakhs.
 Mr.  Chairman,  Sir,  you  understand
 accounts  very  well.  In  1970-71,  in  one
 year's  time,  the  profits  went  up  to
 Rs.  237.84  lakhs,  all  on  human  mise-
 ries,  deaths,  starvation.  itlness  and
 disease.
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 Then,  take  the  case  of  the  Anglo-

 French  Drug  Co.  The  paid-up  capital
 was  Rs  00  lakhs  The  turnover  in
 39069  was  Rs  148.29  lakhs,  in  970  it
 wes  Re  47  93  lakhs,  and  the  profits
 in  1988-69  were  Rs  2333  lakhs,  in
 1968-70  they  were  Rs  2978  Jakhs  and
 im  ‘1976-71,  they  jumped  further  to
 Re  3353  lakhs,  all  with  a  paid-up
 capita]  of  Rs  10,000,  only

 A  simelar  thing  is  true  of  Bayers,
 Beechams,  Boots,  Johnsen  &  Johnson,
 Pfizers,  Recket  and  Colemans,  Sandoz
 Giaxo,  Rocho  and  so  many  others  I
 de  not  want  to  take  the  time  of  the
 House  by  quoting  all  these  figures  I
 would  only  pont  out  that  the  equity
 capital  bears  no  relation  to  the  profit
 the  turnover  bears  no  relation  to  the
 proftt,  and  3९  aw  Jumping  up  every
 year  They  are  talking  of  socialism
 and  they  are  talking  about  contro]  of
 monopoly  and  they  are  talking  about
 safeguarding  the  consumer  interests
 but  the  consumer  here  is  an  ailing
 dying  man

 SHRI  K.  8.  CHAVDA  (Patna)  The;
 are  net  Indian  monopolists  but  they
 are  foreigners  eo

 SHRI  JYOTIRMOY  BOSU  I  am
 talking  about  foreigners  at  the  presen,
 moment  Their  interests  have  been
 safeguarded  If  the  hon  Munister
 wantg  more  details,  he  can  eagily  refer
 to  unstarred  question  No.  i9l  of  mine
 answered  on  27th  February,  973  He
 will  get  all  the  details  there

 Let  me  take  the  case  of  one  com-
 pany,  namely  Pfizers  From  ‘1988,  the
 amounts  remitted  by  this  company
 towards  dividend  were  as  follows  In
 ‘1959,  it  was  Rs  588  lakhs,  in  i980,  it
 wag  Rs,  819  lakhs,  an  increase  of  50
 per  cent,  in  96i,  it  was  Rs  28,438,750,
 a  rise  of  550  per  cent  in  1962,  it  was
 Rs  4  86  lakhs,  a  mse  of  750  per  cent.
 in  9689  it  went  up  to  Rs  66,40,170
 an  increate  of  340)  per  cent  and  in
 1976,  :f  went  up'to  Rs  68,12,075,  an
 increase  of  79900  per  cent,  and  in  1971,
 an  increase  of  I300  per  cent  from  the
 base  year  This  total  sent  out  as  pro
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 fit  is  Rs,  4,82,87,687;  within  a  very
 short  apan  of  time,  this  amount  hes
 been  sent  out

 They  exercise  greet  influence  in
 drug  supply,  on  the  medical  profession
 and  on  Government  The  reply  to
 my  question  No  $886  on  COB  licerice;
 to  fereign  campanmes  was  absolutely
 vague  It  was  a  violatiqn  of  the  very
 purpose  of  the  licensing

 The  type  of  companies  that  got  the
 COB  heences  establishes  their  power,
 their  money  power,  influence  and
 polstical  lobbying  at  the  right  place
 For  example,  for  the  Glaxos,  Sandoz,
 CIBA,  Pfizers,  Merck,  Sharp  and
 Dohme  and  others,  scores  of  COB
 licences  were  granted  Gilaxos  alone
 get  300  COB  licences  They  pushed
 back  with  Government's  help  Indian
 firms  out  of  existence  most  of  whom
 were  making  a  bare  living  out  of  it

 I  have  got  a  memorandum,  and  I
 have  made  an  extract  from  it,  and  I
 shall  just  read  it  out

 “COB  licence  does  not  mean
 lacences  issued  to  units  carrymg  on
 manufacturing  activities  before  the
 Industries  (Development  and  Re-
 gulation)  Act,  95l  came  into  force,
 as  atated  by  the  hon  Munister
 COB  licences  were  issued  in  3970

 er

 There  are  persistent  reports  that
 many  irregularities  have  been  com-
 mutted  in  the  issue  of  COB  heences
 Briefly,  some  of  the  irregularities
 are  (i)  that  certaan  (about  400)
 permussion  letters  were  issued  which
 have  no  legal  backing,  (2)  that  these
 permission  letters  have  been  taken
 into  account  while  issuing  COB
 hceences  Thiy  %  IIahly  =  irregular
 (3)  that  some  firms  such  as  Hoechst
 and  May  and  Baker  etc.  did  not
 apply  for  conversion  of  permission
 letters  into  COB  heences  within  the
 prescribed  timelimit  These  firms
 are  producing  bulk  drugs  and  formu-
 lations  based  on  permussion  letters
 and  even  induiging  in  unauthorised
 production.  with  impunity.  All  the
 same,  applications  for  conversion  of
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 permission  letters  into  COB  licénces
 are  being  entertained  even  after  the
 prescribed  timelimit.

 I  would  like  to  know  whether  it  is
 a  fact  that  the  DGHS  has  pointed
 that  COB  licences  include  certain
 formulations  and  drugs  which  have
 not  been  produced  at  all,  particularly
 by  two  foreign  firms,  Sandoz  and
 Roche.  and  if  so,  whether  Govern-
 ment  would  refer  al!  COB  cases  to  a
 parliamentary  committee  for  a
 thorough  probe  and  investigation.

 (4)  COB  licences  have  been  issued
 for  certain  formulations  and  drugs
 which  were  not  produced,  much  less
 marketed.  Can  you’  imagine  that,
 Mr.  Chairman?  A  few  instances  are
 as  follows:  Sandoz:  items  Intesto-
 pan.  Torecan  and  Sentivin;  Glaxo—
 05  formulations  and  still  further  COB
 hieences.  Roche—-Diazeham  and  =  so
 many  others.

 (5)  Some  of  the  foreign  firms  are
 producing  formulations  much  in  ex-
 cess  of  the  capacity  allowed  to  them
 under  COB  licences.

 (@)  The  sale  value  of  production  of
 items  covered  by  COB  licences  is  re-
 ported  to  be  of  the  order  of  about
 Rs.  85  crores  today,  that  is  30  per
 cent  of  the  totai  production  of  drugs.
 The  time-barred  applications  of
 foreign  firms.  particularly  for  for-
 mulations,  are  going  to  count  for
 Rs.  300  crores  in  the  years  to  come,
 that  means  50  per  cent  of  the  Fifth
 Five  Year  Plan  target  for  the
 industry.

 I  would  like  to  know  whether  any
 norms  and  guidelines  have  been  laid
 down  for  assessing  the  effective
 steps  taken  by  the  foreign  firms  to
 produce  formulations  etc.  which
 they  have  not  produced  before  the
 issue  of  COB  licences.  Normally
 the  criteria  for  assessing  effective
 steps  should  be  is  it  a  fact  or  not?—

 (a)  whether  any  actual  user  im-
 port  licences  for  raw  materials  were
 obtained;  (b)  whether  any  return:
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 of  actual  production  or  the  state  of
 readiness  to  go  into  production  was
 reported  to  the  authorities;  (८)
 whether  any  endorsement  on  import
 licences  to  import  additional  raw
 matvcrials  required  for  producing  new
 items  was  secured.

 In  short,  COB  licences  have  been
 issued  without  proper  care  and  con-
 sideration.  Consideration,  of  course,
 is  there,  but  it  is  a  different  consi-
 deration.  I  do  not  want  to  ge  into
 that,  the  political  aspect  of  it;  I  want
 to  deal  now  only  with  the  econemic
 aspect  of  it.  Some  of  the  firms,  par-
 ticularly  foreign-dominated  firms,
 have  been  given  undue  advantage.

 (7)  While  issuing  COB  licences,
 the  usual  conditions  such  as  exports
 and  dilution  of  foreign  equity  etc.
 were  not  imposed  in  the  case  of
 foreign  firms.  I  want  to  ask  the  hon.
 Minister  why  that  ts  so,  Under  the
 law,  the  Government  are  fully  com-
 petent  to  impose  such  conditions.
 This  has  given  unfair  advantage  to
 foreign  firms  over  our  own  sons  of
 the  soil,  namely,  Indian  firms.

 (8)  Considering  the  mumber  of
 irregularities  committed  in  the  issue
 of  COB  licences  and  the  far  reaching
 effects,  all  COB  licences  should  re-
 opened,  preferably  by  the  Drugs  Con-
 troller  and  it  should  be  done  under
 the  supervision  of  an  all-party  par-
 liamentary  committee  and  the  irregu-
 larities  should  be  reetified,  everyth-
 ing  should  be  unearthed  and  the
 people  told  of  what  they  have  been
 doing.  Drastic  action  should  be  taken
 under  the  law  against  those  who  are
 guilty.

 It  is  also  suggested  that  in  view  of
 this  tremendous  scandal  about  the
 issue  of  COB  licences,  the  matter  be
 referred  to  an  independant  parlia-
 mentary  bedy,  as  I  have  just  men-
 tioned,  for  a  thorough  probe  and
 inquiry.

 The  production  of  these  is  around
 Re.  300  crores,  as  I  have  just  men-
 tioned.  What  is  the  capital?  Res.  250
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 crores.  The  lowest  drug  production-
 capital  ratio.  Elsewhere  the  ratio
 is  20  to  50.  In  India,  it  as!  to  2k
 They  have  higher  profits.

 Then  there  is  the  price  control
 order.  Although  they  talk  about  5
 per  cent,  they  never  touch  anything
 below  20  per  cent.  As  for  foreign
 sale  figures,  it  is  300  to  400  per  cent
 of  their  equity  capital,  and  the  pro-
 fits  are  m  actual  fact  60  to  80  per
 cent  of  the  equity  They  transfer
 their  profit  to  other  unessential  com-
 modities.  The  Government  have  per-
 mitted  the  production  of  chewing
 gum.  medicated  lozenges,  talcum
 powder,  tooth  paste  and  tooth  brushes
 on  excessive  profits.  The  Govern-
 ment  had  been  shutting  eyes  to  these
 things.

 I  talked  about  the  Anglo-French
 company  with  an  equity  capital  of
 Rs.  10,000  and  the  annual  turnover  is
 Rs.  200  lakhs.  The  parent  firm  is
 involved  in  fraud.  In  United  Kuing-
 dom,  which  is  a  capitalist  country,
 the  Monopolist  Commission  there
 hag  castigated  and  they  have  directed
 this  firm  to  pay  excess  profit  over  a
 period  of  six  years  amounting  to  24
 million  pounds.  A  refund  of  24  mil-
 lion  pounds,  Mr.  Minister.  But  what
 happens  to  this  country?  God  knows
 what  will  happen.

 There  35  the  sale  of  two  types  of
 tranquilisers  where  the  prices  are
 highly  inflated,  These  are  imported
 to  the  United  Kingdom  and  are  sold
 at  abnormally  high  price,  and  made
 profit  of,  from  the  parent  unit.

 Then  there  is  Librium  which  is  im-
 ported  into  India  at  Rs.  5,500  per
 kilogram.  To  other  countries,  it  is
 has  been  sent  at  Rs.  B12  per  kilo,  It
 is  Rs,  32  for  other  countries,  and
 the  poorest  man  in  the  world,  an
 Indian,  has  to  pay  Rs,  5,500  per  kilo.
 To  Columbia,  another  American-
 dominated  country,  it  is  1,250  dollars
 a  kilo.  ‘The  retail  price  is  20  dollars
 a  kilo.  Can  you  imagine  that?  The
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 foreign  firms  import  the  basic  drug
 here  at  a  very  high  price.  There  is
 no  Government  pressure  to  reduce  it,
 and  the  new  trick  is  to  import  inter-
 mediates  and  penultimate  chemicals
 through  intermediaries,  at  300  to
 400  per  cent  of  the  final  drug  itself,
 and  the  Government  has  misled  us  in
 this  regard,  The  pretext  is,  more  and
 more  drug  manufacturing.  fake
 stories  have  been  given,  and  then
 there  is  over-invoicing  without  any
 restriction  or  check  of  the  final  pro-
 duct  of  thesé  chemicals  which  have
 been  pushed  up  in  price  and  we  were
 fleeced.  For  example,  there  is  chlo-
 ramphenical;  its  world  price  is  Rs.  00
 a  kilogram.  But  here.  the  wholesale
 price  is  Rs  400  per  kilogram.  This
 shows  the  class  character

 AN  HON,  MEMBER.  Rs.  600.

 SHRI  JYOTIRMOY  BOSU:  Yes;
 R:  600  But  why?  Because  of  the
 class  character  of  the  Government.
 The;  do  not  want  to  disturb  086
 people  and  they  want  the  foreign
 monopolists  to  come  and  plunder  and
 exploit  the  ailing,  poor,  starving  In-
 dian  who  38  suffering  from  malnutri-
 tion  and  whose  per  capita  income  is  73
 dollars,  the  lowest  in  the  world.

 The  foreign  firms  are  being  more
 favoured  15  foreign  subsidiaries
 prepare  formulations  earning  high
 profits,  There  are  foreign  trading
 units  in  operation  We  want  to  know
 why  ou  have  not  stopped  =  them
 They  do  not  produce  any  basic  mater-
 ials  Those  who  helped  the  people  are
 on  the  verge  of  collapse  and  those
 who  want  to  stand  on  their  own  legs
 went  out  of  existence,  Fake  figures
 are  produced.  Many  enterprising
 Indians  are  thrown  out.  The  produc-
 thon  of  foreign  companies  ix  much
 in  excess.

 About  the  COB  licences,  I  have
 given  you  the  figures.  We  want  an
 explanation.  The  reason  is,  low  capi-
 tal/production  and  low  production
 ratio.  The  machinery  imports  are
 underinvoiced;  they  bring  more
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 machinery  for  the  same  money  than
 they  show  in  the  books  of  account.
 It  is  a  very  strange  thing.  Usually,
 for  the  same  type,  when  you  buy  a
 thing  you  do  over-invoicing  but  for
 this  industry,  one  of  the  main  indus-
 tries,  under  invoicing  is  done  for  the
 import  of  machinery  so  that  you  can
 Produce  far  in  excess  of  your  lcensecd
 capacity.  The  installed  capacity  is
 higher  than  the  licensed  capacity.  The
 Government  igs  hand  in  glove  with
 these  criminals.  Otherwise,  this
 could  never  have  taken  place.  They
 give  excessive  facilities—

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber's  time  is  up.  Please  complete.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 am  under  your  command.  I  bow  to
 you.  I  will  sit  down.

 Ten  tonnes  of  analgin  was  unported
 by  the  STC  by  air.  Why  is  that  so?  We
 in  India  have  to  pay  for  it.  They
 are  power  groups;  they  purchase  re-
 tired  Indian  Civil  Service  officers.  We
 have  so  many  of  them.  Glaxos  have
 been  able  to  buy  over  Mr.  Boothalin-
 gam.  Sandoz,  Mr.  N.  R.  Pillai  and
 then  Mr.  Ranganathan,  former  Audi-
 tor  General.  Indians,  you  can  50
 easily  purchase  them;  there  is  always
 a  price  for  a  person  in  Delhi.  I  do
 not  know  when  this  will  end,  buying
 over  Secretriaries,  Ministers,  politi-
 cians,  lobbying  the  corridors,  white
 man’s  Indian  slaves.  Sandoz  is  basi-
 eally  a  multi-national  firm,  employ-
 ing  4400  people  with  sales  of  Rs.  40
 crores,  700  per  cent  of  the  share
 capital.  Can  you  imagine,  vor
 know,  Mr.  Chairman,  capitalisation
 so  well,  Is  it  done  in  any  other  in-
 dustry,  this  plunder  and  loot.  The
 average  remuneration  of  an  employee
 is  Re.  1,000  but  very  few  get  Rs.
 5,000  or  Rs.  10,000  plus  perquisites
 Rs.  30,000.  But  more  than  50  per  cent
 of  this  igs  kept  for  the  five  per  cent  at
 the  top,  ex-government  servants,  poli-
 ticians,  their  relations,  sons-in-law,
 henchmen,  etc.  In  reply  to  a  ques-
 tion  it  was  stated  that  a  firm  worth
 Rs,  50  lakhs  sends  Rs.  30-40  lakhs  in
 dividend,  royalty,  technical  know-

 how,  God-knows  so  many  other  things.
 Ot  course  as  long  as  Messrs.  Subra-
 maniam  and  Borooah  smile  at  them,
 who  can  stop  them  from  plundering
 the  poor  Indians  by  these  remittances
 by  inflating  the  price  of  basic  drugs.
 This  35  one  of  the  greatest  of  disgraces
 of  the  country  where  the  man  is  the
 poorest  in  the  worid,  where  man
 starves,  where  the  per  capita  income
 is  the  lowest  in  the  world,  because  of
 the  Government’s  alliance  and  cons-
 piracy  with  foreign  monopolies,  ty-
 coons  and  octopuses,  the  ailing  man,
 the  dying  man  is  sucked  and  exploited
 and  finally  is  made  to  go  to  the  grave.

 MR.  CHAIRMAN:  Shri  Chavda.
 please  come  direct  to  questions....
 (Interruptions)

 SHRI  K.  S.  CHAVDA:  I  shall  come
 directly  to  the  question  provided  you
 assure  me  that  the  Minister  would
 reply  straightaway  to  my  question.

 My  first  question  35  this.  When  our
 Indian  monopolists  exceed  their  capa-
 city  even  by  320  per  cent  they  are
 taken  to  task.  I  should  like  to  know
 from  the  hon.  Minister  why  action
 has  not  been  taken  against  foreign
 monopohsts.  foreign  manufacturing
 companies  when  they  exceeded  their
 capacity  by  more  than  300—400  per
 cent?  On  the  contrary  they  have
 been  regularised.  I  want  to  know
 the  reasons.

 My  second  question  is  whether  it
 35  a  fact  that  the  D.G.H.S.  have  point-
 ed  out  that  COB  licences  include  cer-
 tain  formulations  and  drugs  which
 have  not  been  produced  at  all  parti-
 cularly  by  Glaxo-05  formulations,
 by  Sandoz-Intestopan,  Torecan  and
 Sentevini  and  by  Reche-Chlodriaze-
 poscide,  Diazepam  and  other  formula-
 tions?

 If  so,  whether  Government  would
 refer  all  COB  cases  to  the  Cabinet
 Secretariat  for  investigation?

 The  total  production  annually  of
 drugs  and  pharmaceuticals  in  the
 country  is  about  Rs.  300  crores.  But
 out  of  this,  the  production  of  Rs.  85
 crores  is  covered  by  COB  licences.  ३



 367  COB  Licences  to

 {Shri  K.  S  Chavda}
 would  like  to  know  whether  any
 guidelines  have  been  laid  down  for
 assessing  the  effective  steps  taken  by
 the  foreign  firms  to  produce  formu-
 lehons  ete.  which  they  have  not  pro-
 duced  before  the  issue  of  COB  licen-
 ces  By  effective  steps  I  mean,  qd)
 obtaining  actual  user  import  licences
 fer  raw  material.  (2)  reporting  to
 the  authorities  concerned  returns  of
 actual  productron,  and  (3)  securing
 endorsement  on  import  licences  to
 import  additional  raw  material  re-
 ‘quired  for  producing  new  items

 wt  शा माय तार  दोस्ती  (पटना)  कुल
 मिला  कर  फब  कम्पनियों  को  सी०  करो  fo

 लाइसेंस  दिए  गए  हैं  कौर  उन  में  से  ज्यादातर
 कम्पनियां  विदेशी  हैं  ।  विदेशी  कम्पनियों
 की  लूट  को  कहाती  झापने  सुन  ही  ली  है  1
 उसी  लूट  को  दिमाग  से  रखते  हुए  मैं  सवाल  कर

 रहा  हू  t

 क्‍या  यह  सच  है  कि  विदेशी  दवा  कम्पनियों
 जिन  मूल  वस् तुझ ों  से  यानी  बैसिक  स्ट्रेचर  से

 दबाए  तैयार  करती  हैं  उन्ही  से  झाई०डीन्पी०
 एल जो  सरकार  की  कम्पनी  है  जह  भी  दवाए
 सैयार  करती  हैं  ?  यदि  हां  तो  क्‍या  यह  भी
 सच  है  कि  सरकारी  कारखाने  में  बनी  दवाओं
 से  विदेशी  कम्पनियों  से  बनी  दवाए  महंगी
 होती  हैं  ?  यदि  हा,  तो  इस  लूट  को  रोकने
 के  लिए  सरकार  ने  कौन  सी  कार्रवाई  की  है  ?

 जहा  तक  हम  लोगो  की  जानकारी  है

 झाई  नथी  वी  ०एल  में  बनी  दवाए  हिन्दुस्तान  के
 सरकारी  अस्पतालों  में  भी  नहीं  खरीदी  जाती

 हैं।  यदि  यह  सच  है  तो  इसका  क्या  कारण

 है  ?  थे  यहा  की  बनी  हुई  दवाएं  खरीदे  इसके  लिए
 छापने  कौन  सी  कार्रवाई  की  है  1

 00  bra.
 क्या  यह  सच  है  कि  विदेशी  दबा  कम्पनियों

 बहुत  मिलावट  -एडमिरल-करती  हैं,
 जिस  की  चर्चा  रोज  भरसखयारो  भें  हो  रही  है  ?

 कया  सरकार  ने  इस  are  की  जाच  की  है  कि  उस

 सिलावट  की  मालों  कितनी  है  कौर  उस  को

 रोकने  के  सिए  सरकार  ने  कौन  सी  कार्यवाही
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 की  है--  क्‍या  किसी  कम्पनी  के  खिलाफ  कोई
 मुकदमा  चता सा  गया  है  कौर  क्या  किसी
 विदेशी  कम्पनी  के  मालिक को  सजा दी  गई  है  ?

 कया  सरकार  विदेशी  दवा  कम्पनियों  की
 लूट  तथा  शिला बट  की  समाज  विरोधी  कर्म-
 वाही  को  देखते  हुए  सरकार  एम्टी  सोशल
 एलिमेंट्स  के  साम  पर  बहुतो  को  पकडता
 है,  लेकिन  सब  से  बड़े  ड्रा  सोशल  सोग  ये

 हैं-  उन  के  लाइसेंस  को  कौसल रह कर के रह  कर  के
 उन  का  राष्ट्रीयकरण करेगी  ?  इस  में  कौन
 सी  कठिनाई  है  ?

 विदेशी  दवा  कम्पनियां  हर  साल  करोड़ो
 रुपये  मुनाफे  के  देश  से  बहार  भेज  रही  हैं
 मैं  यह  जाना  चाहता  हु  कि  पिछले  सीन  सालो
 ने  कितनी  मुनाफे  की  राशि  देश  से  बाहर  भेजी
 गई  है  कौर  क्या  सरकार  उस  पर  राक  नहीं
 लगा  सकती  है  ?  बाप  ने  अखबारों  मे  देखा
 होगा  कि  ग्लैक्सो  कम्पनी  के  एम्पालाईज  को
 इन  सब  कार्यवाहियों  के खिलाफ  और  अपनी
 मागो  को  लेकर  महीनों  से  आन्दोलन
 करना  एड  रहा  है  ।

 शाई ०  डी०  पी०  एल ०  की  दवाबों  को
 ज्यादा  से  ज्यादा  पा पुल राइज  करने  कौर  जे  चने
 के  लिए  सरकार  से  कौन  सी  स्कीम  बनाई  है  ?

 यह  मेरे  सड़क  सवालों  का  दिल  है  यह  खाल
 सब  से  महत्वपूर्ण  हैं।  स्त्री  महोदय  इस
 बारे  में  जरूर  बतायें।

 ह,  मूल  जल्द  ढाया  (पाजी)  सभापति

 महोदय,  मै ंबह  जानता  चाहता हू  कि  क्या  यह

 प्रश्न  जाने  के  बाद  मंत्री  महोदय  से  इन  सी  ०  को
 बीच  जभाइसेशिज  के  बारे  मे  जांच  कर  ली  है
 कौर  क्या  किसी  शिकारी  को  दोषी  या  चार्ट

 बाया है हैं  1  इस  सम्बन्ध  में  जो  कायेस  की  गई
 है,  कमा  यह  उस  से  तुष्ट  हैं  थान ही?  क्‍या

 वह  उन  अधिकारियों  के  खिलाफ  कार्यवाही
 करेंगे  , जिन्होने  जान  जूझ  कर  विदेशी  कम्पनियों

 ले  मिस  कर  पने  खास  के  किए  देश  को  नुक्सान

 पहुंचाया
 >  क्या  मंत्री  भाव ने  इस  बात
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 की  जांच  की  है  कि  जो  लाइसेंस  एस् यू  किये
 गये,  वें  ठीक  इस् यू  किये  गये  या  गलत  स्यू
 किये  गये  ?  क्या  यत्न  इस  बारे  मे  इनक्वायरी
 की  जायगी  या  नही  ?

 क्या  मन्नी  महोदय  इस  मामले  की  जाच
 करने  के  लिए  पार्लियामेट  के  मेम्बर  की
 कोई  कमेटी  बिठायेंगे,  जिस  मे  सब  लाठियां  के
 सदस्य  हो  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH):  Mr.  Chairman,  Sir,  the
 question  at  issue  during  this  even-
 ’ng’s  discussion  was  about  my  reply
 to  Unstarred  Question  No  4880  by
 Mr.  K.  S.  Chavda.  Mr.  Jyotirmoy
 Bosu’s  contention  is  that  my  reply  5
 unconvincing.  What  I  had  said  was:

 “As  C.O.B.  leences  have  been
 uwsued  to  regularise  the  capacities
 which  were  deemed  to  have  been
 established,  the  question  of  expan-
 sion  by  such  firms  to  the  detriment
 of  any  other  Indian  party  does  not
 arise.”

 As  you  know,  this  is  a  very  wide
 subject  and  it  has  a  very  long  his-
 tory  also,  Therefore,  in  reply  to  a
 Question,  my  reply  could  not  be
 adequate.  The  reply  that  I  had
 given,  m  a  nutshell,  clearly  indicates
 what  the  C.O.B.  stands  for.  So  far
 as  Mr.  Bosu's  speech  is  concerned,  so
 far  as  the  references  to  foreign  com-
 panies,  their  profits  and  remittances,
 etc.,  are  concerned,  all  these  are  very
 important  subjects.  I  am  certainly
 frateful  to  him  for  giving  a  lot  of
 information  But  this  is  a  problem
 which  ha,  to  be  looked  into  in  fur-
 ther  details

 SHRI  K  S.  CHAVDA:  Are  we  to
 understand  that  the  Government  has
 no  inforrnation?

 SHRI  DK  BOROOAH  When  1
 say.  i  ‘am  grateful  to  the  hon,  Mem-
 ber  for  enlightening  me,  I  do  not  ad-
 mit  that  I  am  ignorant.  I  am  one  of
 those  persons  who  continues  to  learn

 088  LS—I4.
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 SHRI  K.  S.  CHAVDA:  The  Gov-
 ernment  knows  and  does  not  take  any
 action.  That  is  the  main  point.

 SHRI  D.  K.  BOROOAH:  When  I
 come  to  this  House,  I  do  not  come
 to  teach  people.  I  come  to  learn.  I
 have  that  much  of  humility  left  im
 me  So.  I  am  grateful  not  only  to  Mr.
 Bosu  but  also  to  Mr.  Chavda,  not
 only  for  today’s  intervention  but  ear-
 lier  also,  I  discussed  this  matter  with
 tum  and  I  got  a  lot  of  information
 from  Lim

 So  far  as  those  informations  are
 concerned,  we  are  looking  into  that
 und,  I  am  sure,  we  will  come  to  some
 conclusions.  But  today’s  question  is,
 whether  the  C.O.B.  licences  were
 issued  in  accordance  with  the  proce-
 dure  laid  down  by  the  Government
 of  India  and  whether  they  were  in
 conformity  with  the  rules.  What  is
 a  C.O.B.  licence?  It  is  a  “Carry-On
 Business”  licence.  (Interruptions)
 These  C.O.B.  licences  were  issued  im
 respect  of  various  items.

 in  1951,  tie  Industnes  (Develop-
 ment  and  Regulation)  Act  was  pase-
 ed  when  registration  and  licensing
 system  was  introduced  in  this  coun-
 try  In  966  what  was  done?  By  a
 noufication  dated  the  29th  November,
 1906,  the  industrial  undertakings,  both
 in  engineering  and  non-engineering
 fields,  were  given  the  freedom  to
 diversify  their  production  by  manu-
 fectu‘e  of  new  articles  or  also
 expansion  of  the  existing  production
 to  the  additional  value  of  25  per
 eent.  In  other  words,  if  they  were
 producing  goods  worth  Rs.  |  lakh,
 they  were  allowed  to  product  goods
 worth  Rs.  1,25,000....

 SHRI  JYOTIRMOY  BOSU:  How
 generous.

 SHRI  0.  K.  BOROOAH:  [i  was
 done  in  1966.  I  cannot  take  credit
 for  this  generosity.  CUnterruption)
 So  far  as  this  item  38  concerned,  if  he
 is  pleased  to  call  it  ‘generous’,  I  am
 sorry  I  cannot  accept  that  compliment
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 {Shri  D.  K.  Borooah]
 because  J  was
 this  generosity.

 not  responsible  for

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  He  cannot  disown  his
 responsibility.  Office  is  a  continuous
 proeess.  He  is  constantly  saying,  ‘I
 did  not  do  anything’....

 MR.  CHAIRMAN:  He  did  not  say
 that.  ‘There  is  no  point  of  order.

 SHRI  D.  K.  BOROOAH:  Mr.
 Jyotirmoy  Bosu  said  that  it  was  ‘very
 generous’.  I  only  say  that  I  cannot
 take  the  credit  for  that  generosity.

 Then  in  970  this  diversification  was
 modified.  Those  who  belonged  to
 foreign  companies  ang  those  who
 belonged  to  larger’  industrial  houses
 —whose  total  plant  and  machinery  ex-
 eeeded  the  prescribed  limit—were  not
 allowed  to  undertake  continued  pro-
 duction  of  this,  but  it  was  provided
 that  those  who  had  already  gone  into
 production  and  also  those  who  had
 taken  effective  steos  for  production
 would  be  allowed  to  have  a  C.O.B.
 incence....

 MR.
 spheres?

 CHAIRMAN:  In  all  the

 SHRI  D.  K.  BOROOAH:  Those
 items  which  they  were  producing.
 In  966  they  were  entitled  to  expand
 to  the  extent  of  25  per  cent.  Now
 they  were  not  allowed  to  expand,  but
 what  they  were  allowed  was  to
 continue  under  C.O.B.  licence.

 Now  this  is  a  matter  of  carry-on-
 business  licence.  Carry-on-business
 licence  is  recommended  by  the  Minis-
 try  of  Petroleum  and  Chemicals.  It
 passes  through  the  DGTD.  It  passes
 through  the  Director  of  Health  Ser-
 vices.  Then  it  goes  to  the  Licensing
 Committee....

 SHRI  JYOTIRMOY  BOSU:  i
 passes  through  Shri
 Dikshit,  the
 ress  Party.

 Uma  Shankar
 Treasurer  ef  the  Cong-
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 SHRI  D.  K.  BOROOAH:  This  is
 Gnalised  by  the  Licensing  Committee.
 Earlier,  so  far  as  the  Indian  compa-
 nies  were  concerned,  it  was  processed
 only  by  the  Ministry.  Now,  it  has
 been  decided  whether  it  be  Indian  or
 foreign  because  Indian  larger  under-
 takings  and  dominant  undertakings
 are  also  covered,  so  all  these  ge
 through  DGTD  to  find  out  as  to  what
 was  their  production  and  whether  they
 have  taken  effective  steps  for  produc-
 tion....

 SHRI  JYOTIRMOY  BOSU:  Did  the
 DGTD  come  and  sanction  Maruti?

 SHR  D.  K.  BOROOAH:  Then,  it
 goes  to  the  Director  of  Health  Services
 and  the  Licensing  Committee.

 MR.  CHAIRMAN:  In  other  words,
 it  conforms  to  the  procedure  and  the
 criteria.

 SHRI  D.  K.  BOROOAH:
 it  conforms  to  a_  certain  procedure
 and  criteria.  If  it  is  a  question  of
 profit  and  loss,  then  we  can  discuss  it
 on  some  other  oceasion.  To-day,  the
 question  is....(Interruptions)  I  have
 been  in  Parliament  for  some  time  now

 Yes,  Sir,

 and  I  know  the  rules.  I  had  alse
 been  Speaker  of  a  House,  so  J  know
 the  parliamentary  proeedure....
 (Interruptions)

 MR.  CHAIRMAN:  He.  is  only
 pointing  out  ‘that  he  will  reply  te
 questions  connected  with  COB  licence.
 Questions  of  profits  are  incidental
 enly.

 SHRI  JYOTIRMOY  BOSU:  He  can
 help  the  country  by  exposing  these
 things.

 SHRI  VASANT  SATHE  (Akoia):
 Mr.  Jyotirmoy  Bosu  can  afford  to  be
 irrelevant  whereas  the  Minister  can-
 not.

 SHR  D.  फर्द,  BOROOAH:  A  charge
 wag  made  that  COB  licences  were
 granted  enly  to  foreign  firms  and  net
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 to  Indian  firms.  That  is  not  a  fact.
 l2  foreign  firms  were  issued  COB
 licences  and  4  Indian  firms  were  also
 issued  COB  licences.

 SHRI  K.  S.  CHAVDA:  A  scandal
 ils  going  on  in  COB  licences.  Is  the
 Minister  prepared  to  refer  all  COB
 licences  to  the  Cabinet  Secretariat?

 SHRI  JYOTIRMOY  BOSU:  Why
 Cabinet  Secretariat?....  (interruptions)

 MR.  CHAIRMAN:  If  I  find  that
 the  hon.  Members  are  not  interested
 in  the  reply  of  the  Minister,  then  7
 will  be  forced  to  adjourn  the  House.
 You  have  to  listen  to  the  Minister.

 DR,  KAILAS  (Bombay  South):
 They  are  not  interested  in  the  reply.
 It  is  all  a  political  game.

 MR.  CHAIRMAN:  I  would  request
 you  to  co-operate  with  me,  Mr.  Bosu.
 He  is  replying:  You  may  agree  or

 |

 not,  but  you  should  listen  to  him.

 SHRI  JYOTIRMOY  BOSU:  Point
 ef  order,  All  the  three  of  us  have
 raiseq  that  the  matter  should  be  given
 to  a  Parliamentary  Committee  for  a
 thorough  probe  and  one  hah.  Member
 said  that  it  may  be  referred  to  the
 Public  Accounts  Committee  which  is
 a  committee  of  the  House.  If  the  hon.
 Minister  would  make  observations  on
 that,  we  shall  be  extremely  grateful.

 SHRI  D.  K.  BOROOAH:  I
 eome  to  that.

 will

 MR.  CHAIRMAN:
 Point  of  order.

 There  is  no
 (Interruptions)

 SHRI  D.  K.  BOROOAH:  It  is  good
 to  lister  also.

 Sir,  the  charge  was  that  all  the
 COB  licences  which  were  given,  were
 given  to  foreign  companies.  I  beg  to
 state  that  32  companies  were  foreign
 companies  and  4  companies  were
 Indian  companies.  Mr.  Bosu  said
 ebout  Sandoz.  He  eaid  that  Sandoz
 is  full  of  sons  and  sons-in-laws  of

 the  people  in  high  places  and  so  on.
 I  came  across  the  Managing  Director,
 he  is.sa  Banerjee;  another  chap  i#
 Dr.  Bhattacharyya;  another  is  Dr,
 Deb.  I  did  not  ask  whose  sons  they
 were....

 SHRI  JYOTIRMOY  BOSU:
 time  you  ask,

 Next

 SHRI  D.  K.  BOROOAH:  Next
 time  I  will  ask.

 DR.  KAILAS:  They  were  not  re-
 lations  of  Mr.  Borooah.

 SHRI  JYOTIRMOY  BOSU:  What
 about  Bhoothalingams  and  Rangana-
 thans  and  Pillais?

 SHRI  D.  K.  BOROOAH:
 are  Pillais  and  Bosus....

 There

 SHRI
 Bosu.

 JYOTIRMOY  BOSU:  No

 SHRI  D.  K.  BOROOAH:
 Bhattacharyyas,  Bosus
 (Interruptions).

 Pillais,
 and  others

 MR.  CHAIRMAN:  Order  please;
 let  the  Minister  finish.  He  can  take
 care  of  himself.

 SHRI  D.  K.  BOROOAH:  I  can  take
 care  of  myself.  What  we  have  done
 now  is  this.  (Interruptions)

 MR.  CHAIRMAN:  Order  please,
 no  dialogue  across  please.

 SHRI  D.  K.  BOROOAH:  We  have
 now  discussed  this  matter  and  we
 have  come  to  the’  conclusions  that
 even  in  the’  issue  of  COB  licences
 certain  conditions  should  be  imposed.
 We  have  added  two  conditions  in  res-
 pect  of  the  foreign  companies.  One
 of  the  conditions  is  this:

 “Suitable  Dilution  of  foreign
 equity  e.g.  to  60  per  cent  from
 l00  per  cent’

 That  is.  wherever  they  are  00  per
 cent,  they  may  come  to,  say,  60  per
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 {Shri  D  K.  Borooah])
 This  is  one.  condition.  The

 secénd  condition  is  this
 oe  “The  party  should  earn  sufficient
 foreign  exchange  to  meet  the  cost
 of  imported  raw  material.”

 These  are  the  two  conditions.
 SHRI  JYOTIRMOQY  BOSU:  At

 what  price?  How  much  foreign  in-
 voi¢ing?;  Who  verifies  the  price?

 SHRI  D.  K.  BOROOAH:  In  addi-
 tion,  to  this  we  propose  to  add  another
 claise.  We  propose  that  a  particular
 petcentage,—in  a  certain  case  it  is
 being  suggested  that  60  per  cent—of
 production,  should  be  exported.

 SHRI  JYOTIRMOY  BOSU:  At
 what  price?

 SHRI  D.  हू.  BOROOAH:  There  are
 very  few  COB  Licences  left.  Be-
 cause,  under  the  new  dispensation
 which  came  up  on  I8th  February
 1973,  the  new  policy  in  respect  of
 drug  industry.

 SHRI  JYOTIRMOY  BOSU:  Your
 party  has  been  purchased  by  these
 drug  manufacturing  firms.  That  is
 why  you  cannot  plug
 Your  party  has  taken  millions  of
 rupees.  That  is  why  you  allow  them.

 MR.  CHAIRMAN:  Mr.  Bosu...

 SHRI  JYOTIRMOY  BOSU:  Your
 party  is  on  the  payroll  of  foreign
 manufacturers.

 MR.  CHAIRMAN:  Mr.  Bosu,  white
 you  are  entitled  to  make  whatever
 allegations  you  want  to  make,....

 ‘SHRI  JYOTIRMOY  BOSU:  TI  am
 not  telking  about  Mr.  K.  K.  Shah:  I»
 Sm  not  talking  about  the  money..

 WR  CHAIRMAN:  if  you  want  to
 Haten  td  reply,  please  listen.
 Otherwise  I  will

 Soon
 tha

 bags Uinterruptions)  Borooah
 very  well,  take.  care  of  himself

 JULY  25;  0  .

 the  loopholes.

 Drep  Firms  (HACKY  पाक

 SHRI  JYOTIRMOY  BOSU:  Lat
 Mr.  ‘Borcoah  say  something  gubstan.

 ‘Wal.  Nir,  Boroeah  ig  a  very  good
 stage-manager,  we  kitow.  But  hére
 I-say:  Please  don’t  practice  that
 cnere  we  are  simple  people,  irmocent
 people,  representing  the  ‘people  of
 India.  You  may  kindly  give  us
 straightforward  reply  whether  you
 are  willing  to  constitute  a  thor
 probe.  That  is  all  that  we  “a  f
 you  have  any  skeleton  in  the  cup-
 board,  you  must  admit  it.

 MR.  CHAIRMAN:  Let  the  hom.
 Minister  come  to  the  answers  directly.

 SHRI  D.  छू.  BOROOAH:  I  shall
 reply  to  the  question  raised  by  Shri
 K.  S.  Chavda....

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order  I  ‘should  not  like  to
 presume  for  a  moment  that  this
 august  House  consists  of  any  persoms
 who  are  on  the  pay-rolls  of  foreign
 medicinewallahs....

 DR.  KAILAS:  These  things  should
 not  go  on  record.  I  want  your  deci-
 sion  on  this.  (Interruptions).

 MR.  CHAIRMAN:  Let  the  hon.
 Minister  kindly  complete  his  answer.

 SHRI  D.  K.  BOROOAH:  I  have
 talked  about  regularisation.  In  fact,
 COB  is  nothing  but  regularisation  of
 what  was  done  in  ‘1966.

 SHRI  JYOTIRMOY  BOSU:  We
 want  a  probe.,

 SHRI  D.  K.  BOROOAH:  =  As  for
 the  guidclines,  these  are  the  guide-

 accordance  with  the lines,  and  in
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 SHRI  K.  CHAVDA;  We  want  a
 probe.

 SHRI  D.  K.  BOROOAH:  I  am
 here  to  tcl]  the  truth  and  not  to
 please  Shri  K.  8.  Chavda.

 साहा  JYOTIRMOY  BOSU:  Not
 even  me’

 SHRI  D.  छू.  BOROOAH:  I  am  not
 convinced  by  the  eloquence  of  Shri
 Jyotirmoy  Bosu  nor  by  his  histrionic
 talents  that  a  probe  is  necessary.

 SHRI  JYOTIRMOY  BOSU:  The
 silver  nali  will  never  make  him
 satisfied....  (Interruptions).

 mand  for  a  probe.  .

 8.26  hrs.

 The  Lok  Sabha  then  affawurned  शा
 Eleven  of  the  Clock  on  Thursday,
 July  26,  978/Sravana  4,  \906  (Saka).
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